
 .  Wednesday,  November  24,  965 Third  Series  Vol,  XLVIII  -  No.  5
 Agrahayana  3,  887  (Saka)

 LOK  SABHA

 DEBATES

 (Thirteenth  Session)

 पन्यमत्र  जाने

 (Vol.  XLVIII  contains  Nos.  37  20)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 Price:  Rs.  .00



 CONTENTS

 No.  5—Wednesday,  November  24,  165/A  srahaya  i]  Be  7887  (Saka)
 Oral  Answers  to  Questions—  Cor.uMNs

 “Starred  Questions  Nos.  436  to  423.  3503-42
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  424  to  428  and  430  to  445  3542-57
 Unstarred  Questions  Nos.  7770  to  1183,  785  to  1189,  7797  to

 7278  and  3220  to  3249  3557-3605
 Calling  Attention  to  Matters  of  Urgent  Public  Importance—

 ()  Intrusions  by  China  +  3605-12,
 (i)  Non-availability  of  Crude  Oil  and  High  Speed  Diesel

 aharashtra  and  some  other  States  हु  3722-26
 Papers  Laid  on  the  Table.  :  362
 Leave  of  Absence  353-$
 Committee  on  Private  Members’  Bill  and  Resolutions—

 Seventy-fourth  Report  :  3676
 All  India  Services  (Amendment)Bill—Introduced  है  है  3616-17
 Banaras  Hindu  University  (Amendment)  Bill  3617-37225  3726-36

 Motion  to  consider,  as  passed  by  Rajya  Sabha  36I7-3722,  3726-36
 Shri  M.  C.  Chagla  मु  «3677-28
 Shri  Hari  Vishnu  Kamath  है  3628-31.
 Dr.  L.  M.  Singhvi  है  के  मर  3637
 Shri  Krishnapal  Singh  मु  मु  मु  3635-40
 Dr.  Govind  Das.  हा  गा  3640-45
 Shri  H.  N.  Mukerjee  है  हे  मा  ति  मर  3645-55
 Shri  Sidheshwar  Prasad  हि  3655-63
 Shri  Vishwa  Nath  Pandey  है  हे  हे  तु  3663-67
 Shri  Braj  Raj  Singh  7  मु  मु  3667-75
 Shri  Ansar  Harvani  डर  दर  "i  3675-78
 Shri  G.  N.  Dixit.  हा  मु  3678-83
 Shri  Hem  Barua.  +  3683-90
 Maharajkumar  Vijaya  Ananda  ‘i  oe  3690-95
 Dr.  Chandrabhan  Singh  मु  3695-99
 Shri  J.  8.  Kripalani  3699-3704
 Shrimati  Kamala  Chaudhuri.  (3705-11
 Shri  Gauri  Shankar  Kakkar.  (3711-20
 Shri  D.  C.  Sharma  3720-22
 Shri  Madhu  Limaye  हे  हा  हे  (3726-32
 Shri  P.R.  Chakraverti  3733-36

 Half-an-hour  Discussion  re:  Indian  High  Commissioner  in  Karachi  3736-50
 Shri  Prakash  Vir  Shastri  3736-44,
 Shrimati  Lakshmi  Menon  3745-50

 *The  sign  +marked  above  the  name  of  a  Member  indicates  that  the  question ‘as  actually  asked  on  the  floor  of  the  House  by  that  Member.
 97  (Ai)  LS—



 LOK  SABHA  DEBATES

 3503
 LOK  SABHA

 Wednesday,  November  24,  1965]
 Agrahayana  3,  887  (Saka).

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 (Mr,  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 सहायता  गांधी  के  स्मारक
 +

 *ai6.  को  मधु  लिये  :
 क्रि  रामसेवक  यावर  :
 गयी  बागड़ी  :

 क्या  दिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  कुछ  तीर्थ  स्थानों  पर  महात्मा
 गांधी  के  स्मारक  बनाने  के  लिए  कोई  योजना
 बनाई  गई  है;  प्रौढ़

 (@)  यदि  हां,  तो  क्या  उन  पर  महात्मा
 गांधी  के  महत्वपूर्ण  5  देश  भी  लिखे  जायेंगे  ?

 लिक्षा  मंत्रालय  में  उपमंत्री  (भो  भक्त
 बहन)  :  (क)  ऐसी  किसी  योजना  के  बारे  में
 भारत  सरकार  को  मालम  नहीं  है  t

 (ख)  प्रश्न  नहीं  उठता  ।

 श्री  मधु  लिखने  :  मैं  जातना  चाहता  हूँ  कि
 क्या  सरकार  महात्मा  गांधी  जी  के  दर्शन  के
 कौर  कार्य  के  जो  दो  पहलू  है,  एक  ध्यानात्मक
 प्र न्याय  शौर  बरी  चीजों  के  प्रति,  पौर  दूसरा
 रचना  का  यानी  प्रो  चोरों  के  निर्माण
 का,  इन  दो  पहनुध्ों  को  महे नजर  रखते  हुए,
 क्या  सरकार  आयन्दा  में  कोई  स्मारक  योजना
 बनाएगी,  कौर  उसमें  एक  ही  पहलू  पर  यानी

 ३5०4

 रचना  के  पहलू  पर  जोर  देकर  उनके  कार्य
 को  तोड़  मरोड़  कर  खत्म  नहीं  करेगी  ?

 शी  भक्त  बन:  श्रीमन्‌,  जहां  तक  सरकार
 की  स्थिति  है,  इसके  लिये  गांधी  स्मारक  निधि
 के  द्वारा  बड़े  बैठाने  पर  कार्य  किया  जा  रहा  है  1
 पिछले  दिनों  भी  जब  यह  प्रश्न  उठाया  गया  था
 तो  सरकार  ने  यह  निर्णय  किया  कि  गांधी  जी
 की  जन्म  शताब्दी  के  सम्बन्ध  में  बहा  समारोह
 करने  के  लिये  एक  समिति  बनाई  जाए  ।  बड़ी
 प्रसन्नता  की  बात  है  कि  राष्ट्रीपति  जी  ने  उस
 समिति  का  प्रत्यक्ष  होता  स्वीकार  कर  लिया
 है  ।  उस  समिति  के  द्वारा  बड़े  पैमाने  पर  इसके
 लिए  तैयारी  की  जा  रही  है  ।

 शी  मु  लिये  :  कया  सरकार  को  इस
 बात  का  पता  है  कि  गांधी  जी  का  जो  प्रातकाल
 हुमा  वह  बिड़ला  जी  के  भवन  में  हा  था  ।  तो
 क्या  इस  विमला  भवन  को  हाथ  में  लेने  के  लिए
 बौर  उसमें  गांधी  जी  का  स्मारक  बनाने  के
 लिए  कोई  सुझाव  संयुक्त  सोशलिस्ट  पार्टी  की
 झोर  से  रखा  गया  था  प्रौढ़  इस  संसद्‌  के  एक
 सदस्य  ने  इस  को  लेकर  क्या  कोई  सत्याग्रह
 वगैरह  किया  था  जिसमें  उनकी  गिरफ्तारी
 हुई  थी  ?

 ft  wen  mi:  श्रीमन्‌,  मेरे  पास  इस
 सम्बन्ध  में  कोई  सूचना  नहीं  है  कि  ऐसा  सुझाव
 पाया  था  ह

 श्री  मत  लिये  प्रत्यक्ष  महोदय,  मैं  प्रापसे
 निवेदन  करता  हूं  कि  मैंने  प्रापको  इस  बाल  को
 लेकर  एक  चिट्ठी  लिखी  कि  हमारे  भूतपूर्व
 प्रधान  मंत्रों  तथा  बिडला  शौर  मतिराम  नागरी
 के  बीच  में  कोई  पत्रव्यवहार  हुमा  है  कौर
 मैने  झ्रापसे  इजाजत  मांगी  हैं  कि  इस
 पत्रव्यवहार  को  पटल  पर  रखने  की  इजाज़त  दे
 दी  जाए  |  इससे  बिमला  साहब  को  स्वरूप
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 सामने  शा  जाएगा  कि  वह  रार कार  की  तौ
 चापलूसी  करना  चाहते  हैं  लेकिन  गांवों  जी  के
 कई  मे  उनको  प्रेम.

 Mr.  Speaker:  Order,  order,
 Shri  Hari  Vishnu  Kamath:  [s  it  not a  fact  that  the  proliferation  of  memo- Trials  in  stone  and  marbie  is  not  so very  necessary  for  the  immortalisa- tion  of  the  Mahatma's  Precept  and example?  He  himself  desired  memo- rials  not  made  of  stone,  but  riveted of  hearts,  for  that  marble  crimson- veined  is  indeed  truly  eternal,  If  50. what  steps  are  being  taken  by  Gove ernment  to  inscribe  the  teachings  ot Mahatma  Gandhi  on  the  the  minds and  hearts  of  men  not  only  in  India but  elsewhere  in  the  world  as  well?
 The  Minister  of  Education  (Shri M.  C.  Chagla):  A  Committee  has  been

 set  up  under  the  Chairmanship  of  the
 President  of  India  to  celebrate  the
 Centenary  of  Gandhiji's  Birthday, where  all  these  questions  will  be  con-
 sidered.  We  want  to  celebrate  it  in
 8  manner  worthy  of  Gandhiji,  the
 ureatest  Son  of  India.  As  regards his  writings,  we  are  producing
 textbooks  where  Gandhiji’s
 sayings  are  being  reproduced.  We
 are  doing  everything  to  keep  the
 memory  of  Gandhiji  alive.

 Shri  Hari  Vishnu  Kamath:  My
 first  question  was  slightly  different.
 Are  memorials  made  of  stone  and
 marble  so  very  necessary?

 Shri  A.  P.  Sharma:  In  view  of  the
 fact  that  Gandhiji’s  own  house  at
 Rajkot  and  Porbandar  have  been  dec-
 lared  as  places  of  national  importance
 in  order  to  commemorate  Gandhiji's
 memory,  may  I  know  whether  Gov-
 ermmment  are  contemplating  to  take
 over  the  place  where  Gandhiji  was
 Shot  dead  also  in  order  to  commemo-
 rate  his  memory?

 Shri  Bhakt  Darshan:  Sir,  as  far  as
 our  information  goes,  Gandhiji’s  house
 at  Rajkot  has  been  taken  over  by
 the  Gandhi  Smarak  Nidhi,  and  not
 by  the  Government.

 Shri  A.  P.  Sharma:  May  I  know
 whether  Government  are  going  to
 take  over
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 Mr.  Speaker:  That  question  has been  answered  many  a  time.
 Shri  A.  P.  Sharma:  No,  I  am  talk-

 ing  about  the  place
 Mr.  Speaker:  Shri  Warior,

 Shri  A.  P.  Sharma:  My  specific  ques-
 tion  was......

 Mr.  Speaker:
 been  answered.

 Shri  A.  P.  Sharma:  I  want  to  know
 whether  Govern  t  are  plat
 ing  to  take  over  this  place  or  not.  Let
 Government  say  ‘Yes’  or  ‘No’,

 That  had  already

 Mr.  Speaker:  I  am  repeating  that  it
 has  been  answered  here  on  the  floor
 of  the  House  many  a  time.

 Shri  Bhagwat  Jha  Azad:  If  once  an
 answer  has  been  given  by  Govern-
 ment,  is  it  not  open  to  Government
 to  reconsider  the  earlier  decision
 afterwards?  Can  the  Government  not
 reconsider  it?  So,  we  are  asking  again
 and  again  why  Government  cannot
 take  it  over.

 Mr.  Speaker:  Reconsideration  is
 not  being  asked  for.

 Shri  Bhagwat  Jha  Azad:  Govern-
 ment  must  clarify  this  point.

 Shri  Warior:  May  I  know  whether
 it  is  a  fact  that  Mr.  Birla  had  written
 to  the  late  Prime  Minister  that  this
 particular  mansion  would  be  handed
 over  to  the  Prime  Minister  for  his
 residence  and  not  for  a  memorial  to
 Gandhiji?

 Shri  Bhakt  Darshan:  I  have  not  got
 any  information  just  now.

 oft  लघु  लिमये  :  इसी  लिए  तो,  भ्रध्यक्ष
 महोदय,  मैं  चाहता  था  कि  इसको  सभा-पटल
 पर  रखा  जाये।

 अध्यक्ष  महोदय  :  में  इसकी  कैसे  इजाजत
 दे  दूं  कि  हर  कोई  कम्यूनिकेशन  सभा-पटल  पर
 रखा  जाए  ?  यह  मेज  इतना  बोला  नहीं  उठा
 सकती  ।
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 tt  हुकम  बन्द  कछवाय  :  महात्मा  जी  के
 स्मारक  को  बनाने  के  लिए  कितनी  धनराशि
 खर्च  को  जा  रही  है  1  क्या  इस  मार  क  को  बनाने
 के  लिए  कोई  जैसा  पाया  है  :  ज्रौर  क्या  इस
 संकटकालीन  स्थिति  को  देखते  हुए  जो  पैसा
 लगाया  जाने  वाला  है  इसमें  कुछ  कमी  करने  का
 सुझाव  दिया  गया  है  ?

 प्रत्यक्ष  महोवय  :  इसमें  उसका  सवाल
 नहीं  है  ?

 शनी  हुकम  विश्व  कछवाय  :  कितना  पैसा
 खर्च  होगा।

 झष्यकष  महोदय:  बाप  देखिये  कि  यह
 सवाल  किस  तरह  का  है  t

 Shri  D  J.  Naik:  Gandhiji's  life  was
 dedicated  to  the  removal  of  untouch-
 ability  and  other  construuctive  pro-
 grammes.  May  I  know  what  Gov-
 ernment  intend  to  do  to  achieve  these
 programmes  of  Gandhiji?

 Shri  Bhakt  Darshan:  Sir,  all  our
 |  tt  are  based d

 on  Gandhiji's  teachings.
 Shri  D.  J.  Naik:  That  has  not  been

 done  in  all  the  States.

 Shrimati  Lakshmikanthamma:  Is
 it  a  fact  that  a  fey  months  back  our
 Prime  Minister  had  laid  the  founda-
 tion  for  a  Gandhlji  stupa  at  Vijaya~-
 wada,  and  if  so,  may  I  know  whether
 the  Ministry  will  also  see  that  such
 a  thing  is  encouraged  and  such  kinds
 of  stupas  are  established  in  other
 States  also?

 Shri  Bhakt  Darshan:  Sir,  as  I  have
 said  already,  all  this  work  is  being
 done  under  the  auspices  of  the  Gandhi
 Smarak  Nidhi.

 ft  उ०  Go  तज्रिवेदी  :  क्‍या  मंत्री  महोदय
 यह  बताएंगे  कि  जहां  जहां  महात्मा  गांधी  की,
 छोटे  छोटे  गांवों  हम  ौर  बडे  बड़े  बस्तों  में  भी,
 मूतियां  स्थापित  की  गयी  है  बह  कुछ  ऐसी
 बदशक्ल  प्रौर  बेहूदगी  बताती  हुई  है  कि  जिन
 में  हमारा  मजाक  होता  है  शौर  गांधी  जी  के
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 बूत  के  वास्ते  लोगों  में  कुछ  ऐसी  भ/वना  पैदा
 होती  है  जो  उचित  eae  को  नहीं  पहुंचती  ?
 ऐसी  हालत  में  गाने  मंट  निर्णय  लेगी  कि  जहां
 ये  वृत्तियां  स्थापित  हो  चकी  है  बहा  तो  छनी  रहें
 लेकिन  किसी  ना  स्थान  पर  स्थापित  न  की
 जाएं,  कम  से  कम,  जहां  देहात  के  लोग  जाते  है,
 जिनको  गांधी  जी  के  प्रति  बड़ा  प्रा दर भाव  है
 बहां  ऐसे  बुत  न  बनाएं  जाएं  ।  उसके  बजाय
 गांधी  जी  की  विचाराधाराध्रों  को  प्रवाहित
 करने  के  लिए  कुछ  स्थान  नियत  किए  जाएं  ?

 अध्यक्ष  महोदय  :  सजेशन  |

 Shri  Eapur  Singh:  Do  Government
 propose  in  any  shape  or  form  to  in-
 duct  the  name  or  person  of  Mahatms
 Gandhi  into  the  sacred  religious  lore
 of  India?

 Shri  Bhakt  Darshan:  No  Sir,  he  wat
 not  a  religious  leader  in  that  sense.

 Shri  Kapur  Singh:  I  have  not  been
 @ble  to  follow  the  answer...

 Mr,  Speaker:  Next  question.
 श्री  बागड़ी  :  प्रत्यक्ष  महोदय,  इसमें  मेरा

 भी  नाम  था  4

 झिझक  महोदय  जब  मेने  सवाल  शुरू
 किया  तो  श्राप  प्रगति  सीट  पर  नहीं  थे  1

 करी  बागड़ी  :  हैं  मीट  पर था

 अध्यक्ष  महोदय  :  मैने  मापकों  देखने  की
 कोशिश  को  थी  |

 ची  बागड़ी  :  मैं  वहां  पहले  से  बैठा  था।

 झिझक  महोदय  :  तो  शाप  सवाल  पूछ
 लीजिए  an  मुझे  से  भूल  हुई  ।

 चली  बागड़ी  :  मैं  मंत्री  महोदय  से  यह
 जानना  चाहता  हूं  कि  प्रधान  मिस्री
 श्री  जवाहरलाल  नेहरू  ने  जो  झपना  एक  पत्र
 मझ  को  लिखा  बिड़ला  हाउस  वे;  बारें  में,  उसमे
 उन्होंने  लिखा  था  कि  बिडला  माह  प्रधान
 मनत  के  रहने  के  लिए  तो  यह  भवन  देने  को
 तैयार  हैं,  पर  मैं  उसकों  प्रधान  मन्त्री  के  तोर
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 पर  रहने  के  लिए  अच्छा  नहीं  समझता,  और
 गांधीजी  की  यादगार  के  लिये  उसे  जबरदस्ती
 लेना  मैं  मुनासिब  नहीं  समझता  ।  बिड़ला
 जी  ने  भी  जो  पना  पत्र  लिखा  है  उसमें  उन्होंने
 स्वीकृति  दी  है  कि  हां  नेहरू  जी  ठीक  कहते  हैं
 मैंने  उनको  प्रधान  मन्त्री  का  निवास  स्थान
 देने  के  लिए  कहा  था  लेकिन  उन्होंने  मंजूर
 नहीं  किया  तो  क्‍या  सरकार  यह  बतायंगी  कि
 यह  बिड़ला  हाउस  सिर्फ  इस  बिना  पर  नहीं
 लिया  गया  है  और  गांधी  स्मारक  नहीं  बन  रहा
 है  क्योंकि  यह  लोग  बिड़ला  जी  को  खुश  करना
 चाहते  हैं  तो  मैं  यह  जानना  चाहता  हूं  कि  जो
 सारे  देश  के  राष्ट्रपिता  हैं.

 झिझक  सरोवर  :  माननीय  सदस्य  का
 सवाल  ख़त्म  भी  होगा  कि  नहीं  ?

 भी  बागड़ी  :  एक  मिनट  भी  लग
 जाय  तो  कौनसी  बड़ी  बात  है  ?

 झ्रध्यक्ष  महोदय  :  कभी  ख़त्म  तो  होना:
 चाहिए  |

 श्री  बागड़ी  :  महात्मा  गांधी  के  स्मारक
 बनाने  की

 शी  स०  ला०  द्विवेदी  :  प्रत्यक्ष  महोदय,
 आ्रापकी  रूलिंग  यह  है  कि  एक  मिनट  से  भ्र धिक
 कोई  एक  ब्यक्ति  भ्रमणा  सवाल  नहीं  कर
 सकता  है.

 क्रिया  महोदय  :  आप  बैठ  जाइये  मैं
 देख  लुंगा  ny

 श्री  बागड़ी  :  गुर  तेग  बहादुर  शहीद  हुए
 उसी  तरीके  से  गांधीजी  शहीद  हुए  शौर  गुरु
 तेग  बहादुर  फी  शहीदी  जगह  पर  गुद द्वारा
 विदेशी  राज्य  में  बना

 प्रत्यक्ष  महोदय  :  प्राइस,  ताईर  ।

 शनी  बागड़ी  :  सवाल  तो  मुझे  पूछ  लेने
 दिया  जाय  |

 अध्यक्ष  महोदय  :
 लिया  ।

 सवाल  भागने  कर
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 श्री  बागड़ी  :  मेरा  सवाल  पूरा  नहीं  हुआ
 हैँ  ।

 भ्रष् यक्ष  महोदय  :  अब  पूरा  तो  पूरे  घंटे
 में  नहीं  होगा  ।  तो  मैं  घंटे  भर  की  तो  इजाजत
 माननीय  सदस्य  को  नहीं  दे  सकता  |

 श्री  बागड़ी  :  मेरा  सवाल  यह  है  कि  जिस
 तरीके  से  गुरु  तेग  बहादुर  की  शहीदी  जगह
 पर  गुरुद्वारा  बना  है  शर  वह  विदेशी  राज्य
 में  बना  था  कौर  जैसे  राम,  कृष्ण  ग्राही  महा-
 पुरुषों  की  शहीदी  जगह  को  यादगार  बनाया
 गया  है  तो  क्या  सरकार  इसकी  वजह  बतला-
 देगी  कि  अपने  देश  में  शौर  झपने  राज्य  में
 राष्ट्रपिता  महात्मा  गांधी  की  शहीदी  जगह  पर
 कोई  यादगार  क्‍यों  नहीं  बनाई  गई  है  ?
 दरअसल  यह  सब  सरकार  के  लोग  बिडला  के
 हाथ  में  बिके  हुए  हैं  ।

 शो  भक्त  दिन  :  श्रीमन्‌,  चूंकि  माननीय
 सदस्य  ने  अपने  प्रश्न  में  प्रधान  मन्त्री  का  उल्लेख
 किण  है  इसलिए  प्रतीक  से  अधिक  यह  हो
 सकता  है  कि  उनके  इस  प्रश्न  को  मैं  प्रधान
 मुन्नी  तफ  पहुंचा  दूं  ।

 Haldia  Refinery
 +

 "alt.  Shri  Vishwa  Nath  Pandey:
 Shri  P.  कफ,  Chakraverti:
 Shri  P.  C.  Berooah;
 Shri  Heda:
 Shri  Indrajit  Gupta:
 Shri  8.  8,  Pandey:
 Shri  Rajeshwar  Patel;
 Shri  Vidya  Charan  Shukla:
 Shri  D.  C.  Sharma:
 Shri  Yashpal  Singh:
 Shri  Kapur  Singh;
 Shri  Dinen  Bhattacharya:
 Dr,  Ranen  Sen:

 Will  the  Minister  of  Petroleam  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 70  on  the  l8th  August,  865  and  state:

 (a)  whether  the  negotiations  with
 foreign  firms  for  the  setting-up  of
 Haldia  refinery  have  since  been  con-
 cluded;  and
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 (b)  if  so,  the  outcome  thereof?
 The  Minister  of  Petroleum  and

 (hemicaly  (Shri  Humayun  Kabir):
 (a)  and  (b).  No  Sir.  The  negotiations
 ire  continuing.

 aft  विश्वनाथ  पाण्डेय  :  मैं  यह  जानना
 चाहता  हूं  कि  यह  निगोशिएशंस  कब  तक  समाप्त
 हो  जायेंगी  ?

 Shri  Humayua  Kabir:  It  is  very
 difficult  to  give  a  definite  date,  but
 we  are  hoping  to  complete  the  nego-
 tiations  by  perhaps  3l  January  1966,

 शो  शिवनाथ  पाण्डेय  :  यह  हल्दिया  तेल
 शोधक  कारखाना  स्थापित  करने  में  भ्र नुमा नत:
 कितना  घन  व्यय  होगा  ?
 Shri  Humayun  Kabir:  Till  the  nego- tiations  are  completed  and  we  know

 the  specific  proposals,  how  can  I  give
 the  figures?

 Shri  P.  R.  Chakraverti:  Which  are
 the  firms  which  have  offered  to  cary
 out  this  project?

 Shri  Humayun  Kabir:  There  are
 taree  specific  offers:  one  is  from  acom-
 bination  of  a  German  an  American
 firm,  another  is  from  the  Rumanian
 organisation  and  the  third  from  a
 French  firm,  CFP.

 Shri  P.  C.  Borooah:  Will  thig  re-
 finery  be  fed  by  crude  oil  produced
 in  North-East  Assam?  If  so,  what  will
 be  the  length  of  the  pipeline  through
 which  the  crude  has  to  pass?

 Shri  Humayun  Eabir:  At  present
 negotiations  are  proceeding  on  the
 basis  that  it  will  be  working  largely
 on  imported  crude.

 Shri  Indrajit  Gupta:  Since  out  of
 these  three  offers  mentioned  by  the
 Minister,  two  are  from  private  for-
 eign  firms  and  one  from  a  Govern-
 ment  org  T  pres  on
 government  to  government  basis,  may
 I  know  whether  Government  has  de-
 cided,  at  least  in  principle  on  the
 question  whether  this  new  refinery
 will  be  im  the  public  sector  or  will  be
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 part  pubfic-owned  and  part  private-
 owned?

 Shri  Humayun  Kabir:  lt  will  pe  a
 public  sector  enterprise;  it  has  been
 decided  that  any  concern  in  which
 the  Government  of  India  hold  5i  per
 cent  or  more  of  the  shares  is  a  pub-
 lie  concern.

 Shri  Indrajit  Gupta:  I  did  not  want
 that  technical  answer.  I  wanted  to
 know  whether  it  would  be  in  the  pub-
 lic  sector  or  not.  He  has  said  that
 if  5l  per  cent  of  shares  is  held  by
 Government  it  will  bea  public  con-
 cern  and  all  that,

 Mr,  Speaker:  That  was  in  the  se-
 cond  part  of  the  answer.  In  the  first
 part,  he  answered  that  it  would  be
 in  the  public  sector.

 Shri  Hem  Barua:  At  the  same
 time,  he  has  said  that  if  5l  per  cent
 of  shares  is  held  by  Government,
 then  it  becomes  a  public  concern.

 Mr.  Speaker:  Order,  order,  I  have
 not  called  him.

 Shri  D.  C.  Sharma:  May  I  know
 what  attempts  would  be  made  in
 order  to  make  this  kind  of  refinery,
 when  fully  constructed,  proof  against
 any  future  shelling  or  bombing  by
 the  Pakistani  people?

 Shri  Humayun  Kabir:  This  is  a
 question  of  general  defence.  The
 measures  which  are  taken  for  the
 defence  of  the  country  will  apply
 equally  there.

 Shri  Kapur  Singh:  Once  again
 wrong  English  has  been  uttered  on
 the  floor  of  the  House.

 Mr.  Speaker:  I  am  not
 correcting  English.

 Shri  Hem  Barua:  Prof.  Kabir  was
 my  professor  in  the  Univeralty.  He
 speaks  good  English.

 Mr,  Speaker:  I  should  ask  the  pro-
 fessors  and  other  literary  persons  to
 sit  together  and  decide  what  should
 be  done.

 here  for



 3573  Oral  Answers

 श्री  यदा पास  सिंह  :  अंग्रेज़  चले  गयेप्र॑ंग्रेंडी
 रह  गयी  है  इसलिए  जो  श्रंग्रेज़्ी  गलत  बोलते  हैं
 बह  भी  देश  की  सेवा  करते  हैं  ।
 Shri  D,  ca  Sharma:  I  think  he  was

 referring  to  the  Minister.
 Mr.  Speaker:  Unless  I  identify  a

 Member,  he  should  not  stand  up,
 whoever  he  might  be.

 श्री  यशपाल  सिंह  :  क्‍या  सरकार  हू
 बतला  सकती  है  कि  फौरन  कालबरेशन  के
 ऊपर  हम  लोग  कब  तक  डिपेंड  करेंगे  जबकि
 जनरल  शारदा  त्तन्द  सिंह  ने  यह  बयान  दिया  है
 कि  झगर  हिन्दुस्तानियों  को  प्रोत्साहन  दिया
 जाय  तो  यह  काम  बगैर  किसी  कोलबरेशन  के
 भी  हो  सकता  है  |

 Shri  Humayan  Kabir:  The  best
 answer  to  that  is  that  Gen.  Sarada-
 nand  himself  is  depending  very  large-
 ly  on  foreign  collaboration.  In  any
 case,  we  expect  to  be  self-supporting
 in  the  course  of  about  seven  years.

 Shri  Bhagwat  Jha  Azad:  Is  it  not
 a  fact  that  from  the  point  of  view  of
 prospecting  or  refining  or  the  neces-
 sity  og  oil  consumption  in  this  coun-
 try,  Haldia  coming  up  will  be  abso-
 lutely  a  death  blow  to  the  Barauni
 Refinery  and  thereby  to  the  expansion
 of  the  country?  Has  this  been  usses-
 sed  or  not?

 Shri  Humayun  Kabir:  The  hon.
 Member  is  not  correct.  In  fact,  as-
 sessments  have  been  made,  and  Haldia
 is  an  imperative  necesisty  for  the
 country.

 Shri  Bhagwat  Jha  And:  Absolutely
 wrong.

 Shri  Kashi  Ram  Gupta:  The  pre-
 sent  position  of  the’  refineries  is  that
 there  is  20  to  25  per  cent  extra  pet-
 rol.  Will  the  Government  see  that
 future  refineries  are  so  adjusted  as  to
 minimise  this  production  so  as  to  meet
 the  contingency?

 Shri  Humayun  Kabir:  The  point
 mentioned  ‘by  the  hon.  Member  is
 very  much  in  Government's  mind,  and
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 therefore  in  all  new  refineries  we  are
 taking  steps  to  see  that  the  production
 pattern  is  such  that  the  production
 of  motor  spirit  is  kept  at  the  mini-
 mum,

 Mr.  Speaker:  Next  question.
 Shri  A.  P.  Sharma:  426  may  also  be

 taken  up.

 हिन्दी  का  प्रचार
 +

 *4ar8,  श्री  म०  ला०  द्विवेदी  :
 श्री  ao  to  साबित  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  हिन्दी  का  प्रचार  करने  के  लिए
 सरकार  ने  कौन  कौन  से  सरकारी  तथा  गेर-
 सरकारी  संगठन  स्थापित  किए  हैं;

 (ख)  गह-कार्य  मन्त्रालय  द्वारा  नियुक्त
 की  गई  हिन्दी  सलाहकार  समिति  द्वारा  किए
 गए  कार्य  तथा  शिक्षा  मंत्रालय  के  अधीन  काम
 कर  रही  समितियों  द्वारा  किए  गए  का  में
 बया  अन्तर  हैं  ;

 (ग)  क्या  उनके  कामों  में  कोई  समन्वय
 है;  कौर

 घ)  यदि  नहीं,  तो  एक  ही  प्रकार  के
 कामों  के  लिए  विभिन्न  समितियां  बनाने  के
 क्या  कारण  हैं  ?

 शिक्षा  मंत्रालय  में  उप मंत्रों  (भी  भक्त
 बचन)  :  (क)  से  (4).  विवरण सभा  पटल
 पर  रख  दिया  गया  है  |  [पुस्तकालय  में  रखा
 गया  |  देखिये  संख्या  एल  ही-5229/65]

 श्रीमन्‌,  प्रश्न  संख्या  48  के  उत्तर  में
 सभा  पटल  पर  रखे  जाने  वाले  विवरण  में
 एक  ग़लती  झा  गई  है  जिसका  कि  मैं  झपकी
 आज्ञा  से  संशोधन  बरना  चाहता  हूं  -  विवरण
 के  भाग  ख)  में  जहां  i959  छपा  है  वहां
 1951  होता  चाहिए.  ।

 श्री  म०  ला  द्विवेदी  :  सरकार  के  विभिन्न
 मंत्रालयों  में  भाषा  का  जो  प्रयोग  किया  जाता
 है  उसके  स्वरूप  के  निर्धारण  शौर  प्राविधिक
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 कौर  वैज्ञानिक  शब्दावली  के  बनाने  का  काम
 किस  मन्त्रालय  के  सुपुर्द  है  जौर  उसे  विभिन्न
 मन्त्रालय  मानते  हैं  ग्रीवा  नही  ?

 श्री  भक्त  वर्शन  :  श्रीमान,  यह  जो
 कोझ्रारडिनेशन  या  तालमेल  करने  का  कार्य
 है  यह  शिक्षा  मन्त्रालय  का  है।  इसने  लिए  एक
 स्थायी  आयोग  जिसे  शब्दावली  आयोग
 टैक्नोलोजी  कमीशन  कहते  है  बह  नियुक्त
 है  गौर  उसके  अन्तर्गत  सेंट्रल  हिन्दी  डाइरैबटोरेट
 शब्दावली  बनाता  है  शौर  सभी  मन्त्रालय  जहां
 तक  मेरी  जानकारी  है  उसमें  सहयोग  देते  हैं  ny

 क्रि  qo  ला०  ड्विबेदी  :  क्‍या  मन्त्री  महोदय
 को  यह  विदित  है  कि  भारत  सरकार  का
 सूचना  मन्त्रालय  शौर  विशेष  कर  प्रात  इंडिया
 रेडियो  में  भाषा  जो  शिक्षा  मन्ता  द्वारा
 नियत  की  जाती  है  उसका  पालन  नहीं  किया
 जाता  है,  यदि  नहीं  किया  जाता  है  तो  उस
 सम्बन्ध  में  कोप्रारडिनेशन  के  लिए  क्या  उपाय
 किया  जा  रहा  है  ?

 ष्  भक्त  वर्शन  :  श्रीमन्‌,  इस  प्रान  का
 सम्बन्ध  शिक्षा  मन्त्रालय  ले  नहीं  है  क्योंकि
 सूचना  भभोर  प्रसारण  मन्त्रालय  ने  अपनी  एक
 एसी  शब्दावली  बनाई  है  जो  कि  झाम  जनता
 की  समझ  में  सरलता  से  झा  जाय  ।

 Shri  8.  0.  Samanta:  Is  it  not  a  fact
 that  the  work  of  the  Hindi  Siksha
 Samiti  of  the  Education  Ministry  and
 the  Hindi  Salahkar  Samiti  of  the  Mi-
 nistry  of  Home  Affairs  is  similar,  and
 if  so,  why  are  these  two  separate
 committees  being  kept?

 Shri  Bhakt  Darshan:  Sir,  I  have
 xplained  in  the  staternent  laid on  the

 Table  of  the  House,  in  reply  to  part
 (by  of  question  No,  418,  thus;
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 “The  "Hindi  Salahkar  Samiti

 has  been  sct  up  by  the  Ministry
 of  Home  Affairs  to  advise  the
 Government  mainly  on  matters
 relating  to  the  progressive  use
 of  Hindi  for  official  purposes  of
 the  Union  and  use  of  Hindi  for
 official  work  in  Hindi-speaking
 States.  It  also  advises  the  Gov-
 ernment  on  general  matters  con-
 cerning  the  development  and
 propagation  of  Hindi.  The  Hindi
 Shiksha  Samiti,  set  up  by  the
 Ministry  of  Education  in  1951,
 advises  the  Ministry  of  Educa-
 tion  on  specific  problems  rela-
 ting  to  development  and  propa-
 gation  of  Hindi......".

 aft  यशपाल  सिंह  :  क्‍या  मैं  जान  सकता

 हूं  कि  इस  समय  एजूकेशन  बजट  का  जो  रुपया

 है,  उसका  कितना  फ़ीसदी  रुपया  हिन्दी  प्रचार
 पर  मार्च  होता  है  ?

 भी  भक्त  बात  :  श्रीमन्‌,  फ़ीसदी  तो  मैं
 नहीं  बता  सकता,  लेनी  माननीय  सदस्य  को
 यह  जान  कर  प्रसन्नता  होगी  कि  तीसरी  पंच-
 वर्षीय  योजना  में  लगभग  ढाई  करोड़  यप
 हिन्दी  के  प्रसार  के  लिए  रखे  गए  थे  ?

 कुछ  भारतीय  सदस्य:  बस  /

 बबी  अकत बहान :.  लेकिन  हमारी  यह
 शाण  हैं  कि  तीसरी  पंचवर्षीय  योजना  की
 समाप्ति  सक  लगभग  साढ़े  पांच  करोड़  रपये
 खर्च  हो  जायेंगे,  धर  चौथी  पंचवर्षीय
 योजना  के  लिए  इस  i.  अधिक  धन  राशि
 स्वीकृत  की  जायेगी  t



 47  Oral  Answers

 Mr.  Speaker:  I  might  make  that
 point  clear.  I  got  a  hint  of  it  on  that
 day.  There  was  insistence  that  when
 4  question  had  been  linked  with  ano-
 ther  the  Member  must  put  two  sup-
 plementary  questions.

 Shri  Hem  Barua:  That  day  you  al-
 lowed  two,

 Mr.  Speaker:  I  did;  it  was  for  spe-
 «ial  reasons.  There  was  a  special  de-
 legation  from  outside  and  I  did  not
 want  scenes  to  be  created  here.  Other-
 wise,  I  was  humiliated  and  insulted
 at  that  moment.  I  must  make  it  clear.

 Tf  a  question  is  linked  with  another
 at  the  request  of  some  Member  or  on
 the  desire  of  the  House  the  sponsor  of
 the  second  qeustion  has  got  only  one
 supplementary  to  put.

 aft  मधु  लिये  :  प्रध्यक्ष  महोदय,  मैं  एक
 खुलासा  चाहता  हूं।  प्रखर  वह  सदस्य  यह
 नहीं  चाहता  है  कि  उसके  प्रश्न  को  दूसरे  के
 साथ  जोड़ा  जाये,  तो  ड्राप  क्‍या  करेंगे  ?

 झिझक  महोदय  :  फिर  मैं  नहीं  जोड़ेगा,
 लेकिन  भ्रमर  हाउस  की  इच्छा  होगो,  तो  वह
 जोड़  दिया  जायेगा  |

 Dr.  L.  M,  Singhvi;  Are  the  govern-
 ment  aware  that  members  of  both
 these  mmittees,  Hindi  Salahkar
 Samiti  and  Shiksa  Samiti  have  been
 feeling  strongly  that  their  task  is
 extremely  frustrated  in  the  matter  of
 propagation  of  Hindi  and  progressive
 adoption  of  Hindi  for  various  pur-
 poses  and,  if  so,  whether  the  govern-
 ment  proposes  to  step  up  the  pro-
 gramme  of  implementing  such  re-
 commendations  as  they  have  made
 and  complete  their  work  so  that  there
 is  greater  satisfaction  reassurance  in
 the  country  about  the  governinent's
 intention  in  the  matter  of  propaga-
 tion  of  Hindi?

 Shri  Bhakt  Darshan:  Sir,  may  I  as-
 sure  the  hon.  Member  that  the  re-
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 commendations  of  both  these  com-
 mittees  are  given  due  consideration
 and  most  of  them  are  implemented  as
 speedily  as  possible.

 Shri  Hanumanthaiya:  Will  the  hon.
 Minister  please  tell  the  House  ig  there
 was  a  suggestion  made  in  the  ad-
 visory  committee  of  the  Ministry  of
 Education  that  a  Central  Hindi  Uni-
 versity  may  be  established  in  the
 south  for  this  purpose  and,  if  so,  how
 far  has  it  progressed?

 The  Minister  of  Education  (Shri M,  C.  Chagla):  About  the  idea  of  the
 establishment  of  universities,  our
 present  thinking  is  that  we  should not  establish  any  new  universities  in
 the  Fourth  Plan......

 Shri  Ranga:  Except  the  Jawaharlal
 Nehru  university?

 Shri  M.  C.  Chagla:  That  was  in  the
 Third  Plan.

 Shri  Ranga:  This  also  can  be  start- ed  that  way.

 Shri  M.  C.  Chagla:  If  my  hon.
 friend  will  permit  me  to  complete  the
 answer,  to  the  extent  that  we  van
 help  the  cause  of  Hindi  there  should
 be  no  difficulty  at  all  in  establishing
 university  centres.  The  present  think-
 ing  ig  instead  of  having  all  the  ele-
 borate  machinery  of  the  university,
 vice-chancellor,  registrar  and  build-
 ings,  we  could  have  sufficient  com-
 plexes  of  colleges  we  could  have  uni-
 versity  centres  as  my  hon.  friend
 wants  us  to  pursue  that  idea.  We  will
 certainly  see  whether  it  could  be
 done.

 Shri  Narasimha  Reddy:  What  steps
 is  the  Ministry  of  education  taking
 to  propagate  non  Hindi  languages  in
 Hindi  areas  and  also  how  much  money
 has  been  spent  so  far  or  is  allotted
 for  such  propagation  and  have  any
 tangible  results  been  achieved,  and
 also  has  the  government  found  any
 inclination  on  the  part  of  the  northern
 gentlemen  to  learn  any  one  of  the
 non  Hindi  languages?
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 Shri  Bhakt  Darshan:  Sir  in  the
 Ministry  of  education  we  have  got  a
 separate  section  for  the  development of  modern  Indian  languages  other
 than  Hindi  and  Sanskrit.

 Shri  Narasimha  Reddy:  What  is  the
 money  spent?

 Mr.  Speaker:  He  has  asked  about
 the  money  allotted,  results  achieved
 and  all  those  things.

 Shri  Bhakt  Darshan;  I  have  not  got the  exact  figures  with  me.
 Mr.  Speaker:  A  statement  may  be

 placed  on  the  Table  of  the  House.
 Shri  8,  N.  Chaturvedi:  May  I  know

 if  the  Kendriya  Hindi  Shikshana
 Mandal  at  Agra  is  meeting  the  de-
 mand  for  teachers  in  the  non-Hindi
 States  to  the  fullest  extent,  and  whe-
 ‘her  there  is  any  proposal  for  expan-
 sion  of  this  institution  and  the  open-
 ing  other  institutions  like  that?

 Shri  Bhakt  Darshan:  Sir,  our  Cen-
 tral  Hindi  Institute  at  Agra  is  being
 gradually  expanded;  it  is  meant  to
 supplement  the  training  of  Hindi
 teachers  which  is  already  being  car-
 tied  on  in  different  States,

 Shri  D.  N.  Tiwary:  There  are  seve-
 ral  committees,  both  officia]  and  non-
 official,  for  the  propagation  of  indi;
 whether  they  are  doing  the  work  pro-
 perly  or  not  is  another  mater;  may
 I  know  whether  there  is  any  organi-
 sation  to  find  out  what  improvement
 has  been  made  in  the  propagation  of
 Hindi  in  non-Hindi  speaking  States
 from  year  to  year?

 Shri  Bhakt  Darshan:  Yes,  Sir.  The
 results  have  been  quite  encouraging
 and  we  hope  that  in  the  years  to
 come  it  will  get  further  momentum.

 Shri  Vasudevan  Nair:  In  the  I  state-
 ment,  it  is  said  that  it  is  proposed  to
 establish  some  Hindi  medium  schools
 and  colleges  in  the  non-Hindi  speak-
 ing  areas  by  the  fourth  Plan  period,
 May  I  know  whether  this  does  not  go
 against  the  standard  spirit  of  the  de-
 cision  already  taken  at  highest  levels
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 that  the  medium  of  instruction  should
 be  the  regional  languages  in  the  va-
 tious  regions,  and  how  does  this  tally
 with  the  decision  already  on  record
 as  far  as  as  the  Government  is  con-
 cerned?

 Shri  M.  C.  Chagla:  There  is  no  in-
 consistency.  Even  if  ultimately  the
 medium  of  instruction  in  the  differ-
 ent  universities  will  be  the  regional
 languages,  I  hope  the  South  will  con-
 tinue  to  study  Hindi  and  the  North
 will  continue  to  study  non-Hindi
 languages,  There  could  be  no  objec-
 tion  in  having  schools  and  colleges
 where  Hindi  can  be  studied,  and  I
 hope  very  soon  we  will  have  schools
 and  colleges  in  the  North  where  non-
 Hindi  languages  are  studied.  There  is
 no  inconsistency  between  the  two,

 Shrimati  Lakshmikanthamma:  May
 I  know  whether  there  are  any  Hindi-
 medium  public  schools  in  non-Hindi
 States  and,  if  not,  whether  Govern-
 ment  propose  to  set  up  more  Hindi-
 medium  schools  for  the  non-Hindi
 States?

 Shri  Bhakt  Darshan:  Sir,  there  are
 some  such  schools  run  by  private
 agencies,  We  have  been  helping  them
 to  some  extent.  Now,  for  the  fourth
 Plan,  we  have  proposed  that  if  the
 State  Governments  desire,  then,  we
 may  give  them  hundred  per  cent  aid
 for  opening  such  schools  and  colleges

 eft  राभेदबरामस्य  :  सारे  भारतवर्ष  में
 स्वार्थ  समाज  की  तरफ़  से  जो  गुरुकुल  ले
 हुए  है,  प्रोग्रेस  के  वक्‍त  से  राज  तक  उन्होंने
 हिन्दी  के  लिए  जितना  प्रचार  किया  है,  सम्भवत:
 सरकार  द्वारा  खुली  हुई  संस्थापकों  ने  भी  नहीं
 किया  है  ny  मैं  यह  जानना  चाहता  हूं  कि  जिन

 गुरुकुलों  ने  सारे  भारतवर्ष  में  हिन्दी-प्रचार
 के  लिए  सब  से  भ्र धिक  काम  किया  है,  शिक्षा
 मंत्रालय  उन  को  वर्ष  भर  में  कितना  रुपया
 देता  है  1

 श्री  भक्त  वार्ता  :  श्रीमान्‌,  गुद कुलों  का
 प्रशन  इस  से  सम्बन्धित  नहीं  है,
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 श्री  राभेश्वरानम्व  :  क्‍या  वे  हिन्दी  का
 प्रचार  नहीं  करते  हैं  ?

 श्री  भक्त  दर्शन  :  लेकिन  मैं
 माननीय  सदस्य  की  जानकारी  के  लिए  यह
 सूचना  देना  चाहता  हूं  कि  हमारे  संस्कृत  यूनिट
 के  प्रतिशत  गुरुकुलों  को  सहायता  दी  जाती  है
 प्रौढ़  तीसरी  पंच-वर्षीय  योजना  में  लगभग
 साढ़े  छः  लाख  सोये  की  सहायता  हम  अरब  तक
 दे  चुके  हैं  t

 tt  रामेश् बरा नन्द  :  वर्ष  में  उन  को  क्‍या
 देते  हैं  ?

 Shri  P.  C.  Borovah:  Hindi  is  spoken
 differently  in  different  Hindi-speaking Gtatea  and  this  puzzles  the  mind  of
 the  people  of  non-Hindi  speaking
 areas,  So,  may  I  know  which  Hindi
 is  going  to  be  propagated  in  non-
 Hindi  speaking  states?

 Sbri  Bhakt  Darshan;  Sir  this  is  the
 objective  of  the  Central  Hindi

 Institute  at  Agra,  where  we  have
 been  inviting  teachers  from  all  the
 non-Hindi-spesking  States  so  that
 they  may  learn  the  standard  type  of
 Hindi.  |

 ft  भागवत  झा  प्रस्ताव  :  मैं  यह  जानना
 चाहता  हूं  कि  चूंकि  जो  राज्य  केन्द्र  से  हिन्दी  में
 कारोबार  करना  चाहते  हैं,  वे  यह  समझते  हैं
 कि  उन  के  हिन्दी  पन्नों  का  यहां  पर  द्रांस्लेशन
 नहीं  हो  सकेगा,  इसलिए  हिन्दी  के  प्रचार
 पौर  प्रसार  के  लिए  क्या  शिक्षा  मंत्रालय  यह
 झ्रावक््यक  नहीं  समझता  है  कि  उन  की  इस
 आशंका  को  निर्मल  किया  जाये  प्लोर  यहां  पर
 हिन्दी  के  पन्नों  के  द्रास्लिशन  का  समुचित
 इन्तजाम  किया  जाये  1

 न  भक्त  विमान  :  श्रीमान्‌,  मुझे  खेद  है  कि
 राज  भाषा  का  प्रश्न  शिक्षा  मंत्रालय  से
 सम्बन्धित  नहीं  हैं  ।  वह  गृह  मंत्रालय  से
 प्रतिबन्धित  है  कौर  मैं  भाषा  करता  हुं  कि  वे
 इस  बारे  में  निराकरण  करेंगे  ।

 Shri  Eapur  Simgh:  What  steps,  if
 any,  have  been  taken  to  ensure  that
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 such  propagation  of  Hindi  at  the  high level  of  the  Government  docs  not
 tend  to  stifle  the  legitimate  growth and  development  of  the  non-Hindi
 Janguages  of  India?

 Shri  Bhakt  Darshan:  Sir,  ]  must
 assure  the  hon.  Member  that  this  mis-
 giving  should  be  given  up  altogcther.
 We  have  been  encouraging  all  the
 modern  Indian  languages  simultanc-
 ously  with  full  vigour.

 Shri  Nem  Barua:  About  the  stand-
 ard  language,  I  am  in  a  fix.  Some
 people  from  Patna  tell  me  that  the
 Hindi  spoken  in  Patna  is  the  best; some  say  the  Hindi  spoken  in  Bana-
 ras  is  the  best.  Some  say  the  Hindi
 spoken  in  Allahabad  is  the  best.  Some
 say  the  Hndi  spoken  in  Delhi  is  the
 best.  May  I  know  which  is  the  stand-
 ard  Hindi?

 Shri  Bhakt  Darshan:  Sir,  in  my
 opihion,  the  Hindi  used  in  the  trans-
 lation  of  the  Constitution  is  the
 standard  one.

 संघ  राज्य  होठों  में  प्रजातन्त्रात्मक  हासन  प्रणाली

 +
 *  419,  ची  do  Go  साहस

 थी  Ho  ला०  हवेली  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ऐसे  कितने  संघ  राज्य-क्षेत्र  हैं
 जहां  प्रजातंत्रात्मक  शासन  प्रणाली  सफलता-
 पूर्वक  चल  रही  है  भोर  जिनके  बारे  में  सरकार
 को  इस  भ्रामक  की  रिपोर्ट  प्राप्त  हुई  हैं  तथा
 इस  आधार  पर  शेप  संघ  राज्य-क्षेत्रों  के  बारे
 में  सरकार  को  किन  न्यून ताओ ों  का  पता
 चला  है;

 ख)  क्या  प्रजातंत्रात्मक  इकाइयों  के
 हूप  में  इन  संघ  राज्य-क्षेत्रों  की  प्रशासनिक
 कठिनाइयां,  झा थिक  बेटी  से  सक्षमता  कौर
 उनके  संसाधनों  का  अध्ययन  करके  इनके
 बारे  में,  मंत्रालय  को  सलाह  देने  के  लिये  कोई
 स्थायी  भ्रमणा  अस्थायी  व्यवस्था  की  गई  है;
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 (a)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं;  और

 (9)  प्रजातंत्रात्मक  शासन  प्रणाली  को
 सफल  बनाने  के  सम्बन्ध  नें  हुई  प्रगति  से  संसद
 को  अवगत  कराने  के  लिये  क्या  कार्यवाही
 की  जा  रही  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण  मंत्री
 बनी  हाथो)  :  (क)  से  (घ).  सदन  के

 सभा-पटल  पर  एक  विवरण  रख  दिया
 गया  है  ।

 विवरण

 (क)  पांच  संघ-राज्य  क्षेत्रों  अर्थात्
 हिमाचल  प्रदेश,  मनीपुर,  त्रिपुरा,  पांडिचेरी
 और  गोज,  दमन  व  दीव  में  सेब-राज्य  क्षेत्र
 अधिनियम,  .963  के  अधीन  विधान  सभाएं
 जौर  मंत्रिपरिषद  बनाई  गई  हैं।  इन  क्षेत्रों  में
 से  किसी  की  भी  सरकार  से  मौजूदा  व्यवस्था
 की  कार्य  प्रणाली  में  किसी  कमी  की  सूचना
 नहीं  मिली  कौर  ये  सरकारें  उक्त  भ्र धि नियम
 में  निर्धारित  योजना  के  प्रसार  चल  रही  हैं  t

 (a)  कौर  (ग).  प्रशासन  सम्बन्धी
 ऐसी  कोई  कठिनाइयां  सामने  नहीं  भाई  जिनसे
 इसके  बारे  में  कोई  व्यवस्था  बनाने  की  ज़रूरत
 पड़े  ।  अपने  प्रशासकीय  गौर  विकास  सम्बन्धी
 खर्चों  के  लिये  इन  क्षेत्रों  को  जिन  अतिरिक्त
 साधनों  की  ग्रा वश्य कता  थी  वें  उन्हें  भारत  की
 संचित  निधि  में  से  प्रदान  तथा  ऋणों  के
 रूप  में  उपलब्ध  कराये  जा  रहे  हैं  ny

 (घ)  इन  क्षेत्रों  की  प्रमुख  उपलब्धियों
 तथा  गति  विधियों  का  एक  संक्षिप्त  विवरण
 गृह  मंत्रालय  के  वापिस  प्रशासन  प्रतिवेदन  में
 दिया  गया  है।  ये  प्रतिवेदन  प्रति  वर्ष  संसद्‌
 बजट  अ्रधिवेशन  में  सदस्यों  को  ये  जाते  हैं  i

 Shri  8.  Cc  Samanta;  Is  it  not  a  fact
 that  the  public  of  Andaman  and
 Nicobar  islands  are  constantly  de-
 maanding  a  legislative  assembly  in  the
 territory?  May  I  know  whether  in-
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 stead  of  that,  they  are  also  demand-
 ing  igre

 facilities  an:  powers
 should  iven  ta  the  advisory  com=
 mitts,  0s.  cu?

 Shri  Hathi:  They  have  demanded
 that  their  representatives  in  Parlia-
 ment  should  be  elected  and  not  :onu-
 nated.  They  have  also  said  that
 there  might  be  a  legislutive  assembly,
 but  the  Constitution  does  not  provide for  that.

 Shri  s.  0.  Samanta:  May  I  know
 whether  any  separate  discussion  on
 the  reports  on  these  Union  Territor-
 ies  where  there  are  legislative  ssem-
 blies  will  be  taken  up  in  this  House
 and  thg  motion  will  be  brought  by
 the  ministry  itself?

 Shri  Hathi:  When  the  Home  Minis-
 try's  Demands  for  Grants  come  up
 for  discussion,  these  thingy  can  be
 discussed.

 की  म०  ला०  द्विवेदी  :  जो  वक्तव्य
 सभा-पटल  पर  रखा  गया  है  उस  में  बताया
 गया  है  कि  भ्रचीवमेंट्स  की  रिपोर्ट  सदन  में
 सालाना  दी  जाती  है  ।  प्रश्न  में  यह  पूछा
 गया  था  :

 “the  steps  being  taken  to  ac-
 quaint  the  Parliament  about  the
 progress  made  in  making  the  ad-
 ministrative  set-up  a  success”.

 इसका  कोई  उत्तर  नहीं  पाया.  है।  मैं
 जानना  चाहता  हूं  कि  जो  प्रशासनिक  ढांचा
 पार्ट  सी०  स्टेट्स  में  हैट  भ्रम  किया  गया  है,
 वह  सफल  हो  इसके  सम्बन्ध  में  इस  मंत्रालय
 का  क्‍या  नियंत्रण  है  कौर  पार्लीमैंट  को  इसके
 बारे  में  कब  भोर  कैसे  सूचित  किया  जाता  है  ?

 श्री  हाथी  :  एंडमिनिस्ट्रेटिव  सैर  झप  जो
 यूनियन  टैरिटरीज़  में  है,  बह  दो  प्रकार  का
 है  ।  एक  तो  प्रा टिकल  239  के  नीचे  है  जिसके
 द्वारा  ये  सब  टैरिटरीज़

 Tam  sorry,  Sir,  7  shall  give  the
 answer  in  English.  Under  article  239
 of  the  Constitution,  all  these  terri-
 tories  are  being  administered  by  the
 President  through  an  officer  desig-
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 nated  by  him.  But  under  article
 239A,  it  is  provided  that  the  Parlia-
 ment  may  by  law  constitute  legisla-
 tures  in  the  five  States  of  Himachal
 Pradesh,  Manipur,  Tripura,  Pondi-
 cherry  and  Goa,  Daman  and  Diu.
 Therefore,  these  five  States  have
 legislative  assemblies.  Whether  the
 set-up  works  well  there  or  not,  the
 legislative  assemblies  there  can  look
 into  it.  So  far  ag  territories  which
 ure  directly  governed  are  concerned,
 this  Parliament  has  the  power  and  in
 the  annual  administration  reports,  we
 have  given  details  of  their  develop-
 ment,

 Shri  Harish  Chandra  Mathur:  In
 view  of  the  government's  accepted
 policy  to  have  only  large  States,  may
 I  know  what  steps  have  been  taken
 already  or  are  proposed  to  be  «ken
 now  to  see  that  these  States  are  even-
 tually  amalgamated  with  the  adjoin-
 ing  areas?

 Shri  Hathi:  For  the  present  there  is
 no  proposal,  except  for  the  merger  of
 Goa,  Daman  and  Diu,  which  is  being
 considered.

 Shri  Harish  Chandra  Mathur:  Do  I
 take  it  that  the  government's  policy
 is  to  keep  the  under  direct  rule  and
 not  merge  them  with  the  adjoining
 areas?  If  that  is  not  the  policy,  what
 steps  have  been  taken?

 The  Minister  of  Home  Affairs  (Shri
 Nanda);  There  is  no  question  of  any
 new  policy  being  enunciated  here  and
 now.  The  policy  has  been  so  far
 operating  and  I  think  it  can  still  be
 an  open  question.  It  is  not  for  all
 time  that  this  set-up  is  going  to  be
 there.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  the  administrative  set-up  for
 different  centrally  administered  units
 has  been  declared;  if  30,  what  are  the
 criteria  on  which  such  a  set-up  has
 been  agreed  to?

 Shri  Bathi:  As  I  said,  it  is  not  a
 question  of  any  agreement  in  regard
 to  the  set-up.  In  the  Constitution  it
 is  provided  that  the  Union  Territor-
 jes  are  to  be  administered  through  the
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 President.  Under  article  239(a)  it
 is  provided  that  Parliament  may  by
 law  constitute  a  legislative  assembly
 and  council  of  ministers.  This  js  the
 set-up,  and  either  one  of  these
 two  types  is  functioning  in  the  Union
 Territories.

 Shri  Shinkre:  Have  the  Govern-
 ment  by  now  realised  that  the  very
 nature  of  these  Union  Territories  is  a
 negation  of  democracy  as  a  result  of
 too  much  interference  by  the  Union
 bureaucracy;  if  so,  may  I  know  what
 steps  they  are  contemplating  to  take
 to  establish  proper  democracy  in  these
 Union  Territories?

 Shri  Nanda:  I  am  sorry  I  have  to
 answer  that.  It  is  not  a  question  of
 any  interference,  but  it  js  only  help
 and  assistance  that  is  given  to  them.

 Shri  Shinkre;  You  may  call  it  help.

 sft  मु  लिये  :  क्‍या  मणिपुर,  त्रिपुरा
 कौर  हिमाचल  प्रदेश  में  जिम्मेदाराना  हुकूमत
 के  सिद्धान्त  को  मुकम्मल  तौर  पर  लागू  करने
 की  दृष्टि  से  दौर  अन्य  राज्यों  में  प्लोर  उन
 राज्यों  में  जो  फर्क  है,  उसको  मिटाने  की  दृष्टि
 से,  सरकार  कोई  कार्रवाई  करने  वाली  है  ?

 श्री  हाथी  :  प्रभी  तक  कोई  कार्रवाई
 करने  की  बात  नहीं  है  |  जो  हिमाचल,
 गोझा,  पांड ेरी,  मनीपुर,  त्रिपुरा

 श्री  मधु  सिसके  :  प्रश्न  गोभी  प्रौढ़
 पांडीचेरी  के  बारे  में  नहीं  था  ।  पांच  अलग
 हैं,  दो  अलग  हैं  ।

 अध्यक्ष  महोदय  :  प्रश्न  प्रा पका  हो  गया
 कि  ये  जो  यूनियन  ईरिटरीज़  हैं,  इन  को
 दूसरे  राज्यों  के  बराबर  लाने  के  लिए  क्‍या
 कोई  इस  वक्‍त  विचार  हो  रहा  है  t

 tt  साधु  लिये  :  गोधरा  और  पांडिचेरी
 के  बारें  में  मैंने  इसलिए  नहीं  किया  क्‍योंकि
 मैं  चाहता  हूं  कि  गोझा  को  महाराष्ट्र  में
 मिलाया  जाये  शौर  पांडिचेरी  को  तमिलनाड़ु
 में  1
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 अध्यक्ष  महोदय  :  जवाब  दिया  जाये  ny

 श्री  हाथी  :  मैं  जवाब  दे  चुका  हूं  t

 ft  Go  सि०  सहगल  :  प्रभी  आप  ने
 बताया  है  कि  पांच  यूनियन  टैरिटरीज़  में
 पाटिल  2397  के  द्वारा  आप  काम  कर
 रहे  हैं  7  लेकिन  दूसरी  जो  यूनियन  टैरिटरीज़
 हैं  उन  में  कांस्टीट्यूणन  को  बदल  करके  कब
 तक  आप  का  काम  करने  का  विचार  है?
 वहां  पर  कब  तक  बाप  कोशिश  करेंगे  कि
 2390  के  मुताबिक  कार्य  हो  ?

 श्री  हाथी  :  ऐसा  तो  अमी  कोई  इरादा
 नहीं  है  ।

 Shri  Hari  Vishnu  Kamath:  Is  the
 House  to  understand  that  the  —  pro-
 posal  made  by  the  Prime  Minister  to
 the  Chief  Minister  of  Goa,  Shri
 Bandodkar,  in  July-August  last  with
 regard  to  general  elections  in  the
 near  future  to  decide  the  future  of
 Goa,  the  proposal  which  virtually
 shattered  to  smithereens  the  Glass
 House  at  Bangalore—has  been  finally
 shelved  because  of  the  emergency,
 because  of  the  conflict  with  Pakistan
 or  for  other  reasons,  and  is  there  a
 similar  proposal  for  Pondicherry  also?

 Shri  Shinkre;  Or,  is  it  that  ‘oo
 many  glasses  were  broken  at  Banga-
 lore?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  Well,  of  course,  these  deci-
 sions  are  neither  modified  nor  chang-
 @d  on  account  of  the  shattering  of
 glasses  or  breaking  of  glasses—l  may
 assure  the  hon,  Member  about  that.
 Perhaps,  the  hon.  Member  from  Go.
 ig  rather  frightened  of  it  more  than
 we.  But  it  is  true  that  on  account
 of  the  emergency  we  felt  that  this
 matter  could  be  postponed  for  the
 time  being.

 Shri  Hari  Vishno  Kamath:  What
 about  Pondicherry?

 Shri  La]  Bahadur  Shastri:  That
 question  has  not  arisen  at  all.
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 Mr,  Speaker;  Next  Question—Shri
 Yashpal

 xs Shri  Vaslipal  Singh:  Char  Dow
 Shoonya.

 The  Minister  of  Education  (Shri
 M.  C,  Chagla}:  Question  No.  420.

 An  hon.  Member:  Four  Twenty
 (Interruptions)

 Mr.  Speaker:  Order,  order.
 अध्यक्ष  महोदय  :  420  में  ही  क्यों

 सब  इंटिरेस्टिड  हैं  ?  हर  तरफ  से  आवाज़
 खाने  लग  गई  है  |

 श्री  हुकम  न्य  कछवाय  :
 ऐसी  है  ।

 खोज  ही

 Dr.  L.  M,  Singhvi:  Sir,  it  would  be
 best  to  abolish  this  numbey  from  the
 Question  List  altogether.

 Mr.  Speaker:  No,  no;  rather  the
 Members  should  detach  themselves  of
 the  idea  that  lies  under  that.

 Shri  M.  Cc  Chagla:  Sir,  I  appre-
 ciate  that  there  is  a  bad  odour  about
 thia  number,  but  I  cannot  help  it.

 India  Office  Library
 +

 e420.  Shri  Yashpal  Singh:
 Shri  Bhanu  Prakash  Singh:
 Shri  M.  L,  Dwivedi:
 Shri  ss  C,  Samanta:
 Shri  Vidya  Charan  Shukla;
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Educatlen  be
 Pleased  to  state:

 (a)  the  progress  so  far  made  in  get-
 ting  the  India  Office  Library  shifted
 from  London  and  the  difficulties  in
 bringing  the  same  to  India;  and

 (b)  the  time  by  which  it  is  expect-
 ed  to  be  brought  to  India?

 The  Minister  of  Edacatlon  (Shri
 M.  C.  Chagla):  (a)  Attention  of  the
 hon'ble  Members  is  invited  to  my
 reply  to  Starred  Question  No.  203  on
 25th  August,  ‘1965.  No  progress  has
 been  made  since  then.
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 (b)  It  ig  impossible  to  hazard  a
 Buess  at  this  juncture.

 att  anna  fag  :  यह  सवाल  ६  लेना
 लिया  चला  जी  रहा  है  और  इतने  दिनों  से
 झगड़ा  होता  झा  रहा  है,  तो  इस  में  जो  देर
 हो  रही  है  चह  बिडेन  की  वजह  से  हो  रही  है
 या  पाकिस्तान  वकी  वजह  से  हो  हा  है  ?

 Shri  M.  C.  Chagla:  |  am  very  happy to  tell  this  House  that  this  is  one
 issue,  perhaps  the  only  issue,  on
 which  Pakistan  and  India  are  agreed.
 The  difficulty,  which  is  mainly  proce-
 dural,  has  been  caused  by  the  United
 Kingdom.  I  have  been  looking  into
 this  matter  ever  since  I  was  High
 Commisioner  in  London.  I  have  pur- sued  it  here  also.  There  hag  been
 considerable  delay.  I  thought  there
 were  administrative  delays  only  in
 our  country  but  I  find  the  delays  in
 the  United  Kingdom  are  even  worse.

 कमी  यवापाल  सिंह  :  जब  कि  यह  प्रपोजल
 झा  चुका  है  कि  चाहे  तो  वह  फिल्म्स  रख  ले  या
 प्रोविजनल  बुक्स  रख  लें  फिर  भी  देर  हो
 रही  है  तो  प्रेट  ब्रिटेन  कर  रहा  है  या  किसी  कौर
 बजह  से  है  -

 श्री  qo  क०  चागला  :  यह  देर  ग्रेट
 बिर्टेन  की  वजह  से  हो  रही  है  ।

 शी  aT  सिह  :  मंत्री  महोदय  ने
 बतलाया  कि  ब्रिटेन  में  भी  प्रशासनिक  देरियां
 होती  हैं  कामों  में  ।  तो  मैं  जानना  चाहता  हूं
 कि  यह  कार्य  प्रशासनिक  देरी  के  कारण  झुका
 हुआ  है  या  पाटिल  सरकार  जान  बूझ  कर
 रोके  हुए  है  शरारत  की  वजह  से  ?

 श्री  qe  Wo  बागला  :  इस  में  शरारत
 की  बात  नहीं  है  t  प्रेट  ब्रिटेन  ने  प्रिसीपल
 कबूल  कर  लिया  है  1  लेकिन  कुछ  प्रोसीजरल
 मुश्किल  है  ।

 Shri  Vidya  Charan  Shukla:  This
 matter  hag  been  pending  since  1957.
 May  we  know  the  procedural  ditticult-
 fes  which  are  holding  up  the  decision
 in  this  matter  and  which  have  been
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 brought  to  our  notice  by  the  British
 Government?

 Shri  M.  C.  Chagla:  I  ought  to  be
 quite  frank  with  the  House  and  I  am
 prepared  to  tell  the  House  what  the
 position  is.  At  the  start  the  United
 Kingdom  took  up  the  impossible  posi-
 tion  that  the  property  of  the  India
 Office  Library  vested  in  that  Govern-
 ment.  Both  ourselves  and  Pakistan
 strongly  objected  to  it,  Then,  ulti-
 mately,  after  a  great  dea]  7  rego-
 tiations,  the  United  Kingdom  Govern-
 ment  agreed  that  the  question  of  the
 right  to  this  Library  should  be  refer-
 Tred  to  a  Tribunal.  The  Tribunal  was
 decided  upon.  There  were  to  be  three
 members  to  be  selected  from  the
 Privy  Council,  Then  the  difficulty
 was  who  should  select  them-——whe-
 ther  the  Lord  Chancellor  or  India,
 Pakistan  and  the  United  Kingdom.
 Even  on  that  there  was  not  much
 difficulty.  Then  the  question  was
 what  should  be  the  terms  of  reference
 to  this  Tribunal.  Well,  that  also  is
 more  or  less  settled.  Then  ‘he  next
 question  was  about  a  section  in  the
 India  Office  Library  containing  books
 belonging  to  Nepal  and  another  sec-
 tion  containing  books  belonging  to
 Burma.  The  United  Kingdom  Gov-
 ernment  wanted  to  keep  out  any  ad-
 judication  with  regard  to  this,  We
 Were  Prepared  to  agree,  but  Pakistan
 said  that  we  must  decide  the  whole
 question.  We  agreed  with  Pakitan.
 Now  the  only  difficulty  that  remains
 is  what  is  the  law  that  the  Tribunal
 should  apply.  We  suggested  that  it
 should  be  left  to  the  Tribunal.  But
 the  United  Kingdom  say  that  their
 law  officers  have  suggested  that  this
 cannot  be  done  and  that  we  must
 decide  what  the  law  should  be.  I
 have  evolved  a  formula  and  I  have
 written  to  the  Pakistan  High  Cum-
 missioner  on  the  22nd  July  whether
 they  will  accept  the  formula  which
 we  have  evolved,  and  I  have  got  a
 Teply  on  the  26th  of  July  that  the
 matter  was  under  consideration.  We
 are  now  in  November  and  we  have
 received  no  reply.  I  have  written
 to  our  High  Commissioner  in  London
 to  approach  the  Commonwealth  Sec-
 retary  and  request  him  to  approach



 3530  Oral  Answers

 Pakistan  and  find  out  whether  they
 agree  with  this  formula  or  they  have
 another  formula  to  suggest.  But  there
 has  been  no  reply.  So,  as  far  as  this
 side  is  concerned,  we  are  pursuing
 the  matter  very  vigorously,

 Shri  D.  C,  Sharma:  What  is  the
 formula  that  the  hon,  Minister  has
 Proposed  and  what  is  holding  up  the
 implementation  of  that  formula  by
 the  Pakistan  and  United  Kingdom
 Governments?

 Shri  M.  C.  Chagla:  Since  this  matter
 is  under  negotiation  I  do  not  think  it
 will  be  right  to  tell  the  House  what
 the  formula  is,  But  it  is  not  being
 held  up  either  by  the  United  Kingdom
 or  by  Pakistan,  I  have  received  no
 reply  from  Pakistan.  The  United
 Kingdom  Government  also  have  sent
 no  reply  as  to  whether  they  accept
 the  formula  suggested  by  “Me  as  to
 the  law  that  should  be  applica
 deride  the  ownership  of  the
 Office  Library.

 Japanese  Petro-chemical  Experts
 +

 Skri  5.  C.  Samanta;
 Shri  Sabodh  Hansda:
 Shri  M  L.  Dwivedi:
 Shri  Yashpal  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  Brij  Raf  Singh:
 Shri  Gokaran  Prasad:
 Shri  Madhu  Limaye:
 Shri  D.  0,  Pari:

 *42l.

 Will  the  Minister  of  Petroleam  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  report  of  the  six-
 man  Japanese  Petro-Chemical  Ex-
 perts’  Team  has  been  received,  and

 {b)  if  so,  the  main  recommenda-
 tions  thereof?

 The  Minister  of  Stale  in  the  Muinis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  and  tb).  IT  shall  refer
 to  the  answer  given  to  Question
 No,  499  dated  8th  September,  1965,
 whercin  it  was  stated  thal  the  survey
 team  organised  in  964  by  Japan  Con-
 sulting  Institute  to  study  development
 of  petro-chemical  industries  in  India

 I9I7  (Ai)  LS—2
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 had  submitted  its  report  to  the  Indian
 Investm  cengce  ntre.

 Shri  s.  C,  Samanta:  May  |  know
 whether  the  survey  team  visited  all
 the  oil-producing  areas  in  Iadia  where
 there  are  possibilities  of  petro-chemi- eal  industries  being  fruitful?

 Shri  Alagesan;  They  visited  most  of
 the  places.  They  went  to  Koyali  in
 Gujarat,  Bombay,  Cochin,  Madras  etc.

 Shri  5.  C.  Samanta:  May  I  know
 whether  Indian  experts  were  associat.
 ७3  with  them  or  were  they  consulted?

 Shri  Alagesan:  They  had  talks  with
 our  experts  of  the  Oi]  and  Natural
 Gas  Commission  and  others  in  the
 country  as  well.

 श्री  यशपाल  सिंह  ह:  हका  जो  अक्स  नों-
 रोशन  हुसना  है  उस  में  ऐसा  होता  रहा  है  कि  ह
 लोग  प्रा  कर  के  हमारा  कीमत  पर  इसे  करते
 हैं  भभोर  कोई  भी  जिम दारो  नहीं  लेता  है।
 तो  क्‍या  सरकार  अब  उन  को  इस  काम  के
 लिये  मजबूर  करेगी  कि  जो  लोग  काम  की
 जिम्मेदारी  लें  सिके  उन  के  साथ  बातचीत
 की  जायेगी  ?  यहां  घोर-चार  करोड़  रुपया
 खराब  हो  जाता  है  शीर  वह  कहते  हैं  कि
 "एस्से  कमेंट  फेल",  तो  सरकार  इस  के
 लिये  क्या  उपाय  कर  रही  है  ?

 Shri  Alagesan:  Exploration  iz  being
 done  by  the  ONGC  with  Hussion
 assistance  and  by  Oi]  India,  There
 is  no  question  of  taking  any  respon-
 sibility.  Both  these  organisaliuns  are
 responsible  for  exploration  and  results
 are  produced

 aft  म्  लिमये  :  कया  यह  बात  सही  है
 कि  सरकार  ने  वादा  किया  था  कि  बानो  में
 शायायनिक  खाद  का  तथ.।  कढ़े  बन् केमिकल  उद्योगों
 का  समूह  नापा  जायेगा  |  यदि  यह  बात
 सही  है  ते  ब्या  जापान,  बिशेष  ने  इस  के
 बारे  में  कोर्ट  सुझाव  दिया  है,  या  कया  उन  को
 सुझाव  देने  के  लिये  कहा  गया  है  ?
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 Shri  Alagesan;  They  visited  ail

 these  places.  I  do  not  have  the  re-
 port  before  me,  but,  as  I]  said,  it  was
 submitted  to  the  Indian  Investment
 Centre,  But  there  are  certain  schem-
 es  which  are  being  investigated
 in  Barauni;  in  fact,  one  private  party
 has  also  been  licensed  to  start  a
 petro-chemical  scheme.

 Mass  Civilian  Rife  Tralning
 +422,  Shri  Karnj  Singhji:  Will  the

 Minister  of  Home  Affairs  Le  picased
 to  state:

 (a)  the  progress  made  in  the  im-
 plementation  of  scheme  formulated  by
 his  Ministry  for  mass  civilian  rifle
 training;

 (b)  the  number  of  rifles  imported
 for  the  purpose  since  the  scheme  was
 finalised;  and

 (९)  the  number  of  people  being
 trained  year-wise  under  the  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs,  (Shri  LN.
 Mishra):  (a)  (i)  Number  of  centre:
 set  up  under  the  Civilian  Rifle  Train-
 ing  Scheme  in  the  Statee/Union  Terri-
 tories  is  673;  काते

 tiiy  Number  of  persons  sf  far  train-
 ed  at  these  centres  is  about  95,  470,

 (b)  Out  of  20,000.  22  bore  ‘rilles
 being  imported  for  the  purpose,  5.000
 rifles  have  already  arrived  in  India.

 (९)  Year-wise  break-up  of  peuple
 trained  is  not  available.

 Shri  Karni  Singhji:  Is  it  a  fact  that
 originally,  following  the  Chinese  in-
 vasion,  it  was  planned  by  the  Gov-
 ernment  that  two  million,  peopie
 would  be  trained  in  the  art  of  rifle
 training  every  year;  if  so,  what  hap-
 pened  to  that  ambitious  scheme?

 Shri  L.  N,  Mishra:  We  bad  not  fix-
 ed  any  target;  but  it  is  a  fact  that
 after  the  Chinese  aggression  in  962
 we  had  an  exhaustive  and  ambitious
 Plan  for  training  civilian  people  and
 we  opened  so  many  centres—as  you
 wil]  see,  about  700  centres—but  be-
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 cauge  of  want  of  rifles  and  also  some
 organisation  on  the  part  of  non-
 officlat  bodies  the  programme  could
 not  make  much  headway,  But  we
 are  trying  to  push  up  the  programme
 and  we  hope  that  the  proframme  wiil
 keep  up.

 Shri  Karni  Singhji:  In  view  of  the
 fact  that  rifle  training  as  a  whole  js
 a  very  expensive  thing,  may  4  know
 whether  the  Government  have  anv
 Proposals  to  supplement  the  rifle
 training  on  a  mass  scale  with  preci-
 slon  air  rifles  to  bring  dow,  the  cost?

 Shri  L.  N.  Mishra:  So  for  53  nelp
 is  concerned.  we  supply  rifles  to  clubs.
 As  for  ammunition,  people  have  to
 Pay  only  one  anna;  the  admission  lee
 ig  Rs,  a  It  is  negligible  and  it  would
 not  be  very  costly  so  far  as  the  poo-
 Ple  are  concernel.

 Dr.  L.  M.  Singhvi;  May  |  know
 whether  the  Government  would  recul!
 the  assurance  given  by  the  hon,  Prime
 Minister  recently  that  arms  would  be
 distributed  free,  in  large  quantities.
 in  the  border  areas  to  secure  our
 frontiers  from  any  invasion  from  wut-
 side  and  would  the  Government  spel! vut  any  scheme  that  ma;  have  been
 formulated  in  pursuance  of  Ure  dee-
 laration  made  by  the  Prime  Minis-
 ter  so  that  either  arms  may  be  4is-
 tributed  free  or  arms  on  subsidised
 prices  may  be  made  available  to  peo-
 ple  particularly  in  the  western  border
 States  of  cur  country?

 Shri  L.  N.  Mishra:  Unfortunately,
 I  was  not  here  when  the  Prima  Minis-
 ter  made  that  declaration.  हक  nad
 answered  a  question  on  Wednesday
 last  that  this  question  was  thoroughly
 discussed  by  the  Chief  Ministers’  Con-
 ference  and  we  decided  to  have  home
 guards  on  a  liberal  basis  jn  the  border
 States  and  to  train  them  ang  arm
 them.

 Dr,  L.  M.  Singhvi:  It  is  not  a  ques- tion  relating  to  home  guards.  My
 question  related  specifically  to  the
 free  distribution  of  arms.
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 Mr,  Speaker:  That  was  what  was
 discussed.  This  question  was  put.
 They  said  that  they  were  not  coing  to
 distribute  these  rifles  tu  all  people  in
 the  border  areas  but  that  regular
 home  guards  will  be  (there  in  ihe
 border  areas  and  the  rifles  will  be
 issued  to  them.

 Shri  Nath  Pai:  The  importance  of
 training  citizens  in  the  use  of  rifles
 cannot  be  exaggerated  when  We  see
 the  dimension  of  the  danger  that  is
 facing  us  all  over  the  frontiers.  I
 am  afraid  the  Government  hardly
 realises  thai  the  schemes  are  becoming
 paper  schemes.  Is  he  aware  that,  in
 Practice,  the  rifle  training,  like  tie
 digging  of  trenches  when  the  bomb
 attacks  are  expected,  hus  become  a
 huge  farce  and  that  the  training  piven
 ig  extremely  superficial  and,  if  so,
 may  I  know  what  steps  «re  being
 taken  to  see  that,  we  are  not  deceiv-
 ing  ourselves  and  that  the  training
 is  taken  seriously  and  imparted
 seriously?  =
 The  Minister  of  Home  Affairs  (shri

 Nanda):  In  the  first  place,  there  is  no
 question  of  any  lack  of  realisation  on
 pur  part  about  the  importance  of  this
 matter,  that  is,  a  very  iarge  number
 of  people  must  be  trained  ang  also
 particularly  for  the  border  arcas—
 the  people  there  must  be  trained--a
 force  like  the  home  guards  in  a  very
 large  numbers  is  required,  |  think  if
 there  are  any  deficiencies—there  arc—
 they  should  be  made  up  and  we
 should  try  to  extend  this  as  much  as
 possible.

 Shri  Man  Sinh  P.  Patel:  Is  it  a  tact
 that  the  rifle  training  is  icft  to  the
 district  authorities  of  the  State  Gov-
 ernments  and,  if  so.  what  assistance
 is  given  to  the  civilian  rifle  clubs
 created  by  the  civilians?

 ह...  L.  N.  Mishra:  As  I  said,  we
 have  got  the  civilian  rife  clubs  in
 every  State  and  also  at  district  head-
 quarters  and  the  training  is  also  given
 at  police  stations  according  to,  our
 present  scheme.  and  the  assistance
 will  be  given  in  the  form  of  rifles  and
 ammunition  to  train  the  people.
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 श्री  भागवत  झा  आजाद  :  यद्यापि  इस
 बात  ने  मत  हैं,  जैसा  कि  गृह  मंत्रो  जी
 ने  कहा,  कि  रियलाइजेशन  है  ।  लेकिन  बह
 सिर्फ  शब्दों  में  है  |  प्रमी  तक  सरकार  ने
 नेशनल  राइफिस्स  रवोपख्तिएशन  ल  अन्य
 सदस्यों  के  भरपुर  पर  सिर्फ  पा  हजार
 राइफल  के  रायात  की  प्रगति  दी  है  जय
 भारत  की  45  करोड़  जन  में  ते  प्र  हजार
 लोगों  को  राइफल  की  ट्रेनिंग  दी  है  ।  मैं
 जानता  चाहता  हूं  कि  क्या  इसके  ग्र लादा  भी
 कोई  कारण  की  गयी  है,  यदि  की  गयी  है
 तो  कया?

 श्री  ate  fay:  केसी  बात  नही  कि
 कार्य  नहीं  किया  गया  है  |  जैसा  मैं  ने  पहले
 बतलाया,  राइफिएस  की  कभी  के  कारण
 योजना  पूरी  नहीं  क्री  झा  सकी,  साथ  ही
 पर  सरकारों  सस्य/एं  भी  ज्यादा  बागे  नहीं
 जायी  '  जहां  तक  ट्रेनिंग  का  झेल  है  बेबस
 95  हजार  लोगों  का  हूं  ढूंनिंग  नहीं  रद,  राय।  1
 उनके  झ्र ति रिस  एन०  मीर  मीठ  ह.  Mo
 सी०  सी०  पे  25  लाख  से  भ'  ऊपर  नंगों  को
 राइफल  द्वेनिंग  दी  गयी  है।  जो  हाल  में
 योजना  बनी  है  उसमें  ब्योरा  है  कि  इस  काम
 को  किस  तरह  पक्ष  बागे  बढ़ाया  जाये  -

 Application  of  Artisles  of  Comstitution
 to  J.  &  K.

 +
 "423,  Shri  Hari  Vishoo  Kamath:

 Shri  Hukam  Chand
 Kachhavaiya:

 Shri  D.  C.  Sharma:
 Shri  Vishwa  Nath  Pandey:
 Shri  Kindar  Lal:

 Will  the  Minister  of  Heme  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  343  on  the  Ist
 September,  965  and  state:

 (a)  the  details  of  the  proposals
 under  consideration  regarding  the  app-
 lication  of  certain  Articles  of  the  Con-
 stitution  to  Jammu  and  Kashmir
 State;

 (b)  whether  such  consideration  and
 consultation  with  the  State  Govern-
 ment  have  been  completed;  and
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 (c)  if  so,  the  result  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  ang  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (०).
 With  the  concurrence  of  the  Govern-
 ment  of  the  State  of  Jammu  and
 Kashmir,  an  Order  by  the  President
 under  article  370  of  the  Constitution
 providing  for  the  modified  spplica-
 tion  to  the  State  of  the  following
 articles  of  the  Constitution  of  India
 for  giving  effect  to  the  change  in  the
 designation  of  the  “Sadar-i-Riyasat”
 to  “Governor”  is  being  issued  short-
 ly:

 Article  222.
 Article  ‘361.
 Article  367(4),

 Proposals  for  application  to  the
 State  of  the  following  uther  articles
 of  the  Constitution  are  under  con-
 sideration  in  consultation  with  the
 State  Government:

 Article  81,
 Article  325.
 Article  326.
 Article  327,
 Article  329.

 Shri  Hari  Vishnu  Kamath:  May  I
 know  whether  those  Articles  under
 the  Constitution  and  those  laws  of  the
 Indian  Union  which  have  so  far  been
 applied  to  Jammu  and  Kashmir  have
 now  been  applied  to  the  liberated
 areas  of  so-called  Azad  Kashmir  and
 ig  the  jurisdictional  authority  of  the
 Union  Government  and  the  Govern-
 ment  of  Jammu  and  Kashmir  com-
 plete  over  all  those  liberated  areas?

 No  reply?

 The  Minister  of  Home  Affairs  (Shri
 Nanda}:  The  question  is  such  that  it
 does  take  a  little  time  to  grasp  all
 its  import.  The  question  is  whether
 our  laws  apply  to  the  liberated  areas
 of  Azad  Kashmir  also.  We  have
 extended  our  laws  to  the  liberated
 areas  of  Azad  Kashmir.  At  present
 the  adninistration  is  being  carried  on
 and  all  arrangements  have  been  made.
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 Whatever  needg  to  be  done,  it  will
 naturally  be  in  accordance  with  the
 laws  of  the  country.

 Shri  Hari  Vishnu  Kamath;  |  am
 not  satisfied  with  this  kind  cf  answer.
 Are  you,  Sir?

 Mr.  Speaker;  That  is  being  ad-
 ministered  by  any  specia]  machinery
 or  the  State  Government  of  Jammu
 and  Kashmir  is  administering  those
 areas  also  according  to  State  laws?

 Shrj  Nanda:  Yes  Sir,  that  is  co.
 Shri  Hari  Vishnu  Kamath:  Now

 that  it  is  officially  known  that  the
 Prime  Minister  will  shortly  be  going tu  Tashkent  and  then  to  Washington,
 is  the  Prime  Minister  in  a  position  to
 state  categorically  and  firmly  that  bis
 talks  with  the  Soviet  Prime  Minister
 and  the  American  President  w.ll  not
 be  permitted  to  deviate  into  a  discus-
 sion  on  the  internal  affairs  of  the
 Indian  Union,  particularly  with  refer-
 ence  to  our  relationship  with  Kashmir,
 and  with  regard  to  the  extension  of
 the  Constitution  to  that  State  and  the
 repeal  of  Article  370  at  an  opportune

 {ime  in  the  near  future?
 Mr,  Speaker;  That  he  tas  answered.
 Shri  Hari  Vishnu  Kamath:  He  has

 not  answered  that,  What  was
 answered  was  different.

 Mr.  Speaker:  I  have  followed  him.
 Sbri  Hari  Vishnu  Kamath:  What  he

 said  was  this,
 Mr,  Speaker:  Let  him  wait.  I

 shall  tell  him.  Mr.  Alvares  cumph-
 mented  Mr.  Kamath  yesterday.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 need  his  compliments,

 Mr.  Speaker:  Mr.  Alvares
 beware...

 Shri  Hari  Vishnu  Kamath;
 him....

 should

 Let

 श्री  प्रकाश बोर  शास्त्रों  :  श्री मन,  हा०
 प्रयास  प्रसाद  मुखर्जी  ने  जम्मू  काश्मीर  राज्य
 के  सम्बन्ध  में  भारत  सरकार  को  कहा  था,
 एफ  प्रधान,  एक  विधान  घोर  एक  निशान  a
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 L9  साल  के  बाद  भारत  सरकार ने  प्रधान  मंत्री
 के  सम्बन्ध  में  तो  निर्णय  किया  लेकिन  विधान
 और  निशान  के  सम्बन्ध  मेंभी  तक  भारत
 सरकार  उस  निर्णय  पर  नहीं  पहुंच  पायी
 जिसके  लिए  कि  7  साल  पहले  डा०  श्यामा
 प्रसाद  मुखर्जी  ने  कहा  था  ।  मैं  यह  जानना
 चाहता  हूं  प्रधान  मंत्री  कौर  गृह  मंत्री  दोनों  से
 1  जब  पहले  प्रधान  मंत्री,  श्री  जवाहरलाल
 नेहरू,  काश्मीर  की  जनता  को  कौर  इस  संसद
 को  तथा  देश  को  बार  बार  यह  कह  चूके  थे
 कि  संविधान  की  धारा  ३70  काफी  घिस
 चुकी  है  और  जो  शेष  रह  गयी  है  वह  भी
 जल्दी  घिस  जायेगी,  तो  ऐसी  क्या  दिक्कत
 भारत  सरकार  के  सामने  है  कि  एक  शोर  तो
 प्रधान  मंत्रों  फिलमोर  को  भारत  फा  अभिन्न
 भाग  कहते  हैं  शीर  दूसरी  बोर  संविधान  की
 धारा  370  को  संविधान  में  रख  कर  स्वंय
 दुनिया  में  सन्देह  पैदा  कर  रहे  हैं।  इस  धारा
 370  को  संविधान  से  क्‍यों  नहीं  हटा  दिया
 जाता  ?

 अध्यक्ष  महोदय  :  जब  माननीय  सदस्य
 सवाल  करते  हैं  तो  मेरा  ध्यान  सै किड  की  सुई
 पर  भी  रहता  है  |  मैं  एक  मिनट  से  ज्यादा
 वक्‍त  नहीं  दे  सकता  ।  इसलिए  प्रा यन् दा  मैं
 बन्द  कर  दिया  करूंगा  यह  खयाल  माननीय
 सदस्य  रखें  ।

 श्री  नन्‍दा  :  जब  से  पहली  बातें  हुई  हैं
 तब  से  पालियामेंट  में  इस  नीति  को  काफी
 साफ  किया  गया  है  कि  दफा  ३70  सहूलियत
 पैदा  करती  है  क्योंकि  इसके  द्वारा  हम  वहां  जो
 भी  झ्राटिकिल  लागू  करना  चाहें  बिना  कांउटी-
 ट्यूशन  को  चेंज  किए  हुए  कर  सकते  हैं  ।

 श्री  प्रकाशकों  शास्त्री  :  लड़खड़ातो
 भाषा  मत  बोलिये,  स्पष्ट  जवाब  दीजिये  t

 att  war:  जहां  तक  स्पष्ट  हो  सकता  है
 स्पष्ट  किया  जा  रहा  है  ।

 धौर  इसी  तरह  से  वक्त  फ़वक़तन
 हाँ  कई  नई  नई  भा टि किल्स  लागू  की  गयी  हैं।
 इस  सवाल  का  जवाब  कई  बार  दिया  गया  हैं  ।
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 इस  बारे
 मेकर

 से  बड़ी  बात  तो मुझे  यह  कहनी
 है  कि  जो  माननीय  सदस्य  ने  खड़ा
 किया  है  राज  को  हालत  में  उसका  महत्व
 बहुत  कम  हो  गया  है  ।  हमारा  तरीका  है
 जम्मू  काश्मीर  सरकार  के  साथ  मिल  कर
 काम  करने  का  कौर  उसके  साथ  मिल  कर  हम
 क़दम  उठाते  जा  रहे  हैं,  शीर  मैं  समझता  हूं
 कि  हस  वक्‍त  जो  हमारी  पालिसी  है  उससे
 लाभ  हुमा  है  |  हमारा  स्टेंड  इस  मामले  में
 सही  है  |  इससे  ज्यादा  कहने  की  जरूरत
 नहीं  है  ।

 श्री  प्रकाश बीर  शांति  :  ग्रष्यक्ष  महोदय,
 मैं  आपको  प्रोटेक्शन  चाहता  हूं

 प्रत्यक्ष  महोदय  :  मैंने  ग्रुप  को  बहुत
 मौका  दिया,  इस  में  प्राय  का  नाम  भी  नहीं  था  ।

 प्ली  हुकम  अन्य  कछवाय  :  हमारे  जवानों
 ने  जो  गुलाम  काह मीर  को  झ्राजाद  किया,  पाया
 के  ग्रनधिकृत  कब्जे  में  से  छुड़ा  कर  काश्मीर  के
 जिस  भू-भाग  को  हमारे  बहादुर  जवानों  ते
 भ्र भी  हाल  में  प्रासाद  किया  है  क्या  सरकार
 उन  आज़ाद  हुए  इलाकों  में  इधर  के  लोगों  को
 बसाने  का  विचार  रखती  है  ?  चाहें  वह  यह
 घारा  हटाये  या  न  हटाये,  झगर  सरकार  प्रभी
 उस  धारा  को  नहीं  हटा  रही  है  तो  न  हटाये
 लेकिन  जो  स्थान  हम  ने  हाल  में  मुक्त  किये  हैं
 उन  पर  इधर  के  लोगों  को  सरकार  बसाने
 का  विचार  रखती  है  या  नहीं  ?

 श्री  सदा  :  यह  सवाल  नहीं  उठता  है  !

 श्री  हुकम  चन्द  कछवाय  :  मेरा  एक
 व्यवस्था  का  सवाल  है  पौर  मैं  श्राप  को
 व्यवस्था  चाहता  हूं  कि  माननीय  मंत्रों  ने  ऐसा
 क्यों  कहा  कि  बह  इस  सवाल  में  नहीं  उठता
 है?  जब  बाप  ने  मेरे  प्रशन  को  इजाज़त  दे  दी

 है  बौर  माननीय  मंत्री  ने  उस  का  उत्तर  विया
 तो  मैं  पूछना  चाहता  हूं  कि  किस  कारण  यह
 सवाल  नहीं  उठता  है  |

 Shri  Hem  Barua;  It  was  yesterday
 in  the  Rajya  Sabha  that  our  hon.
 Prime  Minister  has  said  that  not
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 Kashmir  only  would  be  discussed  at
 Tashkent;  that  means  that  he  would
 discuss  not  only  Kashmir  but  other
 Indo-Pakistan  problems  also.  On  the
 other  hand,  on  the  floor  of  this  House,
 he  said  that  Kashmir  would  not  be
 discussed  at  Tashkent.  May  I  know
 what  the  actual  attitude  of  the  hon
 Prime  Minister  is  towards  this  prob-
 lem  of  discussing  Kashmir  at  Tash-
 kent?  Is  he  going  to  discuss  it?

 Mr.  Speaker:  He  has  answered  that
 already.

 Shri  Hem  Barua:  Yesterdzy  he  said
 llke  this  in  the  Rajya  Sabha.  I  had
 read  it  in  this  morning's  papers.

 Shri  Hari  Vishnu  Kamath:  That
 was  exactly  my  question.  And  it  has
 been  reinforced  now  by  my  hon.
 friend's  question.

 Shri  Hem  Barua:  May  I  submit  that
 l  had  read  it  in  this  morning's  news-
 papers  that  he  had  said  like  that  In
 the  other  House?

 Mr.  Speaker:  There  are  other  re-
 medies  for  it;  he  cannot  raise  it  dur-
 ing  the  Question  Hour  in  this  tnanner.

 मुझे  कल  पता  चला  |  चेयरमैन  बिहार
 कौंसिल  ने  मुझे  बतलाया  कि  बिहार  में  यह
 फैसला  कर  लिया  गया  है  कि  क्वैश्चन  ग्रोवर  के
 वक्‍त  कोई  व्यवस्था  का  प्रश्न  नहीं  उडेला  t
 मुझे  बड़ी  लगों  हुई  इस  बात  को  जाते  कर
 बोर  मैं  चाहता  हू  कि  यह  हाउस  भो  इसे
 कंसीलर  कर  ले  कि  केशव  ग्रोवर  में  व्यवस्था
 के  सवाल  न  उठाये  जाये  ।

 Shri  Hem  Barua:  This  is  a  very  im-
 portant  matter.  So,  I  would  like  to
 make  one  submission  about  it.

 Mr.  Speaker;  |  have  not  decided  it.
 Shri  Hem  Baftua:  The  Prime  Minis-

 ler  made  one  statement  here  and  he
 has  made  another  statement  in  the
 Rajya  Sabha.

 Mr.  Speaker:  This  is  not  the  occa-
 ‘sion  for  it;  he  can  rajse  it  by  other
 methods  or  in  eny  other  manner  he

 NOVEMBER  24,  965  Written  Answer:  3542

 likes,  but  not  during  the  Question
 Hour.

 Shri  Ranga:  Simply  because  some
 Members  do  not  make  use  properly  of
 the  privilege  of  the  House  and  try  to
 raise  a  point  of  order  during  Ques-
 tion  Hour,  it  is  not  proper  to  deny  the
 other  Members  the  right  to  raise  o
 point  of  order  even  on  a  proper  occa-
 sion.

 Shri  Hari  Vishno  Eartath:  That
 cannot  be  done  under  the  rules.

 Shri  Ranga:  That  cannot  be  done.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Report  of  Team  on  Development  ef
 Andamiins

 a4.  Shri  PF.  है,  Chakraverti:
 Shri  P.  C,  Borooah:
 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:
 Shri  N.  KR.  Laskar:  ©
 Shri  Sidbeshwar  Prasad;

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  whether  the  team  of  officials
 that  visited  the  Andamans  to  find  out
 the  potentials  of  rehabilitation  of  re-
 fugees  frdm  East  Pakistan,  has  sub-
 mitted  its  report;

 (b)  whether  an  overall  survey  has
 been  made  in  this  region  by  the  ex-
 perts:

 (c)  the  estimate  of  the  Central
 Government  regarding  the  possibility
 of  settling  refugee  families  on  agro-
 industrial  economy,  duly  financed  and
 developed;  and

 (dj  the  number  of  refugee  families
 already  rehabilitated  there  and  the
 number  of  families  proposed  to  be
 shifted  by  March,  19667

 The  Minister  of  Rehabilitation  (Shri
 Mabavir  Tyagi):  (a)  The  drafi  report
 of  the  inter-departmental  Team  con-
 stituted  to  prepare  an  integrated
 resoutce  development  plan  for  the
 islands  is  ready.  It  is  expected  to  be
 finalised  very  shortly.
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 (b)  An  ‘over-all  assessment  of  the
 development  potential  in  various  sec-
 tors  has  been  made  by  the  expert
 Members  of  the  Team.

 (९)  Accelerated  development  for
 which  there  is  scope  will  create  addi-
 tional  employment  opportunities  which
 ean  be  utilised  for  the  benefit  of  mig-
 rante  from  East  Pakistan,  repatriates
 from  Burma  and  Ceylon  and  also
 others.  The  size  of  the  development
 programme  will  however  depend  on
 the  resources  that  will  be  available
 for  it.

 (d)  Two  thousand  eight  hundred
 and  sixty-one  refugee  families  were
 rehabilitated  in  the  Islands  between
 I949  and  ‘1963,  During  I944,  about

 200  Sahkaris  and  their  families  were
 sent  to  the  Middle  Andaman.  About
 400  more  Sahkaris  are  proposed  to  be
 moved  to  the  same  area  very  shortly.

 Four-year  Degree  Course  in  Delhi
 University

 “425.  Shri  K.  N.  Tiwary:
 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 University  of  Delhi  has  set  up  a  Com-
 mittee  to  examine  uw  propusal  to  in-
 treduce  a  four-year  degree  course  to
 improve  the  educational  standards;

 (b)  whether  the  reorientation  of  the
 honours  and  pass  courses  has  been
 suggested  to  equip  the  graduates  het-
 jer  to  pursue  higher  studies  and  to
 meet  the  manpower  requirements  of
 the  expanding  industrial  und  public
 undertakings;  and

 te)  whether  similar  studies  are
 being  made  in  other  Universities  to
 improve  the  educational  standards?

 The  Minister  of  Edutation  (Shri
 का,  C.  Chagia):  (a)  and  (b),  Yes,  Sir.
 The  Committee  will  examine  the
 warious  aspects  of  the  proposal.

 te}  Government  has  not  received
 any  reports  of  similar  studies  carried
 out  by  other  Universities,  However.

 a  Committee  of  the  University  Grants
 Commissi  has  carried  out  a  syste-
 matic  inva  gation  into  the  problems
 selating  to  standards  of  higher  edu-
 cation  in  Indian  Universities.

 Propagation  of  Hindi
 9426,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  he  has  seen  the  press
 reports  in  the  ‘Times  of  India’  dated
 the  l0th  October,  965  that  the  steps
 taken  by  the  Union  Government  to
 propagate  Hindi  during  the  last  0
 years  have  proved  inadequate;  and

 (b)  if  ao,  the  steps  proposed  to  be
 taken  te  popularize  Hindi  in  the  coun-
 try?

 The  Deputy  Minister  in  the  Mints-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  Yes,  Sir.

 (b)  A  statement  showing  the  steps
 being  taken  or  proposed  to  be  taken
 for  the  propagation  of  Hindi  is  laid
 on  the  Table  of  the  Sabha,  [Placed
 in  Library.  See  No.  LT-5223/65].

 समाचारपत्रों  मं  प्रचलित  चित्र
 +  427.  जी हुकम  नव  SET:

 क्या  गतु-कार्य  मंत्री  यह  चलाने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  राजधानी
 में  प्रकाशिस  होने  बाले  बहुत  से  समाचारपत्रों
 द्वारा  प्रकाशित  की  जा  रही  प्रश् नील  सामग्री
 जौर  नग्न  चित्रों  की  are  दिलाया  गया  है
 बौर

 (खि)  यदि हां तों  हस  प्रकार  की  प्रश् नील
 सामग्री  का  प्रकाशन  रोकने  के  लिये  संस्कार
 ने  क्‍या  कार्रवाई  को  है  ?

 गह-कार्य  संत्रालय  में  उपमंत्री  (शी
 wo  मात  मिश्र)  (क)  शोर  (ल).  जे
 कभी  सरकार  के  ध्यान  में  कोई  एसा  प्रश् तोल
 साहित्य  पाता  है  जिस  पर  काली  कारवाही
 की  जा  सके  सब  उपपीठ  कार्यवाही  की
 जाती  है  ।
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 Fourth  Plan  Targets  for  Fertilizers
 428,  Shri  Indrajit  Gupta:

 Shri  Madhu  Limaye:
 Shri  Bagri:
 Shri  Linga  Reddy:
 Shri  8.  M.  Banerjee:
 Shri  Subodh  Hansda:
 Shri  Kishen  Pattnayak:
 Shri  P.  C.  Borooah:
 Shri  Yashpal  Singh:
 Shri  Pr  R.  Chakraverti:
 Shri  K,  N.  Tiwary:
 Dr.  L.  M.  Singhvi:
 Dr.  Sarojini  Mahishi:
 Shri  M.  R.  Krishna:
 Shri  PD.  C.  Sharma;
 Shri  R.  Barua:
 Shri  BR.  s.  Pandey:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  revise
 downwards  the  Fourth  Plan  target
 for  the  indigenous  production  of  ferti-
 lizers;

 (b)  if  so,  whether  this  is  primarily
 due  io  the  lack  of  firm  assistance
 offers  from  the  U.S.  parties;  and

 (९)  the  progress  made  in  the  execu-
 tion  of  the  proposcd  Fertilizer  Pro-
 jects  at  Durgapur,  Cochin,  Madras,
 Haldia,  Mangalore  and  Kanpur?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 fe)  Durgapur:  Civil]  construction
 work  is  in  progress  and  tenders  for
 machinery  and  equipment  are  ready
 and  will  be  issued  as  soon  as  foreign
 exchange  has  been  allotted.

 Cochin:  The  project  study  has  been
 made  and  foreign  exchange  is  being
 sought  from  US  Aid.

 Kanpur:  A  letter  of  intent  has  been
 issued  and  the  detailed  project  report
 is  expected  by  February,  1986,

 Madras:  Detailed  discussion
 in  progress  with  AMOCO.

 are
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 Mangalore  &  Haldia:  The  schemes
 are  still  under  initial  stages  of
 discussion.

 Armed  Police  Personnel
 "430.  Shri  Hem  Raj:  Will  the  Min-

 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  number  of  armed  police  per-
 sonnel  who  were  killed,  disabled  or
 wounded  in  the  recent  Pak.  aggres-
 sion  on  India;

 (b)  whether  their  next  of  kin  will
 be  granted  pensions;  and

 (c)  if  so,  the  nature  of  the  help which  the  Central  Government  pro-
 pose  to  give  to  the  State  Governments
 for  the  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  The  number  of  armed
 police  personnel  killed,  disabled  or
 wounded  during  recent  hostilities  is
 as  follows:—

 Killed—99
 Disabled  or  wounded—59

 (b)  the  personnel  or  their  next  of
 kin  will  be  granted  disability/extra-
 ordinary  pension  according  to  State  or
 Central  Rules  by  which  they  are  gov-
 erned.

 (ce)  the  Central  Government  will
 bear  full  liability  for  all  armed  police
 personnel  in  respect  of  whom  they
 have  agreed  to  mect  the  expenditure.  ,

 Sples

 Shri  Krishna  Deo  Tripathi:
 Shri  BR.  5.  Pandey:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  since  the  Pakistani
 aggression  the  State  and  Territory-
 wise  number  of:

 “431.

 (i)  persons  arrested  on  the  charges
 of  spying  for  Pakistan  or  for  spread-
 ing  false  rumours  with  a  view  to
 spreading  demoralisation;
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 (ii)  Pakistani  citizens  in  India  on
 valid  vdsa  indulging  in  undesirable
 activities  arrested  or  interned;

 (ii)  Pakistani  citizens  arrested
 without  valid  visa  since  the  conflict
 began;  and

 (iv)  Pakistani  citizens  with  expired
 visas  arrested?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (i)  2  persons  were  arrested
 on  charges  of  spying—6  each  in  Pun-
 jab  and  West  Bengal.  The  number
 of  persons  arrested  for  spreading  ru-
 mours  is  not  available.

 (ii)  to  (iv).  Two  statements  are
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-5224/
 65.]

 Capitation  Fee
 "432,  Shri  क,  C.  Borooah:

 Shri  Linga  Reddy:
 Shri  Kajrolkar:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  68  on  the  ]8th
 August,  965  regarding  the  en-
 trance  fees  to  Technical  Colleges  and
 state  what  are  the  main  findings  of
 the  fact-finding  committee  and  Gov-
 ernment’s  decisions  in  the  light  there-
 of?

 The  Minister  of  Education  (Shri
 M.  om  Chagla):  A  statement  is  given
 below.

 Statement
 The  main  finding  of  the  committee

 was  that  the  instructional  facilities
 provided  at  these  colleges  were  inade-
 quate.

 2.  The  Committee  has  recommend-
 ed  as  follows:—

 (i)  The  colleges  should  be  given
 affiliation  on  a  year-to-year
 basis  and  each  year  they
 should  be  inspected  to  deter-
 mine  whether  the  necessary

 facilities  have
 provided.  If  a  college

 i  0 re  to  fail  to  provide  the
 necessary  facilities  it  should
 be  disaffiliated  and  the  stu-
 dents  should  be  transferred
 to  other  colleges.

 instructional

 (ii)  The  Central  Government  may
 consider  the  question  of  assist-
 ing  these  Colleges  under  the
 “Open  Door  Policy”.

 3.  Action  on  the  recommendations
 of  the  Committee  has  to  be  taken  in
 consultation  with  the  State  Govern-
 ment  and  the  Universities  concerned.
 The  report  of  the  Committee  was,
 therefore,  forwarded  to  the  affiliating
 Universities  and  the  Government  of
 Mysore  for  comments.  The  Universi-
 ties  have  furnished  their  comments.
 The  views  of  the  State  Government
 are  awaited.

 Civil  Defence
 *433.  Shri  Mohammed  Koya:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  during  the  present
 Pakistani  aggression,  it  was  revealed
 that  equipment  like  the  one  for  air
 raid  precaution  for  civil  defence  was
 not  adequate  to  meet  the  situation;
 and

 (b)  whether  steps  have  been  taken
 to  set  right  these  defects?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  In  the  initial  stage  of
 the  recent  hostility  civil  defence
 equipment  was  found  wanting  in
 some  respects.  Immediately  ad  hoc
 arrangements  were  made  to  meet  the
 situation  and  by  and  large  no  work
 was  allowed  to  suffer.

 (b)  Special  efforts  are  being  made
 to  procure  equipments  on  priority
 basis  and  it  is  expected  that  deficien-
 cies  would  be  overcome  soon,
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 Berne  Convention  of  Copyrights
 “a4,  Shri  Sidheshwar  Prasad:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal before  Government  to  get  out  of  the
 Berne  Convention  on  copyrights;  and

 (b)  if  so,  when  a  decision  is  likely
 to  be  taken?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  Yes,  Sir.

 (b)  A  decision  can  be  taken  only
 about  August,  1967,  when  the  revised
 version  of  the  Berne  Convention  will
 become  available,
 Maps  of  Anthropological  Department

 "435.  Shri  C.  K.  Bhattacharyya:
 Will  the  Minister  of  Education  be
 pleased  tn  state:

 (a)  whether  some  important  maps
 huve  been  missing  from  the  Anthru-
 ‘pological  Department;

 (b)  whether  some  of  these
 been  taken  to  Pakistan,  and

 have

 (ce)  if  so,  the  steps  taken  against  the
 persons  responsible?

 The  Minister  of  Education  (Shri
 जा,  C.  Chagla):  (a)  Some  maps  have
 been  reported  to  be  missing  from  the
 library  of  the  Anthropological  Sur-
 vey  of  India.

 (by  and  tc).  The  matter  is  under
 investigation.
 Santha:  C  ittee’s  R  da

 tions
 "436,  Shri  DP.  C.  Sharma:

 Shri  Linga  Reddy:
 Shri  Yashpal  Singh:
 Shr  Onkar  Lal  Berwa:

 Will  the  Minister  of  Home  Affairs
 the  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  9]  on  the
 25th  August,  965  and  state  the  up-to-
 date  progress  made  in  regard  to  the
 considerttion  and  implementation  of
 the  Santhahorn  Comtnittee’s  retom-
 mendationét?
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 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  M  T  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  A  statement
 containing  the  information  is  given
 below.

 Statement
 Out  of  a  total  of  37  recommenda-

 tions  (including  parts  of  recommen-
 dations)  made  by  the  Santhanam
 Committee,  3  have  been  accepted,
 7  have  not  been  accepted  and  the
 remaining  7  are  under  consideration,
 aus  shown  below:

 I.  Following  06  recommendations
 have  been  accepted  with  or  without

 h  and  implemented:
 any  Recommendations  re-

 lating  to  Government
 Servants’  Conduct
 Rules  6
 Recommendations  re-
 lating  to  amendments
 to  laws  i5

 (2

 (3)  Recommendations  «  re-
 lating  to  the  political
 parties  etc  ]

 (4)  Recommendations  re-
 lating  to  Universities  1

 a  Others  83

 Total  06

 II.  Following  7  recommendations
 have  been  accepted  wholly  or  partly
 and  their  implementation  is  under
 consideration:

 (l)  Recommendations  re-
 lating  to  Government
 Servants’  Disciplinary
 Rules  ]

 (2)  Recommendations  re-
 lating  to  Amendments
 to  laws  5

 (3)  Others  ]

 Total  हु

 If].  Recommendations  net
 accepted.
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 IV.  Following  I7  recommendations

 are  under  consideration:
 (l)  Recommendations  re-

 lating  to  Constitu-
 tional  changes

 (2)  Recommendations  re-
 lating  to  political
 parties  etc,  4

 (3)  Recommendations  re-
 lating  to  Judiciary  t

 (4)  Others  द
 Total  7

 Grand  Total:  37

 Maaual  on  Conducting  Enquiries
 °437.  Shri  Buta  Singh:

 Shri  Narasimha  Reddy:
 Wil  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  Government  are  aware

 that  a  large  number  of  officers  who
 are  directed  to  hold  enquiries  under
 the  Civil  Service  Classification  and
 Control  and  Appeal  Rules,  find  it  diffi-
 cult  to  pursue  definite  procedure  in
 the  matter  of  conducting  the  enquiry
 and  recording  evidence;

 (b)  whether  due  to  the  lapses  on
 the  part  of  many  offivers  for  not  being
 posted  with  up-to-date  orders  on  the
 subject.  many  decisions  in  the  dis-
 ciplinary  cases  are  set  aside  by  the
 Courts  of  Law;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  bring  out  a  detailed  Manus:
 with  clear-cut  directions  in  the
 matter  of  conducting  such  enquiries?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  It  is  not  a
 fact  that  8  large  number  of  officers
 find  it  difficult  to  conduct  Depart-
 mental  proceedings.

 (by  It  in  not  a  fact  that  many  deci-
 sions  in  disciplinary  cases  are  set
 aside  by  Law  Courts  for  procedural
 lapses,

 (ce)  For  facilites  of  enquiring
 officers  and  for  easy  references  C.V.C.
 propose  to  bring  out  such  a  manual,

 Pak.
 "438,

 botage  Cell  in  Kashmir
 Himatsingka:

 Shri  Rameshwar  Tantia:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 Jammu  and  Kashmir  State  a  Pakistani
 cell  had  been  functioning  actively
 which  was  responsible  for  many  anti-
 national  activities  including  arson  and
 sabotage  in  the  Kashmir  valley;

 (b)  whether  our  Security  Forces
 have  been  able  to  smash  it;

 (ey  if  so,  how  many  persons  have
 been  arrested.  and

 (d)  whether  any  documents
 seized  from  them?

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  (a)  to  (d).  It  is  a  fact  that
 recently  a  Pakistani  Cell,  which  was
 believed  to  have  been  responsible  for
 certain  cases  of  arson  and  dissemi-
 nation  of  subversive  literature  and
 similar  other  activities,  has  been
 smashed  by  the  Jammu  and  Kashmir
 Government.  A  number  of  persons
 have  been  rounded  up  in  this  connec-
 tion,  Active  investigation  into  the
 matter  is  in‘progress.  It  will  not  be

 were

 in  public  interest  to  disclose  any
 details  at  this  stage.

 S.P.E.  Officers
 "439.  Shri  Tridib  Kamar  Chaudburl:

 Will  the  Minister  of  Home  Affaira  be
 pleased  to  state:

 (a)  the  number  of  officers  of  the
 Special  Police  Establishment  who  have
 been  occupying  their  respective  pouts
 for  more  than  three  years;

 (b)  the  reasons  for  not  transferring
 them  from  these  posts  especially  when
 most  of  the  officers  of  the  Specisl
 Police  Establishment  are  tel
 with  the  investigation  of  irregulariti=s
 and  corrupt  practices  in  industrial  and
 trading  establishments;  and

 (९)  whether,  in  view  of  the  enlarged
 scope  of  activilies  of  the  Special  Police
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 Establishment  which  necessitates  the
 employment  of  many  Officers  of  this
 establishment  and  their  coming  into
 contact  with  industrial  and  trading
 concerns,  Government  have  consider-
 ed  the  desirability  of  periodic  transfer
 of  these  Officers  in  line  with  the  re-
 commendations  of  the  Santhanam
 Committee?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  (i)  The
 total  strength  of  police  officers  of  the
 rank  of  S.P.  and  above  is  58,  Out  of
 them,  6  officers  are  holding  the  same
 post  in  the  same  Branch/Unit  for
 more  than  3  years.

 Gi)  The  total  strength  of  Dy.  S.  P.
 is  l2].  Out  of  them,  7  officers  are
 holding  the  same  posts  in  the  same
 Branch/Tnit  for  more  than  3  years,

 (iii)  The  total  strength  of  Inspec-
 tora  and  Sub-Inspectors  is  389  and
 l74  respectively.  Out  of  them  48
 Inspectors  and  14  Sub-Inspectors
 have  been  working  in  the  same  post
 in  the  same  Branch/Unit  for  more
 than  3  years.

 (9)  Most  of  the  officers  of  Central
 Bureau  of  Investigation  are  on  depu-
 tation  from  States,  The  normal  term
 of  deputation  is  5  years.  The  Services
 of  these  officers  (excepting  LPS.
 Officers)  are  generally  obtained  for  a
 particular  Branch.  These  officers,
 therefore,  gencrally  stay  at  a  Branch
 for  5  years.

 (c)  Careful  watch  is  kept  on  the
 officers  and  as  and  when  necessary,
 transfers  are  made.  Most  of  the
 officers  in  Central  Bureau  of  Investi-
 gation  are  on  deputation  from  the
 State  Governments.  On  their  com-
 pletion  of  term  of  deputation,  they
 are  reverted  and  thus  there  is  gradual
 shifting  of  officers  in  the  Central
 Bureau  of  Investigation.

 NOVEMBER  24,  965  Written  Answers  3554

 Adoption  of  Villages  by  Universities
 “440,  Shri  Muthiah:  Will  the  Min-

 ister  of  Education  be  pleased  to  state:
 (a)  whether,  while  delivering  the

 Convocation  address  to  the  Utkal  Uni-
 versity,  he  recommended  that  Uni-
 versities  and  Colleges  in  India  should
 adopt  a  few  villages  around  them  and
 improve  their  living  conditions  and
 remove  illiteracy,  insanitation  and
 poverty  there;

 (b)  whether  he  has  communicated
 his  suggestion  to  the  Vice-Chancellors
 of  the  Universities;  and

 (c)  if  so,  their  reaction  to  this  sug-
 pestion?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  (a)  and  (b).  Yes,  Sir;  the  Vice-
 Chancellors  were  addressed  on  the
 subject  in  a  letter,  dated  lst  Novem-
 ber,  1965.

 (९)  Replies  have  been  received  so
 far  from  nine  universities  and  their
 reactions  are  favourable.

 Inter-University  Youth  Fesiivsi
 “44l.  Shri  P.  R.  Chakraverti:

 Shri  K.  'N.  Thwary:
 Will  the  Minister  of  Education  be

 Pleased  to  state:
 (a)  whether  Government  have  taken

 a  devision  not  to  hold  inter-Univer-
 sity  Youth  Festival  this  year;

 (b)  whether  Government  considered
 the  suggestion  made  by  the  Prime
 Minister  at  the  9th  Inter-University
 Youth  Festival  that  the  event  should
 be  held  in  a  village  instead  of  the
 capital  of  India;  and

 (c)  whether  the  deteriorating  stan-
 dards  of  the  performances  have  prom-
 pted  Governmeni  to  put  a  stop  to  this
 festival?

 The  Deputy  Minister  in  the  Mints-
 try  of  Education  (Shri  Rhakt  Dar-
 shan):  (a)  and  (9),  Yes,  Sir.

 (९)  No,  Sir,  the  standard  of  the
 performances  has  had  nothing  to  do
 with  the  decision  not  to  hold  the  Fes-
 tival  this  year.
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 Strengthening  the  Borders
 442,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state:

 (a)  whether  Government  propose  to
 rehabilitate  the  ex-Servicemen  and
 other  people  who  have  been  victims
 of  the  Chinese  and  Pakistani  aggres-
 sion  in  the  areas  and  vicinity  of  Indian
 Frontiers  with  Pakistan  and  China:
 and

 (b)  if  so,  the  details  thereo!?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  und  (b).  Proposals  for
 settling  ex-servicemen  in  border  areas
 in  certain  compact  blocks  where  land
 may  be  available  are  under  considera-
 tion  of  Central  Government  in  con-
 sultation  with  the  State  Governments,
 A  scheme  for  Tripura  has  been  re-
 cently  sanctioned.

 Information  under  other  items  is
 under  collection.

 Research  in  Astrology
 "443,  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 {a)  whether  Government  propose  to
 institute  scientific  research  in  Astro-
 logy;

 (b)  ig  so,  the  details  thereof;  an“
 (c)  if  answer  to  part  (a)  be  in  the

 negative,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Ministry

 of  Education  (Shri  Bhakt  Darshan):
 (a)  to  (0).  This  Ministry  hos  no  pro-
 posal  to  institute  scientific  research  in
 Astrology  as  such,  Even  though  cer-
 tain  Institutions  like  the  Yaranaseya
 Sanskrit  Vishwavidyalaya  are  having
 Astrology  as  a  subject  of  study,  in
 terms  of  modern  scientific  develop-
 ment,  astrology  has  yet  to  estaklish  it-
 self  as  a  full-fledged  science.  It  would
 therefore  be  premature  to  institute
 scientific  research  in  Astrology  at  Gov-
 ernment  level.

 Voluntary  Sanskrit  Organisations
 who  inter  alia  are  engaged  in  the

 study  and  teaching  of  Astrology  are,
 howeve

 pac
 for  g  grant  under

 this  Mirfstry’s  scheme  for  financial
 assistance  to  Voluntary  Sanskr:  075
 @anisations  etc.

 बम्बई  में  श्री  सम्बपरोथाद  फा  भाषण
 +  444.  श्यो  हुकम  प्रणव  कछवाय  :

 श्री  औंकार  लाख  बैरवा  :
 श्री  पुद्धबोर  सिंह  :
 श्री  जगदेव  सिह  सिद्धान्त  :
 श्री  विश्वास  प्रभाव  :

 क्या  शाह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  वामपंथी  साम्यवादी  नेता
 श्री  ई०  एम०  एस०  नम् बद्री पाद  ने  बम्बई  में
 दिये  गये  सपने  किसी  भाषण  में  कहा  है  कि
 पाकिस्तान  तथा  जीन  दोनों  से  भ्रारतीय
 राज्य-क्षेत्र  वापिस  नहीं  लिया  जाना  चाहिये;
 शौर

 खि)  यदि  हां,  तो  सरकार  ने  इस
 सम्बन्ध  में  क्या  कार्यवाही  की  है  ?

 गुह-कार्य  मंत्रों  ुध्री  जलदाय:.  (क)
 कहा  जाता  है  कि  o-ri-65  को  बम्बई  में
 दिये  गये  प्र पने  एक  भाषण  में  श्री  fo  एम०
 एस०.  नंबूद्रीपाद  ने  यह  कहा  कि  यदि  भारत
 सरकार  का  यह  उद्देश्य  हा  कि  पाकिस्तान  से
 प्रासाद  काश्मीर  प्रौर  चीन  से  ग्रानाई  न
 वापस  ले  लिया  जाप  जोर  तिब्बत  को  प्रासाद
 कराने  के  लिये  आक्रमण  कर  दिया  जाय  तो
 उनकी  पार्टी  सरकार  का  समर्थन  नहीं  करेगी  t

 (ख)  सरकार  उपयुक्त  समय  पर  जरूरत
 के  मुताबिक  कोताही  करेंगी  ।

 Mystery  Document  Circulated  in
 Kerala

 9445,  Shri  Harl  Vishnu  Kamath:
 Shri  D,  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
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 to  Starred  Question  No,  94  on  the
 25th  August,  965  and  state:

 (a)  whether  the  inquiry  into  the
 mystery  document  circulated  in  Kerala
 has  since  been  completed;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Yes  Sir.

 (by  It  has  not  been  possible  to  trace
 the  origin  of  the  document.
 Retired  Govt.  Servants  Employed  in

 Private  Companies
 ‘11T0.,  Shri  Madbu  Limaye:

 Shri  Bagrl:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  the  number  of  retired  Govern-

 ment  servants  who  are  at  present
 holding  ‘managerships  or  directorships
 or  similar  high  offices  in  private  sector
 companies;  and

 (b)  whether  Government  propose
 to  put  a  ban  on  such  Government
 servants  accepting  posts  in  companies
 in  the  private  sector?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Govern-
 ment  have  no  information.

 (y)  Attention  is  invited  to  the  reply
 given  on  the  floor  of  the  House  to
 Starred  Question  No.  426  on  4th
 March,  1964,  Starred  Question  No.  89
 on  25th  August,  I865  and  Starred
 Question  No.  29  on  I0th  November,
 1965.  The  matter  is  under  considera-
 tion.
 Reservation  in  Services  fpr  Military

 Personnel
 WL,  Shry  Madhu  Limaye:

 Shri  Bagri;
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  Government  have

 received  any  request  from  the  Punjab
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 Government  to  the  effect  that  while
 recruiting  and  selecting  personnel  for
 IPS,  IAS  and  IFS  between  ‘1967-70,  33
 to  20  ver  cent  of  the  posts  should  be
 reserved  for  armed  personnel  who
 ‘ook  purt  in  fighting  against  Pakistan;
 and

 (b)  if  50,  Government's
 thereto?

 reaction

 The  Deputy  Minister  in  the  Ministry of  Home  Affairs  (Shri  L.  N.  Mishra);
 fa)  ang  (by)  No,  Government  have.
 however,  decided,  as  one  of  the  meu-
 sures  for  the  rehabilitation  of  the
 released  Emergency  Commissioned
 Officers.  to  reserve  the  following  per-
 centages  of  permanent  vacancies  in  the
 All  India  Services  and  the  Central  Ser-
 vices  posts  class  l  und  Class  II  (nan-
 technical)  for  released  Emergency
 Commissioned  Officers:

 TAS!IFS  20%,
 Its  aad
 Class  I  Service  /Pusts  28%

 (non  technical
 Class  IT  Service/Posts  33  4°

 non  technical
 This  scheme  was  under  consideration
 of  Government  in  consultation  with
 the  State  Governments  ang  the  Pun-
 jab  Government  had  conveyed  their
 concurrence  in  the  proposed  reserva-
 tion  of  vacancies.

 Diversification  of  Studies
 ‘UTZ.  Shri  A,  K.  Gopalan:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  i,  a  fact  that  the
 experiment  in  the  diversification  and
 lerminalisation  of  studies  at  Secondary
 School  level  has  not  proved  a  success;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  when  and  in  how  many  schoo!s
 the  experiment  was  started?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  and  (b).  Diversifi-
 cation  has  been  effected  through  the
 scheme  of  multipurpose  schools.  Their
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 working.  however,  has  revealed  cer-
 tain  deficiencies  and  efforts  are  be-
 ing  made  to  remove  them.  The  defi-
 ciencies  have  been  mainly  in  respect of  good  teachers  and  funds,

 (0)  In  ‘1955;  in  250  schools.

 Employees  of  Mahi  Administration
 LTB.  Shri  A.  K,  Gepalan:  Will  the

 Permanent.  ex-French  employees were  not,  od  matter  of  right,  entitled to  any  ‘compensatory  allowan:e.
 However  they  were  granted  com-
 pensatory  allowance  un  an  ad  how
 basis  in  960  ranging  from  a  minimum
 of  Rs.  ‘15 /=  per  mensem  to  Rs,  35:-
 per  mensem.  This  compensatory
 allowance  was  raised  in  March,  1965,
 and  again  in  October,  1965.  The  mini-
 mum  tory  allowance  allow- Minister  of  Home  Affairs  be  pleased to  state:

 (a)  whether  the  employees  absorb-
 ed  from  the  old  French  Administra-
 tion  MAHI  have  demanded  salary  re-
 vision  and  an  interim  relief;

 reaction (b)  the  Government's
 thereto;

 fe)  the  difference,  if  any,  in  the
 salary  of  those  employees  and  =  the
 employees  who  are  working  under
 our  Government  in  similar  posts;  and

 (d)  whether  Government  propose
 to  bring  them  at  par  with  others?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  ang  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Yes.

 (b)  to  (d).  The  permanent  pre-
 merger  cx-Frensh  employees  were
 drawing  pay  at  scales  generally
 higher  than  the  seale  of  pay  of  equi-
 valent  Indian  posts,  These  scales  were
 protected  by  the  Treaty  of  Cession  bet-
 ween  France  and  India.  So,  the  question
 of  the  upward  revision  of  the  scale
 of  pay  of  ex-French  permanent  em-
 ployees  did  not  arise.  Temporary
 pre-merger  employees  were  given  the
 option  to  remain  either  on  the  old
 French  scales  of  pay  or  to  come  on
 fo  the  scale  of  pay  and  allowances
 obtaining  in  Madras  State,  In  the
 ease  of  such  temporary  employees  as
 had  clected  to  come  on  to  the  Madras
 scales  of  pay  in  1960,  their  pay  was
 fixed  in  such  a  manner  that  none  of
 them  suffered  a  reduction  in  their
 total  emoluments.  Such  employees
 partake  of  the  benefits  consequent  on
 any  revisions  in  allowances  in  Madras
 State.

 ed  to  such  Government  servants  now
 is  Rs.  25/-  per  mensem  and  the  maxi-
 mum  is  Rs,  55/-  per  mensem.

 Tt  has  been  decided  to  give  another
 opportunity  to  such  ex-French  em-
 ployees  ag  have  not  elected  to  come
 on  to  Madras  scales  of  pay  to  come
 on  to  these  scales,  The  poy  of  emplo-
 yees  who  will  opt  9  come  under  the
 Madras  scales  of  pay  will  be  fixed  in
 such  a  manner  that  they  do  not  suffer
 any  reduction  in  their  total  emolu-
 ments.  They  will  thereafter  be  able
 to  partake  of  the  benefits  consequent
 on  the  revision  of  the  Madras  rates  of
 pay  and  dearness  allowance  from
 time  to  time,

 साँझों  से  मुठभेड़

 1174.  3  सिद्धेश्वर  प्रसाद  :  क्या
 घृत-कार्य  मंत्री  यह  बताने  की  कपा  करेंगे
 ही  :

 (के)  क्‍या  यह  सच  है  कि  a  प्रवतूबर,
 965  को  था  उसके  रास-प्रयास  इम्फाल-मोहरे

 सड़क  पर  माने  के  निकट  एक  नागरिक  बस
 की  सुरक्षा  पर  तैनात  पुलिस  वालों  पर  सशस्त्र
 नागा  विद्रोहियों  ने  आक्रमण  करके  एक
 पुलिसमैन  को  मार  दिया;

 (खि)  यदि  हां,  सो  इस  घटना  का  ब्योरा
 क्या  हैं;  बौर

 (ग)  विद्योौषहियों  से  नागरिकों  की  सुरक्षा
 के  लिये  की  गई  वर्तमान  व्यवस्था  को  घुदढ़
 बसाने  के  लिये  क्या  कदम  उठाये  जा  रहे  हैं  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  तगा.
 प्रतिरक्षा  ंत्रासय  में  प्रतिरक्षा  सम् भरण  मंत्री
 ्य  हाथी)  :  (क)  से  (ग).  यह  सूचना
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 प्राप्त  होने  पर  कि  20  ग्र क्यू बर,  l965  के
 सुबह  सशस्त्र  जरनल  विद्रोहियों  ने  इम्फाल-
 मोरेह  सड़क  के  पहले  ल-मोहरे  भाग  पर  एक
 प्राइवेट  जीप  को  रोक  कर  उसमें  बंटे  व्यक्तियों
 से  40  रुपये  छीन  लिये  थ,  प्रांत  प्रदेश  विशेष

 'पुलिस  के  सात  ब्यक्ति  अपनी  लोकपालों
 स्थित  चौकी  से  मेल  की  बस  के  साथ  उसकी
 रक्षा  के  लिये  गये  |  लल्ले  से  मोरेह  के  रास्ते
 पर  लगभग  i2  मोल  दूर  ग्राम  नेताम  पर
 उन्हें  लगभग  3४5  प्रबल  विद्रोहियों  के  एक
 सशस्त्र  दल  ने  घेर  लिया  T  उन्होंने  गोली
 चलाई  जिसके  फलस्वरूप  दो  कान्सटेबल
 सख्त  ज्ष्मी  हो  गये  |  इधर  से  भो  जवाब  में
 मोली  चलाई  गई  ।  मुठभेड़  के  बाद  गिरोह
 भाग  गया  ।  दोनों  जख्मी  कांस्टेबलों  में

 -से  एक  इम्फाल  के  सिविल  हस्पताल  में  मर
 गया  ।  दूसरा  कान्स्टेबल  ख़बरें  से  बाहर  है  ।
 कहा  जाता  है  कि  गिरोह  के  भी  दं।  आदमी
 मारे  गये  ।  एक  मामला  दर्ज  कर  लिया  गया  है
 शौर  जांच  की  जा  रही  है  ।  उस  क्षेत्र  में
 विधि  तथा  व्यवस्था  को  बनाये  रखने  के  लिये
 'पुलिस  की  शक्ति  बढ़ाई  गईं  है  ।

 Bolghaty  Palace,  Ernakulam
 1175,  Shri  A.  K,  Gopalan:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Bolghaty  Palace
 at  Ernakulam  ig  proposed  to  be  leas-
 ed  to  private  individuals.

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  proposed

 to  make  it  a  Tourist  Centre:  and

 (d)  if  so,  why  that  proposal  was
 aabondoned?

 The  Minister  of  State  In  the  Minis-
 try  of  Home  Affairs  and  Minister
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Yes  Sir.

 (b)  it  has  been  done  in  the  interest
 of  development  of  tourist  traffic.

 (c)  Yes  Sir.
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 (d)  The  original  scheme  was  drop-
 ped  as  jt  was  not  found  practicable.
 A  revised  programme  has,  however,
 been  tentatively  proposed  for  the
 construction  of  a  l00  Room  five  sto-
 reyed  hotel  at  a  cost  of  Rs.  30  lakhs.

 Artificial  Rain

 1176.  Sbri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  research  is  still  being
 conducted  on  the  production  of  arti-
 ficia]  rain;  and

 (b)  if  so.  the  upto-date
 thereof?

 The  Minister  of  Education  (Shri  M.
 C,  Chagla):  (a)  Yes,  Sir.

 (b)  Of  the  2  tria]  experiments
 conducted  so  far  at  Delhi,  Agra  and
 Jaipur,  60  have  indicated  positive
 trend  of  result.

 U.S.  Graphic  Arts  Exhibition.
 171,  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Education  be  pleased
 to  state;

 progress

 (a)  whether  one  U.S,  Organisation
 have  arranged  for  U.S.  Graphic  Arts
 Exhibition  for  circulation  in  some  im-
 portant  cities  of  India;

 (b)  if  so,  the  details  of  the  pro-
 gramme  and  the  cities  approved  for
 the  Exhibition;  and

 (c)  the  nature  of  the  exhibits  to  be
 displayed?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla);  (a)  to  (c),  There  are
 two  Exhibitions.

 The  U.S.  Graphic  Arts  Exhibition
 sponsored  by  the  Asia  Society.  New
 York,  arrived  in  India  in  November,
 1963.  It  is  being  circulated  by  the
 Indian  Council  for  Cultura]  Relations,
 New  Delhi  and  the  itinerary  in-
 cludes  Delhi—Lu:  know—Calcutta
 Madras—Bangalore-—-Hyderabad  and
 Bombay.  The  Exhibition  consists  of
 55  Etchings  by  leading  American
 artists.
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 The  other  Exhibition  of  U.S,  Gra-

 Phics  sponsored  by  the  National  Asso-
 eiation  of  Women  Artists,  New  York,
 arrived  in  India  in  September,  1965.
 {t  is  being  circulated  by  the  Interna-
 tional  Cultural  Centre,  New  Delhi  and
 the  itinerary  includes  Calcutta,  Delhi,
 Chandigarh,  Ahmedabad,  Baroda,
 Hyderabad,  Madras,  Bombay.  The
 Exhibition  consists  of  50  Prints  by  40
 women  artists  of  the  U.S.A.

 Arrests  of  Foreigners
 8  Shri  Krishna  Deo  Tripathi:

 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  some  foreign  nationals
 i  India  indulged  in  anti-Indian  acti-
 wities  during  the  recent  Indo-Pak.
 eonflict;

 (b)  if  so,  the  number  uf  such  per-
 ons  together  with  their  nationality;
 and

 (०)  the  action  taken  against  them?

 The  Minister  of  State  In  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (८):  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 -  due  course.

 Awards  to  Civilians
 svt  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  have  de-
 eided  to  offer  recognition  and  re-
 wards  for  acts  of  outstanding  bravery
 end  dedicated  service  performed  by
 the  civilians;

 (b)  if  so,  the  details  thereof;  and

 {c)  whether  Government  have  asked
 fe  state  Governments  to  furnish
 Bists  of  those  who  rendered  merito-
 fious  service  during  the  recent  Indo-
 Pak.  conflict?

 The  Minister  of  State  in  the  Minis-
 try  ef  Home  Affairs  ang  Minister  of

 wit  (Ai)  LS—3

 Defenceg
 pplies  in  the  Ministry  of

 Defence  ड ्Shri  Hathi):  (a)  and  (b)
 Civilions  are  already  eligible  for  the
 grant  of  Ashoka  Chakra  Awards
 (Class  I,  Class  Il  and  Class  ITI)  for
 acts  of  gallantry  which  were  institut-
 ed  in  1952,

 (c)  The  cases  of  civilians  who  have
 rendered  distinguished  service  during
 the  recent  Indo-Pak  conflict  will  be
 considered  for  the  grant  of  Padma
 Awards  on  the  forthcoming  Republie
 Day.

 इण्डियन  ट्रायल  कम्पनी  में  रिक्ति  स्थानों  का
 भरा  जाना

 i80.  श्री  रामसेवक  यादव  :
 श्री  घटिया  :

 क्या  पेट्रोलियम  शौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  जुलाई,  963  से  भ्रमित,  965
 तक  की  भद्रवती  में  इण्डियन  घायल  कम्पनी
 द्वारा  विज्ञापित  पदों  के  लिए  भोजन  पत्रों  से
 फीस  के  रूप  में  कितनी  धनराशि  मिली;

 (ख)  क्‍या  सभी  प्रविधियों  को  इंटरव्यू'
 के  लिए  बुलाया  जाता  है;  शौर

 (ग)  यदि  नहीं,  तो  क्या  उन  लोगों कौ,
 जिन  को  “इंटरव्यू”  के  लिए  नहीं  बुलाया  जाता,
 इस  बारे  में  कई  सूचना  दी  जाती  है  तथा
 फोन  लौटा  दी  जाती  है।

 बैद्रोलियम  फ्लोर  रसायन  मंत्री  (ली
 हमायूं  कबीर)  :  (१)  49,382  बाये
 50  पैसे  t

 (a)  जो  नहीं  t

 (ग)  जिन  लोगों  को,  “इंटरव्यू”  के  लिए
 नहीं  बुलाया  जाता,  इस  बारे  में  सूचना  दी
 जाती  है  किन्तु  फीस  वापिस  नहीं  की  जाती  है।
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 पुरातत्वीय  स्कूल

 ‘1181.  ft  रामसेवक  थावर  :
 जली  घटिया  :

 क्या  शिक्षा  मंत्री  सह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारतीय  पुरातत्वीय  सर्वेक्षण  के
 बम्तगंत  चलने  वाले  पुरातत्वीय  स्कूल  के
 विद्याथियों  के  आवास  की  क्या  व्यवस्था  है;

 (्)  सरकार  ने  विद्याथियों  को  माता-
 मात  की  क्‍या  सुविधायें  दी  हैं;

 (ग)  स्कूल  में  अ्रष्यापकों  की  हया
 व्यवस्था  है;  कौर

 (घ)  भ्रध्यापकों  का  चुनाव  कौन  धौर
 किस  आधार  पर  करता  है  ?

 दिक्षा  मंत्रालय  में  उपमंत्री  (भी  वक्त
 ब्रेन)  :  (क)  भारत  के  पुरातत्वीय  सर्वेक्षण
 ने  सकल  के  विद्याथियों  के  लिए  आवास  की
 कोई  व्यवस्था  नहीं  की  है  ।

 ख)  दिल्ली  में  दर्शनीय  स्थानों  तथा
 स्मारकों  के  प्लान  के  हेतु  विद्याथियों  के लिए
 भारत  के  पुरातत्वीय  सर्वेक्षण  की  गाड़ियां
 उपलब्ध  की  जाती  हैं  t  दिल्‍ली  से  बाहर
 अमण  के  लिए  उन्हें  तीसरी  श्रेणी  का  एक
 व्यक्ति  का  रेल  अथवा  बस  का  किराया,
 जैसी  ची  परिस्थिति  हो,  दिया  जाता  है  a

 (ग)  पुरातत्वीय  सर्वेक्षण  के  प्राधिकारी,
 अपने  विशिष्ट  विषयों  में  भाषण  देते  हैं  t
 आवश्यकता  पड़ने  पर,  ऐसी  ही  अन्य  संस्थानों,
 जैसे  भारत  का  नरतत्वीय  सर्वेक्षण,  भारत  का
 आाणि-विज्ञान  सर्वेक्षण  कौर  विश्वविद्यालयों
 में  सहायता  प्राप्त  की  जाती  है  ।

 (घ)  सर्वे  के महानिदेशक  के  परास्  से
 पुरातत्वीय  स्कूल  के  निदेशक,  विद्वानों  का
 अयन  करते  हैं  a  इस  सिद्धान्त  के  प्रनुसार
 विशेषज्ञों  से  उनके  प्रश्न-प्रिये  विषयों  में
 श्रवण  देने  की  प्रार्थना  की  जाती  है  ।
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 wk  बिल्ली  में  संग्रहालय  गाइड

 l82.  st  रामसेवक  पावर  :
 बनी  घटिया  :

 क्‍या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  राष्ट्रीय  संग्रहालय,  नई  दिल्‍ली
 पौर  नेहरू  स्मारक  संग्रहालय  में  पूरे  समय
 के  लिए  कितने-कितने  गाइड  ग्  पे
 हैं;

 (ख)  क्‍या  इनको  संग्रहालयों  के  गाइडों
 की  योग्यता  तथा  वेतन-करम  में  अन्तर  है;
 कौर

 (ग)  यदि  हां,  तो  उसके  क्‍या  कारण
 हैं?

 शिक्षा  मंत्रालय  में  उपमंत्री  (प्री  भक्त
 बचन)  :  (क)  :

 प्रवर  गाइड  गाइड
 प्राध्यापक  . AL oe

 राष्ट्रीय  संग्रहालय  एक  13
 नेहरू  स्मारक  संग्रह-  )

 लय  तथा  पुस्तकालय  [कोई  नहीं  छः

 (ख)  जी  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता।

 =
 गवेषणा-ल्लाह

 ii83.  ft  सिद्धांत  प्रसाद  :
 क्या  किसा  मंत्री  यह  बतासे  को  कृपा  करेंगे
 कि:

 (=)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 प्रयोग शा लाशों  में  गवेषणा-छत्तों  को  संध्या
 बढ़  रही  है  जब  कि  विश्वविद्याज्यों  में  वह
 कम  हो  रही  है,



 3567  Written  Answers  AGRAHAYANA  3,  887  (SAKA)  Written  Answers  3568

 (a)  यदि  gt,  तो  इसके  कया  कारण
 हैं  भौर  इस  सम्बन्ध  में  अप्रैल,  960%
 मां,  i965  तक  के  तुलनात्मक  आंकड़े
 क्या  हैं;  शौर

 (ग)  इसी  भ्र वधि  में  राष्ट्रीय  प्रयोग-
 ज्ञालाधों  में  उच्च  तथा  प्रायोगिक  गवेषणा
 कार्य  का  ब्योरा  क्‍या  है  तथा  इनमें  सै  कितनों
 का  वाणिज्यिक  उपयोग  किया  गया  है  ?

 घिल्षा  मंत्रालय  में  उप-मंत्री  (भी सती
 सौस्दरम  रामचसान)  :  (क)  जी  नहीं।
 अनुसंधान  छात्रों  की  संख्या  विश्वविद्यालयों
 कौर  राष्ट्रीय  प्रयोगशालाप्ों,  दोनों  हो
 स्थानों  पर  बढ़  रही  है  ।

 (ज)  प्रशन  नहीं  उठता  i

 (ग)  वैज्ञानिक  भर  औद्योगिक
 अनुसंधान  परिषद  तथा  राष्ट्रीय  भनुसंघान
 विकास  निगम  की  समय-समय  पर  प्रकाशित
 बाधित  रिपोर्टों  में  यह  सूचना  प्रकाशित
 की  जाती  है।  रिपोर्टो  की  प्रतियां  संसद
 पुस्तकालय  में  उपज्नव्ध  हैं  ।

 गाजीपुर  में  परा किस् तानों  जासूस  की
 गिरफ्तारी

 li85.  भी  सरजू  पाण्डेय  :  क्‍या
 जह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  पाकिस्तानी  पराक्रमी  के
 ख्रमय  गाजीपुर  (उत्तर  प्रदेश)  के  हवाई
 अड्डे  पर  कोई  पाकिस्तानी  जासूस  गिरफ्तार
 किया  गया  या  ;

 ब)  क्‍या  यह  भी  सच  है  कि  उसने
 अधिकारियों  के  सामने  कोई  बयान  नहीं
 दिया;  शौर

 (ग)  इस  घटना  का  ब्यौरा क्या  है?

 यह-कार्य  मंत्रालय  से  उपमंत्री  (ची
 चान  me  मिल)  :  (क)  से  (ग).  एक
 व्यक्ति,  जो  गाजीपुर  में  हवाई  were  उतरने

 के  रोकी  पास  घूम  रहा  था,  8  सितम्बर,
 i965  को  स्थानीय  पृप्तिस  द्वारा  प्रापरा-

 धिक  दण्ड  प्रक्रिया  संहिता  की  घारा  54
 तथा  विदेशी  प्रीमियम  की  घारा  4
 के  अधीन  गिरफ्तार  कर  लिया  गया  ।
 उससे  पूछताछ  की  गई  कौर  उसके  खिलाफ़
 उसे  भ्र परा धी  सिद्ध  करने  बाली  कोई  बात
 सहीं  मिली  ।  उस  आदमी  का  दिमाग
 खराब  मालम  पड़ता  था।

 Deputy  Tehsildars  in  Kerala
 ‘1188,  Shri  Pottekkatt:

 Shri  A.  क,  Raghavan:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  regular  lists  were

 drawn  for  Deputy  Tehsildars  for  Can-
 nanore,  Calicut  and  Palghat  Districts
 during  1960,  96]  and  1962;

 (b)  whether  any  appointments  were
 made  on  the  basis  of  the  above  lists;

 (९)  whether  these  lists  have  deen
 kept  in  abeyance  and  revised  lists  pre-
 pared;  and

 (d)  if  so,  the  reasons  for  preparing
 the  revised  lists  without  cancelling
 the  original  lista?

 The  Minister  of  State  in  the  Minis-

 (9)  Yeg  Sir.
 (c)  and  (d)  Under  the  Madras  rules

 which  were  in  force  in  Malabar  area,
 the  promotions  to  the  Dy.  Tehsildars
 Cadre  were  made  on  the  basis  of
 merit  and  ability.  In  959  the  Gov-
 ermment  ordered  that  the  promotions
 to  these  posts  should  be  made  on  the
 basis  of  seniority  -cum-fitness  prin-
 ciple,  These  orders  had  effect  from
 9th  October,  959  but  before  these
 orders  could  be  enforced,  Usts  on
 selection  basis  were  prepared  and  act-
 ed  upon  upto  24th  September,  ‘1968,
 Government  found  it  necessary  te
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 review  the  appointments  made  from
 I9th  October,  959  to  24th  September,
 1962,  Accordingly  the  Board  of  Re-
 venue  have  prepared  reviseg  lists  on
 the  basis  of  seniority-cum-fitness  and
 invited  claims  and  objections,  The
 list  will  be  finalised  after  disposing of  the  claimg  and  objections  received.
 With  the  publication  of  the  final  re-
 viewed  list  the  earlier  lists  will  auto-
 matically  cease  to  be  in  force.

 Tebsildars  in  Kerala
 1187.  Shri  Pottekkatt:

 Shri  A.  V.  Raghavan:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  the  zonal  system  pre-

 Pared  in  the  Cadre  of  Tehsildars  for
 the  Malabar  districts  of  Kerala  has
 been  implemented  in  full;

 (b)  the  reasons  for  promoting  junior
 Deputy  Tehsildars  by  overlooking  the
 claims  of  seniors  in  this  region;  and

 (c)  the  steps  taken  to  implement the  zonal  scheme  in  this  Cadre?
 The  Minister  of  Stale  in  the  Minis-

 try  of  Home  Affairs  ang  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defeuce  (Shri  Hathi);  (a)  No  Sir.

 (b)  Pending  finalisation  of  combin-
 ed  seniority  list  of  Deputy  Tehsildars
 of  North  Zone  comprising  of  Can-
 manore;  Kozhikode  and  Palghat  dis-
 tricts,  vacancies  that  arose  in  each
 district  were  filled  up  by  the  district
 collectors  on  purely  provisional  basis
 by  promoting  Senior  Deputy  Tehasil-
 darg  of  the  respective  districts,

 (c)  Combined  seniority  lists  of
 Deputy  Tchsildars  for  the  districts
 for  the  year  (1957-58  were  published
 provisionally  inviting  claims  and
 objections,  These  objections  ure  under
 examination.  Such  lists  for  the  years
 959  to  962  have  to  be  prepared  and
 published  after  reviewing  the  appoint-
 ments;  made  on  the  basis  of  the
 seniority-cum-fitness  principle.  The
 provisiona!  revised  list  has  already
 been  published  by  Board  of  Revenue
 imviting  claims  and  objections,  The
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 Board  is  examining  the  claims  and
 objections  received  for  finalising  the
 revised  lists,

 दिल्‍ली  में  भौतिक  संस्कृति  कना

 1188.  श्री  रंजन  सिह:  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  दिल्‍ली  में  कितने
 भौतिक  संस्कृति  केन्द्रों  को  सरकारी  सहायता
 मिलती  है  ;

 (ख)  सहायता  के  रूप  में  कुल  कितनी
 रकम  दी  जाती  है;  कौर

 (ग)  इन  केन्द्रों  में  क्या  क्या  व्यायाम
 सिखाये  जाते  है  ?

 शिक्षा  मंत्रालय में  उपमंत्री  (शी  भक्त
 विमान  )  :  (क)  से  (ग).  सूचना
 प्रभी  उपलब्ध  नहीं  है।  यह  एकत्रित  की
 जा  रही  है  कौर  प्राप्त  होते  ही  सभा-पटल
 पर  रख  दी  जाएगी  |

 राजस्थान  के  मुल्य  मंत्री  के  विऋद्ध  आरोप
 पत्र

 i289.  श्री  मू  लिभये  :
 श्री  बागड़ी  :

 क्या  गतु-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  राजस्थान  के  कुछ
 विधायकों  ने  केन्द्रीय  सरकार  को  राजस्थान

 के  मुख्य  मंत्री  के  विरुद्ध  कोई  प्रा रोप  पत्र
 दिया  है;  कौर

 (  ख)  यदि  हां,  तो  इस  पर  क्या  कार्य -
 बाहर  की  गई  है  ?

 गृह-कार्य  मंत्री  (धी  लद्दाख:  (क)
 कौर  ख):  एक  ज्ञापन  प्राप्त  हुआ  था  जिसके
 साथ  राजस्थान  के  मुख्य  मंत्री  केविन
 आरोपों  की  एक  सूची  संलग्न  थी  1  इस
 ज्ञापन  पर  कुछ  लोगों  के  हस्ताक्षर  थे  प्लोर



 3577  Written  Answers  AGRAHAYANA  3,  887  (SAKA)  Written  Answers  3572

 22054,  1965.  की  तारीख  पड़ी  थी  ।
 सरकार  इस  पर  विचार  कर  रहो  है  ।

 Increase  in  Population
 lI9l.  Shri  Karni  Singhji:  Will  the

 Minister  of  Home  Affairs  be  pleused
 to  state:

 (a)  the  expected  yearly  net  im-
 @fease  in  India’s  population  in  the
 next  10  years;  and

 (b)  the  expected  yearly  net  in-
 orease  in  the  5  years  of  the  Fourth
 Five  Year  Plan?

 The  Deputy  Minister  in  the  Minis-
 wy  of  Home  Affaira  (Shri  L.  N.
 Mishra);  (a)  According  to  the  Ex-
 pert  Committee  set  up  by  the  Plan-
 aing  Commission  for  the  preparation
 of  population  projection  for  plan  pur-
 poses.  under  the  chairmanship  of  the
 Registrar  General,  India,  the  expected
 annual  increase  of  population  during
 the  ten  years,  1966-75,  woulg  be
 around  l3:5  millions  on  the  average.

 (9)  The  expected  annual  net  in-
 erease  of  population  during  the
 Fourth  Plan  period,  that  is,  966-7l
 would  be  around  3  millions,

 wave  कार खाता,  पंजाब

 1192.  श्री  रास  सेवक  बावा:.
 श्री  लघु  लिमये  :
 शी  बिगड़ो  :

 क्या  पेट्रोलियम  फ्लोर  रसायन  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  पंजाब  में  सरकारी
 श्वेत में एक  उर्वरक  कारखाना  गाने  का
 विभाव  कर  रही  है;  शौर

 ख्)  दि  हां,  तो  बह  कारखाना  कहां
 बुर  ख्याति  होगा  ब्रा  हम  पर  कितना
 ज  जोगा ?

 at
 पेट्रोलियम  शोर  रसायन  संजी  (श्री

 हुमा यू नू  कबीर )  (क)  झोर  (ख)
 पंजाब  में  सरकारों  क्षेत्र  में  पहले  मे  हो  एक
 उर्वरक  कारखाना  है  t

 U.S.A.  Loan  for  Technical
 Institutions

 1193,  Shri  Vishwa  Nath  Pandey: Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  te Unstarred  Question  No.  772  on  the Bth  September,  965  and  state  the
 outcome  of  the  negotiations  for  ao loan  from  the  Government  of  U.S.A. to  meet  the  requirements  of  technical
 institutes  in  respect  of  procurement  of
 equipment  manufactured  in  thed
 country?

 The  Minister  of  Education  (Shel M.  C,  Chagla):
 still  going  on,

 The  negotiations  are

 Petitions  filed  in  Allahabad  High
 Court

 ‘Lis,  Shri  Vishwa  Nath  Pandey: Will  the  Minister  of  Howe  Affairs  be
 Pleased  to  state:

 (a)  the  number  of  writ  petitions filed  before  the  High  Court  of  Allaha- bad  trom  the  Ist  June,  965  to  Sist
 October,  ‘1965;

 (b)  the  number  out  of  them  dispose ed  of;  and

 (c!}  the  number  of  cases  which  were
 decided  against  the  State  Government 97  the  Central  Government?

 The  Minister  of  State  in  the  Mink
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (८).  The
 information  is  being  obtained  and  wil be  laid  op  the  Table  of  the  Home
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 Archaeological  Survey  near  lado
 Tibetan  Border

 6.  Shri  Kishen  Pattnayak:
 Shri  Bagri:
 Shri  Madhu  Linaye:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  250l  on  the
 22nd  September,  965  regarding  the
 archaeological  survey  near  Indo-
 Tibetan  border  and  state:

 (a)  whether  the  detailed  report  has
 ince  been  received  by  Government;
 _and

 (b)  if  so,  the  contents  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Education  (Shri  Bhakt  Darshan)
 (a)  The  Superintendent,  Archaeol
 gical  Survey  of  India  who  made  the
 survey  has  submitted  his  report  to
 the  Director  General  of  Archaeology
 who  is  examining  the  same.

 (b)  Does  not  arise.

 ब्रिटेन  सें  कला  प्रदर्शनी

 1196.  श्री  मु  लिये  :
 श्री  बागड़ी  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  हाल  में  ब्रिटेन  में  राष्ट्र
 मण्डल  के  देशों  की  कोई  कला  प्रदर्शनी
 हुई  थी;

 (ख)  क्‍या  इस  प्रदर्शनी  में  भारत  की
 कला  वस्तुएं  रखी  गई  थीं  ;

 (ग)  यदि  हां,  तो  इन  बस्तियों  का
 बयन  किस  एजेन्सी  के  द्वारा  किया  गया;

 LJ

 (3)  भारत  सरकार  ने  इस  प्रदर्शनी
 पर  कुल  कितना  घन  व्यय  किया  ?

 शिक्षा  मंत्री  (बनी  qe  Go  चागला)  :
 (क)  कौर  वी:  जी  हां।

 NOVEMBER  24,  965  Written  Answere  3574

 हैं  (ग)  चित्रकला  के  एक  संग्रह  का
 आयोजन  कौर  पनुमोदत  ललित  कजा
 प्रकाशमय  द्वारा  किया  गया  था  ।

 (ध)  सरकार  द्वारा  लगभग  43,680
 रुपये  बचें  किये  जाने  की  सम्भावना  है।

 Working  of  National  ‘Council
 ‘is7,  Shri  Bhanu  Prakash  Singh: Will  the  Minister  of  Home  Affairs  be

 pleased  to  refer  to  the  reply  given  te
 Unstarred  Question  No.  60  on  the
 25th  August,  965  and  state:

 (a)  whether  the  draft  instructions
 for  the  conduct  of  business  of  the
 Nationa]  Council  have  since  been
 finalised;  and

 (b)  if  not,  when  they  are  likely  to
 be  finalised?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No.

 (9)  Some  of  the  unlons/associations
 of  Central  Government  employees
 have  not  accepted  the  scheme  in  its
 entirety.  To  the  extent  practicable
 the  Government  wish  to  secure  unal-
 mity  on  the  scheme.  As  soon  as  the
 unions/associations  agree,  the  draft
 instructions  for  the  conduct  of  busi-
 ness  of  the  National  Council  will  be
 fimalised,

 Death  of  a  Delhi  Polloe  Official

 ii98.  Shri  Bhanu  Prakash  Singh:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  o
 Police  Official  died  with  burns  in
 Chanakyapuri  Police  Station,  New
 Delhi;

 (b)  whether  any  inquiry  has  been
 conducted  into  the  matter;  and

 (c)  if  80,  the  details  thereof?
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 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  One  Sub-Inspector  of
 Delhi  Police  who  was  living  in  the
 Security  Police  quarters  near  the
 Ashoka  Hotel,  New  Delhi,  committed
 Muicide  by  burning.

 (b)  Yes,  Sir.
 (c)  On  (29-7-1965.  at  about  4.45  a.m.

 the  Sub-Inspector  set  fire  to  his  body
 after  pouring  kerosene  oil  on  his
 clothes.  He  was  removed  from  the
 kitchen  of  hig  house,  which  was  lock-
 ed  from  inside,  with  the  help  of  the
 Fire  Brigade.  He  was  immediately
 taken  to  the  Willingdon  Hospital
 where  the  doctors  found  him  dead.
 An  request  report  under  section  174,
 Cr,  P.C.  was  prepared  and  the  dead-
 body  was  sent  for  postmortem  exa-
 mination.  The  doctor  opined  that
 that  death  was  due  to  injuries  rece
 ived  from  burning.  The  deceased
 left  four  ietters  in  which  he  had
 recorded  his  intention  to  commit
 suicide,  due  to  domestic  quarrels,  fin-
 ancial  difficulties  etc.
 Double  Shift  System  im  Delhi  Colleges

 1199.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  assessment  has
 been  made  of  the  anticipated  mone-
 tary  savings  by  the  introduction  of
 double  shift  system  in  Colleges  in
 Delhi;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Edocation  (Shri  M.

 C,  Chagla):  (a)  and  (b),  No  specific
 assessment  for  the  purpose  has  been
 made.  It  is,  however,  anticipated  that
 savings  will  be  in  on-recurring  ex-
 penditure  to  the  extent  of  Rs.  0  to
 5  lakhs  per  College.

 Recognition  of  Diplomas  Isved  by
 East  Fakistan

 1200,  Shri  ९.  है,  Chakravert!:
 Shri  P.  com  Borotah:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided to  recognise  the  Diplomas  of

 Associ
 orig,

 in  Civil,  Electrical,  Mecha-
 nical  and  Power  Engineering  award-
 ed  by  the  Board  of  Examination  for
 Technical  Education,  East  Pakistan;

 (b),  whether  the  holders  of  such
 Diplomas  will  be  eligible  for  recruit-
 ment  to  the  subordinate  posts  and
 services  under  the  Central  Govern-
 ment;  and

 (९)  whether  all  facilities  for  promo-
 tion  to  the  higher  category  af  ser-
 vices  will  be  extended  to  them  with-
 out  further  examinations  or  tests?

 The  Minister  of  Educathon  (Shri  M.
 C.  Chagla):  (a)  and  (b).  Yes,  Sir.

 (c)  The  holders  of  these  diplomas  as
 wel]  as  other  diplomas  recognised  for
 appointment  to  subordinate  posts  and
 services  will  be  eligible  for  promotion
 to  higher  posts  if  the  rules  and  re-
 gulations  of  the  employing  Depart-
 ments/Ministries  have  provision  for
 such  promotion.

 Merger  of  National  Instiiute  of  Sports
 20l.  Shri  P,  R.  Chakraverti:

 Shri  K.  N,  Tiwary:
 Will  the  Minister  of  Education  be

 Pleased  to  state:
 (a)  whether  any  decision  has  been

 taken  in  regard  to  the  proposed  mer-
 ger  of  the  National  Institute  of  Sports,
 Patiala  and  the  Laxmibai  College  for
 Physical  Education,  Gwalior;

 (b)  whether  any  objection  has  been
 raised  by  N.LS.  on  the  ground  that
 the  two  organisationg  were  engaged
 in  widely  different  activities;  and

 (९)  whether  Government  have  en-
 ह  that  the  merger  would  link  up
 the  activities  and  promote  stundard
 ef  gporta  in  the  country?

 The  Deputy  Minister  in  the  Mints-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  (a)  Yes  Sir,  The  Government
 hold  the  view  that  to  achieve  better
 coordination  between  the  two  Institu-
 tions,  they  should  be  administered  by
 one  Society.
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 (b)  No  Sir;  as  far  as  Government
 are  avure,  the  matter  has  not  been
 discuss:,|  by  the  Board  of  Governors
 of  the  WIS.

 (९)  (;avernment  are  satisfied  that
 the  pri  posed  merger  of  the  two  Insti-
 tutions  will  make  for  better  co-ordi-
 nation  between  their  activities  and
 will  be  in  the  interests  of  sports  in
 the  country,

 Typing  test  for  Confirmation  of
 Government  Employees

 1202.  ‘Shri  8.  M,  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  gtate:

 (a)  whether  Government  have  re-
 eently  relaxed  the  condition  of  Typing
 tes;  88  precedent  to  confirmation  in
 the  case  of  the  Central  Secretariat
 Clerical  employees;

 (bd)  if  go,  the  details  and  nat  of
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 crements  to  the  Lower  Division  Clerls
 in  Central  Secretariat  Offices;

 (b)  whether  after  the  withdrawal
 of  this  concession,  the  increments
 were  again  given  to  a  particular  see-
 tion  of  Clerks;  and

 (९)  if  so,  the  reasons  for  not  grant-
 ing  the  increments  to  al]  the
 employees?

 The  Deputy  Minister  in  the  Minik-
 try  of  Home  Affairs  (Shri  L,  N.
 Mishra):  (a)  Yes,  Sir,  with  effeet
 from  28-9-1960,

 (b)  Some  of  the  Lower  Division
 Clerks  had  become  eligible  for  the
 advance  increments  from  a  date  prior
 to  28-9-1960,  but  could  not  be  granted
 the  benefit  before  that  date  due  to  ad-
 ministrative  delays.  Such  persons
 were  also  made  eligible  for  the  con-

 the  relnxation  granted;  and
 (c)  the  reasons  for

 relaxation?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  L,  N.
 Mishra):  (a)  and  (b).  Yes;  Sir,  but
 only  in  respect  of  temporary  Lower
 Division  Clerks  who  (i)  have  attained
 the  age  of  45  years  or  may  attain
 this  age  and  (ii)  have  completed  0
 years  continuous  service  in  the  grade
 of  L.D.C.  provided  they  have  made
 at  least  two  genuine  attempts  to  pass
 the  typing  test  ang  they  are  consi-
 dered  suitable  for  such  confirmation.

 (c)  The  relaxation  was  allowed  in
 view  of  the  fact  that  there  is  little
 chance  of  this  category  of  employees
 qualifying  in  a  typing  test  at  30  words
 per  minute  because  of  their  age  and
 but  for  the  relaxation  they  will  be

 i  id  confirma’ ition  and

 granting  the

 benefits,  ms
 Advance  Increments  to  L.D.Os,

 1293,  Shri  a  M.  Banerjee:
 Shri  Eswara  Reddy:

 Will  the  Minister  of  Home  Affairs
 We  pleaied  to  state:

 (a)  whether  Government  have  dis
 eentinund  the  grant  of  4  advance  in-

 equently  provideg  they
 were  considered  suitable  for  confirma
 tion  in  the  grade  of  Lower  Division
 Clerk  from  a  date  prior  to  28-9-1980.

 (९)  The  iner  were
 nued  in  pursuance  of  a  recommenda-
 tion  of  the  Second  Pay  Commission,
 as  no  such  benefit  is  admissible  to
 Lower  Division  Clerks  in  the  subordi-
 nate  offices  and  there  are  no  special
 reasons  for  making  a  distinction  bet-
 ween  the  two  categories,  The  ques
 tion  of  gtunting  the  increments  to  all
 Lower  Division  Clerks  in  the  Central
 Secretariat  after  28-9-I960  does  not,
 therefore,  arise.

 dis  ti-

 Expenditure  om  Sheikh  Abdulish
 L244.  Shri  Daljit  Singh:

 Shri  Hukam  Chand
 Kachhavalya:

 Shri  Onkar  Lal  Berwa:
 Shri  Jagdev  Singh  Siddha
 Shri  Bade:
 Shri  Yodhvir  Singh:

 Will  the  Minister  of  Home  Affairs
 we  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  ‘1732  a

 8th  September,  985  and  state:
 (a)  whether  any  steps  have  been

 taken  to  reduce  the  expenditure  -=
 Sheikh  Abdullah.
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 (b)  whether  it  is  a  fact  that  his
 wife  meets  him  now  and  then  and
 works  as  a  messenger  between  him
 and  his  supporters  and  his  son  who  is
 a  member  of  Pakistani  delegation  to
 U.N.O.;  and

 (c)  if  so,  the  steps  Government  pro-
 Pose  to  take  to  stop  such  mectings?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  The  details
 of  the  expenditure  incurred  on  Sheikh
 Abdullah  were  given  in  reply  to  Lok
 Sabha  Unstarred  Question  No.  34]
 answered  on  the  l0th  November,  1965.
 This  expenditure  is  not  considered  to
 be  excessive  keeping  in  view  the  cir-
 cumstances  of  the  case.

 (b)  and  (c),  Begum  Abdullah  has
 been  permitted  by  Government  to
 meet  her  husband  and  she  is  currently
 staying  with  him.  The  Government  are
 vigilant  and  should  it  appear  that
 Begum  Abdullah  was  becoming  a
 ehannel  of  political  eommunication
 between  the  Sheikh  ang  others,  sult-
 able  action  would  be  tuken.

 Grih  Kalyan  Kendras

 ‘1205,  Shri  Daljit  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  progress  so  far  made  to
 ameliorate  the  grienvances  of  the  em-
 ployees  of  Grih  Kalyan  Kendras?

 The  Deputy  Minister  in  the  Ministry
 ef  Home  Affairs  (Shri  L.  N.
 Mishra):  The  Grih  Kalyan  Kendraa
 Board,  which  has  now  been  registered,
 is  formulating  ways  and  means  for
 raising  funds  which  would  ensure  re-
 gular  payments  end  better  working
 eonditions  to  its  staff,

 Writ  Petitions  in  Punjab  High  Court
 1208,  Shri  Daljit  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  writ  petitions
 filea  before  the  Punjab  High  Court

 from  nd  Ssi  January  to  30th  Septem-
 ber,  1965;

 (b)  the  number  out  of  them  dispoe-
 ed  of  during  this  period;  and

 (c)  the  number  of  cases  which  were
 decided  against  the  State  Govern-
 ment  or  the  Centra]  Government?

 The  Minister  of  State  in  the  Minks-
 try  of  Home  Affairs  ang  Minister  of
 Defence  Supplies  tn  the  Ministry  of
 Defence  (Shri  Hathl):  (a)  to  (c).  The
 information  is  being  obtained  and
 will  be  laid  on  the  Table  of  the
 House.

 व्यापारियों  की  रिहाई

 i207.  श्री  हुकम  स्व  waar  :
 क्या  गह-कार्य  मंत्री  वह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बत्तान  संकट  को  देखते
 हुए  देश  में  एकता  बनाये  रखने  के  लिए
 सरकार  का  विचार  भारत  सुरक्षा  नियमों  के
 प्रदत्त  गिरफ्तार  किये  गये  निर्दोष  'ध्या पा-
 रियों को  रिहा  करने  का  है;  शौर

 ख)  यदि  नहीं,  तो  उस  के  क्या  कारण
 है  विशेष  रूप  से  जब  कि  उनके  विष्
 कोई  दोष  नहीं  लगाया  गया  है  ?

 गह-कार्प  मंत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण  मंत्री
 (भी  हाथी)  :  (क)  राज्य  सरकारों  द्वारा
 भारत  सुरक्षा  नियमों  के  प्रंतर्गत  की  गईं
 गिरफ्तारियों  से  केन्द्रीय  सरकार  का  को
 सम्बन्ध  नहीं  है।  इसके  लावा  इस  प्रश्न
 में  ऐसे  किसी  विशिष्ट  मामले  का  हवाला
 महीं  दिया  गया  है  जिस  पर  सम्बन्धित
 दास्य  सरकारों  &  सूचना  मांगी  जा  सके  ।

 (कल)  हक  ही  गईं  खाता।.
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 बिल्ली  की  तिहाड़  जेल

 1208.  भरी  झंकार  लाल  बैरवा  :
 sft  धुलेपवर  सीना  :

 क्या  गृही-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  पिछले  कुछ
 दिनों  से  दिल्‍ली  के  तिहाड़  जेल  में  भ्रव्यवस्था
 है  कौर  निर्दोष  महि लाशों  को  वैश् याप् ों  कौर
 व्यभिचारी  व्यक्तियों  के  साथ  रखा  जाता
 &  कौर

 ्)  यदि  हां  तो  सरकार  ने  उन्हें
 अलग  भ्र लग  रखने  के  लिए  क्या  कार्यवाही
 की  है?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (श्री
 “We  ato  मिन)  )  :  (क)  जी  नहीं।

 (श्र)  प्रश्न  ही  नहीं  उठता।

 Inquiry  Against  Da,  Tourism
 1209,  Dr.  Sarojini  Mahishi;  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 Ted  Question  No.  779  on  the  8th
 September,  965  ang  state  as  to  how
 long  the  enquiry  has  been  going  on
 against  the  Director-General  of  Tour-
 ism  and  when  it  is  going  to  be  com-
 pleted?

 The  Minister  of  State  in  the  Minis
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  A  preliminary

 iry  was  registered  on  the  22nd
 January  1964,  A  firal  decision  is  ex-
 pected  to  be  taken  shortly.

 झम्बसान  में  स्थायपालिका

 i2i0.  श्री  यदा पाल  सिह
 गृह-कार्य  मंत्री  यह  बताने की  कृपा  करेंगे कि

 (क)  क्‍या  सरकार  ने  अन्दमान  कौर
 निकोबार  द्वीप  समूहों  में  न्यायापालिका
 को  कौर  सुदृढ़  बनाने  का  निर्णय  किया  है;
 दौर
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 (a)  यदि  हां,  तो  इस  सम्बन्ध  में
 क्या  कार्यवाही की  गई  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संदीप  मंत्री
 (भी  हाथी  )  :  (क)  जी  हां  1

 ख)  प्रतिमान  तथा  निकोबार  द्वीप
 समूह  के  लिए  जिला  तथा  सत्र  न्यायाधीश
 के  एक  पद  का  निर्माण  किया  गया  है|

 Clash  with  Nagas
 ‘1211.  Shrimati  Renuka  Barkataki

 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  gtate:

 (a)  whether  it  is  8  fact  that  there
 Wag  an  encounter  between  the  armed
 Naga  hostiles  and  the  Police  in  North
 Cachar  Hills  on  the  8th  October,  1965;
 and

 (b)  if  so,  the  losses  inflicted  on  the
 hostiles  in  that  encounter?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  ang  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Yes,  Sir.

 (9)  One  armed  Naga  was  shot  dead
 on  the  spot  and  one  D.B,  Gun,  one
 hand  made  rifle,  one  sten  gun,  some
 ammunition  ang  some  olive  green  uni-
 form  were  captured.

 गोवा  में  विस्फोट

 i222.  श्री  यदा पाल  सिंह  :
 श्री  बसुमतारी  t
 श्री  मोहसिन  :

 क्या  गूंज-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  जून,  .964  #  गोभी  में
 हुए  बम  विस्फोटों  के  सम्बन्ध  में  ब  जांच
 पूरी  हो  गई  है  ;

 खि)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला;  शौर



 35863  Written  Answers  AGRAHAYANA  3,  887  (SAKA)  Written  Answers  3584

 (3)  क्या  प्रतिवेदन  की  एक  प्रति
 अन्ना  पटल  पर  रखी  जायेगी  ?

 यह-कार्य  मंत्रालय  में  (राज्य-मंत्री  सच
 अतिका  मंत्रालय  में  प्रतिरक्षा  संभरण  मंत्री
 (जी  हाथी)  :  (क)  जी,  हां  ।

 (ख)  जांच  के  परिणामों  के  प्रनुसार
 यह  बम-विस्फोट  क्षेत्र  की  वेघ  सरकार
 का  बता  पलटने के  उद्देश्य  से  बनाई  गई
 एक  साजिश  के  मताबिक  हुआ  था  1  जांच
 चूरी  करने  के  बाद  भारतीय  दंड  संहिता  की
 चारा  121,  121(8),  122,  123,
 30)  और  436  तथा  भारत  सुरक्षा
 नियमावलो  के नियम  36,  4.  कौर  i44
 के  प्रधान  i7  व्यक्तियों  के खिलाफ़  मामला
 दर्ज  किया  गया  ।  प्रपराधियों  में  से  0
 को  गिरफ्तार  किया  गया  था  पंजिम
 के  सत्र  न्यायाधीश  ने  ‘15-10-65  को
 मुजरिमों  में  से  एक  अर्थात्  भ्ोलाव  फर्नांडीस
 को,  भारतीय  दंड  संहिता  की  धारा  i2],
 i2:  (क),  122,  123,  और  436  तथा

 भारत  सुरक्षा  नियमावलों  के  नियम  44
 के  साथ  पढ़  कर  नियम  36  भोर  4  प्रधान,
 3  वर्ष  के  साधारण  कारावास  का  दंड  दिया  |

 बाकी  सभी  मुजरिम बरी बरी  कर  दिये  गये।
 9  मुजरिमों  के  बरी  किऐ  जाने  के  खिलाफ
 और  परपराती  झोला  फर्नाडीस  की  सजा
 बढ़ाने  के  लिए  अपील  करने  के  प्रश्न  पर
 मोटा  सरकार  विचार  कर  रही  है  ।

 (ग)  जी,  नहीं  1

 पाकिस्तानियों  द्वारा  अपहरण
 1213  @  प०  खा०  बारूपाल

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  हैं  कि  सितम्बर,
 के  अंतिम  सप्ताह  में  पीर  पागारे  के  मूसल-
 मान  राजस्थान  में  मिठ्डों  गांव  के  कुछ  हरि-

 जनों  कौ  मारपीट  कर  उनकी  सखियों  व
 मवेशियों  को  पाकिस्तान  ले  गये  ;

 ख)  क्‍या दे  इसी  प्रकार  जैसलमेर
 सीमा पर  स्थित  तीनों  गांव से  ४  ढंड  घौर
 दो  पुरुषों को  ले  गये  ;  शौर

 (ग)  यदि  हां,  तो  इस  मामले  में  क्‍या
 कार्यवाही  की  गयो  है  ?

 गृह-कार्य  मंत्रालय  मे  उपमंत्री  (भी
 wo  ato  fing):  (%)  राजस्थान  में  सीमा
 से  इधर  के  हमारे  क्षेत्र  में  पीर  पगारे  नाम
 का  कोई  स्थान नहीं  है।  किन्तु  2  सितम्बर,
 1965 को  20  सशस्त्र  पाकिस्तानी  मिठ्डों

 गांव  में  घुस  जाये,  दो  मेघवाल  मार  दिये,
 गांव  को  लूटा  और  कुछ  मकानों  को  भाग
 लगा  दी  ।

 (ख)  24.9.65  को  पाकिस्तानी
 गाती  दल  गांव  'नोट  में  घुसा,  i0  ऊंट
 कौर  30  गाये  उड़ाकर  शौर  4  भारतीय
 नागरिकों  को  जो  सभी  मेघवाल  थे  प्रसारण
 करके  ले  गया  ।  चार  व्यक्तियों  में  से  दो
 को  दो  दिन  बाद  छोड़  दिया  गया  |  3  ऊंट
 शौर  30  गायें  वापस  प्राप्त  कर  ली  गई  हैं

 (ग)  सम्बन्धित  थानों  में  आवश्यक
 मामले  दय  कर  लिये  गये  हैं  प्रौढ़  मामलों
 की  जांच  को  जा  रही  है  1

 Preparation  for  Olympic  Games,  L968
 ptt  Shri  Karni  Singhji:  Will  the

 Minister  of  Education  be  pleased  ta
 state:

 (a)  whether  it  is  a  fact  that  many
 countries  are  already  training  their
 athletes  on  high  altitudes  ang  whe-
 ther  the  All-India  Council  of  Sports
 propose  to  hold  a  camp  in  a  place  like
 Ooty  for  the  Olympic  sports  to  be  held
 in  Mexico  in  1968;  and

 (b)  if  so,  the  details  thereof?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  (a)  and  (b).  Government  have
 no  definite  information  about  the
 training  being  imparted  by  other
 countrivs  to  their  athletes  on  high
 altitudes.  There  is  also  no  proposal
 before  the  All  India  Council  of
 Sports  so  far  to  hold  a  training  camp
 at  a  place  like  Ooty  to  train  the
 athletes.  It  is,  however,  understood
 that  the  Indian  Olympic  Association
 which  is  primarily  responsible  for
 preparing  our  athletes  for  the  next
 Olympic  games,  is  seized  of  the  mat-
 ter.  Government  will  give  due  consi-
 deration  to  the  Association's  propo-
 sals,  seeking  financial  assistance  for
 high  altitude  training,  as  and  when
 received.

 wy  की  घाटा  में  तेल

 i245.  of  विश्वनाथ  पाण्डेय  :
 श्रीमती  रेणुका  बड़कटकी  :
 श्री  प्र०  to  wet  :
 श्री  wo  Wo  WIT  :
 श्री  सुबोध  हुं सदा  :
 शी  बृजराज  सिह  :
 श्री  गोकरन  प्रसाद  :

 गया  पेट्रोलियम  शौर  रसायन  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  क्सी  वि-
 जषज्ञों  &  सहयोग  से  किये  गये  सर्वोत्तम
 सर्वेक्षण  के  फलस्वरूप  ब्रह्मपुत्र  की  घाटी
 में  तेल  की  एक  नई  तह  का  पता  लगाया
 जया  हैं  ;  भौर

 (ख)  यदि  हां,  तो  इसका
 क्‍या  है?

 पेट्रोलियम  दोष  रसायन  मंत्री  (श्री
 हमायूनु  कबीर)  :  (क)  भोर  (छ)
 लोहा।  issk  we  के  पास  तेल
 का  पता  लगा  था  ।  भण्डारों  के  भा कार
 के  स्त्री  प्रबंधन  करने के  लिये  भव  तक
 बाह्य  हमा  दिला  शपर्माप्त  है

 विवरण
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 ज्षिक्षा  के  लिये  राज्यों  को  नियतन

 1216.  श्री  बोगेख  झा  :
 दूरी  qo  राम  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  तीसरी  योजना  में  राज्यवार
 शिक्षा  मद  के  ब्ंतगंत  ,कितनों  राशि  निर्घारित
 की  गई  थी  ;

 (@)  योजना  फाल  में  अब  तक  राज्य-
 वार  कितना  वास्तविक  व्यय  किया  गया
 और

 (ग)  प्रत्येक  राज्य  में  शिक्षा  पर
 प्रति  व्यक्ति  ग्रेग-प्रलय  कितना  व्यय
 किया  गया  ?

 शिका  मंत्री  (श्री  मु  mo  चागला)  =
 (क)  से  (ग).  विवरण  सभा-पटना
 पर  रख  दिया  गया  है  जिसमें  उपलब्ध  सूचना
 दी  गई  है  ।[पुस्तकालय में  रखा  गया,  देखिये
 संख्या  एल०.  tte  5225/65]

 Madras  Refinery

 ‘1217,  Shri  Mohammed  Koya:
 Shri  Kolla  Venkaiah:
 Shri  Yashpal  Singh:
 Shri  R.  8.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  P.  0.  Borooah:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  serious
 differences  have  arisen  between  Gov-
 ernment  and  the  National  Iraniam
 Oil  Company  and  American  Inter-
 national  Oil  Company  regarding  tbe
 fulfilment  of  the  package  deal  of  con-
 structing  a  refinery  fertilizers  हम
 and  a  petro-chemica)  eomplex  af
 Madras;

 (b)  if  so,  the  eaters  of  ibe  dif
 ences;  and
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 (c)  the  steps  taken  in  the  matter?
 The  Minister  of  Petroleum  and

 Ohemicals  (Shri  Humayun  Kabir):
 (a)  No,  Sir.  The  Agreement  for  the
 wefinery  was  signed  on  the  18th”
 November  965  and  the  other  agree-
 ments  are  expected  to  be  signed
 within  two  to  three  months.

 (b)  and  (c).  Do  not  arise.
 Kerala  Official  Language

 ‘1218,  Shri  Vasudevan  Natr:
 Shri  Warior:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Kerala  Govern-
 ment  have  decided  to  use  Malayalam
 as  the  official  language  of  the  State
 from  Ist  November,  1965;  and

 (b)  if  so,  the  details  of  the  scheme
 to  implement  this  decision?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N,
 Mishra):  (a)  and  (b).  The  State  Gov-
 ernment  have  issued  orders  providing
 for  the  use  of  Malayalam  for  certain
 State  official  purposes  with  effect
 fom  lst  November,  1965.  A  state-
 ment  showing  the  offices  where  the
 use  of  Malayalam  has  been  permit-
 ded  is  laid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.
 LT-5226/65.]

 One-year  Teaching  Course

 1220,  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  20l  on  the  l8th  August,
 १965  and  state:

 (a)  the  decision  taken  by  Govern-
 ment  on  the  recommendation  of  the
 Mational  Council  of  Educational  Re-
 gearch  and  Training  for  starting  a
 Rew  one-year  teaching  course;  and

 (b)  the  action  taken  in  pursuance
 thereof?

 The  Minister  of  Education  (Shri
 जा,  0.  Chagla):  (a)  and  (b).  In  con-

 su
 toa

 the  University  Grants
 Commi.  an  Expert  Committee  has
 been  set  up  to  prepare  8  detailed
 scheme,  and  it  is  proposed  to  imple ment  the  scheme  during  the  Fourth
 Plan  period.  Meanwhile,  it  has  been
 decided  to  expand  the  four  Regional
 Colleges  of  Education  to  train  larger
 numbers  of  science  teachers.

 National  Register  of  Indian  Citizens
 ‘1221,  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  dir-
 ected  the  Assam  Government  to  ex-
 pedite  the  completion  of  the  National
 Register  of  Indian  Citizens  in  the
 State  with  a  view  to  checking  Pakis--
 tani  infiltration  in  Assam  effectively;

 (b)  if  so,  the  progress  made  so  far
 in  its  completion  and  when  it  is  ex-
 pected  to  be  ready;  and

 (c)  the  reasons  assigned  by  the
 State  Government  for  the  delay  im
 this  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to
 (c).  The  Government  of  Assam  were
 only  requested  to  copy  out  from  the
 National  Register  of  Citizens,  95l,
 names  and  other  details  by  each  dis-
 trict,  sub-division,  thana,  village  an@
 house  number  as  they  obtained  in
 95l  to  verify  whether  a  person  sus-
 pected  to  be  a  Pakistani  infiltrant
 was  in  fact  a  resident  of  India  at  the
 time  of  95  census.  This  has  been
 done  except  in  respect  of  certain
 areas  of  which  the  relevant  registers
 are  now  being  made  available  to  the
 State  Government.

 Naptha  for  Fertilizer  Plant,  Kota
 1222,  Shri  Inder  J.  Malhotra:  Wilt

 the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state  the  er-
 rangement  made  Yor  the  supply  of
 naptha  for  the  second  fertilizer  piaat
 sanctioned  at  Kota?
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 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Homayun  Kabir):
 The  establishment  of  a  second  ferti-
 lizer  plant  at  Kota  is  under  discus-
 aion  with  the  condition  that  the  party
 will  secure  the  naptha  preferably
 from  indigenous  sources.

 Security  छह  in  Assam
 i223.  Shri  J.  N.  Hasarika:

 Shri  P.  C.  Borooah:
 ‘Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  the  Assam  Pradesh

 Congress  Committee  had  submitted  a
 memorandum  to  the  Prime  Minister
 during  his  visit  to  Assam  inviting
 attention  to  some  pressing  problems  of
 that  State  relating  to  security  and
 transport;

 (b)  if  so,  the  demands  made  there-
 in;  and

 (c)  Government's  reaction  thereto?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  to  (c).  An  address  of
 wel  was  presented  to  the  Prime
 Minister  when  he  addressed  Congress
 workers  at  Gauhati  on  the  29th
 October  1965,  The  address  of  wel-
 fome  drew  attention,  inter  alia,  to
 Pakistani  infiltration  and  arrange-
 ments  for  border  security  and  made
 certain  suggestions.  These  points  are
 ender  examination.

 पुनर्वास  उघोग  निगम

 i224.  sf  सिद्धेश्वर  प्रसाद  :
 श्री  रास  फरसख  यादव  :

 क्या  पुन र्था स्त  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (फ)  क्‍या  सरकार  ने  पुनर्वास  उद्योग
 निगम  को  शीघ्रातिशीघ्र  3  उद्योग  स्थापित
 करने  का  सुझाव  दिया  है  7:  कौर

 द्)  यदि  हां,  तो  ये  उद्योग  कहां-
 कहाँ  स्थापित  किये  जायेग.  तथा  उनको

 समय  सूती  और  जन्य  ब्यौरा कया  है?
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 grata  मंत्री  (श्री  त्यागी)  :  (क)
 Br  उद्योग  जिनके  बारे  में  कहा  गया  है

 संभवतः:  उन  o3i  प्रौद्योगिक  संस्थापकों  के
 बारे  में  निदा  है  जिन्हें  पुनर्वास  उद्योग
 निगम  द्वारा  ऋण  दिया  गया  था  शोर  जो
 पहले  ही  कार्य  कर  रहे  हैं  या  कार्यान्वित  की
 विभिन्न  प्रस्थानों  में  हैं  '  संस्थापकों  तथा
 उनको  मंजूर  किये  गये  ऋण के  बारे  में  एक
 सूची  सभा  पटल  पर  रखी  गयी  है  ।
 [वुस्सकालय  में  रखी  गई,  वेक्षिये  संख्या
 एल  टी-5227/65]

 ख)  प्रश्न  नहीं  उठता  ।

 Writ  Petitions  in  Orissa  High  Court
 1285,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Home  Affsice

 be  pleased  to  state:
 (a)  the  number  of  writ  petitions

 filed  in  the  Orissa  High  Court,  Cuttack
 during  1965-66  so  far;  and

 (b)  the  number  out  of  them  in  which
 judgement  has  been  delivered?

 The  Minister  of  State  im  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  (Hathi):  (a)  and  (b).
 The  information  is  being  obtained
 and  will  be  laid  on  the  Table  of  the
 House.

 Shortage  af  Kerosene  in  Madras  State
 1286,  Shri  Dharmalingam:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  an  acute  shortage  of  Kerosene  Oil
 in  the  villages  of  Madras  State  which
 has  effected  even  the  lighting  of  the
 houses;  and

 (b)  if  so,  the  steps  taken  to  aug-
 ment  the  supply  of  Kerosene  in  that
 State?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Hamayun  Kabiz):
 (a)  and  (b).  No  report  of  shortages
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 of  Kerosene  (  has  been  received
 from  Madras  State  since  July,  ‘1985.

 Grants  to  Goa,  Daman  and  Diu
 1227.  Shri  Dharmalingam:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  amount  provided  under
 various  schemes  during  1964-65,  and
 1965-66  so  far  to  the  Government  of
 Goa,  Daman  and  Diu;

 (b)  the  amount  surrendered  by  that
 Government;  and

 (९)  the  reasons  therefor?
 The  Minister  of  State  In  the  Minis-

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  the  follow-
 ing  amounts  were  paid  by  the  Central
 Government  to  the  Government  of
 Goa,  Daman  and  Diu  as  grant-in-aid
 for  meeting  revenue  expenditure  on
 various  schemes  (both  Plan  and  Non-
 Plan)  :—

 1964-65,  Rs.  43.6  lakhs
 1065-66  Rs,  307.70  lakhs
 (Upto  18-11-65)

 (b)  xd  fount  was  surrendered  to
 the  Central  Government  by  that
 Government.

 (c)  Does  not  arise.

 Secondary  Education  in  Orie.

 ‘1288.  Shri  Ramachandra  Ulaka:
 Shri  Dhaleshwar  Meena:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  amount  has  been
 sanctioned  to  the  Government  of
 Orissa  for  secondary  education  during
 1965-66  so  far;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  The  total  funds
 allotted  to  Orissa  Government,  dur-
 ing  1965-66,  amount  to  Rs.  -11,96,309.00.

 (b)  The  details  are  given  below:—

 Amount  allotted  Programmes
 during  1965-66

 Ra,

 5,00,000  Teachers  Training.
 100,000,  Acceleration  of  Girls  Education.

 20,000  Training  of  Librarians.

 121,000,  Strengthening  of  Educational  Adminis-
 tration.

 75,000  Pilot  Project  for  Adult  Literacy.
 40,000  Educational  Survey.
 80,309  State  Bureau  of  Educational  and

 Vocational  Guidance,

 3,66,000  Strengthening  of  Sci  Laboratories
 15,000  Strengthening  of  Agricultural  Streere

 in  the  multipurpose  secondary schools.
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 Enquiry  against  Officials  in  Orissa
 i229.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  the  number  of  enquiries  institut-

 ed  against  the  State  and  the  Central
 Government  officials  in  Orissa  during the  last  six  months  by  the  Special Police  Establishment,  Puri  Branch
 (Orissa);  and

 (b)  the  number  of  cases  in  which
 inquiries  have  been  completed  and
 Punishment  awarded  during  the  same
 period?  de

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  During  the
 aix  month  period  May  to  October, 965  no  enquiries  were  instituted
 against  State  Government  servants  of
 Orissa  by  the  Special  Police  Estab-
 lishment.  During  the  same  period  3l
 cases  against  Central  Government
 servants  in  Orissa  State  were  regis-
 tered  and  taken  up  for  enquiry/
 investigation.

 (b)  Inquiries  in  5  cases  have  been
 completed  and  reports  sent  to  the
 Departments  concerned  for  initiating
 necessary  action.

 Misbehaviour  of  Officers
 ‘1e8e,  Shri  Ramachandra  Ulaka;

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  any  cases  of  misbe-

 faaviour  with  the  people  and  their  re-
 presentatives  by  the  All-India  Service
 Officers  have  come  to  the  notice  of
 Government  during  the  last  six
 months;  and

 (b)  if  so,  the  action  taken  against
 such  officers?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
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 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Scheduled  Casteg  and  Scheduled
 Tribes  in  Goa,  Daman  and  Diu

 23l.  Shri  Kajrolkar:
 Shri  P.  RB.  Chakraverti:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 Scheduled  Castes  and  Scheduled
 Tribes  in  Goa,  Daman  and  Diu  are  not
 provided  with  the  concession  of  re-
 servation  of  posts  in  Government  ser-
 vice  and  other  facilities  which  are
 given  to  them  in  other  States;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 The  castes  and  tribes  which  should
 be  treated  as  Scheduled  Castcs  and
 Scheduled  Tribes  in  Goa,  Daman  and
 Diu  have  not  yet  been  specified;  this
 matter  is  still  under  examination.  The
 question  of  reservation  of  posts  and
 grant  of  facilities  will  arise  only  after
 the  Scheduled  Castes  and  Scheduled
 Tribes  in  the  territory  are  notified.

 Teaching  of  Hindi  in  Madras  State
 1282,  Shri  Vishwa  Nath  Pandey:

 Shri  Kinder  Lal:
 Will  the  Minister  of  Education  be

 Pleased  to  state:
 (a)  whether  the  Centre  has  agreed

 to  meet  in  full  the  expenditure  in-
 curred  by  the  Madras  Government  on
 teaching  Hindi  in  the  State;  and

 (b)  if  so,  the  total  amount  of  such
 assistance  and  the  manner  in  which
 the  money  will  be  spent?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  (a)  and  (b).  The  Centre  ren-
 ders  financial  assistance  on  hundred
 percent  basis  to  all  the  Governments
 of  non-Hindi  speaking  States  (includ-
 ing  the  Government  of  Madras)  under
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 the  following  schemes  included  in  the
 Third  Five  Cear  Plan:

 (i)  Appointment  of  Hindi  Tea-
 chers  in  Primary/Middle,
 High/Higher  Secondary
 Schools  in  non-Hindi  speak-
 ing  States.

 (ii)  Etsablishment
 Training  Colleges  for
 Teachers.

 In  addition  to  the  above,  grants  are
 given  to  Voluntary  Hindi  Organisations
 on  5%,  basis  for  propagation  of
 Hindi  in  the  non-Hindi  speaking
 States  (including  those  located  in  the
 Madras  State).  During  the  Third  Five
 Year  Plan,  grants  amounting  to
 Rs.  66.42  lakhs  (ie.  Rs.  64.65  lakhs  for
 appointment  of  Hindi  Teachers  and
 Rs.  .77  lakhs  for  Teachers  Training
 Colleges  for  Hindi  Teachers)  have
 been  paid  upto  1964-65,  to  the  Madras
 Government.  During  1965-68  grants
 amounting  to  Rs.  26,00,000  (Rs.  25
 Jakhs  for  appointment  of  Hindi
 Teachers  and  Rs.  one  lakh  for  the
 Hindi  Teachers  Training  College)  are
 likely  to  be  paid  to  the  Madras  Gov-
 ernment.  During  the  Third  Five  Year
 Plan  so  far,  a  total  amount  of  Ra.  .77
 lakhs  has  been  paid  to  the  Voluntary
 Hindi  Organisations  in  Madras  State
 for  propagation  of  Hindi.

 Trombay  Fertilizer  Factory
 1233,  Shri  Himatsingka:

 Shri  Rameshwar  Tantia:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  Government  have  ac-
 cepted  a  proposal  to  treble  the  produc-
 tive  capacity  of  the  Trombay  Fertili-
 zer  plant;

 (b)  if  so,  the  additional  cost  to  be
 incurred  thereon;  and

 (९)  the  increase  in  production  after
 the  scheme  is  implemented?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  to  (c),  A  proposal  to  expand  the
 Trombay  Fertilizer  Factory  by  about

 97  (Ai)  LS—4.

 of  Teachers’
 Hindi

 uoo0b  fonnes  of  nitrogen  involving
 fn  outlay  of  about  Rs.  27  crores  is
 under  consideration.

 स्कूलों  के  प्राध्यापकों  के  लिये  चिकित्सा  को
 सुविधायें

 1234.  भी  हुक  कब  कछु बाय  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि  क्‍या  दिल्ली  के  सहायता  प्राप्त  उच्चतर
 माध्यमिक  स्कूलों  के  प्राध्यापकों  को  वही
 चिकित्सा  सुविधाएं  प्रदान  करने  का  विचार
 है  जो  सरकारी  स्कूलों  के  श्रध्यापफों  तथा
 केन्द्रीय  सरकार  के  कर्मचारियों  को  प्राप्त
 हैँ?

 शिक्षा  मंत्री  (श्री yo  Wo  बागला)  :
 ऐसा  कोई  निर्णय  नहीं  लिया  गया  है  ।

 विज्ञान  के  विद्यार्थियों  को  हिन्दी  पढ़ाता
 1235.  भरी  हुक  चंद  कल्याण  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (=)  क्‍या  दिल्‍लो  के  उच्चतर
 माध्यमिक  स्कूलों  में  विज्ञान  के  विद्याथियों
 को  नहीं  कक्षा  के  बाद  हिन्दी  नहीं
 पड़ाई  जातों,  जिसके  परिणामस्वरूप  उन्हें
 हिन्दी  का  पर्याप्त  ज्ञान  नहीं  हो  पाता  ;  ौर

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  जबकि  अंग्रेजी  ग्यारहवीं  कक्षा  तक
 दाई  जाती  है  ?

 शिक्षा  मंत्री  (भी  qo  Ko  चागला)  :
 (क)  दिल्‍ली  में  हायर  सरकारी  स्कूलों

 के  विज्ञान  के  विद्यार्थी  हिन्दी  की  परीक्षा  नवीं
 परवा  दसवीं  कक्षा  के  प्रीत  में  दे  सकते
 हैं।  इस  वजह  से  उनका  हिन्दी  ज्ञान

 पर्याप्त  नहीं  है।

 ख)  इस  पाठ्य विवरण  के  जरिए
 ग्रसित  हिन्दी  ज्ञान  पर्याप्त  समझा  गया  है।
 अग्रणी  का ध्रध्ययन  ग्यारह बी  कक्षा  तक
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 जारी  रहता  है,  क्‍योंकि  स्कूल  के  पाठ्यक्रमों
 में  अंग्रेजी  की  पढ़ाई  बाद में  शुरू  होती  है।

 भाषा-प्रष्यापकों  का  वेतन  क्रम

 1236.  श्री  हुक।  बन्द  कछवाय  :
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंग
 कि:

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली
 के  कुछ  उच्चतर  माध्यमिक  स्कूलों  में  इन्टर
 प्रभाकर  तथा  साहित्य  रत्न  की  उपाधियों
 वाले  भाषा-अध्यापकों  को  60  रु०  मासिक  का
 वेतन-क्रम  दिया  जाता  है  जबकि  Ew  न्य
 स्कूलों  में  इन्हीं  उपाधियों  वाले  भ्रध्यापकों
 को  i370  to  मासिक  का  बेसन-क्रम  दिया
 जाता  है  ;

 (ख)  यदि  हां,  तो  इस  समानता
 के  क्‍या  कारण  हैं  ;  शौर

 (ग)  उपरोक्त  योग्यताधारी  वाले  भाषा-
 अध्यापक  कौन  से  बेसन-क्रम  के  प्राधिकारी
 होते  हैं  ?

 शिक्षा  मंत्री  (भी  मु०  Fo  आगला)  ;
 (क)  से  (ग).  अपेक्षित  सूचना  एकत्रित

 की  जा  रही  है  शौर  यथा  समय  सभा  पटल  पर
 रख  दी  जाएगी  1

 Biology  Teachers  in  Delhi

 12337,  Shri  A.  S.  Saigal:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  teachers  in  the
 Directorate  of  Education,  Delhi,  pos-
 sessing  Post-Graduate  qualifications
 in  Biology  for  the  teaching  of  Biology
 in  Government  Schools  since  1956;

 (४)  the  r  for  not  promoting
 any  of  the  teachers  referred  to  in
 part  (a)  above  to  the  higher  grades  in
 vacancies  arising  since  1957;

 (६)  the  total]  number  of  vacancies
 of  Principals  filled  up  by  the  Delhi
 Beate  through  the  U.P.S.C.  during
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 each  of  the  years  from  957  onwards, the  percentage  of  candidates  recruited
 from  (i)  eagh  community  amd  =  (ii)
 State;  and

 (d)  the  number  of  candidates  hail-
 ing  from  Kumaon  and  ह ०1 1 1  areas
 recruited  by  Delhi  State  in  vacancies
 filled  up  during  each  of  the  years  from
 IMT  to  date?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  to  (d),  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  table  of  the  Sabha.

 Memorial  for  Tippu  Sultan
 1238.  Shri  Linga  Reddy:
 Will  the  Minister  of  Education  be

 Pleased  to  state:
 (a)  whether  the  Mysore  Govern-

 ment  have  suggested  a  suitable
 memorial  for  Tippu  Sultan  ‘The  Tiger
 of  Mysore’  at  Devanaballi,  his  birth
 place  in  Mysore  State;

 (b)  if  so,  the  action  taken  thereon;
 and

 (९)  whether  the  Central  Government
 have  proposed  to  put  up  a  suitable
 Memorial  to  perpetuate  his  memory?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shrj  Bhakt
 Darshan):  (a)  No  such  suggestion  has
 been  made  to  the  Government  of
 India.

 (by  Does  not  arise.
 te)  No,  Sir,

 Joint  Meetings  of  Staff  and  Adminis-
 tration

 1339.  Shri  Daji:
 Shri  Warlor:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state;

 (a)  whether  the  Central  Secretariat
 Employees  Associations  and  Unions
 have  also  the  system  of  holding  month-
 ly  or  bi-monthly  meetings  with  the
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 Administration  and  the  Minister  as  is
 the  practice  in  other  employing  Minis-
 tries  of  the  Government  of  India,  like
 Railways,  Defence,  Posts  and  Tele-
 graphs  Department  and  Civil  Aviation;
 and

 (b)  if  not,  the  reasons  for  not  adopt-
 ing  a  similar  system  in  the  Secretar-
 iat  also?

 The  Minister  of  State  in  the  Minks-
 try  of  Home  Affairs  and  Minlster  of
 Defence  Supplies  in  the  Ministry  of
 Defente  (Shrj  Hathi):  (a)  No,  Sir.

 (b)  Whenever  there  are  any  points of  substance  to  be  raised.  The  Ser-
 vice  Associations  or  Unions  can  ask
 for  a  personal  discussion  and  the  re-
 quest  for  such  discussion  always  re-
 ceives  due  consideration,  Questions
 affecting  service  conditions  are  in-
 variably  raised  and  discussed  in  the
 Staff  Councils  of  various  Ministries
 which  holj  regular  periodical  meet-
 ings.  In  view  of  these  facts,  it  is
 not  considered  necessary  to  hold  re-
 gular  periodical  meetings  with  the
 Service  Associations  or  Unions,

 Senierity  of  L.D.C.'s  vis  a  vis  Y.D.C.'s
 1240,  Shri  Daji:

 Shri  Warier:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  he  is  aware  that  in  the
 offices  participating  in  the  Central
 Secretariat  Service  Scheme,  Lower
 Division  Clerks  have  become  senier
 to  Upper  Division  Clerks;  and

 (b)  if  so,  whether  it  conforms  to  the
 Principles  of  equity  and  fairplay  and
 whether  it  is  in  the  interest  ef  लीन
 ciency  in  the  Secretariat?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  and  (b).  A  statement
 is  laid  on  the  table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5228/
 68].

 Premetien  ef  the  Lewer  Divisien
 Clerks

 ‘1241,  Shri  Dap:
 Shri  Warior:

 Will  the  Minister  of  Home  Affaire
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ac-
 eording  to  the  findings  of  the  Second
 Pay  Commission,  the  promotional
 avenues  of  the  Lower  Division  Clerks
 in  the  Central  Secretariat  Offices  are
 lege  than  their  counterparts  in  other
 Departments;  and

 (b)  if  so,  the  steps  taken  to  increase
 the  promotional  avenues  for  thera,  es-
 pecially  in  view  of  the  fact  that  they
 are  recruited  on  the  basis  of  an  All-
 India  Competitive  Examination,  which
 makes  selection  in  their  case  very  stiff
 and  enables  Government  to  attract  to
 the  Secretariat  Clerical  Service  the
 beat  available  talent  in  the  country?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  No.  Sir.  Taking  all  fac-
 tors  into  consideration,  the  Pay  Com-
 mission  had  remarked  that  there  does
 not  seem  to  be  any  significant  diffe-
 rence  in  the  total  promotion  pros-
 Pects  available  to  a  Lower  Division
 Clerk  in  the  Secretariat  ang  his  coun-
 terpart  in  the  other  offices.

 (b)  Does  not  arise.

 Kerala  Cultivaters
 1a.  Shri  Vasudevan  Nair:

 Shri  Warier:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  Government  are  aware

 of  the  sufferings  of  the  cultivators  re-
 settled  at  Manja  Mara  in  Kerala  State;
 and

 (b)  if  so,  the  steps  taken  to  help
 them  resettle  without  difficulty?

 The  Minister  of  State  in  the  Mials-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  tu  the  Ministry  of
 Defenes  (Shri  Hathi):  (ay  Goverr-
 ment  have  received  representations
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 from  the  settlers  pointing  out
 difficulties  and  asking  for
 concessions;

 their
 further

 (b)  Proposal  to  give  more  bamboos
 and  cadjan  leaves,  free  supply  of
 bannana  suckers,  vegetable  seeds  etc.
 are  under  consideration  of  Govern-
 ment.

 Study  Leave  to  Government  Officers
 1243,  Shri  Madhu  Limaye:  Wil]  the

 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  08  on  the  4th
 November,  965  and  state:

 (a)  whether  the  restriction  on  offl-
 cers  whereby  they  cannot  retain  Gov-
 ernment  accommodation  for  a  period
 exceeding  six  months  goes  against  the
 intentions  of  the  Second  Pay  Com-
 mission  who  had  recommended  liberal
 grant  of  study  leave  to  Government
 officers  who  intended  to  pursue  higher
 studies  in  India  or  abroad;

 (b)  if  so,  the  action  proposed  to  be
 taken  to  rectify  the  position;  and

 (९)  the  facilities,  other  than  leave
 which  are  provided  to  officers  whe
 undertake  higher  studies?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  to  (९),  The  relevant  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 85  500n  as  possible.

 Communist  Activity  in  Kashmir
 I244.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 pro-China  Communists  of  Punjab  have
 entered  Kashmir;  and

 (be)  if  so,  the  action  being  taken  in
 the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi);  (a)  The  Gov-
 ernment  have  no  information  to  this
 effect,
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 (b)  Does  not  arise.
 Albeeat  of  M.P.  Detauus

 1245.  Shri  Biren  Dutta:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Shri  Dasaratha  Deb,
 M.P.  detained  in  Damka  Jail  is  guf-
 fering  from  T.B.;

 (b)  whether  he  has  beem  kept  im  the
 Rajendra  Prasad  Hospital,  Ranchi;  and

 (c)  whether  Government
 te  release  him  on  parole  for
 ment?

 The  Minister  of  State  in  the  Mimis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 Shri  Dasaratha  Deb  is  suffering  from
 slipped  inter  verteberal  discandis  and
 is  under  treatment  in  the  Rajendra
 Medical  College,  Ranchi.

 Propose
 weat-

 (९)  As  he  is  already  under  specia-
 lised  treatment,  the  Government  of
 Tripura  do  not  consider  {ft  necessary
 to  release  him  on  parole.

 Undertrials  in  Tripura
 1246,  Shri  Biren  Dutta:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  under-triala  in  Tripura
 are  refused  bail  even  though  they  are
 arrested  under  ballable  section;

 (b)  whether  all  the  under-trials,
 including  MLAs  are  denied  class  I;

 (c)  whether  all  are  handcuffed  and
 reped  while  taken  to  court;  and

 ft)  if  se,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No  under-
 trial  prisoner  arrested  for  a  hailable
 offence  is  refused  bail.

 (9)  The  classification  jis  made  in
 censideration  of  status,  education,
 mode  of  living  and  nature  of  offence
 alleged  to  have  been  committed.  One
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 MLA,  arrested  in  connection  with  a
 political  murder,  wag  denied  Class  I.
 He  was  released  by  court  on  bail
 later  on.

 (ec)  and  (d).  Undertrials  are  not
 generally  handcuffed  and  roped  while
 taken  to  court  except  when  the  alleg-
 ed  crime  ig  serious  and  there  ia  ap-
 prehension  of  escape  of  the  prisoner
 or  of  his  being  violent.

 Kerosene  Quote  in  Kerala
 MM).  Ghri  Pottekkats:

 Shri  A  दली  Raghavan:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  gtate:
 (a)  the  quota  of  Kerosene  allowed

 to  a  #amily  per  month  in  Kerala;  and
 (b)  whether  there  ic  any  proposal  to

 increase  this  quot  ?

 The  Minister  of  Petroleum  and
 Chemicals  (Shrj  Humayun  Kabir):
 (a)  For  non-electritied  houses—3
 litres  per  month.

 For  electrified  houses—l  litre  per
 roonth.

 Over  and  above’  these  quotas,
 special  permits  are  being  issued  for
 cooking  Purposes  in  Municipal  areas.

 (b)  No,  Sir;  but  the  matter  is
 under  constant  scrutiny  and  the  quota
 will  be  increased  when  the  supply
 Pusition  justifies  it.

 Vaecancity  in  NEFA  Administration
 1248.  Shri  Rishang  Keishing:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  posts  of  Base
 Superintendents  or  Circle  Officers  that
 have  fallen  vacant  and  created  im
 NEFA  since  1063;

 (b)  the  respective  number  of  local

 at
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Year-wise
 figures  are  furnished  below:—

 Number  of  pusts  that  have  fallen
 vacant  including  newly  created  posts
 in  NEFA  in  1962,  1963,  964  and
 I965  are  l5,  22,  l6  and  28  Lespective-
 ly.  The  number  of  posts  which  have
 been  created  in  NEFA  jin  1962,  +1963,
 64  and  965  are  6,  3,  i  and  |  res-
 pectively.

 (b)  The  number  of  local  personnel
 eppointed  to  these  posts  is  given  be-
 low  ;—

 I962—5,  I963—2,  I964—Nil,  965-—T,
 The  other  posts  have  been  filled  by

 non-loca)  personnel.
 (ce)  To  attract  local  personnel  into

 thig  service,  relaxations  have  been
 Tmade  in  educational  qualifications
 Normally  the  minimum  —  educational
 qualification  for  becoming  a  Bas>
 Superintendent  or  Circle  Officer  is  ७
 University  Degree.  However  NEFA
 0055  who  have  passed  Intermediate
 examination  or  the  pre-University
 course  are  also  eligible  for  these
 Posts.  The  qualifying  marks  in  the
 written  examination  have  also  been
 relaxed  in  the  cuse  of  NEFA  candi-
 dates,  for  whom  the  age  limit  has
 been  prescribed  at  32.  Two  special
 examinations  were  conducted  in  1965,
 te  recruit  NEFA  boys  in  this  parti- cular  cadre.

 NEFA  Secretariat  Buikiing
 ‘L9,  Shri  Rishang  Keishing:  Will

 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  the  estimated  cost  of  the  cons-
 truction  of  NEFA  Secretariat  Bull-
 ding:  and

 (9)  the  progress  made  in  He  com

 The  Minister  of  State  in  the  Minis.
 and  non-local  personnel  appointed  to  89  tru
 these  posts;  and

 (९)  the  special  attempt  made  to
 ‘ecrait  local  men  for  this  particular

 eadre  of  posts?

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  In  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  According
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 to  the  information  supplied  by  NEFA
 Aaministration  the  estimateg  cost  is
 Rs.  20,10,000  (Rupees  twenty  lakhs
 ten  thousand)  approximately.

 (b)  Re-inforced  concrete  structura!
 work  igs  reported  to  have  been  taken
 up  and  is  in  progress.

 2  hrs.
 CALLING  ATTENTION  TO  MATTERS

 OF  URGENT  PUBLIC  IMPORTANCE

 (i)  InrRusIons  sy  CHINA

 ft  यशपाल  सिंह  (कराना)  :  में
 अविलम्बनीय  लोक  महत्व  के  निम्नलिखित
 विषय  की  प्लोर  प्रतिरक्षा  मंत्री  का  ध्यान
 दिलाता  हूं  और  प्रार्थना  करता  हूं  कि  यह  इस
 बारे  में  एक  वक्‍तव्य  दें  —

 “i9  कौर  20  नवम्बर,  965  को
 सिक्किम  में  चोटियों  द्वारा  भ्रतिक्रमण  का
 समाचार  i”

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  On  November  19,  965  at
 2.00  hours  a  party  of  fifty  Chinese
 soldiers  intruded,  for  a  distance  of
 about  one  mile,  into  North  Sikkim
 across  the  Bomchola  Pass  on  the
 Sikkim-Tibet  border.  An  Indian  pat-
 To]  party  moved  into  the  area  and
 on  seeing  the  party,  the  Chinese
 intruders  withdrew  to  the  Tibetan  side
 of  the  border.  This  was  at  about
 3.00  hours  the  same  day.

 On  November  20,  ‘1965,  at  0.00
 hours,  forty  armed  Chinese  soldiers
 crossed  the  Sikkim  border  through
 Kongrala  and  intruded  nearly  two  and
 a  half  miles  deep  into  Sikkim  terri-
 tory  in  the  vicinity  of  Gayum  Chhona
 lake  approximately  three  miles  north-
 gast  of  Dongkung  in  North  Sikkim.
 An  Indian  patrol  was  sent  out  to  the
 area  of  intrusion,  When  the  Indian
 patrol  party  was  about  500  yards  from
 the  Chinese,  the  Chinese  started  with-

 -grawing  into  Tibet.  The  withdrawal
 waa  corapleted  by  16.00  hours.
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 Again,  on  November  2,  985  at
 46.00  hours  over  30  armed  Chinese
 soldiers  intruded  into  Sikkim  to  a
 depth  of  500  yards  in  area  north-
 west  of  Bam  Chho.  On  seeing  our
 patrol,  however,  they  withdrew  into
 Tibetan  territory.

 Protests  have  been  lodged  with  the
 Chinese  Government  regarding  the
 above-mentioned  intrusions.

 As  the  House  is  aware,  there  has
 been  of  late  a  number  of  Chinese
 intrusions  into  Sikkim  territory.
 Government  cannot  but  view  with
 grave  concern  these  continued  and
 increasingly  unprovoked  aggressive
 activities  of  the  Chinese  troops.  Goy-
 ernment  are,  however,  keeping  a  close
 watch  on  the  situation,  and  I  can
 assure  the  House  that  we  are  pre-
 pared  to  meet  any  eventuality.

 Mr.  Speaker:  Has  he  any  informa-
 tion  about  Daulet  Beg  Oldi  in  Ladakh
 also,  because  I  have  received  another
 notice  on  that?

 Shri  ¥.  B.  Chavan:  Yes;  I  have  some
 information  about  that.

 On  the  morning  of  November  49  at
 09.00  hours  about  60  Chinese  soldiers
 in  two  heavy  vehicles  intruded  into
 Indian  territory  near  the  track  junc-
 tion  in  the  Daulet  Beg  Oldi  area  well
 to  the  west  of  the  ‘line  of  actual  con-
 trol’.

 This  is  my  information.

 ft  घायल  सिह  :  क्‍या  सरकार  यह
 बतला  सकती  है  कि  पहली  ग्रक्तूबर  से  ग्राम
 तक  कितनी  ऐसी  घटनाएं  हुई  हैं  बौर
 इस का  क्‍या  कारण  हैं  कि  जब
 चीनी  लोग  मील,  दो  मोल  घुस  जाते  हैं  तब
 हमें  पता  लगता  है  लेकिन  पहले  पता  नहीं
 लगता  है  कि  वह  प्रतिक्रया  कर  रहे  हैं?

 Shri  ¥.  B.  Chavan:  It  is  true  that
 sinee  September  onwards  basides
 these,  nearly  25  intrusions  have  taken
 place  in  all  the  areas,  in  the  demili-
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 tarised  zone  in  Ladakh,  in  Sikkim,  in
 NEFA.  That  is  why  I  have  made  a
 reference  about  the  number  of  intru-
 sions  that  the  Chinese  are  making  in
 these  areas.  When  the  intrusions  take
 place,  it  is  rather  very  difficult  to
 anticipate  where  they  are  going  to
 intrude;  otherwise,  they  won't  be
 intrusions.  So  one  has  to  keep  a
 watch  on  these  matters,  as  to  where
 the  intrusions  are  taking  place.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Is  it  not  aggression?

 Shri  Y.  B.  Chavan:  Intrusions.  The
 intentions  are  aggressive;  there  is  no
 use  denying  that  fact.  But  it  is  not
 that  type  of  aggression  where  they
 want  to  come  in  and  stick  to  those
 places  when  they  have  come  in.  I  have
 given  my  own  assessment  about  it,
 because  they  want  to  provoke  us  into
 something,  I  think  we  should  be
 rather  very  careful  in  not  getting  pro-
 voked  by  these  things.

 Shri  Hem  Barua  (Gauhati):  On  a
 point  of  order.  He  says  we  must  be
 very  careful  in  not  getting  provoked
 by  these  intrusions.  Even  when  the
 Chinese  intrude  two  miles  into  our
 territory,  our  Government  do  not
 know  about  that.  When  they  have
 come  inside  of  two  miles,  then  they
 wake  up.  Now  he  says  we  must  not
 get  provoked.  Why  should  we  not  be
 provoked?  Why  should  we  not  beat
 them  hack,  drive  them  out?  I  do  not
 understand,

 Shri  ¥.  है.  Chavan:  You  do  not
 understand.  But  this  is  our  position;
 this  is  our  attitude.  If  you  do  not
 understand  it,  I  cannot  help  it.

 Mr.  Speaker:  Unless  I  agree  to  a
 question  beimg  put,  the  hon.  Minister
 would  not  answer.  I  was  going  to
 ask  the  hon.  Member  which  article  of
 the  Constitution  or  rule  of  procedure
 had  been  violated  where  I  was  called
 upon  to  give  a  ruling  on  the  point  of
 order.

 डा०  रास  मनोहर  लोहिया  (  फर्ड्नायाद  )  :
 प्राकृतिक  स्थान  का  |  मैं  ने  इस  तरफ.
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 then  महोदय  :  नहों  साहब  इस  तरह
 बाप  बैठे-बैठे  कहते  चले  जायें  |  मैंने  श्राप
 को  इज़ाज़त  नहीं  दी।

 Shri  P.  BE.  Chakraverti  (Dhanbad):
 In  the  context  of  the  Chinese  aggres-
 sive  designs  against  India  as  evidenc-
 ed  by  these  increasing  intrusions  in
 that  well-defined  international  border,
 may  I  know  whether  Government  has
 made  it  abundantly  clear  to  China
 that  Government  will  not  stop  at  that
 frontier  but  will  go  ahead  and  make
 its  own  aggressive  designs  also
 evident?

 Shri  ¥.  B.  Chavan:  We  have  cer-
 tainly  made  it  very  clear  to  them  that
 they  are  carrying  on  these  aggressive
 activities  and  we  certainly  take  a
 very  serious  note  of  them.  But  cer-
 tainly  we  have  not  said  that  we  would
 like  to  do  the  same  thing  as  they  are
 doing;  we  have  not  said  that.

 ्  चु  लिमये  (मुंगेर)  :  हमारी
 उत्तरी  सीमा  पर  मानो  शाही  द्वारा  जो  बार-
 बार  प्राण  किया  जा  रहा  है  उस  का  मुंह
 तोड़  जबाब  देने  के  लिये  सरकार  कया  कार्य-
 वाही  कर  रही  है  क्योंकि  नई  जो  खबर  भाई
 है  वौलतबेग  प्लौल्दी  के  बारे  में  उसके  मता-
 लिक  उनको  वहां  से  नहीं  भगाया  गया  है
 तो  कम  से  कम  जैसे  सिक्किम  से  उतकों
 लगाया  गया  था  क्या  दौलतबेग  प्रोक्ति
 के  क्षेत्र  ते  भी  उनको  भगाने  का  कोई
 इंतजाम  किया  जायगा  कौर  वह  नहीं  जायेंगे

 तो  तिब्बत  में  घुस  कर  भी  क्‍या  उनका  पीछा
 करने  का  कोई  इंतज़ाम  किया  जायगा  ?

 Sbri  ¥.  B.  Chavan:  I  have  under-
 stood  the  hon,  Member's  opinion  about
 it.  About  Devlet  Beg  Oldi,  we  are
 trymg  to  get  further  facts.

 बीच  लिखते  :  is  तारीख  ते  वे
 लोग  वहाँ  पर  हैं  T

 जौ  बलचष्तरान  wT:  बह  ठीक
 है,  लेकिन  मैं  बता  रहा हूं  कि  जानकी की
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 [श्री  यशवंतराव  चव्हाण]
 की  स्थिति  क्‍या  है  |  उन  के  कई
 वर्क्स  वापस  भी  गए  हैं  ।

 I  must  wait  for  further  confirmation.
 We  will  have  to  watch  the  situation
 from  time  to  time.  That  is  why  I
 have  said  that  we  are  certainly  taking the  necessary  action  about  that  matter
 also.

 Shri  Dajl  (Indore):  The  hon.
 Minister  said  that  there  have  been  a
 number  of  intrusions,  and  some  of  the
 questions  put  here  suggest  that  our
 armed  forces  are  not  equally  vigilant.
 I  want  the  Minister  to  make  it  clear
 to  us  whether  there  have  been  any
 clashes  where  we  have  actually  driven
 them  out,  or  whether  in  each  case
 they  came  as  they  liked.

 Shri  ¥.  B.  Chavan:  In  some  cases,
 as  the  hon.  Member  is  aware,  clashes
 did  take  place,  and  there  were  casual-
 ties  on  both  sides.

 Tro  राम  मनोहर  लोहिया  :
 कोई  चीनी  भी  मरा  है  ?

 शी  ब्रधावस्तराव  अब्बास  :  कई  मरे
 हैं।

 क्‍या

 डा०  राम  मनोहर  सोनिया:  एक-
 बाघ  मरे  हुए  चीनी  को  तो  यहां  ले  भाते--
 बस  एक  ले  पायें  ।

 भ्रध्यक्ष  सरोवर  :  जब  तक  डा  ०  लोहिया
 ख़त्म  नहीं  करते,  तब  तक  हाउस  इंतज़ार
 करे  1

 डा०  रास  मनोहर  लोहिया  :  मैंने  जो
 कुछ  भी  कहा  है,  जिसको  भाप  इन्टरप्शन
 कहते  हैं,  बहू  बिल्कुल  कायदे  के  हिसाब  से
 कहा  है।  मैंने  कोई  लम्बी-चौंकी  बात  नहीं
 कही  है।  मैंने  खाली  यही  कहा  है  कि  मंत्री
 महोदय  कम  से  कम  एक  मरे  हुए  चीनी
 को  तो  यहां  ले  प्यारों  1

 झध्यकष  महोदय:.  ऐसा  एक  दफ़ा  नहीं,
 कई  वफ़ा  हुआ  है  t
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 Sto  रास  मनोहर  लोहिया:  आप  प्रति-
 रक्षा  मंत्री  से  पूछें  कि  उन्होंने  मेरी  बात  कॉ
 क्यों  जवाब  दिया  t

 श्री  बिश्वनाथ  पाण्डेय  :  (सलेमपुर)  :
 मैं  यह  जानना  चाहता  हूं  कि  चीनियों  की
 शोर  से  लहास  भौर  सिक्किम  की  सीमा  पर
 जो  घुसपैठ  हो  रहो  है,  वह  बीस  कीलो-
 मीटर  सैनिक  क्षेत्र  में  हो  रही  है  या  उस
 के  बाहर  हो  रही  है।

 Shri  ¥.  B.  Chavan:  As  a  matter  of
 fact,  in  Sikkim  there  is  no  demili-
 tarised  zone.  The  demilitarised  zone
 is  only  in  Ladakh  and  NEFA  area.
 So,  as  far  as  Sikkim  is  concerned,
 this  is  well  defined  international
 frontier,  and  they  are  coming  across
 the  international  frontier.

 Shri  D.  0,  Sharma  (Gurdaspur):
 The  depth  to  which  they  are  pene-
 trating  is  increasing  day  by  day,  and
 from  50  yards  it  has  become  1,500
 yards  or  something  like  that.  Also,
 they  are  having  these  intrusions  not
 only  in  Sikkim,  but  also  in  Ladakh.
 May  I  know  if  the  Government  has
 taken  any  steps  to  see  to  it  that  our
 border  forces  are  adequate  enough  to
 deal  with  these  intrusions  which  may
 lead  some  day  to  fresh  aggression?

 Shri  Y¥.  B.  Chavan:  I  think  I  have
 mentioned  this  particular  aspect  in  my
 statement.  I  can  tell  the  hon.  Mem-
 ber  that  it  is  true  that  in  some  cases
 they  are  coming  rather  more  inside,
 but  we  will  haye  to  see  the  signi-
 ficance.  Possibly  they  are  trying  to
 probe  our  defence  preparations.  We
 will  have  to  interpret  these  intrusions
 from  that  point  of  view.

 Shri  P.  K.  Deo  (Kalahandi):  In
 @eason  and  out  of  season  we  learn
 with  distress  that  China  has  taken  to
 the  law  of  the  jungle  in  committing
 aggression  on  India  and  has  forfeited
 her  right  to  a  place  in  civilised  society.
 May  I  know  why,  in  spite  of  this,  we
 of  all  persons,  who  are  the.  victims
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 of  this  naked  aggression,  should  advo-
 cate  the  seating  of  China  in  the  United
 Nations,  which  is  a  civilised  body?

 Mr.  Speaker:  Should  that  be  decided
 in  this?

 Shri  P.  KK.  Deo:  A  categorical
 answer  is  d  ded.  It  has  exceeded
 all  limits  of  endurance.  Of  all
 nations,  why  do  we  advocate  the  seat-
 ing  of  China  in  the  United  Nations?

 श्री  गुलशन  (भटिंडा)  :  जैसा  कि  मंत्री
 महोदय  ने  कहा  है,  तिब्बत  कौर  लद्दाख  की
 सीमा  पर  चीनी  सैनिकों  की  घुसपैठ  की
 कार्यवाहियां  बढ़  रही  हैं  -  कुछ  लोगों  के
 मन  में  यह  सन्देह  है  कि  जब  काश्मीर  में
 घुसपैठिया  बढ़ते  चले  जाएं  थे  कौर  सरकार
 चुप  रही  कौर  उसके  बाद  जब  कोई  चारा
 नहीं  रहा,  तो  फिर  सरकार  को  होश  भाई,
 कहीं  सरकार  अब  भी  वही  नीति  न  अपनाये  ।
 मैं  यह  जानना  चाहता  हूं  कि  क्‍या  सरकार
 लोगों  की  इस  शंका  को  दूर  करने  के  लिये
 निश्चित  रूप  से  यह  बतायेगी  कि  वहां
 पर  अरब  तक  जो  चीनी  सैनिक  आाए हैं,  वे
 पीछे  हटा  दिये  गये  है  या  वे  हमारे  इलाके
 को  देर  कर  बैठे  हैं।

 Shri  ¥.  8.  Chavan:  Well,  Sir,  I
 think  I  have  made  it  very  clear  that
 from  most  of  the  places  they  have
 intruded,  they  have  returned  back.
 We  were  careful  to  see  that  they  did
 not  stay  on  there,

 डा०  रास  मनोहर  लोहिया  :  मैं  सिर्फ़
 यही  जानना  चाहता  हूं  कि  प्रतिरक्षा  मंत्री
 किस  दिन  एक  चीनी  सिपाही,  जिन्दा  या
 मुर्दा,  हिन्दुस्तान  में  लायेंगे  t

 श्री  हुकम  स्व  war  (देवास)  :
 हाउस  में  ?

 Tilo  शाम  मनोहर  लोहिया  :  नहीं,
 हिन्दुस्तान  में  t
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 dhe  महोदय  :  क्‍या  ह.  उस  को
 एग्जिहुबिट  करें  ?  प्रखर  वह  नहीं  ला  सकते
 तो  श्राप  वहां  जा  कर  देखें।

 Wo  रास  मनोहर  लोहिया  :  प्राप  मुझे
 प्रधान  मंत्री  की  जगह  पर  बिठा  दीजिए  ौर
 फिर  देख  लीजिए  कि  एक  नहीं,  सौ  हज़ार
 भा  जायेंगे  |
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 22.6  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  ALL  INDIA
 Services  Act

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  Notifications  under  sub-section
 (2)  of  section  3  of  the  All  India  Ser-
 vices  Act,  1951:

 (l)  The  Indian  Police  Service
 (Recruitment)  Amendment
 Rules,  1965,  published  in
 Notification  No.  G.S.R.  555
 in  Gazette  of  India  dated  the
 23rd  October,  1965.

 (2)  The  Indian  Administrative
 Service  (Recruitment)
 Amendment  Rules,  ‘1965,  pub-
 lished  in  Notification  No.
 G.S.R.  556  in  Gazette  of
 India  dated  the  23rd  October,
 1965.

 (3)  The  Indian  Administrative
 Service  (Probation)  Amend-
 ment  Rules,  1965,  published
 in  Notification  No.  G.S.R.
 560  in  Gazette  of  India  dated
 the  30th  October,  1965,

 (4)  The  Indian  Police  Service
 (Probation)  Amendment
 Rules,  1965,  published  in
 Notification  No.  G.S.R.  ‘1581,
 in  Gazette  of  India  dated  the
 30th  October,  1985,

 [Placed  in  Library.  See  Mo,
 ($222,785).

 LT-
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 12.17  hrs.
 LEAVE  OF  ABSENCE

 Mr,  Speaker:  The  Committee  on
 Absence  of  Members  from  the  Sit-
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 tings  of  the  House  in  their  Fifteenth
 Report  have  recommended  that  leave
 of  absence  be  granted  to  following
 members  for  the  periods  indicated
 against  each:

 1)  Shri  Kolla  Venkaiah:

 42)  Shri  A.  K.  Gopalan

 a)  Shri  Ananda  Nambiar

 (4)  Shri  V.  T.  Patil

 45)  Shri  Biren  Dutta

 (8)  Shri  R.  Umanath

 (7)  Shri  V.  Govindasamy  Naidu

 (8)  Dr.  Saradish  Roy

 a  Shri  P.  Kunhan

 440)  Shri  Vijaya  Bhushan  Singh
 Deo

 1)  Shri  Kamalnayan  Bajaj

 l9th  September  to  24th  September,
 865  (Twelfth  Session)  and  3rd

 November  to  l0th  December,  965
 (Thirteenth  Session).

 l6th  August  to  24th  September,  965
 (Twelfth  Session)  and  3rd  to  2lst
 November,  965  (Thirteenth  Ses-
 sion),

 8th  to  24th  September,  965  (Twelfth
 Session).

 Tth  to  24th  September,  965  (Twelfth
 Session).

 ‘16th:  August  to  24th  September,  965
 (Twelfth  Session).

 8th  to  24th  September,  965  (Twelfth
 Session)  and  3rd  November  to  l0th
 December,  985  (Thirteenth  Ses-
 sion).

 3rd  November  to  0th  December,
 i965  (Thirteenth  Session).

 ard  November  to  l0th  December,
 965  (Thirteenth  Session).

 3rd  November  to  l0th  December,
 965  (Thirteenth  Session).

 3rd  to  25th  November,  965
 teenth  Session).

 3rd  November  to  2nd  December,  965
 (Thirteenth  Session).

 (Thir-

 I  take  it  that  the  House  agrees  with
 ‘the  recommendations  of  the  Com-
 mittee.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  I  have  to  submit  with
 regard  to  two  items  mentioned  here—
 Nos.  3  and  7.  No.  3  is  with  regard  to
 hon.  friend  Shri  Ananda  Nambiar  and
 unlike  the  other  colleagues  he  has  ap-
 plied  for  leave,  not  due  to  his  illness
 but  hig  mother's  illness.  I  want  to
 know  whether  the  government  is
 making  an  experiment  with  regard  to
 the  release  of  left  communists

 Mr.  Speaker:  He  has  gone  back
 again.  If  he  sees  that,  he  would  know
 that  he  was  on  parole  for  sometime.

 Shri  Hari  Vishnu  Kamath:  That
 was  not  mentioned  here.  No.  7  is
 about  Mr.  Govindaswamy  Naidu.  Ap-
 parently  he  has  applied  for  leave  be-
 fore  the  beginning  of  the  st  and
 the  period  applied  for  is  from  the  be-
 ginning,  that  is  3rd  November,  965
 to  the  end  of  the  session.  Does  it
 mean  that  unfortunately  he  is  rather
 badly  ill,  We  would  like  to  know
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 whether  it  is  on  account  of  any  seri-
 ous  illness,  and  whether  he  is  getting
 proper  treatment.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  I  think  a  little  clarification
 is  necessary.  Even  when  he  is  on
 parole  I  think  he  has  a  right  to  leave
 of  absence  from  this  House  on  the
 basis  that  he  is  under  detention  though
 due  to  his  mother's  illness  he  is  on
 paroie.  Actually,  the  reason  for  giv-
 ing  him  leave  of  absence  all  these  days
 was  that  he  was  under  detention.
 There  is  difficulty  because  even  if  he
 is  on  parole  he  cannot  attend  this
 House.

 Mr.  Speaker:  The  difficulty  of  the
 Committee  is  that  Mr.  Nambjar  must
 have  applied  on  that  ground  and
 therefore  they  have  recommended
 that.  I  agree  with  him  that  he  must
 have  put  in  that  ground  in  the  appli-
 cation.

 Shri  Hari  Vishnu  Kamath:  Can  he
 attend  the  House  while  on  parole?

 Mr.  Speaker:  I
 information.

 cannot  give  that

 Shri  Ranga  (Chittoor):  That  is  a
 point  which  ought  to  be  considered  by
 you.  When  a  Member  has  been  kept
 under  detention  and  government
 thought  it  fit  to  release  him  on  parole,
 he  ought  to  be  allowed  to  come  to  the
 House  during  that  period,  if  he  chooses
 and  if  he  finds  time  to  go  over  here.

 Mr.  Speaker:  That  parole  is  for  a
 particular  purpose,  not  for  all  other
 purposes.  How  can  he  do  that?

 Now,  may  I  take  it  that  the  Mem-
 bers  agree  to  the  report?

 Several  hon.  Members:  Yes.
 Mr.  Speaker:  The  hon.  Members

 concerned  will  be  informed  accord-
 ingly.
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 nee
 COMMITTEE  ON  PRIVATE  MEM-

 BERS'  BILLS  AND  RESOLU-
 TIONS.

 SEVENTY-rourTH  Report
 Shri  Krishnamoorthy  Rao  (Shi-

 moga):  I  beg  to  present  the  Seventy-
 fourth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions,

 क्रि  मधु  लिस वे  (मुंगेर)  :  इसके  संबंध
 में  मैं  भ्रापसे  एक  खिलाया  चाहता  हूं  -  उप-
 समिति  ने  मेरा  जो  एक  व्यापक  प्रस्ताव  था
 सूती  मिलों  के  सम्बन्ध  में  उसको  स्वीकृत
 किया है  फ्लोर  डा०  लोहिया के  प्रस्ताव को
 भी  स्वीकृत  किया  है।  जो  सूती मिल  बाला
 प्रस्ताव  है.  उसके  बारे  में  रोजगार  मंत्री  ने
 मुझ  से  कहा  है  कि  वह  भी  बहस  चाहते  हैं।
 सत्यनारायण  सिंह  जी  भी  मौजूद  हैं।  दागे
 क्या  कार्यवाही  करनी  चाहिए,  यह  प्राय
 मुझे  बतायें  ।

 भ्रध्यक्ष  महोदय  :  इस  वक्त  नहीं  हो
 सकता  tt

 श्री  मधु  लिमये  :  क्‍या  कार्य  सलाहकार
 समिति  में  यह  मामला  जाएगा.  ?

 अध्यक्ष  महोदय  :  कमेटी  के  सामने  यह
 जाएगा  ।

 ‘12.21  ला,
 ALL-INDIA  SERVICES

 MENT)  BILL*
 (AMEND-

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Afairs  and  Minister  of
 Defence  in  the  Ministry  of
 Defence  (Shri  Hathl):  |  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  All-Indla  Services  Act,
 1951.

 ‘Published  “in  Gazette  of  India  Extraordinary,  Part  Il,  Section  2,
 dated  (24-11-65.
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 Mr,  Speaker:  The  question  is:
 “That  leave  be  granted  to

 introduce  a  Bill  further  to  amend
 the  All-India  Services  Act,  1951."

 The  motion  was  adopted.

 Shri  Hathi:  I  introduce  the  Bill.

 42.22  brs.
 BANARAS  HINDU  UNIVERSITY

 (AMENDMENT)  BILL

 The  Minister  of  Education  (Shri  M.
 0,  Chagla):  I  beg  tp  move:

 “That  the  Bill  further  to  amend
 the  Banaras  Hindu  University  Act,
 9I5,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”

 An  hon.  Member:  What  is  the  time
 allotted?

 Mr.  Speaker:  Seven  hours.

 श्री  हुकम  ब्य  कछवाय  (देवास):  हिन्दू
 शब्द  खत्म  न  करों,  झगड़ा  खड़ा  हो  जायेगा  ।

 Shri  M.  C.  Chagla:  Sir,  since  the
 Bill  was  introduced,  it  has  gone
 through  many  transformations  both
 in  the  Joint  Committee  and  in  the
 Rajya  Sabha.  I  should  straightway
 ome  to  the  most  controversia]  mat-
 ter  which  is  the  question  of  the  name.
 We  took  a  decision  89  Government,
 and  I  think  it  was  a  right  decision,
 that  we  should  leave  the  question  of
 the  name  to  the  free  vote  of  the
 House.  I  myself  feel  that  there  are
 certain  matters  which  cut  across
 party  lines,  and  in  a  matter  like  this,
 where  strong  feelings  are  held,  it  is
 much  better  that  Parliament  by  a
 free  vote  should  declare  what  its  view
 is.  Therefore,  the  Government  offi-
 cially  has  taken  up  no  attitude  on  that
 matter.

 May  I  now  shortly  trace  the  history
 of  this  Bill?  When  the  Bill  was  in-
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 troduced,  the  origina]  name  was  kept.
 It  was  then  referred  to  the  Joint  Com-
 mittee,  and  the  Joint  Committee  by  a
 very  narrow  majority  came  to  the
 eonclusion  that  the  same  name  should
 be  continued,  Then  the  matter  came
 to  the  Rajya  Sabha  and  the  Rajya
 Sabha,  by  an  overwhelming  majority,
 decided  to  change  the  name,  the  name
 that  now  appears  in  the  Bill,  namely,
 “Madan  Mohan  Malaviya,  Kashi  Vish-
 wavidyalaya”.  Now,  in  fairness  ‘to
 the  other  House,  when  I  said,  “by  an
 overwhelming  majority",  I  must  say
 that  only  two  Members  of  the  Rajya
 Sabha  voted  against  it.  My  impres-
 sion  is  two.  Was  it  three?  (Inter-
 ruption).
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 Shri  M.  R.  Masani  (Rajkot):
 Ruthnaswami  spoke  against  it.

 Prof.

 Shri  ML  c  Chagla:  Only  two  voted
 against  it.  At  the  voting  only  two
 voted.  In  any  case,  an  overwhelming
 majority  of  the  Rajya  Sabha  took  that
 view.  In  fairness  to  the  other  House,
 I  must  point  out  to  this  House,  what
 were  the  considerations  that  weighed
 with  that  House  in  not  accepting  the
 decision  of  the  Joint  Committee  in
 changing  the  name.  The  first,  and  the
 main  consideration,  was  that  the
 Banaras  Hindu  University  is  a  natio-
 nal  institution,  an  all-India  institution,
 and  it  should  not  have  a  denomina-
 tiona]  name.  That  was  the  main  con-
 sideration.  The  second  consideration
 was  that  the  Banaras  Hindy  Univer-
 ality  owed  its  existence,  its  inspiration,
 to  Pandit  Madan  Mohan  Malaviya.

 Shrimati  Lakshmikanthammsa
 (Khammam):  The  hon.  Minister

 said.
 Some  hon.  Members:  Not  at

 stage.
 this

 Mr,  Speaker:  Has  confusion  arisen
 now,  even  in  the  beginning?

 ह... ल  Lakshmikanthamma:  He
 said  Government  have  not  taken  any
 stand  on  this.  Is  he  pleading  now  for
 a  change?  (Interruption).



 3679  Banaras

 Shri  M.  C.  Chagla:  I  do  not  think
 I  have  said  anything  which  requires
 clarification.  The  second  considera-
 tion  that  weighed  with  the  Rajya
 Sabha  was  that  this  university  was  a
 memorial  to  Malaviyaji  and  his  name
 should  be  associated  with  the  univer-
 sity.

 The  third  consideration  was  that  the
 principle  for  which  the  university  has
 stood,  the  emphasis  it  has  placed  upon
 the  study  of  Hindu  culture,  Hindu
 philosophy,  Hindu  literature  and
 Hindu  background  should  be  main-
 tained.  While  removing  the  name
 ‘Hindu’,  it  made  it  clear  that  no  dis-
 respect  whatever  was  intended  to

 ‘Hindus.  This  was  made  clear  from
 the  fact  that  the  name  of  Mala-
 viyaji  who  represented  the  best
 traditions  of  Hindusim  was  made
 part  of  the  name  of  the  uni-
 versity.  Also,  the  name  “Kashi”.
 which  if  I  may  say  so  calls  up  many
 ideas,  many  aspects  of  Hindu  philo-
 sophy  and  Hindu  culture  was  also
 made  part  of  the  name  of  the  univer-
 sity.  You  will  notice  that  it  is  not
 Varanasi,  but.  Kashi.  For  any  Hindu,
 Kashi  stands  for  something  very  im-
 portant.  These  were  the  considera-
 tions  which  weighed  with  the  Rajya
 Sabha.

 Shri  Bade  (Khargone):  If  there  is
 no  difference  between  ‘Hindu’  and
 ‘Kashi’  why  this  change?

 Shri  M,  C.  Chagla:  I  am  telling
 this  House  in  fairness  to  the  Rajya
 Sabha  what  weighed  with  the  Rajya
 Sabha  in  coming  to  this  decision.  UI-
 timately  it  is  for  the  Lok  Sabha  to
 decide  on  merits  whether  it  should
 accept  the  view  taken  by  the  Rajya
 Sabha  or  alter  it.

 Let  me  put  the  arguments  against
 changing  the  name.  I  want  to  be  fair
 to  this  House,  because  the  House  has
 to  decide  on  merits.  The  arguments
 against  the  change  are:  this  is  not  the
 time  to  raise  a  controversy.  We  are
 facing  Pakistani  aggression.  We  have
 many  more  important  problems  to
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 deal  witt#  foa  we  should  rather  think
 of  those  problems  than  raise  an  un-
 necessary  controversy  at  this  juncture.
 My  request  to  this  House  is  that
 whatever  view  it  might  take.  the
 decision  should  be  on  merits  and  we
 should  not  be  influenced  in  any
 way.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  No  whip  at  all?

 Shri  M,  0.  Chagla;  I  am  mention-
 ing  something  much  more  important.
 We  should  not  be  influenced  by  what
 is  happening  in  the  Banaras  Univer-
 sity  today.  We  should  not  give  the
 impression  either  to  the  Banaras  Uni-
 versity  or  to  the  country  as  a  whole
 that  we  are  going  to  be  pressurised
 by  the  agitation  carried  on  by  the
 students.  I  think  it  will  be  a  danger-
 ous  precedent  to  lay  down.  I  have
 been  telling  the  students  that  Parlia-
 ment  is  supreme.  Parliament  must
 assert  and  re-assert  its  supremacy.

 Dr.  M.  S.  Aney  (Nagpur):  I  can
 understand  we  should  not  take  into
 consideration  the  students’  agitation.
 But  why  should  we  not  take  into  con-
 sideration  what  is  going  on  in  the
 whole  country  against  this?

 Shri  M,  0.  Chagla:  I  say  this  to
 the  whole  country,  if  it  is  necessary.
 Parliament  represents  the  whole  of
 India  and  Parliament  is  supreme.  My
 friend  Dr.  Aney,  for  whom  I  have  the
 greatest  regard  will  permit  me  to
 say—I  do  wish  to  emphasise  this—it
 would  be  a  terrible  precedent  if  it  was
 felt  by  the  students  of  the  university
 that  they  can  pressurise  Parliament  to
 change  its  view  by  their  agitation.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  If  Parliament  takes  a  decision,
 how  can  it  be  said  that  it  took  the
 decision  under  pressure?  (Interrup-
 tions).

 Mr.  Speaker:  Members  are  free  to
 exercise  their  discretion.  Whatever
 they  think  is  desirable  in  the  interests
 of  the  country,  they  will  take  ali  those
 things  into  consideration.
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 मी  बृजराज  सिह  (बरेली)  :  मैं
 एक  बात  कहना  चाहता  हूं  ।  बनाये  यह
 सर्जरी  करना  चाहते  हैं  कि  भ्रगर  पालि पैंट
 इसके  विरोध  में  जाती  है  तो  मंत्री  महोदय
 यह  मानेंगे  कि  हम  लोग  प्रेशराइज़  हो  गए
 हैं  स्ट्रेट्स  से  ny

 Mr.  Speaker:  Order,  order.  No
 discussion  can  be  allowed  now.

 जो  बजाज  सिह:  इसी  वक्‍त.

 भ्रष् यक्ष  महोदय  :  अभी  नहीं  -  जब  बाप
 की  बारी  जायेगी  उस  वक्‍त  बाप  इसको
 उठाइग्रेगा  ।  आप  को  पहले  मंत्री  महोदय  को
 सुनना  होंगा  |  यह  कैसे  हो  सकता  है  कि  बाप
 सोच  बीच  में  बोले  चले  जायें।

 श्री  हुकम  जन्  कछवाय  :
 पड़ता  है  t

 हमें  बोलना

 झभ्यक्ष  महोदय:  जब  ग्रुप  को  बारी
 मिलेगी  तब  ग्रुप  कहियेगा।  ग्राम  मिनिस्टर
 साहब  बोल  रहे  हैं  t

 श्री  पूरम  नव  कछवाय :  सारे  देश  में
 उत्तेजना  फैल  रही  है  1

 भ्रध्यक्ष  महोदय  :  तो  क्‍या  मैं  मिनिस्टर
 साहब  का  भाषण  बन्द  कर  दूं।  उनसे  कह  दू'
 कि  वह  न  बोलें  1

 Shri  Vidya  Charan  Shukla  (Maha-
 samund):  Sir,  they  should  not  be
 allowed  to  interrupt  the  Minister  like
 this.

 Shri  M.  C.  Chagla:  Sir,  I  want  to
 clear  up  this  misunderstanding,  parti-
 cularly  with  reference  to  what......
 (Interruptions)

 Mr.  Speaker:  Order,  order.  The
 hon.  Minister  should  be  allowed  to
 eontmue  his  speech.  There  should  be
 no  interruptions  at  this  moment.

 Shri  M.  0.  Chagla:  I  want  to  clear
 up  this  misunderstanding,  particularly
 with  regard  to  whet  my  hon.  friend,
 Shri  Bhagwat  Jha  Azad  said.  If  this
 House  takes  the  view  that  the  origi-
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 nal  name  should  stand,  we  will  accept
 it,  we  will  bow  to  it  and  say  that  this
 is  the  view  of  the  House  on  merits:
 All  that  I  am  saying  is  that  in  the
 course  of  our  debate  we  should  make
 it  clear  to  the  students......
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 An  hon,  Member;  That  is  correct.

 Shri  M.  C.  Chagla:  We  should  make
 it  clear  to  the  students  that  we  are
 not  encouraging  indiscipline,  that  it  is
 wrong  to  have  these  strikes  and  it  is
 wrong  to  have  this  agitation,  That  is
 all  that  I  am  saying.  No  country  can
 be  great  without  discipline.  A  coun-
 try  can  have  all  the  qualities  in  the
 world,  but  if  it  does  not  possess  dis-
 cipline  it  cannot  go  forward,  I  think
 this  has  been  proved  by  the  fact  that
 we  have  resisted  Pakistani  aggression
 and  given  a  beating  to  Pakistan  be-
 cause  we  were  disciplined  and  united.
 Therefore,  we  must  deplore  and  con-
 demn  the  agitation  that  is  going  on  in
 Banaras.  That  is  all  that  I  am  asking
 this  House  to  do.  IT  am  not  suggest-
 ing  that  we  should  not  reverse  the
 decision  of  Rajya  Sabha.  This  is  the
 House  of  the  People.  You  have  every
 right  to  reverse  the  decision.  I  have
 pointed  out  the  consideration  that
 weighed  with  the  Rajya  Sabha.  I  am
 only  saying—not  that  you  will  not  ul-
 timately  decide  on  merits—far  be  it
 from  me—that  in  the  course  of  the
 debate—I  am  saying  this  specially  for
 my  friends  on  the  opposite  side—tlet
 us  make  it  clear  to  the  students  that
 this  is  a  wrong  way  to  approach  Par-
 liament.  They  should  not  have  struck
 work,  they  should  not  have  closed  the
 gates  of  the  University,  they  should
 not  have  done  all  that  they  have
 done.  Therefore,  we  should  deplore
 and  condemn  indiscipline,  As  I  said,
 our  decision  is  based  on  merits  and
 not  because  the  students  have  done
 this  or  done  that.

 Shri  Brij  Raj  Simgh:  Then  suggest
 the  right  way  for  them.

 Mr,  Speaker:  Order,  order.  The
 hon.  Minister  may  continue.  He
 should  not  give  way  to  anybody.
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 Shri  M,  C.  Chagla:  This  is,  Sir,  as
 far  as  the  name  is  concerned.

 Let  me  now  turn  to  the  other  altera-
 tions  made  by  Rajya  Sabha.  First  of
 all,  let  us  see  what  happened  in  the
 Joint  Committee.  I  will  not  weary
 the  House  by  pointing  out  what  the
 original  proposals  of  the  Bill  as  intro.
 duced  were  because  this  House  is
 familiar.  But  what  the  Joint  Com-
 mittee  did  was  this.  The  offices  of
 Rector,  who  was  the  Governor  of
 Uttar  Pradesh,  the  Pro-Chancellor
 and  the  Pro-Vice  Chancellor  were
 abolished,  The  designation  of  the
 Treasurer  was  changed  to  “Finance
 Officer”.  In  place  of  the  post  of  Pro-
 Vice  Chancellor  a  new  post  of  Rector
 was  created  which  shall  be  whole
 time  and  salaried.  The  composition
 of  the  Committee  constituted  for  selec-
 tion  of  Vice  Chancellor  was  changed.
 That  was  an  important  change  made
 in  the  Draft  Bill,  the  proposal  that  it
 should  consist  of  two  persons  of  the
 Executive  Council  and  a  nominee  of
 the  Visitor.  Now  it  will  consist  of
 two  nominces  of  the  Court  and  a
 nominee  of  the  Visitor  who  shal!  also
 be  the  Chairman  of  the  Committee.
 The  other  important  change  is  that
 the  Vice  Chancellor  will  not  be  eligi-
 ble  for  appointment  for  a  second  term
 of  five  years.  The  Joint  Committee
 also  restored  the  Standing  Committee
 of  the  Academic  Council.  The  provi- sions  that  the  Court  shall  not  interfere
 with  the  Executive  Counci)  in  the  day-
 to-day  administration  of  the  Univer-
 sity  was  deleted  and  the  Committee
 left  it  to  be  regulated  by  convention.

 Next  comes  a  question  which  was
 also  controversial,  and  that  is  the
 power  of  affiliation.  (Interruptions).

 Mr,  Speaker:  It  seems  my  voice
 eennot  reach  the  hon.  Members.  The
 hon.  Minister  may  kindly  resume  his
 seat.  Even  my  voice  does  not  reach
 some  Members.  They  are  oblivious
 that  the  whole  proceedings  have  stop-
 ped.  They  are  still  continuing  their
 talks.
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 Shri  Barua  (Gauhati):  It
 reaches  us  all  right.

 Mr,  Speaker:
 it.

 But  only  they  ignore

 Shri  M.  C,  Chagla:  I  am  dealing
 with  the  question  of  affiliation.  If  you
 wil]  note,  in  the  principal  Bil)  the
 idea  of  Banaras  University  was  that  it
 should  be  a  residential  university.
 The  principal  Bill  says  “An  Act  to  es-
 tablish  and  incorporate  a  teaching  and
 residential  university".  Now,  two  or
 three  colleges  were  affiliated.  When
 we  introduced  the  Bill  we  said  that
 no  further  college  should  be  affiliated.
 The  Joint  Committce  took  the  contrary
 view  and  said  that  any  college  esiab-
 lished  within  a  radius  of  15  miles  may
 be  affiliated  to  the  Banaras  University.
 When  it  came  before  the  Rajya  Sabha
 they  changed  that  position  ang  the
 provision  that  has  now  come  before
 you  is  I  think  a  very  satisfactory  one.
 namely,  that  no  new  college  establish-
 ed  after  the  Act  is  passed  should  be
 affiliated,  There  are  two  or  three  col-
 leges  still  within  5  miles  radius  which
 are  not  affiliated.  Lf  they  want  to  be
 affiliated,  they  should  be  affiliated:
 but  the  process  of  affiliation  should
 stop  there.  I  think  it  is  very  impor-
 tant  that  we  should  maintain  the  resi-
 dential  character  of  the  Banaras  Uni-
 versity.  The  preamble  itself  says  80.
 That  was  Malaviyaji’s  conception  of
 this  University  and  I  do  not  think  it
 will  be  right  to  change  that  concep-
 tion.

 There  is  a  new  statute  vesting  full
 powers  regarding  discipline  and  dis-
 ciplinary  matters  of  studentr  on  the
 Vice-Chancellor.  In  view  of  what  {s
 happening  now,  the  House  will  agree
 that  the  Vice-Chancellor  should  have
 ful,  powers  to  maintain  discipline.
 There  is  a  statute  which  vests  the
 power  of  discipline  in  the  Vice-Chan-
 eellor.

 The  Joint  Committee  took  the  view
 that  the  present  incumbent  of  the
 office  of  Vice-Chancellor  and  the  Re-
 gistri  should  immediate!  ly  vacate
 office  as  soon  as  the  Act  came  into
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 (Shri  M.  C.  Chagla]
 force.  The  Rajya  Sabha  has  altered
 this  provision,  This  was  also  a  very
 controversial  provision.  I  would  ap-
 Peal  to  the  House  to  maintain  the
 Position  taken  up  by  the  Rajya
 Sabha...

 An  hon,  Member:  No,  no.

 Shri  M.  0,  Chagla;  I  hear  “no,  no”
 from  somewhere.  Let  me  explain  the
 point,  What  Joint  Committee  was
 trying  to  do  was  by  a  legislative  fiat
 remove  two  officials  without  giving
 them  any  opportunity  to  show  cause
 against  any  charge  that  might  be  lev-
 elled  against  them.  The  Vice-Chan-
 cellor  came  and  gave  evidence  before
 us.  It  was  never  suggested  to  him
 that  he  was  guilty  of  any  maladmin-
 istration.  The  Registrar  did  not  even
 come  before  us  as  witness.  And  yet
 the  provision  as  passed  by  the  Joint
 Committee  was  that,  as  I  said,  by  a
 legislative  flat  they  should  be  remov-
 ed  from  their  offices.  This  will  be  a
 very  bad  precedent.  We  have  article
 3ll  of  the  Constitution  guaranteeing
 certain  rights  to  services.  Article  3]
 does  not  apply  to  these  officers  but  the
 apirit  of  that  article  must  apply.  I  do
 not  think  this  House  will  be  a  party
 to  a  proposition  that  anyone  should
 be  punished  unless  he  has  been  given
 an  opportunity  to  show  cause  in  his
 own  defence.  Therefore,  with  respect
 I  think  the  other  House  was  right  in
 not  accepting  the  proposal  of  the  Joint
 Committee.

 Then,  as  far  as  the  composition  of
 the  Court  was  concerned—I  need  not
 po  into  the  details—the  composition
 was  altered  to  have  a  less  number  of
 officials  and  to  give  a  greater  repre-
 sentation  to  graduates  and  to  donors.
 Similarly,  the  composition  of  the  Exe-
 cutive  Council  was  changed.  There
 also  the  official  element  was  reduced.
 You  will  fing  that  in  all  these  provi-
 sions  the  Visitor  has  been  given  the
 right  to  nominate  less  members  than
 it  was  when  the  Bill  was  first  intro-
 duced,
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 Then,  representation  was  also  given
 to  the  principals  of  affiliated  colleges and  instead  of  the  existing  number
 five  persons  will  now  be  elected  to  the
 Executive  Council.  The  number  of
 Visitor's  nominees  was  reduced  from

 4  to  3.  This  is  as  far  as  the
 Executive  Council  is  concerned.

 Then,  we  have  given  further  secu-
 Tity  to  teachers  under  statutes  30  and
 3l  relating  to  the  powers  of  the  Vice-
 Chancellor  and  the  Executive  Council
 with  regard  to  the  removal  of  teachers.
 That  has  been  redrafted.  The  Vice-
 Chancellor  has  now  to  report  to  the
 Executive  Council  the  circumstances
 under  which  the  order  of  suspension
 is  made  and  the  Executive  Council
 has  power  to  revoke  that  order.  The
 Executive  Council  can  remove  a
 teacher  only  by  two-thirds  majority
 of  its  members.

 Then,  there  is  one  important  statute
 which  also  led  to  a  great  deal  of
 debate.  There  is  a  new  statute  pro-
 viding  that  the  membership  of  stu-
 dents’  organisation  shall  not  be  com-
 pulsory.  May  I  say  a  word  about  this?
 A  students’  union  can  play  a  very
 important  role  in  academic  life.  Those
 of  us  who  have  been  to  English  uni-
 versities  know  what  role  they  play.
 Take  the  Oxford  Union  for  example.
 It  is  one  of  the  greatest  student  socie-
 ties  perhaps  in  the  world.  It  has
 produced  a  large  number  of  British
 Prime  Ministers  and  people  of  great
 eminence,  but  the  admission  is  volun-
 tary.  It  would  be  unthinkable  in
 Oxford  for  anybody  to  say  that  a
 person  who  does  not  want  to  join  the
 Oxford  Union  should  compulsorily
 join  it  and  pay  fees.  That  is  the
 provision  in  some  of  our  Central  uni-
 versities  and,  if  I  might  say  so,  all
 our  trouble  is  due  to  this  fact.  The
 students’  unions  become  powerful
 organisations.  They  are  often  made
 the  playthings  of  politicians.  The
 President  and  the  Secretary  acquire
 powers  because  finances  are  large.
 Therefore,  what  we  have  proposed
 is—I  think,  it  is  a  very  salutary  pro-
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 vision—that  mo  one  should  be  com-
 pelled  to  join  the  unien.  They  are
 perfectly  free  to  establish  associations
 and  unions,  but  I  do  not  see  why  there
 should  be  compulsion  as  far  as  mem-
 bership  is  concerned.

 डा०  रास  मनोहर  लोहिया  (फरहा-
 बाद)  :  सारो  अच्छा,  युवा  में  कम्पल्तरी
 है 1

 श्री  qo  Wo  चागला  :  कोई  दुनिया
 में  नहीं  हैँ  ।

 डा०  राम  मनोहर  लोहिया  :  अच्छा
 दुनिया  में  है  ।

 शी  मुर  क०  जागता  ;  प्रगति  दुतिया
 कानों!  हूं  अं:  Te  दतिया  watt
 है  मुझे  मलूम  नहा  है  ।

 I  may  add  that  while  we  have  made
 the  admiss  on  io  membership  of  stu-
 dents  voluntary,  we  have  introduced
 anew  statute  which  will  set  up  a
 students’  council  on  which  there  will
 be  rep  esentatives  of  teachers  and
 students  to  look  after  the  welfare  of
 students,  This  is  a  new  provision  and
 a  very  salutary  provision.  I  think,
 one  of  the  causes  of  trouble  in  our
 Universit.es  is  that  there  is  not  suffi-
 cient  contact  between  teachers  and
 students  and  very  often  teachers  do
 not  know  what  the  grievances  of  stu-
 dents  are  and  the  students  do  not
 understand  the  difficulties  of  teachevs.
 To  avoid  this  we  have  provided  that
 a  students’  council  should  be  set  up
 on  which  there  should  be  represen-

 hers  and  di
 thet  they  sit  round  the  table  and
 discuss  each  other's  problems.

 Shri  Hari  Vishno  Kamath:  Good
 idea.

 Shri  M.  C.  Chagla:  These  are  the
 main  provisions  of  the  Bill.  I  do  not
 want  to  take  up  more  of  the  time  of
 the  House  because  when  we  discuss
 it  clause  by  clause  I  may  have  to  say
 something  on  various  clauses.  I  will
 mow  ask  the  House  to  eonsider  the
 wii  (Ai)  is
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 Bill  as  poke  by  the  Rajya  Sabha
 As  fa.  a3  jhe  nume  is  concerned,  as
 I  said,  it  is  left  to  the  free  vote  of
 the  House  and  the  House  will  decide
 in  its  wissom,  in  its  judgement,  after
 considering  all  aspects  of  the  matter
 as  to  whether  the  name  should  be
 retained  or  not.

 Shri  iH  N.  Makerjee  (Calcutta  Cen-
 tral):  What  is  Government's  view?
 (/nterrup.ion).

 Shri  M.  C.  Chagla:  Government's
 view  is  to  leave  it  to  Parliament.  My
 hon.  friend  no‘mally  accuses  ug  of
 being  subjected  to  whips  and  not
 being  free  to  express  our  opinion.

 Dr.  L.  M.  Singhvi  (Jodhpur):  Let
 us  have  it  more  often  than  when  it  is
 embarrassing  to  the  Government.

 Shri  M.  C.  Chagla:  There  is  no
 question  of  embarrassment  at  all.

 डा०  राम  मनोहर  लोहिया  :  अध्यक्ष
 महोदय,  सरकार  सपनो  राय  दे,  यह  बाल
 अलग  है  फि  लोक  सपा  अ्रपनों  स्वतंत्र  राय
 बनावे,  लेकिन  सरकार  को  शोर  चागला
 साहब  को  अपनी  राय  यहां  बतानी  चाहिये  ।
 झगर  वह  नहीं  बताते  हैं  तो  इसका  साफ
 मतलब  है  कि  वह  डर  के  भाग  जाते  हैं  1

 Mr,  Speaker:  Order,  order.  I  cannot
 force  him  to  say  anything.  Motion
 moved:

 “That  the  Bill  further  to  amend
 the  Banaras  Hindu  University
 Act,  1915,  os  pased  by  Rajya
 Sabha,  be  taken  into  considera-
 tion.”
 Shri  Hari  Vishne  Kamath:

 are  amendments.
 Mr,  Speaker:  Those  amendments

 are  not  opportune.  At  this  moment
 they  ot  be  d,  I  sup!

 Shei  Hari  Viehnw  Kamath:  Why
 not?

 Mr.  Speaker:  If  he  has  to  say  any-
 thing,  he  might  say.

 There
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 Shri  Hari  Vishnu  Kamath:  I  have
 an  amendment  in  my  name  which  I
 seek  to  move...

 “Mr.  Speaker:  Moving  of  it  will
 come  afterwards.

 Shri  Hari  Vishnu  Kamath:  I  am
 not  moving  it  actually.  This  is  an
 amendment  which  I  seek  to  move:

 “That  the  Banaras  Hindu  Uni-
 versity  (Amendment)  Bill,  1965,
 as  passed  by  Rajya  Sabha,  be  re-
 committed  to  the  Joint  Commit-
 tee.”

 Mr.  Speaker;  Under  what  rule?

 Shri  Harl  Vishnu  Kamath:  May  |
 invite  your  attention  to  Rule  7702)
 read  with  Rules  26  and  127,  I  do  not
 go  strictly  by  the  letter  of  the  Rule
 but  by  the  spirit  of  it  also.  Therefore,
 I  would  like  to  argue  on  that  basis.

 Mr,  Speaker;  That  is
 culty...

 my  diffi-

 Shri  Harl  Vishnu  Kamath;  You  can
 apply  your  judicial  mind  and  appre-
 ciate  the  spirit  of  the  Rule  also,  I
 would  make  a  brief  submission  that
 under  these  Rules  it  is  admissible.

 At  the  outset,  may  I  say  that  my
 amendment  is  solely  motivated  by  the
 consideration  which  has  been  86  very
 wel!  put  by  the  Minister  before  the
 House  that  the  House  should  not  be
 pressurised,  that  it  should  not  even
 give  an  impression  of  having  been
 pressurised  by  violent  agitation  by
 any  section  of  the  community  outside?
 Therefore,  the  amendment  will  give
 an  opportunity  to  this  House,  to  Par-
 liament  to  reconsider  this  matter  in
 a  calmer  atmosphere—it  will  give  time
 for  frayed  tempers  to  cool  down—and
 to  reconsider  the  whole  thing  in  a
 sober  and  a  judicious  atmosphere.

 Mr.  Speaker:  The  whole  purpose
 is  that  the  discussion  of  the  Bil]  be
 adjourned.  That  is  the  purpose.
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 Shri  Hari  Vishnu  Kamath:  That is  the  purpose—that  is  rather  unfor-
 tunate.  Only  yesterday  the  Prime
 Minister  announced  that  it  would
 come  up  today.  May  I  request  you  to
 construc  Rule  77(2)  somewhat  Jiber-
 ally?  What  does  Rule  77,  sub-rule  (2)
 say?

 It  reads:
 “If  the  member  in  charge...  .°

 —that  is,  the  Minister  here—
 ae  moves  that  the  Bill  as

 reported  by  the  Select  Committee
 of  the  House  or  the  Joint  Com.
 mittee  of  the  Houses,  as  the  case
 may  be,  be  taken  into  conaidera-
 tion...
 —the  only  difference  here  is  that  it

 has  come  from  Rajya  Sabha;  that  is
 all;  that  is  the  only  difference—

 any  member...
 —I  am  one  of  those  members—

 Mane  May  move  as  an  amend-
 ment  that  the  Bill  be  recommit-
 ted..."
 Mr.  Speaker:  I  follow  that.
 Shri  Hari  Vishnu  Kamath;  Now,

 Rule  727  also  refers  to  a  motion  that
 can  be  made  in  the  House  with  refer-
 ence  to  a  Bill  originating  in  the  Coun-
 cil  when  a  Bill  has  come  back  from
 Rajya  Sabha.  Rule  27  applies  to
 Bills  which  have  been  transmited  by
 Rajya  Sabha  and  Rule  77  applies  to
 Bills  which  are  taken  up  in  this  House
 after  the  Joint  Committee  stage.  If
 you  put  these  two  Rules  together  and
 be  liberal  in  the  interpretation  of  the
 Rules,  as  the  spirit  of  the  Rules  de-
 mands  on  the  present  occasion,  in’
 these  extraordinary  circumstances,  I
 would  very  humbly  and  in  all  earnest-
 ness  appeal  to  you  that  the  House
 will  be  within  its  competence—it  will
 be  within  the  powers  of  the  House—
 to  recommit  this  Bill  to  the  Joint
 Committee  of  both  the  Houses  so  that
 the  Joint  Committee  can  sit  and  deli-
 berate  on  this  matter  and  the  Bill  can
 come  within  two  or  three  days  or  by
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 next  week  before  this  House  for  its
 passing.

 Dr.  L.  M.  Singhvi:  I  have  a  brief
 submission  to  make  on  this  either  now
 or  later.  I  had  also  written  to  you
 in  this  connection.

 Mr.  Speaker:  That  is  a  different
 thing.  You  want  the  discussion  to  be
 adjourned?

 Dr.  L.  M.  Singhvi:  No,  Sir.  What
 I  wanted  to  say  was  that  under  Rule
 77,  it  seems  that  only  the  member
 in  charge  can  do  any  of  these
 things....

 Shri  Hari  Vishnu  Kamath:  Any
 member  can  move  an  ‘amendment.

 Dr.  L.  M.  Singhvi:  My  submission
 is  that  in  order  that  the  temper  on
 this  whole  thing  may  cool  off,  that  a
 proper  consideration  of  this  whole
 matter  may  take  place  and  that  this
 House  may  be  better  able  to  gauge
 public  opinion  and  to  see  the  pros  and
 cons  of  the  whole  situation,  the  hon.
 Minister  himself  should  bring  a
 motion  before  this  House  that  this
 Bill  be  re-committed  either  to  the
 Select  Committee  of  this  House  or  the
 Joint  Committee  of  both  the  Houses.
 But  this  must  be  decided  before  the
 matter  is  raised  in  this  House.  My
 brief  submission  is  that  the  Govern-
 ment  has  also  to  make  up  its  mind
 in  respect  of  such  vital  matters;  it
 cannot  abdicate  its  responsibility;  it
 must  come  forward;  it  must  review
 its  stand.  They  are  leaving  it  to  the
 free  vote  of  the  House  as  if  they  have
 always  been  persuaded  to  leave
 things  to  the  free  vote  of  the  House.
 They  are  doing  it  now  only  because
 it  is  embarrassing  to  the  Government.

 Tro  गोबिन्द  बास  खड़े  हुए--

 झटका  सहोदर  डा०.  साहब  कुछ
 कहना  चाहते  थे  प्रमेंडमेंट  पर  ?

 wo  शोधित  शास
 मैं  बोलना  चाहता  था।

 (जबलपुर  )
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 प्रत्यक्ष  महोदय  :  वह  तो  बाद में  मौका

 जायेगा।  भाभी  तो  प्रमेंडमेंट  का  सवाल
 दरपेश  है  |

 धी  Go  to  मालवीय  (  बस्ती  )  :
 मैं  कामत  साहब  का  समर्थन  करता  हूं  ।
 कामत  साहब  ने  जो  प्रश्न  उठाया  है  उस  का
 मैं  समर्थन  करता  हूं पौर  वह  इस  कारण  से
 चौ  कि  यह  एक  प्र साधारण  स्थिति  पैदा
 कर  दी  है  सरकार  ने,  कोई  प्रपना  मंतव्य
 हमारे  सामने  नहीं  रक्खा  है  कोई  प्रपना
 फैसला  नहीं  रखा  है  कोई  प्रगति  सीमा-
 शशि  नहीं  रक्खी  है  हसलिये  समय  मिल
 जाता  है  इस  हाउस  को  उस  तजबीज  के
 जरिये  जो  कि  आपके  सामने  माननीय
 सदस्य  ने  रक्खो है।  यह  सरकार  को  भी
 इस  विषय  पर  विचार  करने  के  लिए  समय
 देती  है  कि  वह  मुस्तक़िल  मिजाजी  से
 एक  फैसला  करके  कोई  एक  सिफारिश
 करें  ताकि  हम  उस  पर  विचार  करें  ।

 प्रत्यक्ष  महोदय  यह  तो  बहुत
 बढ़िया  है  जो  कुछ  मालवीय  साहब  ने  कहा
 है  वह  समझते  हैं  कि  शायद  उन  को  सपोर्ट
 मिली  है  मगर  वह  सपोर्ट  नहीं  मिली  है
 क्योंकि  उन  का  मुही  है  कि  कुछ  वक्‍त  इस
 तरीके  से  और  लगाया  जाये  ताकि  उसका
 कंसिडिरेशन  कामली  हो  सके  शौर  प्राय  का
 भी  वही  खयाल  है  तो  फिर  यह  प्रमेंडमेंट
 तो  नहीं  चला  सकते  हैं  उसके  लिए  तो  आपको
 कोई  सीधे  दूसरा  रेगुलर  मोशन  लाना
 चाहिये  t

 The  recommittal  can  only  be  made
 when  the  Bill  comes  in  8  report  form
 after  the  Select  Committee  or  the
 Joint  Committee  has  considered  it,
 but  not  after  one  House  has  passed
 it,

 Shri  Hari  Vishnu  Kamath:  Liberal
 construction,  I  think?

 Mr,  Speaker:  How  can  that  be
 liberalised?  Any  member  is  entitled
 to  move  that  amendment  to  the
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 motion  for  consideration  when  it  is
 first  brought  before  the  House  fo~
 consideration  after  the  report  is
 teteived  from  the  Select  Committee
 or  the  Joint  Committee.  If  it  had
 been  done  in  the  Rajya  Sabha  when
 the  report  was  presented  and  the
 motion  was  made  that  the  Bill,  as
 received  from  the  Joint  Committee,
 be  considered,  then  it  would  have
 been  the  proper  time  for  this  motion.
 But  at  this  time  when  one  House  has
 passed  it  and  we  have  to  consider  it
 as  passed  by  Rajya  Sabha,  then  this
 connot  be  made.  I  am  sorry  I  am
 unable  to  agree.

 Shri  Hari  Vishnu  Kamath:  I  only
 submit  that  the  spirit  of  the  rule  is
 more  comprehensive.

 Mr.  Speaker:  Even  the  spirit  does
 not  allow  me  to  agree  to  it.

 Dr.  L.  M.  Singhvi:  Then  the  sug-
 gestion  for  adjournment  of  the  motion
 may  be  taken  up.  I  have  reliable
 information  that  the  Government  is
 going  to  reconsider  the  matter.

 Mr.  Speaker:  If  a  regular  motion  is
 moved,  then  I  can  put  it  before  the
 House.

 Shri  Hari  Vishnu  Kamath:  I  move
 that  further  discussion  on  this  motion
 be  adjourned.

 “ght  oa  N.  Mukerjes:  You  will  put
 thig  motion  without  discussion?  This  is
 &  peculiar  method,  a  backd  thod
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 more  detuils  so  that  I  can  vote  accord.
 ingly.

 Mr,  Speaker:  J]  am  sorry  these  are
 not  tie  rules.

 Shri  M.  R.  Masani:  The  only  argu-
 ment  given  for  postponement  is  that
 the  Government  is  abdicating  its  res-
 ponsibilities....

 Mr.  Speaker:  Those  who  want  to
 oppose  it  can  oppose  it.  It  was  only
 yesterday  that  we  took  a  decis'on  to
 discuss  this  here  today.  Now  a  motion
 is  made  for  adjournment  of  discus-
 sion.  I  am  helpless.

 The  question  is:
 “That  further  discussion  on  this

 motion  be  adjourned.”
 The  motion  was  negatived.

 Mr,  Speaker;  Now  this  motion  for
 consideration  is  before  the  House.

 Shri  Harl  Vishnu  Kamath;  Have
 you  ruled  out  my  amendment  for  re-
 committal  of  the  Bijl  to  the  Joint
 Committee?

 Mr.  Speaker:
 aut.

 Yes,  I  have  ruled  it

 Now  it  is  only  the  time  that  has  to
 be  discussed,  Seven  hours  have  al-
 ready  been  fixed.  The  Business  Ad-
 visory  Committee  and  the  House  have
 taken  that  decision.  I  have  now  to
 fix  the  time  limit  for  individual

 of  doing  something  which  affects  a
 matter  of  principle.  Is  the  House  pre-
 cluded  from  discussing  matters  of
 principle?

 ae  Mi,  Speaker:  This  is  a  motion  for
 adjournment  of  the  discussion.  If  they
 do  not  want  it,  they  can  vote  against
 it.

 Shri  H.  N.  Mukerjee:  Members  are
 ‘entitled  to  know.  Whatever  reasons

 I  give  may  not  be  flattering  to  my
 hon.  friend.  T  am  entitled  to  know

 h  चपा]  5  minutes  be  all
 right?

 Shri  Hari  Vishnu  Kamath:  20
 minutes.

 Dr,  L,  M.  Singhvi:  30  minutes.
 An  hon.  Member:

 each  member.
 Mr,  Speaker:  Then  we  shall  have

 to  curtail  it  at  the  end.  I  find  that  a
 very  large  number  of  members  want to  participate.

 20  minutes  for

 aed
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 Shri  Inder  J.  Malhotra  (Jammu  and
 Kashmir):  You  fix  i5  minules  far
 each,  but  what  happens  usualy  s
 that  more  time  is  taken  by  the  speak-
 ers  who  participate  early  and  ultimai-
 ly  those  who  are  al  the  end  hardly  get
 any  chance  to  speak.

 Mr.  Speaker:  It  is  for  the  members
 to  apply  some  restraint  on  themselves.
 What  can  I  do?  If  the  Congress  mem-
 ber  wants  a  larger  number  to  be
 accommodated,  they  shoud  be  con.
 tent  with  ten  minutes  each.

 Shri  Hanumanthalya  (Sangalore
 City):  49  minutes  is  the  reasonable
 limit.

 Mr.  Speaker:  Would  4,  2  and  |  be
 all  right?

 An  hon.  Member:  There  are  not
 many  amendments.

 Mr.  Speaker;  Then  we  shall  have
 5  hours  for  general  discussion,  [  hour
 for  clause-by-clause  consideration  and
 l  hour  for  the  Third  Reading.

 Shri  Erishnapal  Singh  (Jalesar):
 I  quite  appreciate  the  desire  on  the
 part  of  Mr.  Kamath  and  others  that
 the  discussion  of  this  Bill  should  have
 taken  place  at  a  later  date.  But  due
 to  the  unfortunate  decision  of  the
 Rajya  Sabha  to  tamper  with  the  name
 of  the  University,  a  situa‘ion  has  aris-
 en  which  requires  that  consideration
 of  the  Bil’  should  be  taken  up  earlier.
 Therefore,  we  are  left  with  no  other
 choice  than  to  start  with  the  conside-
 ration  of  the  Bill.

 I  personally  am  vehemently  opposed
 to  any  change  in  the  existing  name  of
 the  Banaras  Hindu  University.  My
 Deputy  Leader,  Shri  Masani,  while
 speaking  on  the  Amen:!ment  Bill  to
 the  Muslim  Allgarh  Univevsity  Act,
 made  it  absolutely  clear  that  our  Con-
 stitution  and  our  community  are  net
 weular,  We  have  a  multi-religious
 community.  Our  countrymen  are  in-
 tensely  religious.  If  you  think  it  over
 for  a  moment,  you  will  come  to  that
 conelusion,  I  come  from  a  piase—i
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 is  Mathurd  fwhere  we  get  lakhs  of
 pilg.img  every  vear  without  any
 kind  of  propaganda,  they  come  and
 visit  the  place  because  is  holy.
 i3  hrs.

 [Mr.  Deruty-SpeAKER  in  the  Chair]
 Only  the  other  day  |  read  in  the

 papers  that  at  Allahabad  we  are  going
 to  have  a  fair  which  wii]  attract  as
 many  as  two  million  people  to  the
 meia  and  Government  are  spending
 something  tke  Rs.  27  to  28  lakhs  on
 the  ar.angements.  Calling  people
 like  this  them  as  secular  is  rather  un-
 fortunate.  I  think  that  these  enthu-
 siasts  of  secularism  who  in  season  and
 out  of  season  want  to  impose  their
 will  have  brought  about  this  situation
 witn  which  we  are  faced  teday.

 Therefore,  |  wish  to  make  it  clear
 that  although  I  am  personally  opposed
 lo  un.  change  in  the  name  of  the  unl-
 versity,  my  party  is  libera]  enough  to
 permit  [reedom  to  every  individual
 Member  to  vote  as  he  likes.

 Shri  Gauri  Shankar  Kakkar  (Fateh.
 pur):  As  the  Congress  Party  has
 done.

 Shri  Krishnapal  Singh:  I  am  glad
 to  say  that  in  this  particular  matter
 the  Congress  Party  is  following  our
 examp/e.

 Those  who  wish  to  introduce  a
 change  in  the  name  of  the  university
 out  forward  arguments  that  the  name
 Hindu’  or  ‘Muslim’  or  any  other

 such  name  in  the  names  of  certain
 institutions  in  our  country  would
 have  some  unfortunate  and  undesir-
 able  effect  on  the  people  or  on  =  the
 products  of  these  Institutions.  I  say
 that  this  is  contrary  to  what  has  ac-
 tually  happened.  Especially,  the  Bana-
 ras  Hindu  University  has  produced
 some  p-ople  who  are  known  for  their
 patriotism  ang  for  their  nationalfrt
 views.

 Secularism,  even  if  we  were  8  secu-
 lar  State,  docs  not  prevent  people
 trom  following  any  religion  they  like
 nor  does  it  preven’  them  from  having
 institutions  as  they  like.  I  suppose  in
 4  secular  State  people  are  free  to
 lyve  the  right  to  oame  their  inetitu-
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 tions  as  they  like;  the  Muslims  are free  to  have  a  Muslim  institution  or call  their  own  institutions  as  Muslim
 institutions,  Christians  can  name  their own  institution  as  Christian  institu-
 tions,  and  so  on;  I  do  not  suppose  that
 these  names  will  do  any  harm  even
 to  a  secular  State.  But  in  a  State  or
 a  community  which  is  multi-religious, and  which  believes  intensely  in  reli-
 gion,  it  will  be  very  unfortunate  if
 people  have  not  the  freedom  to  call
 their  institution  in  the  manner  they want  it  to  be  called.  Therefore,  this
 fear  of  the  enthusiasts  of  secularism
 that  the  retention  of  the  name  will
 bring  in  a  conflict  among  communi-
 ties  is  absolutely  baseless.  What  we
 need  is  that  we  should  see  that  all
 the  communities  live  in  harmony  and
 that  can  only  be  done  by  a  proper
 study  of  religion.

 No  religion  teaches  conflict,  No  re-
 ligion  wants  that  people  should  fight
 with  one  another.  Therefore,  I  think,
 instead  of  discouraging  the  study  of
 religion,  we  should  encourage  the
 study  of  religion.  When  I  say  this,
 I  am  conscious  of  the  fact  that  this
 preaching  of  secularism  had  a  very
 unfortunate  effect  on  our  young  men.
 We  see  people  complaining  about
 various  kinds  of  corruption,  various
 kinds  of  adulteration,  black-market-
 ing,  this,  that  and  the  other,  which  I
 must  sey,  have  sprung  up  only  recent-
 ly.  One  of  the  reasons  for  this  state
 of  affairs  is  that  we  have  tried  to
 divorce  religion  from  our  lives  and
 that  has  had  a  very  unfortunate  effect
 on  the  character  of  the  people.  There-
 fore,  it  is  time  that  instead  of  preach-
 ing  secularism,  we  should  preach  that
 people  should  follow  their  respective
 religions.

 Then,  some  people  argue  that  the
 name  Banaras  Hindu  University  or.
 Aligarh  Muslim  university  or  the
 name  of  any  other  institution  founded
 for  the  purpose  of  any  religious  study
 will  do  harm  to  a  democratic  system
 of  government,  That  argument  has
 been  repeated  several  times,  I  would
 like  to  draw  the  attention  of  those
 people  who  put  forward  this  argu-
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 ment  to  the  fact  that  some  of  the oldest  democracies  at  present  are
 non-secular;  they  are  religious  States. If  no  harm  has  been  done  to  any  of
 the  religious  communities  who  live  in
 those  countries,  I  do  not  see  why  we
 should  be  afraid  that  the  retention  of
 the  name  will  do  us  any  harm  or  do
 any  harm  to  any  of  our  communities.

 Besides,  there  is  something  peculiar about.  Hinduism,  ang  I  think  that  it
 is  recognised  by  everybody.  It  has
 been  the  most  tolerant  religion,  We
 see  that  from  the  most  devotional  forms
 of  preaching  we  have  had  people  who
 have  not  hag  any  faith  in  God  such
 as  the  Charvakas,  ang  they  also  had
 8  pusition  in  society.

 Then,  let  us  take  the  question  of
 the  treatment  of  the  different  com-
 munities.  Some  people  think  that
 Hinduism  has  been  rather  hard,  and
 lam  prepared  to  concede  that  in  some
 cases  it  has  been  hard,  but  still  com-
 pared  to  what  treatment  has  been
 meted  out  by  the  people  in  democra-
 tic  America  or  in  the  British  colonies
 to  the  aboriginal]  inhabitants  in  Hindu-
 ism  they  have  fared  better.  What  has
 happened  to  the  Red  Indians?  What
 has  happened  to  the  Negroes  in
 America?  How  have  they  been  treat-
 ed?  Compared  to  that  Hinduism  gave
 a  definite  place  in  the  society  to  mem-
 bers  of  every  community  and  I  am
 glad  to  say  that  now  it  has  given
 equal  opportunity  to  members  of  any
 community  to  rise  to  the  highest  level.
 That,  I  think,  stands  to  the  credit  of
 Hinduism,  and  therefore,  those  who
 think  that  the  name  ‘Hindu’  in  a  uni-
 versity  would  do  any  harm  to  any
 other  community  are  taking  up  a
 rather  unfortunate  attitude.

 Finally,  on  this  point  I  would  like
 to  say  that  the  founder,  the  late
 Madan  Mohan  Malaviyaji  was  no  less
 a  patrict  and  no  less  a  nationalist  than
 any  man  living  in  India  today.  I  had
 the  honour  of  being  associated  with
 this  University  in  the  very  beginning.
 My  brother  being  a  donor,  nominated
 me  to  the  Court  of  the  University  in
 1920-21.  I  was  there  for  three  years
 and  I  was  able  to  see  how  Malaviy=ji
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 Wag  devoted  to  the
 how  he  loved  this
 Hindu  University,

 University  and
 name  Banaras

 An  Hon,  Member:  No.:

 Shri  Krishnapal  Singh:  I  am  per-
 fec.ly  right  in  this.  I  think  I  can
 claim  that  I  know  Malaviyaji  much
 better  than  probably  you  do.  He  was
 my  father’s  great  fricnd.  He  treated
 me  as  a  kid.  I  used  to  go  to  him
 without  any  announcement  or  intima-
 tion,  I  just  used  to  enter  his  house.
 He  used  to  send  me  to  different  places
 on  behalf  of  the  University  for  rais-
 ing  little  subscriptions  or  on  some
 other  work;  he  used  to  take  me  with
 him  when  he  was  visiting  places  like
 Bharatpur  and  other  places  where  I
 was  known.  He  used  to  introduce
 me  to  people.  In  fact,  it  was  he  who
 introduced  me  to  Mahatma  Gandhi  in
 Mr.  Srinivasashastrie’s  House  in  Delhi
 in  9I6.  So  I  claim  a  little  acquaint-
 ance  with  this  University  and  the  way
 in  which  this  name  was  given  to  it,
 I  am  sure  it  would  be  a  great  mistake
 on  the  part  of  this  House  to  tamper
 with  that  sacred  name  Banaras  Hindu
 University,  So  much  for  the  name  of
 the  Banaras  Hindu  University.

 As  regards  the  other  changes  which
 have  been  introduced  by  the  Joint
 Committee,  the  hon.  Education  Minis-
 ter  has  described  them  in  detail,  I
 need  not  repeat  all  of  them
 I  would  just  mention  one  or  two
 points.  The  Standing  Committee  of
 the  Academic  Council,  which  was
 proposed  to  be  abolished  in  the  draft
 Bill  was  restored.  That  was  a  very
 important  change.  Also,  the  com-
 position  ang  powers  of  the  University
 Court  were  enlarged.  These  two
 ‘h  have  improved  the  Bill  a

 good  deal.

 There  is  one  point,  however,  which
 I  would  like  to  mention,  that  is,  the
 way  in  which  affiliated  colleges  will
 be  treated  by  the  University.  That
 was  one  point  which  was  not  decided
 in  a  very  happy  manner.  According
 to  statute  36,  every  membr  of  the
 board  of  management  of  an  affiliated
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 colleges  tfien  seeks  to  be  admitted  tc
 the  privileges  of  the  University  will
 have  to  be  approved  by  the  Univer-
 sity.  |  think  this  is  not  fair  from  the
 point  of  view  of  the  University;  it  is
 not  fair  from  the  point  of  people  who
 will  be  offering  themselves  for  mem-
 bership  of  such  boards  or  managing
 committecs,  After  all,  the  colleges
 are  situated  within  a  radius  of  I5
 miles  of  the  University.  They  are
 old  colleges;  they  are  very  good
 eolleges  and  the  membership  of  the
 board  ig  intended  for  those  who  are
 either  related  to  the  donors  or  are
 people  who  hold  respectable  positions
 in  the  society.  I  ask  the  House  to
 consider  whether  it  is  fair  that  a  man
 who  offers  himself  for  membership  of
 such  8  board  or  managing  committee
 should  allow  his  name  to  be  approved
 by  the  University  body.  I  think  in
 that  case  most  people  will  fight  shy
 of  offering  themselves  for  member-
 ship.  It  is  absolutely  unnecessary
 because  after  all,  before  a  college  is
 admitted  to  the  privileges  of  the  Uni-
 versity,  the  University  will  send  out
 a  team  of  inspectors  who  will  go  into
 every  detail  including  the  type  of
 managing  committee  that  that  inati-
 tution  possesses.  There  is,  therefore,
 no  need  to  get  the  name  vetted.  I  do
 not  think  it  looks  very  well;  I  think
 that  the  proviso  under  statute  36
 should  be  deleted  and  it  should  be
 left  open  to  the  managing  committee
 to  elect  any  member  they  like  to  be-
 come  their  colleague  Ag  I  said,  from
 time  to  time,  the  University  would  be
 sending  out  inspectors  and  if  there  is
 any  change  needed,  they  will  certain-
 ly  take  that  into  consideration.

 wo  wife  बास  :  उपाध्यक्ष  जी,
 सब  से  पहले  तो  मैं  यह  दुर्भाग्य  की  बात
 मानता  हूँ  कि  इस  समय  इस  प्रकार  का  विधेयक
 प्रौढ़  उस  विधेयक  में  विशेषकर  हिम्
 विश्वविद्यालय  के  नाम  में  परिवार  करने
 का  प्लान  हमारे  सामने  प्राया  है।  यह
 संकटकालीन  परिस्थिति  है  कौर  इस  संकट-
 कालीन  परिस्थिति  में  हम  इस  प्रकार  के
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 विवादग्रस्त  विषय  को  न  नें  तो  बहुत  अच्छा
 होगा  1  जो  श्री  कामत  ने  जलाल  ca  था
 बह  नियमों  के  गदर  था  इसीलिये  आप  उसे
 स्वीकार  नहीं  कर  सके  ।  ले।कन  यदि
 उस  प्रस्ताव  को  म्वें,फार  फर  लिया  जाता
 किसी  भी  प्रकार  से  ओर  यह  विषय  जागें
 बढ़  जाता  तो  बहुत  अच्छा  हता ।

 जहा  तक  नाम  फा  सम्बन्ध  है  मैं  इस
 बात  फा  घोर  विरोधी  हुं  कि  हिना-
 विश्वविद्यालय  के  नाम  में  Gea  The  ह 1
 परिवर्तन  किया  जाएं  |  मैं  इस  नाम  में
 परिवर्तन  की  जो  भावना  है  उस  भावना  को
 साम्पदायिफ  भावना  मानता  हुं  '  कठिनाई
 यह  होती  हैं  कि  इस  देश  में  रहने  बालें
 रस्सी  प्रतिशत  जंगों  के  लिए,  उनके
 सामाजिक  मामले  में,  उनकी  भाषा  के
 मामले  में,  झगर  कुछ  कहा  जाता  है  तो
 जो  लोग  अस्सी  प्रतिशत  लोग  के  पक्ष  में
 कहते  हैं  उनको  साम्प्रदायिक  माना  जाता
 है।  बात  ऊंटों  है।  इन  ४०  प्रतिशत
 लोगों  को  राय  के  बिद्ध  जो  लोग  बात  कहते
 हैं  मैं  उन्हें  साम्प्रदायिक  मानता  हूं  घोर  हमेशा
 उन्हें  साम्प्रदायिक  मानता  रहा  हूं  t

 में  कभी  भी  किसी  साम्प्रदायिक  संस्था
 से  सम्बद्ध  नहीं  रहा  ।  अपने  जीवन  के
 आरम्भ  में  ही  सन्‌  i920  मेंमें  कांग्रस  में
 भाया  था  ौर  बराबर  में  कांग्रेस  के  साथ
 रहा  ।  हम  लग!  का  यह  सौभाग्य  रहा
 कि  जबलपुर  में  जो  भी  नेता  पसारते  रहे  हैं
 बे  सभी  हमारे  मेहमान  होते।  इस् है/सयत
 से  मैंने  पूज्य  पंडित  मदन  मोहन  माल बोय
 जी  को  निकट  से  देखा  है  ।  वे  बहुत  बड़े
 हिन्दू  थे  इस  में  सन्देह  नहीं,  बहुत  बड़े  बहार
 थे  इस  में  सम् देहू  नहीं,  किन्तु  बहुत  बढ़ें
 हिन्दू  कौर  बहुत  बड़े  बीमार  होते  डर  भी
 े  बहुत  पड़ें  राष्ट्रीय  मत  के  थे  इस  में  भो
 कोई  सन्देह  नहीं  हो  सकता  ।  कांग्रेस  की
 स्थापना  के  समय  से  ले  फेर  अपने  प्रस्ताव
 समय  तक  बे  कांग्रस  में  रहे,  शौर  उस  का
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 wits  मैं  कोई  Cir ae  बात  मी  नहीं
 था।  बहुत  बड़.  न्य  हा ।

 जिस  समय  ड्  वश्वा:्द्यालय  की
 नींव  उस  कान  के  वाइसराय  लाई
 हाफिज,  साहब  नेशनल  थे,,  चह  समय  में
 बनारस  में  अपने  तभी.  के  स्राव  मौजूद
 था।  मेरे  प्रति  मो  ियव निद्य: लय  के
 छोटे  से  Cea  थे,  आर  इत  दुष्ट
 से  हम  लग  को  बुन/या  गया  थ.  ।  उस
 वक़्त  देश  पर  a  थे,  परंतु  उस  परान
 धोना  हे  समय  में  भी  ३:  «७  he  बैद्य,  लय
 ने  पिसी  प्रहार  की  जनने  स.रे  देश  में
 जागृत  की  थीं  यह  व  6  में  देख ई  देता
 था  ।  महात्मा  हज  wes  केबल  दो  वर्ष
 पहले  विग  फ़  से  लेटे  थे  ब्र  शायद
 उस  झनस  पर  गांज,  जी  का  पद्  भाषण
 हुआ  था  जिस  में  उन  का  करार  Bro  बेते स्ट
 का  बड़ा  भ.रो  मतभेद  हो  गया  था  t  बहु
 एक  इतिहास  का  विषय  है  ।  तो  हिन्दू
 विश्वविद्यालय  के  नाम  के  साय  हिन्दू
 शब्द  जोड़ने  का  कमी  यहँ  ्य  नहीं
 समझ  गया  ि  वह  कोई  साम्प्रदायिक  विश्व-
 विद्यालय  था  |  ग्रोवर  तव  से  ले  कर  राज
 तक  के  इस  हिन्दू  विश्वविद्यालय  के  लम्बे
 इतिहास  में  कोई  यह  वात  नहीं  बतला  सकता
 कि  वहाँ  किलो  म!  घायल-बों  का  किसी
 प्रकार  से  कोई  बरतर  किया  गया  हूं  बल्कि
 हिस्दुप्नों  की  अपेक्षा  मे  जे  ध  धर्मावलम्बी
 वहां  जाते  थे  उनकों  ग्रीक  प्र  पर  दिया  जाता
 था।  तो  राज  11  fay  ०चछ्य:ःलय  के  नाम
 में  प/िवितंत  करने  को  जो  बात  लग  कहते  हैं
 बह  एक  इतिहास  को  धरना  चाहते  हैं  ।
 जहां  तक  इतिहास  का  सम्बन्ध  है  मैं  बाप  से
 निवेदन  करना  चाहता  हूं  कि  हम  इतिहास
 को  बदलने  का  प्रदत्त  न  करें

 फिर  इस  घर  निरपेक्षता  के  नाम  पर,
 संकुल  रिदम  के  गाम  पर,  बहुत  बड़े  बड़े  भीतर
 हो  रहे  हैं  /  हिए डू  शब्द  का  रुम्प्रदायवादी
 ।  माना  रहा  है।  मेरो  समझ  में  यह
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 बात  नहीं  कराती  ।  मैं  तो  हिन्दू  को  बड़ा  भारी
 राष्ट्रीय  शब्द  मानता  हूं  y  मैं  अपने  को  सबसे
 पहले!  भारतीय  मानता  हुं,  शरीर  भारतीय
 के  बाद  अपने  को  रूब  से  पहले  ै  दू  मालता
 हैं,  आर  मझे  गय॑  होता  है  कि  में  पर्द हैं  ।
 फिर  हिदुध्रों  में  कोन  कौन  हय हू  झा
 देखिये।  हिन्दुओं  में  ईश्वरवाद।  मं!  हैं.  हिन् दुश् ों
 में  निरीश्वरवादी  भी  हैं,  हि  दुआ  में  जोद  भी  हैं,
 हिनदुप्नं  में  जैन  भो  हैं,  सिर  भा  हैं  जित|।  भो
 धर्मों  फा  हिन्दुस्तान  में  प्रादुर्भाव  दुल्हे  उत
 सब  बमों  को  बताते  वले  हहत्बुमों  में  प्रा
 जाते  हैं  हिन्द  शब्द  को  साबर  थिक  शब्द
 मानना  या  हिन्दू  मंदी  को  साम्प्रदायिक
 संस्कृति  मानता,  या  :हिन्दूपन!  की  जो  भाषा
 हिस्से  हैं  उसका  समेत  कहने  बालों  को
 सम्प्रदाय वदी  मानना,  यह  हमारे  लिये  बड़े
 दुर्भाग्य  कीं  बत  1118  |  इसलिये  में  जोरदार
 विरोध  करत  दूं  दम  Tae  Cs  वंद्य लय
 के  नाम  में  कोई  परवर्तन  हूं;  ।

 जहां  तक  विश्वविद्यालय  के  नाम  में
 माल बोय  जो  के  नाम  के  हने  फा  सम्बन्ध  है,
 बन्दरी  विश्वविद्यालय  नाम  रखते  हुए  मी  माल-
 बीच  जी  का  नाम  उसमें  wei  जा  सकता  हूँ  a
 इसमें  कोई  प्राप़्ति  नहीं  हो  सकती ।  किन्तु
 सबको  मालूम  है  फि  सा लव ोय  जो  इस  नाम
 के  मामले  में  गोर  एसे  प्रत्य  मामलों  में  कितने
 ऊंचे  व्यक्ति  थे  ।  मनुष्य  के  जोवन  में  तो
 एप गाय  सब  से  अंची  होता  हैं  एक  वत्तेप्रणा,
 दूसरे  बुबबेगा  बोर  तीसरे  लौटेगा,  यानी
 घन  को  लालसा,  पुत्र  को  लालसा  शरीर  होती
 की  लालसा  |  मासवोय  जो  इत  तोतों  शफणार्खो
 से  ऊपर  से  |  एक  बार  जब  वह  जबलपुर
 पधारे  थे  तो  हमने  एक  अभिनन्दन  Ta  उन्हें
 चट  किया  ।  उस  अ्रभिनन्‍दतल  पत्र  में  हम  ने
 लिखा  था  “महर्षि  पठित  मदत  मोहन
 मालवीय  ।  महती  शब्द  जो  उनके  नाम
 के  शाने  जोड़ा  गया  था  वह  उसके  संया
 उपयुक्त  था,  परन्तु  उन्होंने  उत  Ti मतदान  पत्र
 को  तब  स्कोर  किय।  जब  उसमें  से  महि  शब्द
 हमने  कटवा  दिया  ।  इस  हिन्दू  शब्द  को
 en  कर  यदि  प्राय  मालवीय  जो  का  नाम
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 के  नाम  के  साथ  जोड़ना  चाहते
 हैं  तो  जहां  भो  मालवा  जी  के  प्रीत्मा  लोगों
 उस  के  इससे  बड़े  से  बढ़  दु  ZiT.  बड़े  से
 बड़,  बैद  हगा  इस  नंगे  हम्द  शब्द  को
 हटाने  के  लवे  एफ  माया  लेना,  oe  हम  हिन्दू
 शब्द  उस  मैंच,  हयात  लेकिन  मालवीय  जो
 का  नाम  जोड़ता  चाहत॑  हैं,  यह  एफ  गलत
 बात  है  1

 बाकी  जितने  शरीर  बातें  हस  विधेयक  में
 हैं,  उन  में  से  बहुत  मो  मो  हैं  जो  प्रो  हैं,
 बात  सी  नहीं  मं  हैं,  ले।न  उठा  सब  बातों
 के  सम्बन्ध  में  नह  कोई  विशेष  नहीं  कहना  है
 मैं  तो  फैजल  एफ  कां ग्रेग वादी  होते  हुए  शौर
 सब  से  पुराने  फांग्रेतनादियों  में  में  होते  हुए
 इस  नाम  के  परिवर्तित  के  स ंथा  विर्द  हूं,
 जोर  साशा  ही  नदीं  विश्वास  रखता  हैं  कि
 लोक  सभा;  के  जो  सदय  है  वे  सब  इस  नाम
 को  वैसे  का  वैसा  रखने  के  पक्ष  में  राय  देंगे  ।

 यहां  पर  एक  बात  कही  गई  कि  बनारस
 में  जो  ग्राउचो लग  हू  रहा  है  उस  से  हमें  प्रभावित
 नहीं  होना  चाहिये  a  मैं  मानता  हूं  कि  इस
 प्रकार  के  प्रान्दोलनों  से  हमें  अभावित  नहीं
 होता  चाहिये  ।  किन्तु  पत्तों  के  साथ  हमें
 यह  भो  सोचना  पड़ेगा  कि  हमने  इस  देश  में
 प्रजातन्त्र  की  स्थापना  को  है  ny  प्रजातन्त्र
 में  इस  प्रकार  के  ग्रानवोलनों  की,  इस  प्रकार  से
 राय  जाहिर  फरने  को  एक  बल  हती  हैं
 जो  प्रभावी  यह  सोचता  है  फक  बसे  राय  देती
 चाहिये  तो  बे  इस  प्रकार  मे  राय  न  दे  तो
 किस  प्रकार  से  राय  दे  ।  एसे  स्वाद  तो  से  हम
 प्रभावित  न  हों,  यह  ठीक  है,  सैटिन  जब
 हमने  देश  में  प्रजातन्त्र  की  स्थापना  की  है  तो
 इसमें  ची  सन्देह  नहीं  है  कि  प्रजातन्त्र  में  जो
 जनता  को  राय  है  संविधान  में  उसको  प्री-
 है लना  नहीं  को  जा  सकती  t  यदि  हमारे
 रिफ रेन् डस  की,  जनमत  संग्रह  को,  कोई  धारा
 होती  ौर  जिस  समय  संविधान  बन  रहा  था
 मैं  हत  पक्ष  में  व।  फि  उच्च तें  जनमत  संग्रह  की
 घारा  हतों  aige—aT  उसके  प्रसार  यदि
 रिफ़रेस्डस  लिया  जाता  रहे  ding  किया



 3645  Banaras

 [tre  गोविन्द  दास]
 जाता,  तो  पता  चलता  कि  इस  देश  का  लोकमत
 पूरी  तरह  इस  पक्ष  में  है  कि  हिन्दू  विश्व-
 विद्यालय  के  नाम  से  हिन्दू  शब्द  न  हटाया
 जाये  ।  राज  सारे  देश  के  लोग  इस  नाम
 के  परिवर्तन  के  पक्ष  में  नहीं  हैं  शौर  में  साशा
 ही  नहीं  विश्वास  करता  हूं  कि  इस  लोक  सभा
 के  सदस्य  अपनी  जिम्मेदारी  लोकमत  के
 प्रति  समझ  कर  नाम  को  जैसे  का  त॑ैसा  रखना
 चाहेंगे  तथा  राज्य  सभा  ने  जो  प्रत कं पूर्ण  निर्णय
 किया  है  उस  निर्णय  को  बदलेंगे  a  राज्य  सभा
 या  लोक  सभा  यदि  कोई  अनुचित  बात  करता
 हैं  तो  उसे  बदला  जाये  ।  यहां  पर  दो  सभा यें
 होलीडे  हैं  कि  किसी  सभा  में  यदि  कोई
 अनुचित  निर्णय  होता  है  तो  उसे  हटाना  जाये  ।
 राज्य  सभा  ने  एक  प्रदूषित  बात  की  है  ।
 हमें  बतला  देना  है  कि  यदि  कोई  प्रदूषित  बात
 वहू  करती  है  तो  यह  लोक  सभा  उसको  मानने
 के  लिये  तैयार  नहीं  है  -  इस  लिये  मैं  इस
 पक्ष  का  हूं  कि  नाम  में  कोई  परिवर्तन  न
 किया  जाये  ।

 Shri  H.  N.  Mukerjee:  I  cannot  claim
 the  kind  of  intimate  dation  with
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 founder  of  the  University  would  be
 best  served  if  we  have  today  the  name
 changed  to  Kashi  Vishva  Vidyalaya.

 Dr.  Govind  Das  has  told  us  that
 Pandit  Madan  Mohan  Malviya,  85  was
 very  characteristic  of  him,  had  the
 humility  to  ask  for  deletion  of  the
 honorific  ‘maharishi'  from  his  name
 and  he  told  us  that  he  was  such  a
 modest  man,  as  all  great  men  ought
 to  be,  that  wherever  his  soul  might  be
 he  would  be  pained  if  he  discovered
 that  we  here  in  this  wretched  planet
 have  named  a  university  after  Madan
 Mohan  Malaviya.  I  am  not  particu-
 larly  in  the  know  of  the  where  abouts
 of  people  after  death  but  this  ग  ताए
 that  if  I  were  a  believer  like  Dr.
 Govind  Das  presumably  is,  that  if  a
 soul  inhabits  heaven  according  to  his
 computation,  Malaviyaji  would  have
 gone  to  heaven  ang  not  to  the  other
 place.  If  a  soul  goes  to  heaven  it  no
 longer  is  bothered  by  the  impulses
 and  emotions  which  trouble  us  here
 on  earth  and  we  need  pot  bother
 about  the  soul  being  disturbed  by
 what  we  are  doing.  On  the  contrary
 we  have  a  duty  by  the  people  who

 the  Banaras  Hindu  University  to
 which  reference  has  been  made  by
 my  hon.  and  respected  friend  Dr.
 Govind  Das,  whom  we  are  very  happy
 to  see  here  after  a  long  period  of
 absence,  nor  of  my  hon.  and  gallant
 friend  Shri  Krishnapal  Singh,  and  I
 can  recall  only  one  item  of  associa-
 tion.  That  was,  when  I  was  a  stu-
 dent  I  went  over  to  Banaras  for  parti-
 cipation  in  a  debat  tition,  and

 inhabit  this  planet;  we  have  a  duty
 by  the  people  who  live  in  our  India;
 we  have  a  duty  from  time  to  time  to
 reming  them  of  the  great  men  of  our
 country,  particularly  a  man  of  the
 stature  of  Madan  Mohan  Malaviya.
 Therefore,  though  generally  I  am  not
 in  favour  of  naming  universities  after
 individuals,  there  may  very  well  be
 exceptions  just  as  there  is  in  Berlin
 a  university  named  after  a  great

 I  happened  to  have  been  a  recipient
 of  a  gold  medal.  I  am  referring  to  it
 not  because  of  the  gold  which  the
 Prime  Minister  may  wish  to  draw
 away,  I  refer  to  it  because  I  remem-
 ber  that  on  that  medal  were  inscribed
 the  words  Kashi  Vishva  Vidalaya—
 not  Banaras  Hindu  University,  but  in
 Nagari  the  words  written  were  Kashi
 Vishva  Vidalaya,  And  I  am  glad  to
 notice  that  this  fact  has  been  in  the
 minds  of  many  of  my  friends  in  the
 Joint  Committee  who  have  pointed
 out  that  the  original  intention  of  the

 schol  Humbolds.  Here  we  might
 very  well  name  a  university  in  very
 exceptional,  cases  after  a  particular
 person,  Pandit  Madan  Mohan  Mala-
 viya  was  the  heart  and  soul  of  the
 institution  in  such  a  fashion  that  he
 was  the  creater  of  the  university.
 and  he  waa  the  person  who  sustained
 it  and  caught  hold  of  Dr.  Govind
 Das's  father  and  Shri  Krishna  Pal
 Singh's  father  because  they  were
 among  those  who  answered  the  sum-
 mons  to  come  and  assist  him  in  the
 foundation  of  a  great  institution,  ©
 national  institution  and  im  these  days
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 that  was  why  it  came  later  to  be
 known  as  Banaras  Hindu  University.

 Shri  Kashi  Ram  Gupta
 What  about  personality  cult?

 (Alwar):

 Shri  प्र,  N.  Mukerjee:  The  difficulty
 today  is  that  everything  is  overshad-
 owed  by  this  question  of  nomencla-
 ture  and  I]  was  very  sorry,  and  I
 should  say,  almost  indignant—Mr.
 Chagla  is  not  here  for,  I  suppose,  some
 satisfactory  reason;  I  am  not  so  sure—.
 I  was  very  disturbed  when  he  told  us
 as  if  it  was  a  very  innocent  matter  and
 that  government  had  made  a_  very
 liberal  gesture  by  asking  the  House  to
 vote  just  as  it  pleased;  government
 had  not  made  up  its  mind  about  it.
 Is  this  the  way  the  government  of  this
 country  functions?  Government  had
 nothing  to  say;  he  said  that  the  House
 can  discuss  this  matter  on  its  merits.
 What  has  the  government  to  say  with
 regard  to  the  merits  of  the  case?  What
 is  the  business  of  government,  when
 it  proposes  a  matter  for  consideration?
 How  is  it  that  after  having  taken  a
 forthright  stand  on  so  many  issues  be-
 fore,  how  is  it  that  having  appeared
 before  the  Joint  Committee  as  wel]  88
 all  the  other  committees  with  almost
 synonymous  objectives—government
 took  part  in  discussions  and  were  par-
 ticipators  in  decisions—now  how  is  i
 that  government  comes  forward  be-
 fore  this  House  and  says  that  govern-
 ment  does  not  know  its  mind  or  a
 least  if  it  knows  is  rather  chary  about
 it,  apprehensive  and  nervous  about
 expressing  it  because,  God  knows,
 whose  corns  they  might  be  treading
 on,  what  communal  difficulties  might
 arise  in  U.P.?  And  therefore  gdvern-
 ment  chooses  to  keep  mum  about  the
 whole  thing.  I  protest  against  it
 taking  shelter  under  the  cover,  whick
 is  quite  patently  an  absurd  cover,  thal
 it  is  a  liberal  gesture  that  government
 is  making  to  this  House,  the  House  can
 decide  this  matter  on  its  merits;  they
 are  taking  shelter  like  this  on  this
 very  important  issue  which  is  agitat-
 ing  the  country.  You  cannot  run
 away  from  it  merely  by  postponing
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 discus@¥n  here  and  now.  Govern-
 ment  does  not  tell  us  what  its  mind
 is.  Somebody  might  say:  after  all
 what  is  in  a  name,  a  rose  called  by
 any  other  name  would  smell  just  8
 sweet.

 Shri  D.  C.
 Certainly  not.

 Sharma  (Gurdaspur):

 Shri  H.  N.  Mtkerjee:  Communal-
 ism  stinks  wherever  it  is,  whatever
 you  call  it,  in  whichever  language,
 would  stink  and  all  that  sort  of  thing.
 But  in  this  case  what  happened?  I
 presume  that  after  some  thought—I
 credit  Mr.  Chagla  with  some  capacity
 for  thought—I  presume  after  some
 thought  some  measures  were  going  to
 be  adopted  by  the  country  in  order  to
 fight  communalism  in  certain  centres,
 particularly  in  certain  centres  of  learn-
 ing.  It  has  so  happened  that  the  Edu-
 cation  Ministry  is  such  a  particularly
 capable  todian  of  its  responsibili
 ties  that  the  Central  universities—
 for  the  honourable  exception  of  Delhi
 perhaps  where  academicians  rather
 than  government  are  responsible  for
 whatever  credit  the  university  has
 won—all  the  central  universities  are
 a  hot-bed  of  the  kind  of  activity
 which  ought  to  be  anathema  to  8
 decent  society,  and  the  supervision  of
 the  Central  government  has  been  50
 effective  that  whether  you  look  at
 Visva  Bharati  or  Banaras  or  Aligarh,
 you  find  an  unsavoury  scene,  the  less
 said  about  which  the  better.  In  regard
 to  Aligarh  University  the  other  day
 when  the  Minister  was  here  having
 discussion—that  was  also  a  sort  of  8
 discussion  largely  on  account  of  gov-
 ernment’s  ineptitude  and  inability  to
 make  up  its  mind,  inability  to  keep  its
 own  house  in  order—at  that  point  of
 time  it  was  suggested,  and  the  Joint
 Committee  worked  upon  that  hypo-
 theses,  that  while  merely  by  deleting
 the  word  Hindu  from  here,  Muslim
 from  there,  Jain  from  a  third  place.
 or  Buddhist  or  Sikh,  whatever  it  may
 be  from  other  designations,  we  could
 not  solve  the  problem  of  communal-
 ism,  though  that  is  granted,  that  we
 cannot  merely  by  eliminating  the
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 word  Hindu  or  Musiim  trom  a  parti- Cwar  instituuon  make  it  really  and
 truiy  noa-communal  and  secular  and
 democratic,  sumetimes  symbolic  ac-
 tions  be:ome  very  important;  some
 times  8  beginning  has  gol  to  be  made,
 a  beginning  whi.h  might  have  very
 serious  and  very  important  repurcus- sions  ater  on,  and  it  was  on  this  hypo. thesis  and  this  hypothesis  alone  that  I
 take  it  our  colleagues  of  the  Joint
 Committee  thought,  so  many  of  them
 who  had  given  their  separate  notes
 and  the  Members  of  the  Rajya  Sabha
 who  by  an  overwhelming  majority  ac-
 cepted  this  change,  they  gave  thought
 to  this  aspect  of  the  matter  and  they
 decided  that  we  should  make  a  begin-
 ning  with  the  Banaras  Hindu  Univer-
 sity  and  we  should  go  ahead  aimost
 straightaway;  in  regard  to  the  Aligarh
 Muslim  University  also  Mr.  Chagla
 has  promised  only  the  other  day  te
 introduce  a  measure  in  this  very  ses-
 sion  and  said  that  the  nomenclature
 would  be  changed  more  or  less  corres-
 Ppondingly.  As  a  result,  all  of  India
 would  not  b  hon  al;
 everything  would  not  smell  ‘ovely  in
 the  Indian  garden  but  a  beginning
 would  have  been  made  and  the  attack
 on  symbols  and  other  things  whieh
 savour  of  communalism  would  be  pur-
 sued  properly  and  therefore  we  would
 get  that  image  of  secularity  about
 whith  we  are  really  and  tru'y  proud
 in  India  to  shine  in  the  eves  of  our
 own  people  az  well  as  the  rest  of  the
 world.  It  is  a  very  serious  matter  In-
 deed.  If  Mr.  Chagla  or  his  friends—
 TI  do  not  know  whal  kind  of  friends
 he  has  got  now;  |  find  him  so  often
 being  emborrassed  by  the  friendships
 he  has  recently  acquired  in  political
 life—I  do  not  know  whether  they  do
 or  do  not  take  seriously  this  idea  of
 28  secular  programme.  In  that  case
 our  faces  are  golng  to  be  tarred  all
 over  the  world  over  the  issue  of  Kash-
 mir.  If  we  at  all  take  seriously  the
 idea  that  India  is  a  secu'ar  demo-ratic
 State  which  |  claim  it  is,  while  Pak-
 istan  is  not,  if  we  treasure  the  notion
 which  I  am  sure  we  all  do  that  Kash-
 mir  is  a  part  of  India—a  Muslim  majo-
 rity  State  as  part  of  the  Iadian  Union
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 is  a  fact  which  is  in  itself  a  tribute
 vo  the  idea  of  indian  secuianiy--u  on
 hal  Dabs  we  duce  al  ime  warld,  if  it
 is  Dasause  of  inal  that  the  Mus.um  in
 Kusumiu  uns  it  in  order  io  remain
 wilhin  the  framework  of  the  Indian
 Union,  if  these  are  important  matters,
 nothing  shouid  be  said  or  done  by
 government  or  by  Parliament  which
 would  tar  the  image  of  India  which
 we  have  put  up  before  the  world.
 What  we  are  saying  today  is  being
 watched  by  men  like  President  Ayub Khan.  What  would  they  say?  I
 would  not  blame  them  if  they  said
 that.  They  would  say,  they  tried  in
 India  to  start  an  anti-communal  cam-
 paign  by  changing  the  names  of  cer.
 tain  universities  where  the  communal
 label  had  occasionally  given  rise  to
 difficulties,  as  it  did  in  the  Aligarh Muslim  University  only  recently  and
 us  it  continues  to  do  in  a  place  like
 Banaras;  they  would  say  there  is  an
 agitation  that  is  got  up  in  Banaras—
 yesterday  the  Minister  told  us  that
 the  Jan  Sangh  and  the  Hindu  Maha-
 abha  fot  up  an  agitation;  we  read  in
 the  papers  that  the  hon,  Member  for
 Banaras  City,  Shri  Raghunath  Singh,
 a  former  Secre'ary  of  the  Congrese
 Par'‘iamentary  Party,  was  telling  the
 Members  of  Parliament  that  he  had
 sent  a  statement  to  the  press  asking
 for  the  retention  of  the  name  of  Bana-
 ras  Hindu  University—they  wou'd
 ella  that  Parliament  was  pressuris-

 Od  inte  secenting  the  kicd  of  thing
 which  these  propspandists,  communal
 propag  indists.  in  Banora:  and  else-
 where,  are  now  trving  to  do.  This  is
 exactly  what  they  would  sav.  You
 could  not  sav  they  are  far  wrong.  It
 is  a  very  serious  matter.

 I  know  Mr.  Chagla  personally,  sure-
 ly,  must  be  very  per'urbed  about  thie
 matter.  Mr.  Chagla  has  a  secular
 mind;  ass  functioning  politician  he  is
 trving  to  adjust  himse!f  to  the  kind
 of  surroundings  he  has  chosen  to  keep
 company  with.  which  he  does  at  the
 present  moment.  Tt  would  be  a  very
 difficu't  jeb  for  him,  but  perhaps  as
 8  decent,  human  iadividual  be  is  a
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 very  secu!ar  personality,  I  am  sure
 he  fevis  that  pere  was  a  beginning  of
 the  allick  on  communalism.  Il  was
 not  the  end  of  a  story;  merely  making
 Banaras  Hiodu  University  the  Kashi
 Vishwavidvalaya,  we  do  not  eliminate
 communalism.  Merely  by  deleting  the
 word  “Muslim”  from  the  Aligarh  Mus-
 lim  University.  we  do  not  eliminate
 communalism.  Bui  it  is  a  beginning,
 a  symbolic  beginning,  an  important
 beginning,  something  which  is  going
 to  be  followed  up,  and  to  that  extent,
 Jam  sure  personally  he  must  be  per-
 turbed—he  ought  to  be—if  my  reading
 of  him  is  at  al’  correct.  But  Govern-
 ment  does  not  seem  to  take  it  serious-
 ly.  Here  is  8  measure  which  suggests
 to  the  enemies  of  this  country  that
 India  is  tarring  her  own  image  of
 secularitv,  that  India  is  beginning  to
 take  a  certain  course  of  things—

 Shri  Vasudevan  Nalr  (Ambalapuz-
 ha):  Shri  Raghunath  Singh  is  can-
 vasting  inside  the  House.  (Interrup-
 tiow),

 Shri  Raghunath  Singh  (Varanasi):
 Canvassing  for  you.

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  H.  N.  Mubkerjee:  I  should  say

 in  regard  to  Banaras,  as  Rome  is
 claimed  to  be  the  eternal  city  in
 Europe,  so  Kashi  is  our  elernal  city.
 Here  in  Kashi  is  the  Vishwavidyalaya
 which  had  been  started  by  Pandit
 Maden  Mohan  Malaviya,  something  of
 the  svmbol  which  this  country  surely
 wants  to  preserve  and  develop.

 Quite  a  number  of  interesting  things
 were  said  by  my  good  friend,  Shri
 Krishnapa]  Singh,  and  he  sald  some
 rather  peculiar  things  also.  He  said,
 for  instance,  that  many  great  Stetes  in
 the  world  are  religious  States  and  we
 can  also  be  a  religious  State.  Of
 course  we  can  be.  Pakistan  is  an  Is-
 lamic  State;  may  be  some  great  States
 are  religious  States.  We  might
 choose  to  be  a  religious  State;  if  that
 was  the  view  of  the  Swatantra  Party,
 l  would  not  mind  it,  because  after
 all,  the  views  of  the  Swatantra  Party
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 do  .  ३  atter  so  far  as  the  people  and
 their  future  are  concerned.  But  he
 said  this;  that  some  great  States  are
 religious  States,  ang  we  may  also  be
 so.  He  talked—correctly  talked  about
 sume  peculiar  features  of  Hinduism
 which  are  very  grand—the  tolerance
 of  Hinduism  and  all  that  sort  of  thing.
 lt  is  exactly  because  of  this  that  the
 character  of  Hindu  civilisation  can
 come  out  in  the  words  “Kashi  Vish-
 wavidyalaya”  named  in  that  way  and
 not  with  the  addition  of  the  word
 “Hindu”,

 This  ia  a  country  where  our  civilisa-
 tion  hag  been  predominantly  of  Hindu
 thought.  But  our  forefathers  never
 tried  to  use  that  word  “Hindu”  in  an
 exclusive  manner.  After  all,  the
 result  has  been  that  “Hindu,  Hindi,
 Hindustan"—even  though  that  trinity
 of  words  has  been  arrogated
 by  certain  people  to  take  to  near-
 faseist  connotation—these  words  have
 been  useq  by  Hindus  and  Muslims
 alike  with  reference  to  the  whole
 country.

 “मजहब  नहीं  सिफ़ात!  प्रापस  में  बेर  रखना
 हिन्दी  हैं  हम  बतन  है  हिन्दोस्तां  हमारा"

 शनी  घमबीर  लिए  (महर्रगढ़)  :  पाकी-
 सस्ता  के  पाऊडर  भी  यह  कहने  बाल  हैं।
 Shry  H.  N.  Mukerjee:  This  is  the

 kind  of  thing  which  was  sald  by
 Muhammad  Iqbal  who  was  one  of  the
 proganitors  of  Pakistan.  (Interrup-
 tion).

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  हा,  N.  Mukerjoe:  When  we
 talk  about  Hindu  civilisation,  we
 should  have  a  sense  of  proportion.  In
 so  far  as  Shri  Krishnapal  Singh  hes
 Pointed  out,  it  is  very  good—this  to-
 lerance  of  Hinduism,  the  expansive-
 ness  of  Hindu  thought,  ils  comprehen-
 siveness  of  approach.  As  Dr.  Govind
 Das  also  said,  the  Hindus  comprise  not
 only  the  believers  but  also  the  non-
 believers.  We  have  been,  many  of  us,
 brought  up  in  the  Hindu  faith;  that
 dees  not  mean  that  a  secular  State
 giveg  its  support  to  purely  communal,



 3653  Banaras

 [Shri  H.  N.  Mukerjee]
 denominational  institutions  which,  in
 their  actual  working,  are  found  to
 encourage  fissiparous  and  communal
 tendencies.  How  can  we  get  away
 from  the  fact  that  over  and  over  again,
 in  Banaras,  in  Aligarh  and  in  Visva
 Bharati  and  other  places,  particularly
 in  Banaras  and  Aligarh,  the  communal
 poison  has  been  found  to  work?  We
 have  seen  that  when  the  communal
 poison  works,  the  Hindu  and  the  Mus-
 lim  extreme  communalists  combine,  as
 they  did  in  the  case  of  Aligarh  only
 the  other  day.  This  kind  of  thing  has
 gone  on  far  too  long,  and  we  must  try
 to  stop  it.  That  is  why  I  take  it  that
 the  overwhelming  majority  in  the
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 long  to  Kashi,  do  please  try  to  pro-
 ject  your  ideas  on  the  sublimest
 things,  Do  not  think  of  the  petty,
 little,  communal  lollipops  which  you
 can  pick  out  of  your  political  confec-
 tionery.  Do  not  let  yourselves  be  ex-
 ploited  by  the  miserable  communal
 element  and  try  to  pull  back  the
 wheels  of  history.  And  do  not  forget
 that  if  today,  we  do  this,—if  after  all
 this  discussion,  if  after  a  prolonged
 confabulation  in  the  Joint  Committee
 ‘which  met  for  several  months  and
 after  the  Rajya  Sabha,  by  an  over-
 whelming  majority,  decides  something
 —the  addition  of  the  word  “Hindu"—
 because  of  the  anti-communal,  and

 Rajya  Sabha  ed  to  change  the
 name  to  Pandit  Madan  Mohan
 Malaviya’s  name  as  part  of  the  no-
 menclature  of  the  university  and  to
 call  it  “Kashi  Vishwavidyalaya”.

 If  in  normal  circumstances  we  were
 discussing  this  matter,  |  would  have
 pointed  out  certain  things  which  I  have
 felt;  there  is  the  Kashi  Vidyapeeth
 and  we  are  now  having  the  Kashi
 Vishwavidyalaya.  All  these  things
 would  have  come  up,  but  ]  am  not
 going  to  streas  those  things  because  in
 Banaras  and  elsewhere  a  certain  agi-
 tation  has  been  started  against  it.
 Everything  clse  has  been  evershadow-
 ed  by  the  fact  of  this  agitation,  and
 I  would  ask  my  Hindu  friends,  who
 are  practising  Hindus,  professing
 Hinduism,  enthusiastic  Hindus,  evan-
 gelist  Hindus—whatever  else  they
 might  be—please  do  not  forget  the
 basic  things  in  Hinduism.  If  you  are
 a  real,  good  Hindu,  what  would  you
 like  to  feel  like  ?  Would  you  not
 rather  say,  quoting  something  Ike
 this,  from  Nirwanshatak:

 “न  में  देषरागौं  न  में  लोभ मो हौ  मदों  नैब  में
 मैथ  मातसयंभाव:

 ने  धर्मो  न  वार्डो  न  कामों  ते
 मोक्षश्विदानन्दरूप  शिवोनी  शिवोनी

 That  is  what  we  want  to  be.
 If  you  belong  to  Banaras,  if  you  be-

 ,  democratic  posture  which  we
 have  taken  up,—very  rightly  taken
 up—at  this  posture  of  time,  when  we
 are  fighting  Pakistan  over  Kashmir,
 then,  our  face  will  be  smeared  with
 dirt  to  go  on  in  the  fashion  in  which
 Shri  Raghunath  Singh,  for  instance,
 wishes  the  House  to  go.

 I  ask  the  Government  not  to  abdi-
 cate  its  responsibility.  Government
 must  take  courage  in  both  hands.  I
 know  that  Government  always  likes
 to  take  the  line  of  least  resistance,
 whenever  communal  factors  come  up.
 But  Government  should  have  that
 much  courage  to  whip  up  its  Members
 to  find  out  if  there  are  people  who
 want  us  to  tarnish  the  image  of  India,
 and  to  see  that  they  would  not  be
 allowed  that  kind  of  freedom,  in  the
 name  of  freedom  to  vote,  in  the  name
 of  the  liberal  opportunity  given  to
 Parliament,  to  vote  whichever  way  it
 likes.  This  kind  of  miserable  thing
 should  not  be  permitted  to  be  practis-
 ed  in  this  country.  I  would  not  have
 put  it  in  this  way,  like  this;  if  it  was
 in  that  context,  I  would  try  to  put  it
 in  that  context.  I  have  tried  to  re-
 mind  Government  of  this,  though  Mr.
 Chagla,  who  is  busy  otherwise,  is  not
 giving  his  attention  to  whatever  I  say.
 I  know  he  is  much  too  busy  otherwise.
 He  has  got  a  very  difficult  task.  He
 would  not  be  able  to  do  it  if  he  has
 not  that  courage  to  do  it,  if  the  Gov-
 ernment  has  not  got  the  courage  and
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 the  imagination  to  act  today  in  the
 way  in  which  it  should.

 Therefore,  I  say—quite  apart  from
 the  little  matters,  small  matters  about
 which  I  had  a  good  deal  to  say  but  I
 would  not  say—that  this  is  one  matter
 which  has  overshadowed  the  whole
 thing.  If  you  fail  it  here,  you  fall  the
 country.  You  fail  the  future.  History
 will  not  forgive  you  if  today  by  lack
 of  courage  you  fail.  That  is
 exactly  the  point.  Whateyer
 Hindudom  might  say,  if  India
 today  does  not  stand  on  her
 feet  and  say,  “we  are  launched  on
 8  course  of  secular  democratic  pro-
 gress;  we  shall  not  be  deflected  from
 it  by  any  kind  of  propaganda  in  Ba-
 naras  or  Aligarh  or  elsewhere  and  we
 are  going  forward",  if  we  do  not
 choose  to  do  that,  we  shall  be  dirtying
 our  own  face.  I  do  hope  Mr.  Chagla
 has  the  courage  to  tell  the  Parliament
 that  he  would  not  like  the  Parliament
 to  be  a  party  to  that  kind  of  miser-
 able  thing.

 aft  सिद्धेश्वर  प्रसाद  (नालन्दा)
 उपाध्यक्ष  महोदय

 श्री  गणपति  राम  (मछली  शहर)
 उपाध्यक्ष  महोदय,  मैं  भी  काशी  विश्वविद्यालय
 की  ही  प्राइवट  हूं  ।  बनारस  के  दास-पास  की
 रस्सी  फ़ीसदी  हरिजन  प्रौढ़  बैकवर्ड  जनता
 की  दौर  श्वास  तोर  पर  वहां  की  इंटेलिजेंसिया
 की,  इस  विषय  में  क्या  भावना  है,  यह  मैं  जाहर
 बताना  चाहता  हूं  ।  इसलिए  मझे  भी  मौका
 दिया  जाये  ।

 श्री  सिद्धेश्वर  प्रसाद  उपाध्यक्ष  महोदय,
 माननीय  शिक्षा  मन्त्री  ने  बतारस  हिन्दू  यूनि-

 सिटी  के  सम्बन्ध  में  जो  संशोधक  विधेयक  हमारे
 सामने  रखा  है,  मैं  उसकी  करीब  करीब  सभी
 बातों  का  समर्थन  करता  हूं,  लेकिन  दो  बातों  के
 सम्बन्ध  में  मैं  विशेष  रूप  से  सरकार  का  ध्यान
 श्रीकृष्ण  करना  चाहूंगा  f]

 पहली  बात  विश्वविद्यालय  के  ताम  के
 सम्बन्ध  में  है।  भी  मेरे  पूर्व  के  दो  वक्तव्यों  ने

 (Amdt.)  Bill

 इस  ि  में  परस्पर-विरोधी  बातें  कही  हैं
 झर  इस  बात  की  झोर  सरकार  का  यान
 आकृष्ट  किया  है  कि जिस  वातारण  में  हम  इस
 विधेयक  पर  विचर  कर  रहे  हैं,  उस  वातावरण
 को  कौर  जो  परिस्थितियां  हमारे  सामने  हैं,
 उनको  ध्यान  में  रखते  हुए  हमें  बड़ी  गम्भीरता
 के  साथ,  सोच-समझ  कर,  इस  सम्बन्ध  में
 निर्णय  लेना  चाहिए  ।  संयुक्त  समिति  के  सामने
 यह  सारा  मामला  गया  था  कौर  काफ़ी  सोच-
 विचार  के  बाद  उसने  कुछ  सुझाव  दिये  थे  ।
 उसके  बाद  राज्य  सभा  ने  भी,  निश्चय  ही
 काफ़ी  सोचे-विचार  के  बाद,  इस  सम्बन्ध  में
 प्र पने  विचार  व्यक्त  किये  झीर  उसके  अनुरूप
 इस  विधेयक  में  संशोधन  भी  प्रस्तुत  किये  गए  ।
 लेकिन  इस  परिस्थिति  में  मेरी  दृष्टि  में  उचित
 यह  होगा  कि  हम  विश्वविद्य/लय  के  नाम  में
 कोई  ऐसा  परिवर्तन  न  करें,  जिसकी  वजह  से
 स्थिति  बिगड़ें  ब्रोकर  विश्वविद्याप्तयों  के  नाम
 के  सम्बन्ध  में,  या  शिक्षण  संस्थापकों  के  प्रादर्श
 के  सम्बन्ध  में  हमारें  सामने  जो  मान्यता  रही
 है,  जो  विचार  रहे  हैं,  सरकार  की  जो  मूलभूत
 नीति  रही  है,  उसके  प्रारूप  सब  कार्य  न  किये
 जायें  -  इसलिए  इस  दृष्टि  से  मैं  दो  बातें  सरकार
 के  विचार  प्रस्तुत  करना  चाहता  हूँ  ।

 पहली  बात  तो  यह  हैं  वि  बुषछ  वर्ष  पूर्व
 विश्वविद्यालय  प्रतिदिन  ध्यानयोग  ने  सरकार  के
 सामने  इस  ढंग  का  एक  सुझाव  रखा  था  कि
 व्यक्तियों  फै  नाम  पर  विश्वविद्यालयों  के  नाम
 न  रखे  जायें  कौर  जहां  तक  मेरी  जानकारी  है,
 सरकार  ने  भो  इस  सुझाव  पर  भ्र पनी  सहमति
 प्रकट  की  थी  |  इस  दृष्टि  से  में  यह  उचित  प्लोर
 ग्रावश्यक  मानता  हूं  कि  पहले  केन्द्रीय  सरकार
 का  शिक्षा  मन्त्रालय  इस  प्राप्त  पालन  करे,
 जिसके  प्रनुसार  यह  उचित  होगा  कि  केन्द्रीय
 विश्वविज्ञालयों  के  ताम  में  व्यक्तियों  के  नाम
 मे  जोड़े  जाये  ।

 एक  सासनसनोप  सदस्य  जवाहर  साल
 नेहरू  यूनिवर्सिटी  के  बारे  में  माननीय  सदस्य
 क्या  कहते  हैं  ?
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 aft  भिद्धोववर  प्रसाद  :  दूसरी  बात  गह  है
 कि  जो  भी  कैप  विश्वविद्यालय  है,  उनमें
 साम्प्रदारिक  नाम  न  जोड़े  जायें  |  साम्प्रदायिक
 नामों  को  जोड़ने  के  जिरह  में  पिछले  अनेक
 वर्षों  #  दस  सदन  में  भी  और  इस  सदन  के
 बाहर  भी  बहुत  जे  सरदार  आवाज़  उठाई  जाती
 रही  हैं  अर  अनेक  बार  दी  सदन  में  कई
 शिक्षा  मंत्रियों  ने  इस  बात  को  से  सहमति
 प्रकट  की  है  प्र  डस  प्रकार  आश्वासन  दिये
 हैं  कि  केद्रीय  विश्वविद्यालयों  में  जो  साम्प्र-
 कामिक  नाम  हैं,  हिन्दू  या  मुस्लिम,  उनको  हटाने
 पर  सरकार  गम्भीर  रता पुर्वक  विचार  करेंगी  1

 मैं  इस  बात  से  सहमत  हूं  कि  केवल  नाम
 बदलने  &  न  भावना  बद  लती  है  और  न  विश्व-
 विद्यालय  का  वातावरण  बदलता  है  ।  उसके
 लिए  प्लोर  भी  बहुत  कुछ  करना  पड़ता  है  ।
 लेकिन  साथ  ही  मैं  यह  भी  मानता  हूं  कि
 झगर  हम  नाम  में  परिवर्तन  कर  देते  हैं,  तो
 बह  भी  प्रर्त.क.त्मक  दृष्टि  से  एक  प्रभाव कर
 कदम,  शौर  विश्वविद्यालय  के  वातावरण  को
 बदलने  की  दृष्टि  से  एक  आवश्यक  कदम,
 कविता  है  1  इस  लिये  मेरा  सुझाव  यह  है  कि  इस
 विश्वविद्यालय  का  नाम  न  तो  “बनारस  हिन्दू
 यूनिवर्सिटी  रखा  जाये  जोर  न  “मदन  मोहन
 मालवीय  काशी  विश्वविद्यालय  रखा  जाये  ।
 बल्कि  एक  छोटा  सा  नाम  “काशी  विश्व-
 विद्यालय  रखा  जाये  ।

 जहां  तक  मेरी  जानकारी  है,  पंडित  मदन
 मोहन  मालवीय  के  ध्यान  में  भी,  जिन्होंने  इस
 महान्‌  संस्था  को  जन्म  दिया,  जिन्होंने  उस
 ज़माने  में  राष्ट्रीय  शिक्षा  कै  प्राप्त  को  सामने
 रख  कर  इतने  बड़े  विश्वविघालय  की  नींव
 रखी,  यही  बात  थी  ।  उनके  पुराने  भाषणों  को
 देख ने  से  यह  पता  चलता  है  कि  जब  भी  उन्होंने
 विश्वविद्यालय  का  नाम  लिया,  उसमें  उन्होंने
 “हिन्दू”  शब्द  का  प्रयोग  नहीं  किया,  बल्कि
 “काशी  विश्वविद्यालय”  कहा  t  उस  विश्व-
 विद्यालय  के  भवन  में  जो  ईटें  लगी  हुई  हैं,  उनमें
 केवल  “राशि  विश्वविद्यालय”  लिखा  हुमा
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 (Amdt.)  Bill

 है  /  इस  द्‌  “ट  से  मैं  यह  उचित  प्रौर  आवश्यक
 मानता  हैं  और  सरक,र  के  सामने  यह
 सुझाव  रखता  चाहता  हुं  कि  इस  विश्वविद्यालय-
 लय  के  नाम  केवल  “काशी  विश्वविद्यालय
 रखा  जाये  ।

 दूसरी  महत्वपूर्ण  बात  यह  है  कि  संयुक्त
 समिति  ने  यह  सुझाव  दिया  था  कि  रजिस्ट्रार
 को  हटा  दिया  जाये  जह  तक  मे  री  जानकारी
 है,  वर्तमान  गजिन्द्र  उस  विश्वविद्यालय
 की  सारी  समस्याओं  की  जड़  हैं  ब  तक
 जितने  भी  उपकुलपति  उस  विश्वविद्यालय  में
 हुए  हैं,  उन  सभी  को  राज  तक  उन्होंने  चंद  से
 नहीं  रहने  दिया  है।  वहां  पर  राजनीति  उन  से
 शुरू  होती  है,  सारा  घड़यस्ज़  उनके  घर  पर
 बनता  है  o  विश्वविद्यालय  को  नष्ट  करने  के
 लिए  जो  भी  ब्तावउरण  वहां  उत्पन्न  हुजरा  हैं,
 वहां  का  जो  प्रशसनिक  वातावरण  है,  अगर
 उसकी  सबसें  ग्रीक  जिम्मेदारी  किसी  एक
 व्यक्ति  पर  है,  तो  वह  बर्न मान  रजिस्ट्रार  हैं  1

 इस  लिए  प्यार  सयुक्त  समिति  ने  यह
 सुझाव  दिया  था  कि  जब  से  यह  कानून  लागू
 हो,  तब  से  विश्वविद्यालय  के  वर्तमान  रजिस्ट्रार
 को  हटा  दिया  जाये,  तो  राज्य  सभा  को  उस
 सुझाव  को  स्वीकार  करना  चाहिए  था  ।  लेकिन
 बड़े  ग्रा एच यं  की  बात  है  कि  संयुक्त  समिति  के
 झष्यक्ष  ने  इस  सम्बन्ध  में  झपना  नोट  प्राण
 बिसेंट  दिया  है।  जहां  तक  मेरी  जानकारी  है,
 राज  तक  किसी  भी  संयुक्त  समिति  के
 अध्यक्ष  ने  नोट  आफ़  डिसेंट  नहीं  दिया  है
 मगर  इस  सम्बन्ध  में  उनके  बहुत  तीब्र  और
 गहरे  विचार  थे,  तो  ऐसी  स्थिति  में  उनको
 समिति  की  झध्यक्नता  से  स्यागपन्न  दे  देगा
 चाहिए  था,  लेकिन  बड़े  झाएचर्य  की  बात  यह
 है  कि  उन्होंने  प्र पने  विचार  को  संयुक्‍त  समिति
 पर  लादने  की  कोशिश  की  कौर  जब  बहू  इस
 में  प्र सफल  हुए,  तो  उन्होंने  नोट  प्राफ़  बिसेंट
 दे  दिया  ।

 झगर  सरकार  चाहती  है,  प्रगर  शिक्षा
 म्तालय  चाहता  है,  झगर  हमारे  माननीय
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 शिक्षा  मन्त्री  चाहते  हैं  कि  इस  विश्वविद्यालय
 का  वातावरण  बदले,  वहू  झपने  प्रादर्श  के
 अनुरूप  एक  महान्‌  संस्था  बने,  तो  उसके  लिए
 यह  अत्यन्त  प्राप्यक  है  कि  वहां  के  रजिस्ट्रार
 को  हटा  दिया  जाये  ।

 और  भी  कई  बातें  है,  जिनके  सम्बन्ध  में
 में  प्रत्युत  संक्षेप  में  निवेदन  करना  चाहता  हूं  ।
 पहली  बात  तो  यह  है  कि  काशी  शहर  के  कलियों
 को  काशी  विश्वविद्यालय  से  सम्बद्ध  करने  के
 लिए  इस  विधेयक  में  जो  प्रस्ताव  किया  गया
 है,  वह  सर्व था  उचित  है  |  यह  बात  बिल्कुल
 मंगत  मालूम  पड़ती  है  कि  काशी  शहर  के
 कुछ  कालेज  तो  काशी  विश्वविद्यालय  से  सम्बद्ध
 हों  प्रौढ़  कुछ,  दो  एक  कालेज,  दूसरे  विश्वविद्यालय-
 आलयों  से  सम्बद्ध  हों  ।  यह  स्थिति  बिल्कुल
 प्रदूषित,  wae  और  एक  तरह  से
 प्र सहनीय  कौर  भेदभाव मुलक  थी  इस  लिए
 यह  चित  है  कि  काशी  शहर  के  सभी  कालेज
 काशी  विश्वविद्यालय  से  सिद्ध  हों  ?

 माननीय  शिक्षा  मन्त्री  ने  कौर  भी  कुछ
 बातों  की  जोर  सकेत  किया  है।  वह  चाहते  हैं  कि
 शिक्षकों  कौर  विद्यार्थियों  में  निकटता  लाने
 के  लिए  विश्वविद्यालय  में  स्टूडेंट्स  कौंसिल  की
 स्थापना  की  जाये  ।  मैं  ऐसा  समझता  हूं  कि
 पह  सुझाव  हर  तरह  से  स्वागत  के  योग्य  हैं
 कौर  न  केवल  काशी  विश्वविद्यालय  में  बल्कि
 केन्द्र  के  जो  दूसरे  विश्वविद्यालय  हैं  उन  विश्व-
 विद्यालयों  में  भी  ऐसी  स्टूडेंट्स  फाउंसिल्ज
 की  स्थापना  को  शोर  वे  सक्रिय  कदम
 'उठायें  ।  अभी  माननोय  सदस्य  प्रो०  हिरेन
 मुखर्जी  ने  इस  बात  की  शोर  संकेत  किया  है
 कि  दिल्ली  विश्वविद्यालय  के  सिवा  केन्द्रीय
 सरकार  के  शौर  जो  तोन  विश्वविद्यालय  हैं,
 झगड़,  काशी  शौर  विश्वभारती,  उनकी
 स्थिति  सराहनीय  नहीं  है,  प्रादर्श  नहीं  है  t
 ware  को  इस  बात  पर  विचार  करना
 चाहिये  कि  क्‍या  कारण  है  कि  दिल्लो  विश्व-
 विद्यालय  की  स्थिति  उतरोत्तर  अच्छी  होती
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 on  रही  é  उसका  वातावरण  भच्छछा  होता  जा
 रहा  है,  शिक्षा  को  दृष्टि  से  वहां  हर  प्रकार  की
 सुविधायें  सुलभ  होती  जा  रही  हैं  लेकिन  दूसरी
 तरफ  किसी  जमाने  में  प्र ली गड़  भोर  काशी
 विश्वविद्यालय  का  जो  इतना  ऊंचा  स्तर  वा
 वह  गिरता  जा  रहा  है  ।  उसका  कारण  क्‍या  है  I
 जिन  झा दरश ों  को  ध्यान  में  रख  कर  गुरुदेव
 रवीन्द्रनाथ  ठाकुर  ने  विश्वभारती  की  स्थापना
 की  थी  उन  प्रा दर् गों  का  राज  विश्वभारती
 में  पालन  क्‍यों  नहीं  हो  रहा  है,  उनके  अनुकूल
 वातावरण  क्यों  नहीं  बनता  जा  रहा  है  यह
 बात  बड़ी  गम्भीर  है।  इन  बातों  की  तरफ
 भरी  सरकार  का  ध्यान  जानता  चाहिये  ।

 4  brs.

 लेकिन  जहां  तक  काशी  विश्वविद्यालय  का
 सवाल  है  मैं  मन्त्रालय  का  घ्यान  इस  बात  की
 झोर  विशेष  रूप  से  प्रभावित  करना  चाहता  है
 कि  ऐसा  लगता  हैं  कि  विभिन्न  राज्य  सरकारों
 की  तरह  केन्द्रीय  सरकार  भी  विश्वविद्यालयों
 की  स्थापना  के  लिए  एक  प्रकार  से  होड़  कर
 रही  हैं।  एक  के  बाद  एक  हम  विश्वविद्यालय
 बनाते  जा  रहे  हैं बगर  इस  बात  कों  सोचे
 समझे  कि  इन  विश्वविद्यालयों  से  हम
 किस  उद्देश्य  की  पूति  करेंगे  ।  मेरा
 ऐसा  खयाल  है  कि  केन्द्रीय  सरकार  को
 विश्वविद्यालय  को  किसी  पास  उद्देश्य
 से  बनाना  चाहिये  शौर  प्रत्येक  विश्वविद्यालय
 में  किसी  विशेष  विषय  के  प्रनुसन्धान  शौर
 उच्च  अघ्ययन  की  व्यवस्था  करने  को  प्रो
 ध्यान  देना  चाहिये  लेकिन  यह  बड़े  दुख  की
 है  कि  सरकार  ने  जो  राष्ट्रीय  प्रयोगशालाएं
 बनाई  हैं,  जो  केन्द्रीय  विश्वविद्यालय  बनाये  हैं
 या  उच्च  प्रयत्न  के  जो  सर यान  बनाये  हैं
 उन  सब  में  कोई  योजनाबद्ध  व्यवस्था  नहीं  है,
 उनमें  कोई  समन्वय  नहीं  है,  उनमें  कोई
 प्राप्ति  सहयोग  नहीं  है  '  दिल्‍ली  विश्वविद्यालय
 के  ही  एक  विज्ञान  विभाग  के  झच्यक्ष  ने  मेरे
 सामने  यह  बात  रखी  है  कि  जहां  तक  प्रभु-
 सम्मान  का  सवाल  है,  राष्ट्रीय  प्रयोगशालाप्ों
 को  तो  काफी  प्रोत्साहन  दिया  जा  रहा  है,
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 उनके  लिए  काफी  धनराशि  की  व्यवस्था  की
 जा  रही  है  लेकिन  केन्दों  विश्वविद्यालयों  की
 इस  दृष्टि  से  उपेक्षा  हो  रही  है  ।  यह  स्थिति
 उचित  नहीं  है  ।  जब  सरकार  ने  काशी  विश्व-
 विद्यालय  के  सुधार  के  लिए,  चसके  स्तर  को
 ऊंचा  उठाने  के  लिए  और  इतने  वर्षों  से  जो  मांग
 थी  हमारे  सामने,  उस  मांग  की  पूति  के  लिए
 एक  विधेयक  लाया  है,  काफी  वर्षों  की  प्रतीक्षा
 के  बाद  एक  विधेयक  लाया  है  तो  मैं  शिक्षा
 मन्त्री  महोदय  से  इस  बात  की  भी  उम्मीद
 रखता  हुं  कि  वह  उस  विश्वविद्यालय  में  ऐसा
 वातावरण  बनायेंगे  जिसकी  वजह  से  प्रमुख
 काफ़ी  विश्वविद्यालय  शिक्षण  का  एक  महत्व-
 पूर्ण  केन्द्र  हो  सकेगा  और  वहां  ऐसी  शिक्षा  दी
 जाएगी  जो  केवल  शिक्षाथिप्रों  की  संख्या  की
 वृद्धि  नहीं  करेगी  बल्कि  उनके  स्तर  को  शोर
 भी  ध्यान  देगी  दौर  उच्चतर  प्रयत्न  की  एफ
 संस्था  के  रूप  में  वह  एक  स्थान  ग्रहण  करेगी  ।
 इसे  लिए  यह  अत्यन्त  आवश्यक  है  कि  केन्द्र
 के  जो  चार  विश्वविद्यालय  हैं  उत  चार  विश्व-
 विद्यालयों  को  विभिन्न  विषयों  के  लिए,
 उच्चतर  प्रयत्न  के  लिए  विशेष  रूप  से  सुविधा
 देकर  विकसित  किया  जाए  1

 जहां  तक  काशी  विश्वविद्यालय  का
 सवाल है  मैं  शिक्षा  मन्त्री  महोदय  के  ध्यान  में
 में  यह  बात  लाना  चाहता  हू  फि  जब  वे  प्रयोग
 विश्वविद्यालय  के  सम्बन्ध  में  बोल  रहे  ये  तो
 उन्होंने  यह  कहा  था  कि  वह  पझलीगढ़  को
 इस्लामी  संस्कृति  के  अध्ययन  के  लिए
 एफ  उच्चतर  संस्थान  के  रूप  में,  उच्चतर
 संस्था  के  रूप  में  विकसित  करना  चाहते  हैं  a
 मैं  उनसे  निवेदन  करना  चाहता  हूं  कि  वह
 काशी  विश्वविद्यालय  को  भारतीय  संस्कृति
 की  उच्चतर  संस्था  के  एफ  महत्वपूर्ण  भ्रध्ययन
 केन्द्र  के  रूप  में  विकसित  करने  को  कोशिश
 करें  |  जहां  तक  भारतीय  संस्कृति  का  प्रश्न  है,
 पझारतोय  संस्कृति  केवल  हिन्दू  संस्कृति  नहीं
 है,  भारतोय  संस्कृति  के  अन्तर्गत  जौर  भी  दूसरी

 NOVEMBER  24,  965  Hindu  University
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 संस्कृतियां  जाती  हैं  कौर  हमारे  देश  की  जो
 विशाल  परम्परा  हैं  उसको  ध्यान  में  रखते
 हुए  प्रखर  हम  काशी  विश्वविद्यालय  को
 विकसित  करने  का  प्रयत्न  नहीं  करेंगे  तो
 निश्चय  ही  1जीत  मदन  मोहन  मालवोय  जो
 ने  जिस  उच्च  आदर्श  को  ध्यान  में  रख  कर
 काशी  विश्वविद्यालय  की  स्थापना  की  थी
 हम  उनके  उस  आदर्श  का  पालन  नहीं  कर
 सकेंगे  ।  जिस  ज़माने  में  मालवीय  जो  ने  काशी
 विश्वविद्यालय  की  स्थापना  की  थी  उस  जमाने
 में  हमारे  देश  में  और  भी  दूसरे  विश्वविद्यालय
 थे,  बड़े  विश्वविद्यालय  ये  ।  फिर  भी  मालवीय
 जी  ने  काशी  विश्वविद्यालय  की  क्‍यों  स्थापना
 की,  इस  बात  को  हमें  ध्यान  में  रखना  चाहिये  t
 भारतीय  मस् कृति  के  कुछ  ऐसे  तत्व  हैं  जिन  की
 बराबर  प्रंग्रेड़्ी  शिक्षा  पद्धति  में  उपेक्षा  होती
 रही  थी  ।  उन  प्रभावों  की  पूति  के  लिए,
 शिक्षा  के  सन्तुलित  बिकास  के  लिए  मालवीय
 जो  ने  काशी  विश्वविद्यालय  की  स्थापना  की
 थी  t  यह  बड़े  खेद  की  बात  है  कि  पिछले  कुछ
 वर्षों  से  काशी  विश्वविद्यालय  में  ऐसा  वाला-
 रण  बन  गया  जिसको  वजह  से  इस  झादशें
 की  प्लोर  ध्यान  नहीं  दिया  जाता  रहा  शौर
 एक  ऐसो  स्थिति  वहां  उत्पन्न  हो  गई  कि
 उस  विश्वविद्यालय  के  करीब  एक  वर्जन  बड़े
 बहे  विद्वानों  को  फाशो  विश्वविद्यालय  छोड़
 कर  प्रन्यत  जाना  पड़ा  ।  इसलिए  शिक्षा
 शिक्षा  मन्त्री  से  मैं  उम्मीद  रखता  हूं  कि  बह
 न  केवल  कागज़ों  परिवर्तन  उस  विश्वविद्यालय
 में  लायेंगे  बल्कि  उस  विश्वविद्यालय  की  आत्मा
 को  भी  हसा  रूप  देंगे,  उसके  भीतर  भी  सो
 व्यवस्था  करेंगे,  ऐसा  वात्तावरण  वहां  बरसायेंगे
 जिसमें  सचमुच  वह  पंडित  मदन  मोहन  साल-
 वोट  जी  का  सच्चा  स्मारक  हो  सके  ।  वस्तुतः
 हमें  इस  बात  को  ध्यान  में  रखना  चाहिये  हम
 हम  उस  विश्वविद्यालय  को  पंडित  मदन  मोहन
 मालवीय  जी  के  नाम  से  सम्बद्ध  करके,  उसको
 बह  नाम  बेकर  उनका  सच्चा  स्मारक  नहीं
 बसा  सकते  हैं  ।  सच्चा  स्मारक  तो  यह  तब
 होगा  जबकि  जो  आदर्श  उन्होंने  सामने  रखा
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 था  उस  प्रादर्श  को  पूर्ति  में  वह  विश्वविद्यालय
 सहायक  हो  ।

 इन  शब्दों  के  साथ  मैं  इसका  समर्थन
 करता  हुं  भौर  उम्मोद  रखता  हूं  कि  मेरे  दो
 सुझावों  पर  माननीय  शिक्षा  मंत्री  पूरा
 ध्यान  देंगे  ।

 श्व  विश्वनाथ  पाण्डेय  (सलेमपुर)  :
 उपाध्यक्ष  महोदय,  सदन  के  सामने  जो  मंत्री
 महोदय  ने  विधेयक  प्रस्तुत  किया  है  बहू  बहुत
 ही  महत्वपूर्ण  है  t  मंत्री  महोदय  एक  विशेष
 व्यक्ति  हैं,  शिक्षा  विशारद  हैं,  न्यायाधीश
 रह  चुके  हैं  प्रौढ़  जिस  तरीका  से उन्होंने  भ।रत
 के  दृष्टिकोण  को  सुरक्षा  परिषद  में  प्रस्तुत
 किया  है  उससे  हमारे  ह  नहीं,  इस  सदन  के  ही
 नहीं  बल्कि  भारत  के  जनसनुदाय  की  प्रशंसा  के
 पात्र  वह  बने  हैं  /  लेकिन  दुख  के  साथ  मुझे
 कहना  पड़ता  है  कि  जिन  परिस्थितियों  में
 उन्होंने  यह  विधेयक  प्रस्तुत  किया  है,  उसको
 वह  देखें  a  ate  हम  देश  के  प्रकार  भ्रमात्मक
 एकता  लाने  की  कोशिश  कर  5  है,  देश  के
 अन्दर  एकता  की  लहर  उठी  हुई  है  आर  उस
 वातावरण  में  इस  तरह  का  विवादग्रस्त
 प्रस्ताव  लाना,  विधेयक  लाना  मुनासिब  नहीं
 था  |  इस  विधेयक  में  उन्होंने  बनारस  हिन्दू
 यूनिवर्सिटी  के  स्थान  पर  पंडित  मदनमोहन
 मालवीय  जी  का  नाम  ग्रंथित  करने  के  लिए
 कहा  है।  मैं  इसका  घोर  विरोध  करता  हूं  ।
 मैं  चाहता  हूँ  कि  बनारस  हिन्दू  वनिवर्तिरट।  के
 शदों  के  स्थान  पर  महामना  मदन  मोहन
 मालवीयजी  लंबित  न  किया  जाए।  इनायत  हिऩ्दू
 यूनिवर्सिटी  के  नाम  को  हटा  कर  प्रगर  महामना
 मालवीय  जी  का  नाम  इसके  साथ  चकित
 किया  जाता  है  तो  मैं  समझता  हूं  कि  उसकी
 आत्मा  को  चोट  पहुंचेगी  ny  हिन्दू  शब्द  कोई
 साम्प्रदायिक  शब्द  नहीं  है,  बल्कि  भारतीय
 संस्कृति  का  यह  द्योतक  है  |  हिन्दू  शब्द  रहने
 से  कोई  सांप्रदायिकता  नहीं  टपकती  है  t
 हिन्दू  विश्वविद्यालय  में  कभी  भी  साम्प्रदायिक
 आना  नहीं  रही  है  बल्कि  हमेशा  ही  वहां
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 राष्ट्रीय  भावना  व्याप्त  रहे  महासभा
 मालवीय  जी  राष्ट्र  सेडी  थे  पौर  भारतीय
 संस्कृति  के  द्योतक  थे  ।  उनके  प्रकार  कभी
 कोई  किसी  प्रकार  की  साम्प्रदायिक  भवना
 नहीं  थी  अगौर  न  तो  साम्प्रदायिक  भावना  को
 ध्यान  में  रखते  हुए  उन्होंने  इस  नाम  का  समावेश
 किया  था।  जहां  तक  उस  प्रान्दोलन  का  सम्बन्ध
 है  जो  बनारस  हिन्दू  विश्वविद्यालय  के  नाम
 को  लेकर  हो  रहा  है,  उस  प्रान्दोलन  से  कोई
 सहमत  नहीं  होगा  बयक  इसके  लिये  एक
 बै आनिक  तरीका  है  शरीर  बैच निक  तरीके  के
 द्वारा  ही  बनारस  हिन्दू  यूनिवर्सिटी  का  नाम
 रक्खा  जा  सकता  है,  प्रान्दोलन  से  उठे  नहीं
 रक्खा  जा  सकता  |  जहां  ठक  प्रानदोलनका  क्यों
 का  सम्बन्ध  है,  उन  के  प्रति  तो  किसी  को  भी
 कोई  सहानुभूति  नहीं  है।  लेकिन  मैं  ऊझानना
 चाहता  हूँ  वि;  जब  देश  में  बहुत  से  ऐसे  नाम  हैं,
 क्रिश्चियन  कालेज  हैं,  हिंदू  कालज  हैं,
 ब्रह्मण  कालेज  हूँ,  कायर  कालेज  है

 एक  माननीय  सदस्य :  उनके  नाम  भी
 बदले  जायें  1

 की  विश्वनाथ  पाण्डेय  :  उन  के  बारे  में
 हस  सभा  का  क्‍या  विचार  है।  मैं  समझता
 कि  इसमें  घर्म  निरपेक्षता  की  भावना  है  यदि
 उनके  नाम  को  बदलने  का  जिक्र  भी  प्राता,
 लेकिन  वह  नहीं  झा  ।  बनारस  हिदू
 यूनिवर्सिटी  के  इन्दर  हिन्दू  भी  पढ़ते  है,
 मुसलमान  भी  पढ़ते  हैं,  जैन  भी  पढ़ते  हैं,  ईसाई
 कौर  सिख  भी  पढ़ते  हैं  ग्रोवर  भ्र ध्या पक  भी  हैं।
 जब  यूनिवर्सिटी  के  प्रकार  इससे  कोई  साइबर-
 दायिक  भावना  नहीं  है  तो  मैं  समझता  हूं  कि
 बनारस  हिन्दू  यूनिवर्सिटी  ही  नाम  रखा  जाये,
 मदन  मोहन  मालवीय  यूनिवर्सिटी  मान  ने
 रक्खा  जाये  |

 जैता  मंत्री  महोदय  ने  वद लाया  कि  मालवीय
 जी  के  प्रति  उनका  ग्रां दर  है,  यह  ठीक  है,
 लेकिन  मैं  समझता  हूं  कि  मालवीय  जौ  की
 कृति  को  ही  उनको  समर्पित  करना  ठीक  नहीं
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 [श्री  विश्वनाथ  पाण्डेय]
 है  ।  भ्रच्छा  तो  यह  होता  कि  मालवीय  जी
 के  नाम  से  कोई  स्मारक  बनता,  जैसे  कि  गांधी  जी
 के  नाम  से,  जवाहरलाल  नेहरू  जी  के
 जौर  सुभाषचन्द्र  बोस  के  नाम  के  स्मारक  हैं  t
 उन्होंने  जो  काम  किया  उसको  ही  उन  के  नाम
 के  साथ  रखना  मैं  समझता  हूं  कि  मुनासिब
 नहीं  होगा  ot

 श्री  चागला  ने  बतलाया  कि  केन्द्रीय  सरकार
 द्वारा  शासित  यह  यूनिवर्सिटी  है,  केन्द्रीय
 सरकार  अगर  इसके  लिये  धन  देती  है  तो
 इसका  यह  र्थ  नहीं  है  कि  इस  संसद्‌  में  पंडित
 मदन  मोहन  मालवीय  जी  के  प्रदर्शन  श्लोक
 उनके  सिद्धान्त  में  कोई  परिवर्तन  किया  जाये  ।
 इस  तरह  के  परिवर्तन  से  कोई  फायदा  नहीं
 है  -  यदि  केवल  नाम  के  परिवतंन  से  ही  धर्म
 निरपेक्षता  कायम  हो  सकती  है  तो  ऐसा
 अवश्य  होना  चाहिये,  लेकिन  साम्प्रदायिकता
 तो  लोगों  के  दिलों  में  है,  घरों  में  है,  व्यवहार
 में  है  ।  जब  तक  सही  तरीके  से  उसे  नहीं
 हटाया  जायेगा  तब  तक  वह  नहीं  हटेगी  ।
 इसलिये  इस  बात  पर  हमें  गम्भीरता  से  विचार
 करना  चाहिये  |  मैं  नहीं  समझता  कि  बनारस
 हिन्दू  पब्लिसिटी  से  हिन्दू  शब्द  को  हटा
 देने  से  या  प्रलीगढ़  मुसलिम  यूनिवर्सिटी  से
 मुख़तलिफ़  शब्द  के  हटा  देने  से  हमारे  यहां  से
 साम्प्रदायिकता  खत्म  हो  जायेगी  ।  साइबर-
 दायिकता  इस  तरह  से  खत्म  नहीं  हो  सकती  ।
 साम्प्रदायिकता  तब  खत्म  हो  सकती  है  जब
 हम  लोगों  को  शिक्षा  दें,  दीक्षा  दें  '  यदि
 पताम्प्रदायिकता  को  खत्म  करने  के  लिये  यह
 काम  किया  जाता  है  तो  इससे  इस  उद्देश्य  की
 वृत्ति  नहीं  हो  सकती  1

 चुकी  यह  लोकतान्त्रिक  सरकार  है  इस
 लिये  बसे  चाहिये  कि  जो  जन  भावना  है,
 देश  के  इन्दर  जो  भावना  जागृत  हुई  है  नाम
 की  तब्दीली  को  लेकर,  के  उस  का  वह  चादर
 करे  ।  यह  ठीक  है  कि  राज्य  सभा  ने  इस
 बिलैया  को  स्वीकृति  प्रदान  की  है,  लेकिन
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 संयुक्त  समिति  ने  उसकों  स्वीकार  नहीं  किया
 था  t  जो  चीज  संभवत  समिति  को  पसन्द
 नहीं  थी  उसे  तो  हमने  र्ब,कार  कर  लिया
 श्ौरजो  चीज  उसे  पसन्द  थी  उसे  हमने  स्वी  कार
 नहीं  किया  ।  उसके  बाद  इलाकों  यहां  पर
 साया  गया  है  ।

 माननीय  मंत्री  ने  यहां  बतलाया  कि
 प्रत्येक  सदस्य  स्वतन्त्र  है  अपने  विचारों  को
 व्यक्त  करके  लिये  और  वोट  देने  के  लिये,
 यह  बड़ी  ग्रच्छी  बात  है  |  मैं  सदन  से  पा ग्रह
 करना  चाहता  हूं  कि  यहां  पर  जितने  भी  लोग
 पायी  हैं  वे  जनता  से  चुन  कर  याय  हैं  यह
 ठीक  है,  लेकिन  साथ  ही  वास्तव  में  जो  जनता
 जनार्दन  है  उसकी  राय  भी  हमें  लेनी  चाहिये
 dove  समिति  के  सम्मुख  जब  यह  विधेयक
 प्रस्तुत  किया  गया  उससे  पहले  यह  जरूरी
 था  कि  जनता  की  रिवाज  जानी  जाती  Y
 उन  के  सामने  यह  विधेयक  जाता  ।  झगर
 यह  वहां  नहीं  गया  है  तो  मैं  भ्रामरी  से  कहना
 चाहता  हूं  कि  संयुक्त  समिति  ने  जो  बात
 स्वीकार  की  है  उसे  श्राप  स्वीकार  करें  t
 इस  सदन  को  पूरा  प्राधिकार  है,  यह  सोरेन
 बाडी  है,  सुप्रीम  बाडी  है,  यह  जो  भी  उचित
 समझ  कर  सकती  है  ।

 दस  के  साथ  साथ  उपकुलपति  महोदय
 को  जो  प्राधिकार  एसमें  दिया  गया  है  उस  पर
 मी  कुछ  नियंत्रण  रखना  चाहिये  क्योंकि
 झगर  उसको  प्रसाद  भ्र धि कार  दिया  जाता  है
 तो  गलत  काम  करने  की  संभावना  का  समावेश
 भी  हो  जाता  है  ।  जहां  पर  आपने  बाइस
 चांसलर  के  लिये  पांच  वर्ष  की  अवधि  रैली
 है  उस  को  तीन  वर्ष  किया  जाये  ।

 छात्रों  के  लिये  कहा  गया  है  कि  वे  छात्र
 संघ  के  अपनी  दृश्यों  से  मेम्बर  बनें  शौर
 उस  के  लिये  स्वेच्छा  से  हत्या  दें  -  इस  सम्बन्ध
 में  मैं  निवेदन  करना  चाहता  हूं  यह  निर्णय
 न  लेकर  पहले  जिस  तरह  से  होता  था  उसी
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 तरह  से  रहे  ।  यहां  बतलाया  गया  कि  छात्र
 संघों  से  बड़े  बड़े  विद्वान  कौर  नेता  निकलते  हैं
 शौर  मंगलेश  का  उदाहरण  भी  दिया  गया  ।
 मैं  चाहता  हूं  कि  इसके  ऊपर  प्रतिबन्ध  न
 लगाया  जाय  |

 इन  शब्दों  के  साथ  जो  झनस्य  निर्णय
 लिये  गये  हैं  उनका  मैं  समर्थन  करता  हूं  ।

 बनी  बू बरात  सिंह  :  उपाध्यक्ष  महोदय,
 बनारस  हिन्दू  यूनिवर्सिटी  बिल  पर  बोलते
 हुए  सर्व  प्रथम  मैं  यह  निवेदन  कहूंगा  कि  मैं
 इस  बिल  को  सर्वथा  निरर्थक,  प्र सामयिक
 शौर  दोषपूर्ण  मात  कर  चलता  हूं  ।  डा०
 गोविन्द  दास  ने  बड़े  स्पष्ट  शब्दों  में  बतलाया
 कि  महामना  मालवीय  जी  ने  कित  भावनाओें
 से  प्रेरित  हो  कर  अपने  नाम  को  इसमें  नहीं
 जोड़ा  ।  परन्तु  हमारे  दूसरे  शोर  के  मित्र
 श्री  हिरेन  मुकर्जी  की  समझ  में  न  तो  झात्मां
 आई,  न  परमात्मा  प्राया  गौर  न  शब्द  हिन्दू
 शाया  |

 को  काशो  राम  गुप्त :.  द 16  ही  नहीं
 सकता  ।

 क्रि  बज्तरात  सिह  :  समझ  में  न  जाना
 ताज्जुब  की  बात  नहीं  है।  मुझे  ताज्जुब  नहीं
 हुआ  ।  वे  जिस  कम्यूनिज्म  के  मानने
 वाले  है  उस  में  कदाचित  दन  चीजों  का  स्थान
 नहीं  है  ।  परन्तु  उन्होंने  मेरी  एक  बड़ी
 मुश्किल  हल  फर  दी  जो  शायद  मैं  प्रपने  पूरे
 भाषण  से  भो  हल  न  कर  पाता  ।  उन्होंने
 प्रपता  मत  प्रकट  करके  मेरी  मुश्किल  हल
 कर  दी  ।  वह  मुश्किल  यह  थी  कि  मैं  अपने
 भाषण  में  city  गोविन्द  दास  के  शब्दों  को  फिर
 दोहराता  चाहता  था  कि  हिन्दू  कोई  एक
 सेक्स  नहीं  है,  कोर्ट  सम्प्रदाय  नहों  है  i  इस  में
 हर  प्रकार  के  विचारवान  लोगों  का  बौर  हर
 विचार  का  प्रादुर्भाव  है  t  यहां  तक  प्रादुर्भाव
 है  कि  जो  नितान्त  विधर्मी  हैं  उन  को  भी  हम
 हिन्दू  मान  कर  चलते  हैं  t

 शी  शिव  नारायण  (बांसी)  :  प्रादुर्भाव
 की  व्याख्या  कर  दीजिये  ।
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 बनी  बृजराज  सिंह  बाप  डिक्शनरी
 देख  लें  ।  यहां  मिल  सकती  है  ।  ड्राप  पढ़े
 लिखे  प्राप्ति  हैं।  हर  शब्द  के  अर्थ  बतलाने
 के  बजाय  प्रखर  मैं  प्रापको  डिक्शनरी  दे  दूं
 तो  ज्यादा  प्रिया  रहेगा  ।

 श्री  हिरेन  मुकर्जी  प्रात्मा  मे ंविश्वास  ते
 करें,  परमात्मा  में  विश्वास  न  करें,  वाहमों
 को  चोट  पहुंचती  है  ऐसा  न  मानें,  लेकिन
 शायद  वह  मास्को  के  देवदारों  को  मानते  हूं  गे,
 तब  भी  हम  उनको  हिन्दू  मानते  हैं  1  एस
 प्रकार  के  लोग  भी  हिल  हैं  एस  का  प्रत्यक्ष
 प्रमाण  श्री  हरेन  मुकर्जी  हैं।  शायद  एस  बात
 को  मैं  प्रपने  शब्दों  से  न  समझा  पाता  ।

 मैं  एक  निवेदन  करना  चाहता  हूं  कि
 यह  जो  शब्द  हिन्दू  है,  जिसको  हटाने  के  लिये
 श्री  चागला  को  यह  विधेयक  लाना  पड़ा,
 उस  के  सम्बन्ध  में  मेरी  यह  मान्यता।  है  कि
 यदि  सेकुलरिज्म  का  कोई  परियायवाची  42
 रूप  से  हैं  तो  वह  केवल  हिन्दू  शब्द  है।  हिन्दू
 के  माने  सेकुलर  शौर  सेकुलर  के  माने  हिंदू  Lt
 इसके  प्रलावा  दूसरा  शब्द  इसके  लिये  भ्र भी
 तक  मेरी  निगाह  में  नहीं  प्राया  जिसको  मैं
 बतला  सकूं  ।  कौर  इस  चीज  के  मेरे  दोस्त
 बड़े  भारी  उदाहरण  हैं  ।  यह  उदाहरण  मेरा
 बतलाया  छुपा  नहीं  है,  स्वयं  श्री  चागला  को
 बतलाया  हुआ  हैं  1  जब  भुट्टों  साहब  ने
 सुरक्षा  परिषद  में  हमें  कुत्ता  कह  दिया  तो
 कुत्ता  सुन  कर  हम  चले  जाये  ।  हमारी
 गम्भीरता  प्रौर  हमारी  गुरुता  इस  तरह  की
 रहो  है  कि  हम  बां  उत्तर  नहीं  देते  t
 परन्तु  श्री  चागला  को  यह  बर्दाश्त  नहीं  हुमा,
 इस  लिये  कि  वह  हिन्दू  शब्द  को  काफी  समझते
 हैं,  मानते  भी  हैं  शौर  जीतते  भी  हैं  1  उन्होंने
 जिन  शब्दों  में  भुट्टों  साहब  के  जून  में  हिन्दू
 जून  की  मौजूदगी  को  बतलाया  उस  से
 पह  स्पष्ट  हो  जाता  है  कि  हम  से  प्रतीक  तो
 वे  ही  हिन्दू  शब्द  की  गुप्ता  को  जीतते  हैं  1

 परन्तु  यहां  जो  गलतियां  होती  हैं  उन  में
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 [श्री  बृजराज  सिह]
 महामना  मालवीय  जी  की  बात  मानने  के
 लिये  वे  तैयार  नहीं  हैं।  उन  की  बात  न  मान
 कर  उन  की  भावना  के  प्रति  ड्राप  अन्याय
 करेंगे,  उत  की  इज्जत  नहीं  बनायेंगे  ।  नेहरू
 जी  ने,  उन  के  प्रभावी  नेता  महात्मा  जी  की
 फोटो  रुपये  पर  छे,  इसका  घोर  विरोध
 किया  ।  परन्तु  उनके  मरते  ही  छापने  ऐसा
 किया  कि  मियां  की  जूती  मियां  के  सिर  पर
 मार  दी  और  कहा  कि  तुम्हारी  फोटो
 छवि  पहले  |  शाप  हमेशा  से  ऐसा
 करते  चले  ये  हैं।  पर  कुछ  सोच  विचार
 करो  प्रौढ़  जो  सह  बात  ये  उस  देखने  का
 प्रयास  करो  |  इस  में  चिढ़ने  की  क्‍या  बात  है  ।
 उस  का  चादर  करो  |  मैं  कहूंगा  कि  जो  हिन्दू
 शब्द  हैं,  वह  कोई  सम्प्रदाय  नहीं  हैं  ।  उसका
 सीघा  सा  उदाहरण  है  कि  राज  शिव  को
 मानने  वाले,  विष्णु  को  मानने  बाले,  जैन
 समुदाय  के  लोग,  सिख  लोग  और  जो  जो
 ी  हैं  ते  सब  हिन्दुओं  में  हैं  भ्र ौर  हिन्दू  धर्म
 उतका  पत  प्रश्न  देने  को  हर  समय  तैयार
 है  1  इसलिए  इलकों  किसी  सम्प्रदाय  के  साथ
 जोड़ता  था  इस  शब्द  को  साम्प्रदायिक  कहना,
 यह  बड़  भ्रस्थाय  कं  बात  है  ।  इसको  तो  मैं
 मानने  का  तैर  नहीं  हूं  ।

 एक  हमारे  हरिन  मुकर्जी  जी  ने  ौर
 बड़ा  ETT  तक॑  रखा  ।  वहू  क्‍या  था
 कि  a  विजिटिंग  शतं  2  रब  मेड  बहे  की
 बिग  नेग  (ज  टू  बी  सेंड  ?  सेन्यूलरि  मे
 लाते  की  ।  सेक  [लरिड़ा-  धर्म  निरोक्षता
 प्रेस  विज  हीन,  gt  दा  बातों  के  लिए,
 उनके  कोई  बंब  में  रेज।  जिचर्ती  नहीं,
 न्होंने  कहा  कि  तू  बीजिंग  इक  दु  बी
 मेड  t  तो  उनकी  बात  तो  मैं  मानने  को
 तैयार  नहीं  हूं  ।  परन्तु  यदि  सरकार  यह  म्ह
 ौर  चागला  साहब  यह  कहे  कि  बनारस
 हिन्दू  पब्लिसिटी  का  हिन्दू  इसलिए  काटा
 जा  रहा  है  कि  भोग  मुस्लिम  यूनिव्धिटी
 का  मुस्लिम  काना  है,  हब  तो  मुझे  बड़ी
 धारी,  परेशानी।  होगे|  ौर  परेशानी  इसलिए

 NOVEMBER  24,  965  Hindu  University  3670
 (Amdt.)  Bill

 होगी--इसलिए  नहीं  होगी  कि  बड़ा  भ.री
 अनर्थ  होने  जा  रहा  है,  वहां  का  मुस्लिम  शब्द
 कट  जायगा,  मुझे  कोई  परेशानी  नहीं  है,
 बिलकुल  भी  परेशानी  होने  वाली  नही  है,
 मुझे  प्रसन्नता  होगी  बयान.  मैं  मानता  हूं  कि
 बहू  एक  सम्प्रदाय  है  तर  साम्प्रदायिक  नाम
 रखता  कोई  उचित  बात  नहीं  है  सेक्युलर
 गवर्नमेंट  के  लिए,  परन्तु  -परेबषार्व।  बया  हुंग।  ?
 परेशानी  यह  आवोगी  कि  जब  हिन्दू  दंड  बिल
 यहां  बन  रहा  था,  जरा  याद  बॉडी,  मैं
 तो  था  नहीं,  परन्तु  बड़े  प्राश्वासन  द्धि  गये
 थे  कि  ऐसा  ही  कोड  बिल  भर  भरी  मजहबों
 के  बारे  में  जायेगा  ।  परंतु  कराया  तो  नहीं  t
 बिलकुल  पाया  नहीं  ।  मैं  तो  उसका  ची
 समर्थन  करता  हूं  नहीं  पाया  इससे  स्पष्ट  तो
 हों  गया  t  एक  मुसबत  तो  हमारे  कम्युनिस्ट
 मित्र  ने  हल  कर  रद;  ब्र  दूसरा।  मुर्ब/बत  हमारे
 कांग्रेस  बन्धनों  ने  हल  कर  दी,  हमें  स्पष्ट
 पता  लग  गया  कि  दलों  में  कितना  बड़ा  भेद
 है,  कितना  बड़ा  झन्तेर  है  |  ६ि:६ु  मेजाच्टी
 में  हैं,  80  प्रतिशत  हैं  ।  डेमोक्रेट  उन  80
 प्रतिशत  के  साथ  चलती  नहीं  ।  वह  कही
 जात  to.  साम्प्रदाख्दिद्धा  t  प्र  वार्ड,  जो
 रह  गये  प्राप़्त,  उनके  साथ  चलती  है  a
 करीब  40  करोड़  के  मेगाबिट,  जो  हैं  बह
 साम्प्रदायिक  है  झर  एक  पाच  करोड़  की
 जो  माइनॉरिटी,  है  वह  जया  है,  सेल्यूकस  ?
 पसाम्प्रदाप्क  है  ?  हिन्दू  कोड  चली  नहीं
 पाया,  कोई  बेचैन,  रही  हुई  t  मैं  आप  को
 कहता  हुं  कि  यह  दूसरा  प्रमाण  हैं,  दूसरा
 प्रमाण  है  इस  बात  का  (क  झगर  यह  40  बरसे
 लोग  झपने  मन  रक  कोई।  सी  प्रतिक्रिया  भी
 डाल  देते  इस  देश  में  तो  राज  पांच  करोड़
 का  क्या  बनता,  ईश्वर  ही  बेहतर  जानता  है
 परन्तु  मैं  कहता  हूं  कि  भसा?प्रदाय्कि  है  हिंद  हु
 शब्द  ।  उन्हेंे  राज  तक  कोई  इस  प्रकार  की
 प्रतिक्रिण  डाल  नहीं  भग  में  चुप  रख  कर
 बैठे,  बर्दाश्त  किया  1  सर  पूछिए  तो  राज
 दुसरे  के  विचारों  बा  टोरेस  नहीं  ।  हमारी,
 झव्ेजी  की  क्रम्दायली  के  कारण  बड़ी  थर्ड।  झूठी
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 अनर्गल  बातें  हमारे  सामने  पड़  जाती  हैं
 शौर  हम  उन  पर  विश्वास  करके  बै5  रहते
 हैं  ।  केवल  टालरेंस  नहीं  है  -  यदि  सम्मान
 करना  भी  किसी  ने  सीखा  तो  यह  हिन्दू  ने
 सीखा  शौर  राज  भाप  यदि  इसलिए  हिन्दू
 शब्द  को  हटाना  चाहते  हैं  कि  भाप  का  कहना
 है  कि  उसमें  मुसलमान  शामिल  नहीं  हैं  तो
 मु  चोरों  के  मस्तिष्क  पर  तो  ताज्जुब  नहीं
 होगा,  चोरों  की  तो  विचारधारा  पर  ताज्जुब
 नहीं  होगा,  परन्तु  चागला  जी  के  सोचने  के
 ढंग  पर,  ऐसे  महान  विद्वान  के  सोचने  के  ढंग
 पर  थोड़ा  सा  ताज्जुब  अवश्य  होगा  और
 इसलिए  होगा  कि  मैंने  तो  सुना  है  ्र  सुनने
 के  बाद  बड़े  लोगों  से  पूछ,  है,  मुझे  तो  यही
 पता  चला  कि  हज  करने  वाले  लोग  जो  मक्का
 मर्दाना  जाते  हैं  तो  उनको  भी  वहां  के  लोग
 जैसे  चली  मुलाकात  बताते  हैं,  जैत  सी
 मुसलमान  बताते  हैं,  ऐस  हू  हिन्दुस्तान  के
 भागों  को  हिन्दी  मुसलमान  बताते  हैं  |  वहां
 जा  कर  आप  को  हिन्दी  कहने  में  चिढ  महीं
 लगती  मौर  यहां  चिढ़  लगते  है,  मुझे  बड़ा
 ताज्जुब  होता  है  ।  परे,  हिन्दू  शब्द  में,  इतने
 विशाल  शब्द  में  श्राप  का  भी  भ्र विकार  है,
 इस  ग्रधिकार  को  खोजने  का  प्रयास  किये,
 इस  प्राधिकार  को  पाने  के  लिए  लाये  ।
 इस  अ्रविकार  को  खोने  के  लिए  नये  नये
 तरीके  निकालते  जाते  हैं

 Mr.  Deputy-Speaker:  Please  address
 the  Chair.

 Shri  Brij  Eaj  Singh:  I  may  face
 anybody,  but  I  am  add-essing  you,
 Sir.  When  I  say,  karaten  hain,  I  plead
 that  they  do  it.

 Mr.  Deputy-Speaker:  You  must
 look  at  me.

 Shri  Brij  Eaj  Singh:  It  is  not  neces-
 gary.  Why  should  I  look  at  you
 always?  I  will  be  looking  at  the
 House  but  I  will  be  addressing  you.

 ft  चमारनी  लाल  चौधरी  (महत्ता)  :
 डिप्टी  स्पीकर  साहब,  मेरा  एक  प्वाइंट  धान
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 writ  i  t  मैं  प्रानरेबिल  मेम्बर  से  जानता
 चाहता  हूं  (ध्याम)  मैं  मानर्न/य  मेम्बर  से
 पूछता  चाहता  हूं  (एए ब्र घान )
 बै/दक  काल  में  हिदू  शब्द  था  कि  नहीं
 मैं  मुखालफत  नहीं  कर  रहा  हूं,  मैं  जानना
 चाहता  हूं  कि  वैदिक  काल  में  हिदू  शब्द
 पाया  नहीं?

 Mr.  Deputy-Speaker:  You  may
 have  your  own  vew.  There  is  no
 point  of  order,  Please  sit  down.

 श्री  बृजराज  सिंह  :  उपाध्यक्ष  महोदय,
 मैं  तो  हिन्दू  हूं  भ।र  पया  हिंदू  हूं  ।  मैं  तो
 इन  को  भी  प्रणाम  करता  हूं  t  तुलसीदास  जी
 ने  कहा  है--बनीं  संत  झज्जर  अरुणा  1
 तो  में  तो  श्राप  को  भी  प्रणाम  करता  हूँ,
 बैठ  हाइवे,  सुन  लें.झिये  ।  सेक्यूलेरिज्म  का
 अगर  अर्थ  भाप  ते  नहीं  जाना  है  तो  भ्रम  जान
 लीजिये  ।  जान  गये  हैं  तो  बढ़ी  अच्छी  बात
 है  ।  मैं  एक  शौर  बात  निवेदन  बढूंगा  |
 छडी  छोटी  बातें  हैं  परन्तु  इन्हे  देखना  पड़ेगा,
 इन्हें  सोचना  पड़ेगा  |

 शक्ति  कमला  चौधरी  (हापुड़)
 उपाध्यक्ष  महोदय  यह  संसदीय  प्रथा  के
 झूल  नहीं  है  तुलसीदास  ज॑  की  जो  चौपाई
 माननीय  सदस्य  ने  सुनाई  कि  बन्दी  संत  झसप्जन
 चरण  1  (व्यायाम)  किसी  को  वसंत  कहता
 यह  संसदीय  प्रथा  के  प्रतिकूल  नहीं  है  :

 ([स्पबधान)

 गयी  बजाज  सिंह  :  प्रखर  प्रणाम  करना
 बुरा  है  तो  आप  को  नहीं  करूंगा  परतु  मेरा
 मन  करता  है  कि  भाप  को  भी  कहूं  |

 चली  वाल्मीकि  (खा)  :  प्रणाम  करने
 में  भी  ar  प्रकार  होता  है  1  (ध्यान  )

 dt  बृजराज  सिंह  :  उपाध्यक्ष  महोदय
 मुझे  प्रणाम  करना  नहीं  जातीं  1  भारतीय
 सदस्य  मुझे  प्रभाम  करके  प्रणाम  करता  सिखा
 दें  तो  मैं  बड़ा  बसन्त  हूंगा ।
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 [at  बृजराज  सिंह]
 मैं  निवेदन  कहेगा,  छोटी  छोटी  बातें  हैं,

 उनको  घरों  देखता  पड़ेंगी  1  प्राइम  मिनिस्टर
 साहब  हमारे  लाल  बहादुर  शास्त्री  जी  ने  एक
 जगह  नहीं,  रामलीला  ग्राउंड  में  और  गुलाटी
 में  दो  जगह  कहा  प्रोर  बड़ी  बहादुरी  के  शब्दों
 में  आज  तो  भरे  पड़े  हैं  उनके  भाषण  में
 बहादुरी  के  शब्द  जिन  से  जेर णा  पाकर  आज
 सारा  देश  खड़ा  दूसरा  है।  उन्होंने  कहा  था
 कि  मैं  हिन्दू  हूं  -  दो  बार  कहा  था,  बड़े  गर्व
 लेकिन  चा  कि  मैं  हिन्दू  इं,  हिन्दू  हूं  a पाकिस्तान
 जे  इसका  मजाक  भो  बनाया,  रोज  डिकोली
 करता  है,  कहता  है  कि  करे  लाल  जुतक्कड़
 तुम  हिन्दू  कह  कर  हिन्दू  जनता  को  घोघा  मत
 वो  |  तुम  जत पं त्रों  हो,  यह  भो  कहता  है  वह  |
 लो  क्या  कहता  पड़ेगा  ?  लाल  बहादुर  शास्त्री
 को  अपने  को  हिन्दू  कहते  के  साथ  साथ  उन  को
 साम्प्रदायिक  कहने  को  अनाप  तैयार  होंगे
 क्या  ?  क्योंकि  उन्होंने  कड़ों  कि  मैं  हिन्दू  हूं
 शौर  यह  नहीं  जैसे  कि  मैं  बृजराज  सिंह  खड़ा
 दो  कर  कहता  हूं  कि  मैं  हिन्दू  हूं,  एक  छोटा
 आदमी  है  बज  राज,  मले  हो  उसकी  बात  नगण्य
 हो  जाप,  परन्तु  प्रवान  मंत्रों  की  बात  जो
 डूबते  मोटे  शब्दों  में  ग्रोवर  इसके  की  चोट  पर
 विख्  के  सामने  कटते  हैं  कि  मैं  हिन्दू  हूं
 क्या  आप  सत्र  जोग  मिल  कर  उन्हें  सम्प्रदाय  पिक
 कहने  को  तैयार  हैं  ?  नहीं  हैं  तो  किए  इस
 पर  दीवार  कर  खोजिये  1  मैं  श्राप  से  पूछता
 हूं  कि  प्यार  श्राप  ने  मालवीय  जी  का  नाम
 जोड़  ो  दिया  सारी  बातों  को  छोड़  भी  दिया,
 बाप  ने  कहा  कि  मान्यता प्र ों  को  नहीं
 मानती,  क्योंकि  हिन्दू  सान्परतायें  हैं  इसलिए
 नहीं  मानते,  ग्राम  नहीं  मानते,  परमात्मा
 नहीं  मानते,  मदन  मोहन  साबित  की  आत्मा
 को  तो  कया,  उनकी  लाश  को  भी  ठोकर
 भार  कर  हम  जो  कुछ  करना  चाहते  हैं  वह
 करेंगे  पाप  भते  ही  करते  रहिये  परन्तु  मैं
 धूप  से  पूठता  हूं  कि कल  मदन  मोहन  मालवीय
 वहां  कह  कर  शौर  सर  सैयद  प्रसाद  ह |
 हां  कह  कर  क्‍या  बाप  हिन्दू  घौर  मुसलमान
 कैरेक्टर  को  धन्य  कर  वंदे  +  क्‍या  इसको
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 कहकर  कि  मदन  मोहन  मानवीय  कोई  दूसरे
 थे  या  राधाकृष्णन  झोर  ज़/किर  हुसेन  कहने
 के बाद . . ,  (ब्यबप्राल)  मुझे  मालूम
 है,  मैं  कांग्रेस  में  बेदा  दुम  हं  जौर  पिछले  चुनाव
 तक  कांग्रेस  में  ही  था  ।  मैं  जानता  हूं  कि
 ड्राप  लोगों  के  करते  कैसे  डायरेव्शन्ञ  जाते  हैं
 कि  इतने  हिन्दू  हैं  इसलिए  इतने  मुसलमान  भी
 जाने  चाहिएं  ।  आप  ने  भो  राध  कृष्णन  के
 बाद  जाकिर  दृवित  को  इसीलिए  नहीं  चुका  कि
 वह  उसके  बाद  बाते  थे  बल्कि  इसलिए  चुना
 कि  वह  मूर्तिमान  थे  हती  को  ड्राप  सिक् यू-
 प्रिज्म  कहते  हैं  |  मुश्ते  खुशो  होती  यदि
 राधाकृष्णन  का  नाम  श्राप  राधा  पभ्रहमद  खां
 रख  देते,  नूरे  अप  बता  होती  यदि  बाप  जाकिर
 हुसेन

 Mr,  Deputy-Speaker:  Order,  order.
 The  hon.  Member  should  not  makes
 light  of  those  names.

 Shri  Brij  Raj  Singh:  They  can
 change  the  name  of  such  an  institu-
 tion,  and  they  cannot  change  the
 name  of  a  human  being?  (Interrup-
 tions),

 Sh-i  Shinkre  (Marmagoa):  Sir,
 these  remarks  should  be  expunged.

 Mr,  Deputy-Speaker:  You  would
 not  talk  so  lightly  of  such  persons.

 Sh-i  Brij  Raj  Singh:  I  am  talking
 of  names;  I  do  not  know  to  whom  it
 pertains.

 Mr.  Deputy-Speaker:  You  should
 use  more  dignified  language.  You
 should  conclude  now.

 श्री  बृजराज  सिंह  :  मैं  थोड़ा  सा  और
 निवेदन  करके  झपने  भाषण  को  समाप्त  किये
 देता  हूं  ।

 मैं  आप  से  पूछता  हूँ  कि  बनारस  हिन्दू
 विश्वविद्यालय  शौर  प्रयोग  मुस्लिम  यानी-
 बर सिटी  दो  ग्रुप  के  सामने  खलो  पड़ी  हैं  I
 श्राप  के  जरिए  मैं  मिनिस्टर  महोदय  को  कहता
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 हूं  कि  वह  इसके  मिनिस्टर  हैं,  उन  से  पहले
 भी  दूसरे  मिनिस्टर  रहे।  राज  कांग्रेस  सरकार
 8  साल  से  राज्य  करती  ह. 16  रही  है  ।  उसने

 आज  तक  इस  बात  को  नहीं  सोचा,  उसने
 राज  तक  इस  को  महसूस  नहीं  किया  कि
 हिन्दू  शब्द  बुरा  है,  मुस्लिम  शब्द  बुरा  है  ।
 सभों  उजले  दिनों  जब  प्रलीगढ़  मुस्लिम
 यूतोवरसिटों  में  मारपीट  शुरू  हो  गयी,  दंगे-
 'फिसाद  शुरू  हो  गये  तब  बाप  को  लगा  कि
 यहां  जो मारों  है,  झोर  जब  बीमारी  वहां  थी
 तब  प्रात  इजेक्शन  लगाने  कहां  गये  /  बनारस  |
 इसके  जिए  हमारे  गांवों  में  एक  कहावत
 कड़ी  जाता  है  कि  दयो  (गा डेस)  महा  नाराज
 हो  गायों  हैं  तो  कहने  लगीं  कि  देव  वे  झपने
 देते  को  हटा  ले  बरता  जोने  को  तोड़  डालूंगी  |
 यातो  झप  उस  1  को  समझाने  के  लिए,
 मे  मनाने  के  लिए  दूसरा  विधेयक  लाये  कि
 सोये  को  तोड़ने  पहुंच  गये  t

 मैं  किए  निवेदन  करेगा  कि  जिस  रक्त
 को  श्री  वात जा  ने  qt  के  शरोर  में  बहता  हुमा
 बताया  बहू  रक्त  उनकी  व्यक्तियों  में  भा  वर
 रहा  है,  eTat  उनकों  धवान  रह  इसका  बहू
 न मून ।

 Shri  Ansar  Harvani  (Bisauli):  Mr.
 Deputy-Speaker,  Sir,  the  real  test  of
 nationalism  comes  when  the  members
 of  a  community  have  to  face  the  hos-
 tile  members  of  their  own  commun.ty.
 I  find  right  here  my  hon.  friend  Mr.
 Mohammedali  Currimbhe,  Chagla
 who  in  spite  of  the  opposition  of  the
 communal  Muslims  all  over  India
 stoud  like  a  rock  in  the  matter  of  the
 Aligarh  Muslim  University.  4  stil
 remember  those  dark  days  of  the
 Muslim  League  agitation  when  the
 majority  of  the  Indian  Muslims  were
 behind  Mohammed  Ali  Jinnah;  but
 then  there  was  Maulana  Abul  Kalam
 Azad  who  faced  the  hostile  Muslims
 and  stood  by  the  principles  of
 nationalism  still  remember  those
 days  when  for  ten  solid  years  I  couia
 not  go  to  a  Muslim  marriage  or  #
 Muslim  funeral  because  I  was  con-
 side-ed  to  be  a  Hindu  stooge.  But  I
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 stood  by  my  principles  and  faced  my
 comrades.  I  hope  and  trust  that  at this  hour  of  trial  our  Hindu  friends will  face  the  Hindu  communalism  in the  same  way  as  Maulana  Azad  and Mr.  Chagla  have  faced  the  Muslim communalism,
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 I  find  different  tendencies.  I  have not  much  of  an  opinion  about  the
 change  of  the  name,  but  we  should
 not  to  the  al  pres- sures  and  the  communal  energies,  I find  a  friend  of  mine  here,  Shri
 Raghunath  Singh,  a  former  Secretary of  the  Congress  Party  had,  while
 speaking  on  the  Aligarh  Muslim  Uni-
 versity  Bill,  said  as  follows:

 “चागला  साहब  को  मालूम  है  कि
 बनारस  हिन्दू  यूगोवरसिटी  बिल  की
 सिलेक्ट  कमेटी  पर  हम  ने  ग्रंपीनियन  दी
 कि  'हिन्दू'  शब्द  को  हटा  दिया  जाये
 हालांकि  वहां  हम  हार  गये  ।  लेकिन  मैं
 समझना  हूं  कि  इस  शब्द  को  हटा  देता
 चाहिए  ।  गत  समय  आ  गया  है  कि
 हम  नई  दिशा  को  तरफ  जाएं  ।  हमारे
 यहां  डिस् दू  कट बर,  तस्लीम  कल्चर,
 वैदिक  कल्चर  प्रार  विधिक  कल्चर  हैं  +
 लेकिन  हमारा  कोई  दंडित  कल्चर  है,
 कई  भारतीय  कल्चर  भा  तो  है  rua

 But  what  do  we  find?  When  he finds  the  communal  agitations  in  his own  constituency,  when  he  finds hordes  of  men  belonging  to  the  H:ndu
 Mahasabhua  and  the  Jan  Sangh  march-
 ing  the  streets  of  Banaras  and  closing the  doors  of  the  University,  he  issues a  statement  that  the  name  Banaras Hindu  University  should  be  main-
 tained.  (Interruptions).  Yes,  I  know
 my  friend  Mr.  Bade  is  today  a  great
 votary  that  the  name  should  continue, of  the  Banaras  Hindu  University.  But
 I  st  ll  remember  his  speech  when  be
 was  speaking  on  the  Aligarh  Muslim
 University  Bill,  and  he  sald  that  the
 name  Aligarh  Muslim  University
 should  be  changed  to  Aligarh  Nationai
 University,  He  was  prepared  to
 change  the  name  ‘Muslim’,  but  he  is
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 not  prepared  to  change  the  name
 ‘Hindu’,  And  that  shows  the  menta-
 lity  from  which  the  Jan  Sangh
 suffers—and  he  says  that  the  Jan
 Sangh  has  nothing  to  do  with  it.

 Coming  to  the  name,  _  secularism
 does  not  mean  banning  the  name
 ‘Hindu’  or  ‘Muslim’.  Secularism  means
 that  in  this  country  Hindus,
 Muslims,  Parsis,  Sikhs  and  every
 community  will  live  in  peace,
 will  have  equal  right  to  deve-
 lop  and  grow  and  to  come  to  their
 own,  Therefore  I  consider  that  too
 much  insistence  that  the  name  of
 Banaras  Hindu  University  should  be
 changed  is  a  sort  of  premature  and  in-
 fantile  secularism.  It  is  not  that  by
 changing  the  name  of  Banaras  Hindu
 University  we  can  change  the  charac-
 ter  of  the  university:  the  character  of
 the  university  will  continue,  what-
 ever  the  name  may  be.  There  are  in
 this  country  many  kinds  of  institu-
 tions:  Christian  colleges  are  there,
 Sikh  colleges  are  there,  DAV  colleges
 are  there;  a  number  of  denominatio-
 nal  institutions  are  there  which  have
 produceg  very  good  nationalists  and
 very  good  patriots.  It  is  not  that  by
 changing  the  name  we  will  change
 the  character  of  the  university.

 Therefore,  I  think  that  we  should
 see  this  question  in  that  light  and  not
 think  that  by  dropping  the  word
 ‘Hindu’  from  the  name  of  the  Banaras
 Hindu  University  we  will  change  the
 character  of  the  university  and  that
 overnight  the  university  will  become
 a  nationalist  university.  I  hope  and
 trust  that  this  House  will  take  this
 into  consideration.  In  this  country
 there  are  many  religions,  communi-
 ties  and  languages.  All  the  commu-
 nities,  all  the  languages  and  all  the
 religions  should  get  equal  opportunity
 to  develop  and  get  enough  opportunity
 to  grow.

 The  Banaras  Hindu  University  is  a
 great  heritage  o¢  the  Indian  people.
 T  still  remember  that  it  was  an  Irish
 woman,  Mrs.  Annie  Beasant,  who  had
 founded  the  Central  Jfindu  College
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 which  was  the  nucleus  of  the  Bana-
 ras  Hindu  University.  And  I  still  re-
 member  that  it  was  a  great  Hindu
 leader,  Pandit  Madan  Mohan  Malavi-
 ya,  who  developed  it  into  a  great
 University.

 Shri  Yudhvir  Singh:  Please  hear
 him.  He  says:  great  Hindu  leader.

 Shri  Ansar  Harvani:  Of  course,  he
 was  President  of  the  Hindu  Maha-
 sabha  as  well  as  its  founder.

 As  Mr.  Mukerjee  pointed  out  that
 he  had  the  great  opportunity  of  going to  the  University  and  speaking  in  the
 debate,  I  had  also  that  opportunity
 when  I  wag  a  student  of  the  Aligarh
 Muslim  University  and  J  have  a  great
 love  for  that  University.  That  Uni-
 versity  should  develop  and  prosper.

 But  unfortunately,  while  discussing
 this  Bill,  instead  of  discussing  the  real
 provisions,  we  are  just  discussing  its
 name,  The  University  should  be  a
 real  university.  For  instance,  I  should
 like  better  provisions  about  the
 appointments  of  teachers;  I  would  have
 liked  that  nepotism  and  favouritism
 which  are  the  b2ne  of  the  Central  uni-
 versities  of  the  Banaras  Hindu  Univer-
 sity  as  well  as  of  the  Aligarh  Muslim
 University  and  also  Visva  Bharati,
 woulq  have  been  eliminated,  I  wish
 if  this  House  could  have  discussed  the
 various  academic  aspects  of  the  Bill
 and  the  academic  things.  But  things
 have  been  clouded,  ang  clouded  to
 this  extent  that  instead  of  talking  of
 academic  things  we  are  talking  of
 names.

 I  therefore  urge  before  this  House
 that  while  deciding  upon  this  Bill  it
 should  take  intv  its  mind  the  fact  that
 Banaras  Hindu  University  has  a  great
 tradition  and  a  great  history  which
 should  be  maintained  and  that  by  just
 changing  the  name,  the  character  of
 the  University  cannot  be  changed.
 With  these  words  I  shall  conclude.

 Shri  G.  N.  Dixit  (Etawah):  Mr.
 Deputy-Speaker,  Sir,  my  hon.  friend
 Mr.  Mukerjee  pointed  out  that  the
 Members  of  the  Congress  Party  have
 been  enchained  by  the  Government
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 or  by  the  Chief  Whip.  Here  I  was
 reminded  of  a  film  which  I  saw  the
 other  day  wherein  a  jailor  was  entrus-
 ted  with  the  work  of  reforming  the
 habitual  prisoners.  These  prisoners
 were  taken  out  of  jail  and  their  chains
 were  taken  off.  But  in  the  night  they
 found  that  they  could  not  sieep  with-
 Out  the  chains,  and  so  they  put  on,
 by  themselves,  those  chains.  Mr,
 Mukerjeg  finds  himself  in  a  similar
 position,  that  there  was  a  system  in
 thia  Housg  when  the  Congress  Party
 acted  on  a  whip  without  exerting
 their  mind  as  to  what  to  vote  for  and
 what  not  to  vote  for;  and  Mr,  Muker-
 jee  had  also  not  to  exert  his  mind,  he
 had  only  to  oppose  whatever  came
 trom  the  Congress  Benches!

 Now,  an  entirely  new  situation  has
 been  created  and,  I  think,  the  motion
 moved  by  Mr.  Kamath  and  supported
 by  Mr.  K,  D.  Malaviya  was  a  very
 proper  motion  which  if  it  had  been
 accepted  by  the  House  would  have
 given  an  occasion  and  an  opportunity
 to  these  unchaineg  persons  to  discuss
 among  themselves  and  to  decide  which
 way  to  go  because  it  is  a  very  scrious
 matter.  I  do  not  know  what  ig  going
 to  be  the  attitude  of  the  hon.  Minister
 and  whether  he  could  think  of  this
 that  some  more  time  is  allowed.  It
 is  a  very  important  measure.  It  is  not
 0  much  from  the  point  of  view  of  the
 name,  I  do  not  give  that  importance to  the  change  in  the  name,  whether
 you  call  it  Hindu  University  or  you
 do  not  call  it  Hindu  University.  That
 ia  not  so  important.  I  attach  impor-
 tance  to  the  amendment  of  Section  4A
 by  which  you  are  changing  the  struc-
 ture  of  the  Banarag  Hindu  University
 from  what  it  was  to  what  it  would
 be.  There  is  such  a  big  change  in  the
 structure  of  the  Banaras  Hindu  Uni-
 versity.  I  find  it  a  little  different
 from  what  or
 the  hon.  Minister  had  made  with  re-
 gerd  to  the  Aligarh  Muslim  Univer-
 sity,  when  he  wag  making  his  speech,
 and  the  House  had  supported  him  on
 that,  that  the  character  of  the  Univer-
 gity,  whether  it  is  the  Banaras  Unl-
 wersity  or  it  is  the  Aligarh  University
 er  any  other  University,  shail  be
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 mainte,  T  find  from  the  amend- ment  of  Section  4A  that  the  character of  the  University  is  being  changed. I  would  read  out  both  the  previous Section  4A  and  the  present  Section 4A.  The  amendment  is  to  sub-Section (2)  of  Section  4A  and,  therefore,  I would  read  out  only  that  portion.  It reads;

 “to  promote  Oriental  Studies and  in  particular  Vedic,  Hindu, Buddhist  and  Jain  studies  and  to
 give  instructions  in  Hindu  religion and  to  impart  moral  and  physical
 training;”

 What  is  the  position  now?
 ended  position  is  like  this:

 The  am-

 “to  promote  the  study  of  reli-
 gion,  literature,  history,  science
 and  art  of  Vedic,  Hindu,  Buddhist,
 Jain,  Islamic,  Sikh,  Christian,
 Zoroastrian  ang  other  civilisations
 and  cultures;"

 Now,  the  study  of  Zoroastrian  and
 Christian  religions  has  also  come  in
 and  the  ‘culture’  also  has  tome  in
 which  was  not  there  before.  So,  the
 character  of  the  University  is  bsing
 changed.  I  say,  there  were  certain
 principles  or  certain  characters  laid
 when  this  University  was  founded.
 When  Pandit  Madan  Mohan  Malaviva
 and  other  founders  of  this  University
 founded  this  University,  then  there
 was  something  in  their  mind  and  they
 founded  the  University  for  that  cause
 and  you  will  find  that  uptill  now  it
 is  on  that  character  that  the  organi-
 sation  of  the  University  has  subsisted.
 May  I  invite  your  attention  to  p.  55
 of  this  Bill?  What  ere  the  Deport-
 ments  that  are  functioning  under  the
 Faculty  of  Oriental  Learning  and
 Theology?  Under  that  Faculty,  vou
 find  the  Department  of  Sahitya,  De-
 partment  of  Darshan,  Department  of
 Vyakeran,  Department  of  Religious
 Instructions,  Department  of  Jvotish,
 Department  of  Theology  and  Depart-
 ment  of  Dharmashastra  and  Mimansa.
 कु  my  opinion,  this  is  8  point  on  which
 you  would  have  to  think  over  be-
 coum,  in  a  way,  you  will  have  te
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 vadopt  the  same  thing  about  the  Ali-
 garh  Muslim  University  also.  The
 Government  is  taking  the  stand  to

 change  the  character  of  the  Banaras
 Hindu  University  from  what  it  was
 before  to  a  new  phase.  We  want  to
 know  whether  that  is  the  policy  of
 the  Government.  The  Government
 and  hon,  Minister  have  to  apply  their
 mind  a  little  more  carefully  to  this.
 ‘We  want  to  know  whether  that  is  what
 they  mean  or  whether  their  intention
 is  to  keep  the  character  of  the  Bana-
 ras  Hindu  University  or  the  Aligarh
 Muslim  University  as  it  wag  before.
 If  it  is  the  purpose  that  it  should  con-
 tinue  to  be  what  it  was  before,  then,
 I  think,  they  will  have  to  go  into  this
 amendment  of  Section  4A  a  little  more
 earefully  over  again.

 My  submission  so  far  as  the  change
 in  the  name  is  concerned  is  this,  The
 point  has  been  raised,  and  rightly  so,
 that  when  the  Government  policy,  not
 only  the  Government  policy  but  the
 policy  of  the  whole  House  and  the
 entire  nation,  is  not  to  consider  any-
 thing  which  is  a  disputed  point—we
 have  given  up  the  language  question;
 we  have  given  up  or  postponed  so
 many  other  questions  for  the  time
 being—there  is  no  reason  why  this
 should  not  wait.  I  say,  as  soon  as  you
 bring  up  the  Aligarh  Muslim  Univer-
 sity  question  also,  beware  there  is  go-
 ing  to  be  as  big  or  bigger  agitation
 than  what  you  are  facing  today.  Do
 you  want  all  this  agitation?

 If  you  cannot  defer  it  ang  if  you
 want  it  now,  ]  want  to  make  one  sug-
 gestion  here.  Whatever  be  the  policy
 of  the  Government,  the  hon.  Minister
 said  that  what  he  intended  was  to
 commemorate  the  name  of  Pandit
 Modan  Mohan  Malaviya  and,  I  think,
 when  he  said  that,  there  was  some-
 thing  else  also  lurking  in  his  mind  and
 that  was  to  do  away  with  all  these
 communal  epithets,  So,  there  is  an
 idea  lurking  somewhere  in  the  mind
 of  the  Minister,  somewhere  in  the
 mind  of  Rajya  Sabha,  that  unal
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 Universities  and  these  institutions.
 If  that  is  there,  then  there  could  have
 been  one  composite  Act  for  all  the
 Central  Universities  and,  I  think,  there
 cannot  be  any  difference  in  case  of
 one  particular  University.  The  basic
 structure  could  have  been  one  and
 there  could  have  been  one  Act  govern-
 ing  all  these  Universities  and  that
 could  have  very  well  provided  an
 opportunity  to  this  House  to  lay  down
 one  policy  for  all  such  institutions.

 About  the  change  in  the  name  of
 the  University,  my  friend  Mr.  Brij
 Raj  Singh  said  that  while  you  are
 changing  the  name  from  the  Banaras
 Hindu  University  to  Madan  Mohan
 Malaviya  Kashi  Vishwavidyalaya,
 there  is  also  an  idea  lurking  in  your
 mind  that  you  are  going  to  do  it  about
 the  Aligarh  Muslim  University  also.
 Suppose  something  happens  in  the
 Meantime  and  you  do  not  change  the
 name  of  the  Aligarh  Muslim  Univer-
 sity.  There  may  be  some  grievance
 left  in  the  minds  of  the  Hindus  that
 while  vou  have  changed  the  name  of
 the  Banaras  Hindu  University,  vou
 have  not  done  it  in  respect  of  the  Ali-
 garh  Muslim  University.  Therefore,
 it  might  have  been  wiser  if  the  chance
 in  both  the  names  could  have  been
 combined  in  one  Act.  You  can  amend
 this  Act  in  respect  of  other  things.
 There  can  be  another  Act  about  the
 change  of  names.  Let  us  fare  the
 hostile  opposition,  whatever  it  is,  at
 one  time  and  do  it  at  one  time  and
 not  separately.  Let  us  not  face  it
 once  about  the  Banaras  Hindu  Univer-
 sity  and  again  about  the  Alirarh  Mus-
 lim  University.  What  you  could  do  is
 to  amend  the  Act  in  respect  of  other
 things  now  and  30  far  as  the  name
 is  concerned,  you  could  chanee  the
 names  in  respect  of  both  the  Univer-
 sities  by  one  composite  Bill  at  one
 time.  The  things  will  become  easier
 that  way.

 I  have  to  aay  only  one  thing  more
 ang  that  is  about  the  discipline  among
 the  students.  I  think  this  is  a  big

 tem  should  be  weeded  out  from  these
 ibility  of  the  Education  Mini-

 atry.  For  18  years  we  have  not  con-



 3683  Banaras

 sidered  this  basic  question.  It  is  the
 question  of  national  character.  These
 students  are  to  be  the  citizens  of  this
 coxntry  tomorrow  and  it  will  be  these
 students  who  will  shoulder  the  res-
 Ponsibility  of  running  the  Government
 and  iunning  this  country.  Therefore,
 it  is  a  question  of  human  element  and
 the  human  character.  There  is  some
 flaw  in  the  present  educational  system
 of  this  country  which  is  responsible
 for  this.  For  8  years  we  have  been
 cafrying  on  the  educational  system  as
 we  had  inherited  from  the  British,  the
 educational  system  which  was  laid
 down  by  Macaulay  for  minting  clerks
 in  this  country.  Let  us  consider  what
 was  our  stand  before  the  national
 freedom  and  what  was  the  stand  of
 the  Father  of  the  Nation,  Mahatma
 Gandhi,  Let  us  consider  these  things
 and  let  us  change  the  very  system  of
 education  and  have  a  system  which
 creates  better  citizens  and  more  dis-
 ciplined  citizens  of  moral  character.
 That  is  a  basic  question  for  the  Edu-
 cation  Minister.  So  far  as  the  tem-
 porary  phase  is  concerned,  I  entirely
 agree  with  all  my  friends  who  have
 advocated  this.  Everybody  knows
 this  “louse  will  take  no  decision  on
 account  of  any  agitation  going  on  any-
 where,  But  all  the  same,  the  first
 thing  should  be  first  and  the  second
 thing  should  be  second.  The  first
 thing  is  the  security  of  this  country
 and,  therefore,  for  security  re
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 pirate  and,  to  put  it  in  a  nutshell,
 in  our  national  life  and  that  is  because
 of  the  rich  tradition  of  its  birth  and
 also  because  of  the  high  traditions
 that  it  has  been  trying  to  buid  up,
 since  its  emergenre,  during  all  these
 years.  The  people  even  today  look
 upon  the  University  as  the  temple  of
 all  that  is  finest  in  our  national  cul-
 ture,

 When  the  University  was  establish.
 ed  by  the  great  Madan  Mohan  Mala-
 viya,  as  far  as  |  know  the  University
 was  visualised  as  a  centre  of  univer-
 sal  learning  and  not  as  a  petty  citadel
 of  isolated  thinking  and  approach;  we
 must  not  forget  this  aspect  of  the  Uni-
 versity;  we  must  not  be  ob-
 livious  to  this  aspect  of  the  persona-
 lity  of  the  University.

 I  must  congratulate  the  Education
 Minister  for  bringing  forward  this
 piece  of  legislation  to  resuscitate  the
 Banaras  Hindu  University  to  its  inl-
 tial  glory  and  high  standard  of  uni-
 versal  achievement.  It  is  a  fact  that
 there  was  a  deterioration  in  the  life
 of  this  University;  as  pointed  out  by
 the  Mudaliar  Committee  Report,  the
 fair  name  of  the  University  deteriorat-
 ed  to  unfathomable  depths;  there  is
 no  doubt  about  jt;  I  am  sorry  to  know
 that  even  some  professors  were  in-
 volved  in  this  sordid  state  of  affairs.

 we  hive  taken  a  decision  that  we  will
 try  t)  avoid  considering  those  things
 whicl  raise  disputes.  Apart  from
 this,  whenever  a  decision  has  to  be
 taken  it  has  to  be  from  the  cl

 An  awakening  was  generated  in  2
 very  vital  and  energetic  way  by  this
 report  to  the  ideals  that  must  inspire
 a  University;  because  of  this  report  I
 would  say  that  much  of  the  dross  that

 of  the  House  and  that  will  be  always
 a0.

 I  would  appeal  to  the  hon.  Minister
 to  consider  all  these  points  from  these
 angles  and  then  let  the  House  know
 the  mind  of  the  Government  as  to
 what  their  stand  is  so  that  we  may
 be  guided  by  that.

 Shri  Hem  Baraa  (Gauhati):  Let  me
 begin  by  saying  that  the  Banaras
 Hindu  University  occupies  an  excep-
 tiona]  position  in  our  dreams  and  as-

 had  lated  for  long  in  the  por-
 ta’s  of  the  University  was  removed
 and  an  impression  was  creited  In  the
 country  that  the  University  would
 stand  up  to  its  ideals.

 I  do  not  know  what  gnaws  and  cats
 into  the  vitals  of  a  University.  Natu-
 rally  enough,  I  think  it  is  group  psy-
 chology,  group  po‘itics,  that  eats  into
 the  vitals  of  a  University  and  this
 University  somehow  or  other  was  not
 free  from  this  group  psychology  of
 group  politics.  When  this  group  psy-
 chology  contaminates  even  the  minds
 of  those  people  who  are  supposed  to
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 {Shri  Hem  Barua}
 be  the  custodians  of  all  that  is  finest
 in  the  Universi.y,  there  sets  in  the  rot.
 Somehow  this  Banaras  Hindu  Univer-
 sity  was  not  free  from  this  bane  and
 85  8  result  of  that,  the  who.e  atmos-
 phere  of  the  University  is  corrupt,
 polluted  and  vitiated  and  the  ideals  of
 research  and  resurgence,  and  know-
 ledge  and  learning  have  evaporated.
 I  would  say  that  the  things  in  the
 University  deteriorated.  The  obvious
 manifestation  of  this  deterioration  is
 evident  in  the  students’  demonstra-
 tions  today.  There  is  no  denying  this
 fact.

 I  shall,  in  this  connection,  draw  the
 attension  of  the  hon.  Minister  to  the
 staterzent  made  by  Shri  Mukud  Behari
 Lal.  He  was  8  victim  of  vanda  ism.
 If  his  statement  can  be  believed—I  do
 not  know  why  his  statement  cannot  be
 believed;  he  is  a  responsible  member
 of  the  other  House—he  said  on  the
 floor  of  the  House  that  it  was  the
 Vice-Chancellor  of  the  university  who
 let  out  the  canard  that  Prof.  Mukud
 Behari  Lal  was  instrumental  in  chang-
 ing  the  name  of  the  Banaras  Hindu
 University  to  Madan  Mohan  Malaviya
 Kashi  Vishwa  Vidyalaya.  I  do  not
 understand  the  conduct  of  this  official
 of  the  University  who  is  suppposed  to
 be  the  highest  administrator,  who  is
 supprsed  to  ho'q  the  highest  portfolio
 in  the  Unive-sity,  What  happened  as
 a  result  of  that?  Perhaos  this  honour-
 able  gentleman,  this  Vice-Chancellor,
 could  not  foresee  what  mischief  he
 was  launching  on  the  students  by  this
 irresfonsible  statement.  That  reper-
 cussion  went  as  far  as  to  a  very  ugly
 point  —the  students  mobbed  and  sur-
 rounded  Prof.  Mukud  Behari  Lal  and
 brandished  shoes  and  chavnals  against
 the  man  who  had  served  this  Univer-
 sitv  with  distinction  and  devotion  for
 years.

 Shri  Bakar  All  Mirza  (Warrangal):
 ‘The  students  have  now  sent  an  apo-
 logy  to  him.

 Shri  Hem  Barat:  We  are  happy  to
 hear  that.  The  Government  must
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 know  that  universities  cannot  be  dor-
 mitoriea  for  oid  and  retired  persons
 nor  can  they  be  museums  for  dilapi-
 dated  human  fossils,  The  Minister
 must  know  that.

 Dynamism  is  the  keys‘one  of  a  uni-
 versity  and  that  can  be  restored  only
 by  people  who  are  in  tune  with  the
 pulses  of  the  time  or  the  impulse  of
 the  emerging  gene-ation.

 The  Rajya  Sabha  has  changed  the
 name  of  the  Banaras  Hindu  Univers.ty
 to  Madan  Mohan  Maaviya  Kashi
 Vishwa  Vidyalaya.  True  it  is  that  it
 was  Malaviyaji—who  has  becn  aptly
 described  as  the  richest  beggar  in
 India—who  laid  the  foundation  of  this
 University  with  the  devotion  of  a
 votary  in  a  temple.  I  want  to  make
 one  thing  clear.  We  yield  to  no  one
 in  this  coun‘ry  in  our  reverence  for
 that  great  son  of  India.  Yet,  I  would
 strike  a  note  of  caution.  In  the  Joint
 Committee’s  Report  on  Jawaharlal
 Nehru  University,  we  have  said  one
 thing.  No  university  should  be  nam-
 ed  after  an  individual,  however  great
 and  eminent  he  may  be.  Pandit  Nehru
 was  the  greatest  son  of  India  and  no-
 body  can  deny  that.  Yet,  we  obiect-
 ed  to  it.  Why?  Because  this  tenden-
 cy  to  name  universities  after  indivi-
 duals,  however  great  or  eminent  they
 mav  be.  is  fraught  wi'h  dangerous
 proclivities.  If  one  fine  mornine  |
 find  a  univercitv  being  named  after
 me,  T  will  not  be  surprised.  I  told
 my  wife  also  about  this.  She  asked
 me  how  do  T  think  that  a  university
 wou'd  be  named  after  me  and  said
 that  on'y,  an  elementary  school  may
 be  named  after  me.  (Interruptions).

 To  name  a  university  after  an  indi-
 vidual,  however  great  or  eminent  he
 may  be,  is  to  limit  the  dimension  of
 the  university.  Similarly,  to  name  8
 university  after  a  community,  however
 big  or  small  that  community  might  be,
 is  to  Timit  the  dimension  of  the  unt-
 versitv.  I  would  say  one  thing.  A
 university  must  not  ज्वर:  for  anv-
 thing  less  than  universal.  That  {¥
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 what  Cardinal  Newman  said.  What  is
 a  university  if  it  is  not  universa)  in
 character  and  inspiration!  So  to  name
 8  universiiy  after  an  individual  or
 community  would  be  to  limit  its
 dimension.  I  would  even  say  that  a
 man  of  the  intellectual  eminence  of
 Cardinal  Newman  wanted  to  estab
 lish  a  university  during  85]—858  in
 Ireland  called  the  Irish  Catholic  Uni-
 versity  and  rightly  did  the  people  of
 Ireland  objert  to  the  propoczal,  Be-
 sides  this,  I  am  opposed  to  the  name
 of  the  Banaras  Hindu  University  be-
 ing  changed  into  Madan  Mohan  Mala-
 viya  Kashi  Vishwa  Vidyalaya,  for
 another  reagon  also.
 i5  brs,

 Shri  Bakar  A'l  Mirga:  Then  there
 is  the  question  of  the  name  of  the  Act
 also.

 Shri  Hem  Barua;  What  a  jaw-
 breaking  name  it  is!  It  is  something like  eaiing  into  a  huge  hunk  of  ha.f-
 baked  meat,  That  is  what  I  feel.  As
 8  matter  of  fact,  ]  am  opposed  to  all
 longish  names  in  fact,  even  to  Shri
 Chagla’s  full  name  I  am  opposed,  I
 think  that  names  must  be  ag  simple  as
 Nath  Pai’s  or  Hem  Barua’s;  these  are
 very  simple  names.

 While  opposing  all  €  al  tags affixed  to  universitics,  may  I  draw
 your  atiention  to  a  very  relevant  fact
 uf  recent  history?  While  the  Hindu
 Code  Bill  was  introduced  in  Parlia-
 ment,  an  objection  was  raised  to  a
 very  significant  fact  that  no  ‘egisla- tion  could  be  on  a  sectarian  basis  and
 that  all  Icgisiation  must  be  compre- hensive  and  all-embracing;  if  legisla- tions  are  not  comprehensive  and  all-
 embracing,  they  violate  the  Directive
 Principles  of  the  Constitution.  That was  the  obje-tion  that  was  raised  dur-
 ing  the  discussion  on  the  Hindu  Code
 Biil.  On  that  occasion,  our  late  Prime
 Mintster  Mr.  Nehru  gave  an  assurance
 to  the  House  that  the  Hindu  Code  Bill was  only  the  beginning  of  a  process
 and  there  wou'd  be  more  legislations of  that  sort  embracing  all  Indians.
 But  unfortunately  nothing  has  been
 done  so  far  by  our  Government  in  that direction.
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 Secularism  is  a  much  misunderstood
 word.  As  I  understood  the  word  ‘se-
 cularism’,  secularism  is  not  a  philo-
 sophy  that  goes  counter  to  any  reli-
 gion,  nor  is  it  something  that  is  irre-
 ligious.  I  understand  by  the  word
 ‘secularism’  that  it  offers  similar,
 equal  considerations  for  all  religions.
 That  is  what  I  understand  by  that
 word.  That  being  so,  the  altitude  of
 those  who  are  the  custodians  of  the
 State  machinery,  that  is,  the  Govern.
 ment,  must  not  be  lopsided,  One  at-
 tilude  for  one  community  and  another
 attitude  for  another  community  should
 not  be  the  attitude  of  Government;
 the  attitude  of  Government  shou'd  be
 all-comprehensive  and  a‘l-embra-ing.
 But  at  present  I  am  afriid  that  Gov-
 ernment  are  indulging  in  a  sort  of
 aciasors-ahd-paste-work,  cutting  out  8
 Piece  here  with  a  pair  of  scicsora  and
 pasting  it  there;  scissors-and-paste-
 work  is  what  the  Government  are  do-
 ing  at  present.

 In  conclusion,  |  would  say  that  the
 name  of  the  Banirw  Hindu  University
 must  not  be  changed  i-to  Madan
 Mohan  Malaviva  Kashi  Vishwavidva-
 lava.  I  would  say  that  even  Mala-
 vivaji,  the  founder  of  this  university
 did  never  even  for  a  moment  dream
 that  his  name  would  one  day  be  8१
 soviated  with  this  university.  If  he
 did  not  dream  like  that.  whv  shou'd

 we  try  to  disturb  his  sou)  that  lica  in
 peace  In  heaven  todiv?  IT  am  nota
 believer  in  the  existence  of  the  soul
 or  in  heaven,  yet  then,  |  wou'd  ask:
 Why  shou'd  we  disturb  him  there?
 Let  him  remain  in  peace.

 But  I  would  mike  another  submis-
 sion.  Tf  vou  must  chance  the  name,
 if  vou  are  bent  on  changing  the  name
 of  the  Banaras  Hindu  University,
 make  it  Kashi  Vishwavitvi'aya.  That
 will  sound  more  reasonable.

 Shri  Bakar  All  Mi-se:  Does  my
 hon.  friend  want  it  or  not?

 Shri  Hem  Barna:  I  want  it,  and
 that  is  why  I  soy  like  that;  that  would
 sound  more  reasonable.
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 {Shri  Hem  Barua]
 I  am  convinced  of  one  thing  that

 the  hon.  Education  Minister  has  said
 this  morning.  He  has  said  a  very  fine
 thing  this  morning.  No  impression should  be  created  in  this  country  that
 this  Parliament  and  this  sovereign forum  of  the  nation  is  hustled  into
 taking  a  decision  because  of  demon-
 strations  elsewhere.  We  must  not  and
 we  cannot  allow  the  history  of  South,
 Korea  to  be  repeated  in  our  country. We  cannot  allow  that...

 Shri  Hari  Vishnu  Kamath:
 Korea.

 South

 Shri  Hem  Barua:  We  carinot  allow
 the  history  of  South  Korea  to  be  re-
 peated  in  our  country.

 My  submission  is  this  that  Govern-
 ment  should  come  forward  with  a
 more  comprehensive  legislation,  When
 it  comes  to  the  changing  of  the  nom-
 enclatures  of  universities,  there  should
 be  a  more  comprehensive  legislation,
 and  not  a  slipshod  and  haphazard  le-
 gislation  like  this.  I  am  opposed  to
 all  communal  Acts,  because  commu-
 nalism  in  a  secular  community  is  an
 anachronism,  and  al]  that  is  anachro.
 nistic  is  fraught  with  grave  mischief.

 I  have  not  liked  one  thing  particu-
 larly  in  the  present  context.  Our
 jawans  have  done  very  well  in
 the  battle-field.  There  is  no  doubt
 about  it.  But  there  is  an  unfortunate
 tendency  in  this  country  of  people
 taking  sectarian  pride  in  their  ex-
 Ploits;  the  Hindus  taking  pride  in  the
 exploits  of  the  Hindu  jawans,  the
 Muslims  taking  pride  in  the  exploits
 of  the  Muslim  jawans,  the  Anglo-
 Indians  taking  pride  in  the  exploits  of
 the  Anglo-Indian  jawans.  That  is  a
 tendency  which  [  do  not  like  because
 it  goes  counter  to  the  secular  ideals
 of  this  State.

 During  the  last  World  War,  the
 Jews  and  the  Negroes  fought  side  by
 side  with  other  Americans.  They  are
 not  known  as  Jews  and  Negroes,  but
 they  are  known  as  Americans.  Dur-
 ing  the  World  War,  nobody  tried  to

 NOVEMBER  24,  965  Hindu  University
 (Amdt.)  Bilt  3099

 enquire  into  the  ancestry  of  either
 Eisenhower  or  Roosevelt.  That  is  why I  say  that  the  secular  idea's  must  be
 upheld  in  this  country  and  that  can
 be  done  not  by  piece-meal  scissors-
 and-paste-work,  but  by  a  comprehen- sive  attitude  towards  things  as  they stand  today  in  this  country.

 Maharajkumar  Vijaya  Ananda
 (Visakhapatnam):  At  the  very  outset,

 I  would  like  to  say  that  the  Educa-
 tion  Minister  has  done  his  best  to  see
 that  this  Bill  is  pushed  through.  This
 Bill  has  been  pending  for  the  last
 seven  years  and  there  has  been  no
 impetus  given  to  it.  But  since  Shri
 M.  C.  Chagla  took  over,  he  felt  that
 this  Bill  should  go  through  and
 smoothly  too.

 in  this  connection,  I  would  like  to
 say  that  when  he  was  present  at  the
 Joint  Committee  meeting,  he  made  it
 absolutely  clear  that  he  would  not  in-
 fluence  anybody  and  he  would  allow
 every  Member  to  have  a  free  say  and
 to  express  his  own  opinion,  for  which
 he  was  acclaimed  as  one  of  the  finest
 Ministers  to  conduct  meetings.  This  is
 the  background  in  which  the  Joint
 Committee  came  to  some  findings.

 The  word  ‘Hindu’  is  an  unfortunate
 thing  that  is  coming  up  here.  If  ins-
 tead  of  dealing  with  that,  as  my  hon.
 friend  who  is  8  Supreme  Court  lawyer
 has  said,  we  had  discussed  all  the
 difficulties  and  the  intrigues  of  the
 Banaras  Hindu  University  and  tried
 to  mend  them,  it  would  have  been  far
 better,  But  circumstances  have  s0
 arisen  that  we  must  take  cognisance
 of  what  has  happened  more  so  be-
 cause  Pakistan  has  called  herself  an
 Islamic  country.  At  these  very  touchy
 moments  when  we  have  had  these
 hostilities  for  people  who  are  sensi-
 tive,  if  we  drop  the  word  ‘Hindu’,  it
 is  going  to  hurt  their  feelings.  I  am
 saying  it  for  this  reason  that  because
 an  Islamic  State  has  cropped  up  in
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 Pakistan,  the  Hindus  would  certainly
 resent  the  taking  away  of  the  word
 ‘Hindu’  from  the  name  of  the  Banaras
 Hindu  University,

 Malaviyaji,  as  I  know  him—I  had
 the  honour  of  knowing  him—never
 said  ‘No’  to  any  community;  he  was
 all-embracing.  He  liked  the  Chris-
 tians  as  much  ag  he  liked  the  Hindus.
 Unfortunately  we  have  forgotten
 Pandit  Madan  Mohan  Malaviya;  he
 Was  oMe  Of  the  greatest  sons  of  this
 country.  I  have  often  asked  in  this
 House,  and  I  have  made  an  appcal  to
 the  Educaiion  Min.sier  also,  that  a
 statue  of  his  should  be  aro.ind  Parlia-
 ment.  Ha  was  a  very  great  man;  he
 was  in  the  Cenival  Legislative  Assem-
 bly.  He  was  called  the  silver-tongu-
 ed  orator.  We  have  forgotten  him.
 Therefore,  let  us  make  amends  by
 having  a  statue  of  his.  But  at  the
 same  time,  because  of  the  teslings
 that  have  so  poisoned  the  country's
 outlcok  on  account  of  the  most  un-
 haly  invasion  of  Kashmir  by  Pakis-
 tan,  we  can  ill  afford  at  the  moment
 to  drop  the  word  Hindu  from  the
 name  Banaras  Hindu  University.’
 This  is  my  information.  I  happened
 to  be  a  member  of  the  Executive
 Council  for  9  years  im  succession,  I
 saw  what  was  going  on;  much  to  my
 regret,  I  saw  marr  incidents.  Our
 President  was  at  that  time  the  Vice-
 Chancellor.  He  had  ito  leave  the
 place.  Ha  had  been  specially  asked
 by  Malaviyaji  to  come  to  that  Univer-
 sity,  despite  the  fact  thet  he  was
 working  at  Oxford  as  q  great  profes-
 sor  of  philosophy.  He  wa;  asked  to
 give  up  some  of  his  work  there  and
 coms  to  Banaras  Universi'y.  He
 tried  his  best  to  improve  matters,  and
 towards  the  end  he  was  absolutcly
 fed  up  and  said:  ‘This  is  a  hotbed  of
 intrigue.  We  are  here  to  uplift,  to  do
 our  best  for  -ducaticn.  But  here  we
 settle  peonle’s  quarrels  and  intrigues.’
 That  was  the  reason  for  his  leaving.

 Then  came  Dr.  C,  P.  Ramaswamy
 fyar,  a  very  great  educationist,  pro-
 feably  one  of  the  finest  speakers  today
 in  India,  a  person  86  years  of  age,
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 who  can  still  talk  for  an  hour  and
 a  half.  He  then  told  me,  ‘What  is  the
 work  here?  Have  I  come  to  improve
 the  lot  of  the  students,  or  to  see  that
 there  is  no  intrigue.  I  am  asked  to
 get  up  at  2  o'clock  in  the  night  to  set-
 tle  professors’  quarrels’.  This  was
 how  it  happened.  If  this  Houss  had
 been  discussing  that  aspect  more  than
 this  word  ‘Hindu’,  I  would  have  been
 happy.

 I  would  here  quote  to  you  just  one
 paragraph  of  the  Mudaliar  Commit-
 tee’s  Report:

 “Secondly  we  have  hag  very
 clear  indication  that  indiscipiine
 prevails  amongst  students  because
 of  indiscipline  amongst  teachers
 as  weil.  There  can  be  no  doubt
 whatever  that  several  of  the  acts
 of  indiscipline  amongst  students
 have  been  due  directly  or  indirectly
 to  the  manner  in  which  certain  tea-
 chers  have  played  a  role  in  regard
 to  the  activities  of  the  student
 population.  We  have  some  nrames
 mentioned  of  such  teachcrs  hold'ng

 .very  responsible  positions  and  we
 note  with  a  great  deal  of  regret
 that  the  present  state  of  indis-ipline
 in  the  University  is  due  as  much
 to  some  of  the  teachers  in  the  Uni-
 versity  as  to  the  students  thereof.”

 I  am  putting  this  in  a  nutsheli  to
 you.  Then  there  was  the  HRadhakri-
 shnan  Comittee.  Referring  to  th»
 word  ‘Hindu’,  Dr.  Radhakrishar  when
 he  was  Chairman  of  the  Inquiry  Com-
 mittee  hag  observed  in  the  Report:

 “The  Banaras  Hindu  University
 is  charged  to  give  religious  ins  ruc-
 tion  to  Hindu  siudents.  Even  the
 new  constitution  permits  it.  While,
 therefore,  the  Banaras  and  Aligarh
 Universities  may  give  rel‘gious  ins-
 truction  in  Hinduism  and  Islam  res-
 pectively  to  the  Hindu  ang  the
 Muslim  studrrts  who  desire  to  learn
 it,  we  hope  that  they  will  adopt
 our  recommendations  in  the  chap-
 ter  on  religious  instruction  and  give
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 to  their  students  instruction  in  the
 toim.ual  principles  of  the  other
 religions  and  unity  of  all  religions”.

 This  is  from  one  of  the
 eduvatiuns.s.  He  had  no  real  objec-
 tion  to  the  continuation  of  the  word
 ‘Hind.’  I  conclud:  from  that  very
 recording  of  his  that  he  was  not  op-
 posed  to  it.

 Now,  I  ask  what  is  the  need  for  us
 #  start  troubling  this  country?  We
 have  had  enough  of  it.  On  the  one
 side,  there  is  China;  on  the  other,
 Pakistan  is  still  very  very  aggressive,
 Why  should  we  have  internal  trouble
 when  we  can  do  away  with  it  by  not
 pressing  this  issue?  I  believe  in  secu-
 lar'sm  in  the  truest  way,  in  the  truest
 manner.  We  have  proved  to  the
 world  that  this  country  is  secular  to
 a  fantastic  degree,  Knowing  what  hap-
 pened  during  this  war,  Pakistan  was
 surprised.  Ayub's  calculation  mir-
 fired:  he  thought  there  would  be
 Hindu-Muslim  riots  hers,  there  would
 be  uprising,  this  that  and  the  other.
 We  have  disproved  all  that.  But  on  a
 sensijive  issue  of  this  kind,  I  would
 b-g  of  the  House  to  bear  with  me
 and  allow  this  word  to  remain.  As  I
 to‘'d  you,  I  am  not  a  communalist.
 But  I  do  want  peace  after  having  had
 such  a  war  with  Pakistan,  a  war  for-
 ced  on  us  by  Pakistan.

 Then  again  I  would  like  to  men-
 tion  that  I  had  appended  a  minute  of
 dissent.  Th-re  was  an  amendment  by
 another  colleague  of  ours  in  the  Rajya
 Sabha  who  clubbed  the  Registrar  and
 the  Vice-Chancellor  and  said  that
 both  of  them  should  give  up  offi-e
 immedintelvy  the  new  Act  came  into
 farce,  T  for  one  felt  very  stronely
 that  when  the  new  Art  came  into
 being,  a  new  Vice-Chancellor  shou'd
 take  over  the  responsibilities  and
 gids  the  destinies  of  tha  University,
 becaus,  of  its  past  revord.  because  of
 the  past  intrigues  and  what  I  may
 «all  the  mishaps  that  occurred.
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 Now,  in  that  I  also  voted.  I  did  not
 realise  at  that  momen.  that  the  R-gia=
 trar  was  a  salaried  officer  ang  his
 Position  was  quite  different  from  that
 ण  the  Vice-Caancellor.  So  I  put  in  a
 minute  of  dissent  to  the  effecg  that
 the  Registrar  who  is  a  salaried  officer
 like  any  other  olficer  of  Government,
 should  not  be  asked  to  quit  when
 the  new  Act  comes  into  being.  But  as
 regards  the  Vice-Chancellor,  I  cam
 only  say  that  jt  will  be  an  act  of
 grace  on  his  part  if  he  leaves,  The
 Rajya  Sabha  has  already  passed  that—
 I  agres,  But  it  will  be  an  act  of
 grace  for  the  Vice-Chancellor  whose
 term  is  to  last  only  a  few  months
 more,  till  April  or  May,  to  hand  over
 to  his  successor  the  great  respon«ibi-
 lities  of  running  the  biggest  univer-
 sity  in  this  country.  As  for  the  Re-
 gistrar,  I  strongly  feel  that  we  can-
 not  and  we  should  not  r-move  hina
 because  hs  is  a  salaried  officer;  it  is
 for  the  Council  of  the  University  to
 say  that  ‘we  will  not  continue  you,
 we  will  trrminate  your  services’.
 That  is  a  different  matter.  Th-  Vice~
 Chancellor  is  on  a  footing  different
 from  that  of  the  Registrar.

 I  congratulate  the  Educa'ion  Min‘s-
 ter  on  having  brought  this  after  7
 tong  years  of  waiting.  But  for  him,
 it  would  not  have  bern  pushed
 through.  I  am  only  sorry  that  all
 this  hullabalog  hag  been  caused  be-
 cause  of  the  word  ‘Hindu’,  but  be-
 cause  of  the  circumstances  as  T  m  A-
 tioned  to  you,  because  of  the  sensiti-
 veness  of  peopl-  at  the  moment—tif
 this  were  done  q  year  or  two  later
 and  all  sich  denomina‘ional  nomen-
 clatures  were  removed  from  all  Uni-
 versitics,  'ke  Annamval  and  50  on,
 it  would  not  hav»  been  co  diffi  u't—
 becouse  of  the  environment  at  the
 moment.  let  us  not  dn  anv  such
 thing.  Let  us  corsider  this  that  एक
 hav.  a  hug>  Hind:  ma‘oritvy.§  who
 would  not  lik-  th's,  although  the
 Hindu  majority  has  proved  to  be  very
 good  brothers  of  the  Muslims,
 good  friends  that  no  upheava’  took
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 place  during  the  hostilities  that  were
 forced  on  us  by  Pakistan.  So,  I  think
 thal  in  the  interests  of  the  country  at
 large,  this  word  should  be  retained,
 and  I  also  beg  of  the  Education  Mi-
 gister  to  perpetuate  the  name  of  that
 great  oman,  Pandit  Madan  Mo-
 han  Malviya,  who  was  known  a3
 the  beggar.  He  used  to  say  that  he
 was  the  biggest  beggar  in  India,  and
 with  the  begging  bowl  he  went  from
 Plave  to  place  and  built  up  a  univer-
 sity  that  is  probably  the  envy  of  many
 a  country.  That  was  his  greatness.
 To  the  end  he  never  disclaimed  other
 ecommunitics;  he  did  not  say  that  be-
 eause  he  was  8  Hindu,  he  would  not
 shake  hands  with  a  man  of  another
 eommunity,  though  there  were  other
 Teligious  leaders  who  were  somewhat
 like  that.

 So,  I  conclude  by  saying  that  in
 the  interests  of  the  country  we  should
 retain  what  was  in  existen-,  at  the
 time  of  Pandit  Madan  Mohn  Malviva,
 namely  the  Ranarag  सीमाएँ  Wnriversity,
 The  word  Banaras  may  also  be  kent.
 Politic'ang  may  chang-  the  word  from
 Banaras)  to  Varanasi,  Tomo-row
 gome  other  nolitician  may  chance
 Varonaci  int,  बतालतत तिक  eles  That

 beside  the  noint.  Rut  T  would  like
 the  word  छह  ta  r-moln  =  a'ong
 with  the  words  Hindu  University.

 Mr.  Deputy-Speaker:  Dr.  om  B.
 Singh:

 Shi  ३.  B.  Krivalani  =  (Amroha):
 Mav  IT  submit  that  T  may  be  told  whe-
 ther  I  will  be  called  or  not  as  I
 cannot  sit  for  long.  (Interruptions).

 Shri  Hari  Vishno  Kamath:  The
 Hous»  wants  to  hear  him.  Dr.  Singh
 is  prepared  to  yield.

 Mr.  Deputy-Sprakes:
 him  next.

 Tr  Chrndribhan  Singh  (Bilaspur):
 I  hav;  heard  with  grea‘  interest  the
 deb  ite  on  this  v  ry  imp-r'att  ‘issue,
 It  seems  thit  the  minds  of  p2r.ois
 have  been  discracied  by  ext  ‘anzous
 events  in  the  country.  1  personally
 fee!  that  this  mo‘e  to  brir-g  about
 this  change  n  nam:  is  important  and
 very  necessary.

 I  will  call
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 Ad  fe  Bill  has  emerged  from  the

 Upper  House,  there  are  thrice  very
 important  points  to  be  considered.  One
 is  the  change  in  name.  There  haa
 been  a  lot  of  objection  to  the  change in  name.  Some  have  objected  to  the
 omission  of  the  word  Hindu,  o:herg  to
 the  addition  of  the  words  Mahtmanah
 Pandit  Madan  Mohan  Malviya,  and
 still  others  to  the  word  Kashi  in
 place  of  Banaras.  I  personally  feel
 that  the  change  brought  about  has
 got  a  very  important  bearing.  Let  us
 not  go  by  words,  After  all,  “what  is
 in  a  name?,—as  Shakespeare  said.
 5°24  hrs.

 {Sum  Sonavane  in  the  Chair]
 The  first  addition  is  the  nome  of

 Pandit  Madan  Mohan  Malviva.  My
 mind  goes  back  to  the  years  ‘1917-18
 when  Pandit  Malviya  used  to  go  to
 tho  Hindu  Boarding  House  in  Allaha-
 bad.  At  that  tlme  there  was  no  Hinda
 university,  and  the  venerable  figure
 used  to  come  with  great  charm,  great
 humility  and  great  learning  He  used
 to  be  attracted:  at  that  time  the
 id-a  of  the  Hindi  university  was
 starting  in  his  mind  in  the  Hindu
 Boarding  House,  Allahabad.

 It  js  a  very  well  known  fact  that
 he  has  created  this  university  by  hie
 own  effort.  As  ment'on-d  by  the
 Maharajkumar  of  Vija‘anagaram  he
 was  known  as  the  world's  bizgest
 beggir,  and  with  a  beggar's  bowl
 hs  collected  cror-s  and  crorss  and
 created  an  institution  whih  is  one
 of  the  best  of  its  kind  in  the  whole
 world.  In  the  whol-  world  you  will
 never  find  an  institution  of  this  mag-
 nituds  created  by  one  person  indivi-
 dually  by  beegi-g  alone.  Th's  is  o
 very  imp-rtant  coint  which  mv  hon.
 fri-nds  havs  comple‘ely  forgotten.

 ne  M.  हि,  Amey:  Nobody  has  for-
 gotten.

 ne  Chandrabhan  Singh:  Tf  there  i
 a  good  name,  a  good  institut‘o  ,  mo=
 ‘ning  can  be  better  then  bringing  the
 name  of  Pandit  Malviya  to  this  une
 versty.  Pople  have  said  that  dure
 ing  his  lifetime  he  did  not  bother.
 No  great  man  will  ever  pother  thea
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 his  name  should  be  associated  with
 ‘any  institution.  They  will  never  do
 it  As  guch  it  is  our  duty,  the  duty
 af  posterity  to  keep  the  memory  of
 these  past  great  men.

 I  believe  it  is  a  great  thing  that  has
 been  done  by  the  Upper  House  to
 bring  the  name  of  Pandit  Malviya and  attach  it  to  thig  university.  I  com-
 mend  it  to  this  House,  and  request  it
 to  think  calmly  about  it,  not  to  go  by
 fissiparous  tendencies,  to  keep  in  mind
 that  is  the  biggest  tribute  we  can
 pay  to  Pandit  Malviya.

 Then  they  have  said  about  remov-
 ing  the  word  Hindu.  What  30९28  this
 mean?  We  all  know,  we  have  agreed
 that  the  word  Hindu  does  not  connote

 ‘any  nationalism  at  all.  A  Hindu
 means  one  who  practises  Hinduism,
 and  what  better  word  is  there  jn  the
 whole  world  than  the  word  Kashi?
 Kashi  is  the  city  of  Lord  Shiva  who
 presides  over  the  whole  destiny  of
 Hinduism.  So,  what  could  have  been
 better  than  to  bring  the  word  Kashi
 into  this?  So,  the  bringing  in  of  the
 word  Kashi  is  a  wonderful  thing  that
 hag  been  done.  All  those  who  had
 objected  to  the  removal  of  the  word
 Hindu  must  think  deeply  about  it,  and
 keep  in  mind  that  the  bringing  in  of
 this  word  Kashi  is  a_  tribute  to  the
 highest  tradition  of  Hinduism.

 What  is  Hinduism?  Hinduism  is  a
 great  religion  with  a  great  tradition
 and  a  great  culture.  It  does  not  mean
 हु,  Y  and  Z  It  means  everybody  who
 believes  in  great  traditions,  in  the
 higher  values  of  life.  That  is  what
 Hinduism  is.  So,  I  believe  that  rhang-
 ing  the  name  from  whatever  it  was  to
 Madan  Mohan  Malviya-Kashi-Vishva-
 Vidyalaya  is  a  very  good  thing,  and  I
 commend  to  this  great  House  to  agree
 to  this  change  which  has  been  brought
 about  by  the  Upper  House.

 What  peovle  have  lost  sight  of  is
 this.  The  Upper  Hous.  has  got  de-
 finitely  very  senior  and  good  people,
 and  we  would  not  like  to  change  a
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 name  that  has  been  put  in  by  the
 Upper  House.  The  Upper  House  must
 be  given  great  consideration,  and  so
 the  Bill  that  hag  been  passed  by  them.
 I  do  not  think  we  should  brush  this
 aside  so  cheaply.  So,  to  my  mind,  the
 name  which  has  been  brought  in
 should  be  retained,  and  I  would  ap-
 peal  to  this  House  to  have  higher
 values  in  mind.  Do  not  go  by  paro-
 chialism,  keep  in  mind  the  fact  that
 this  is  a  good  name.

 I  feel  that  most  of  us  have  been
 distracted  by  the  agitation  started  by
 the  students  of  the  Banaras  Univer-
 sity.  This  is  nota  new  thing.
 In  the  Banaras  University  a  gimilar
 thing  happened  long  before,  eight
 years  back,  when  the  university  was
 closed  for  seven  or  eight  months.  As
 Pointed  out  by  the  Maharajkumar  of
 Vijayanagaram,  who  were  responsi-
 ble  for  the  agitation  started  in  the
 university?  They  were  outsidera,
 communalists,  and  a  good  number  of
 teachers  were  r  ible  for  it.
 Those  teachers  got  good  ground  “with
 immature  minds”  and  created  this
 trouble  with  these  students.  The
 university  was  in  a  terrible  mess  for
 a  long  time.  I  know  this  for  a  fact
 because  I  had  to  go  there  during  the
 timg  of  the  vice-chancellorship  af
 Mr,  Jha.  The  most  important  point
 at  that  time  was  great  indiscipline.
 The  same  indiscipline  is  being  brought
 about  again  now,  and  our  mind  is
 bothered  by  that  indiscipling  which
 has  been  brought  about  all  over  the
 country  today.  I  appeal  to  you  and
 through  you  to  the  House  ani  to
 the  country.  Let  us  have  a  broader
 aspect,  let  us  not  be  guided  by
 indiscipline  createq  in  this  institution.
 Once  indiscipline  comes,  everything
 conres  in.  Indiscipline  creates  chaos,
 disorder  and  confusion.  almost
 anarchy.  In  Banaras  University
 there  was  once  a  time  when  anarchy
 Wag  reigning  supreme.  Are  we  here
 to  listen  to  these  students,  to  change
 our  views  because  of  the  agitation
 going  on  in  Banaras?  Some  one
 mentioned  that  th:  elections  were
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 coming,  that  things  would  become
 very  difficult.  Are  they  going  to  be
 guided  by  what  you  call  minor  consi-
 derations?  I  believe  that  under  no
 circumstances  this  House  should  give
 up  its  responsibility  to  this  country
 and  the  institution.  I  appeal  also  to
 those  students  who  have  done  all
 this,  They  must  think  very  deeply.
 I  personally  feel  that  in  the  changed
 circumstances  it  is  right  to  give
 greater  powers  to  the  Vice-Chancellor.
 I  entirely  agree  with  that.  If  you
 want  democracy  to  work  properly,  it
 has  to  be  worked  in  a  decent  manner.
 I  do  not  want  to  mention  names  but
 we  have  seen  in  many  institutions
 that  because  of  the  poor  powers  of
 the  vice-chancellors,  they  are  made  a
 scapegoat  in  many  cases.  Giving
 greater  powets  to  the  vice  chancellors
 is  a  great  thing.  I  entirely  endorse
 the  Education  Minister's  view  and
 I  support  this  Bill  which  has  been
 brought  here  from  the  Upper  House
 and  I  appeal  to  hon.  friends  to  have
 a  Proper  view  and  agree  to  this  Bill.

 Shri  J.  B.  Kripalani:  Mr.  Chairman,
 if  I  wanted  to  speak  on  this  occasion
 it  was  because,  more  than  anybody
 else  in  this  House,  I  have  been  asociat
 ed  with  this  university  from  its  very
 inception.  I  was  present  as  the  secre-
 tary  to  Madan  Mohan  Malaviyn  when
 the  buildingg  of  the  university  were
 being  constructed  and  immediately
 thereafter  I  was  one  of  the  professors
 in  the  university.  Therefore  it  is  that
 I  thought  I  might  say  a  few  words
 about  it.  It  is  well  known  that  in
 Hindi  this  university  was  not  called
 Kashi  Hindu  Vishwa-vidyalaya,  it
 was  only  called  Kashi  Vishwavidya-
 laya.  I  do  not  know  how  and  by  whom
 this  word  Hindu  was  added.  The  Hindi
 name  remained  the  same  while  the
 English  name  is  different.  Of  course
 it  is  true  and  let  us  face  facts—Pandit
 Madan  Mohan  Malaviya  wanted  this
 university  to  be  the  place  where  in
 addition  to  everything  else,  Hindu  re-
 ligion,  whatever  it  may  mean  and
 Hindu  culture  may  be  taught  because
 in  the  then  universities  existing  it  was
 only  European  culture,  If  T  may  sey
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 50,  even  to  a  certain  extent  something
 from  the  Christian  religion,  that  was
 taught,  of  course  not  directly  but
 indirectly.  80  Madan  Mohan
 Malaviya  conceived  of  this  idea  of
 un  educational  institution  which,
 while  calering  for  modern  knowledge,
 would  also  facilitate  the  study  of
 Hindu  religion  and  Hindu  cu'ture.
 But  this  is  a  historical  fact.  What  is
 true,  what  may  be  useful  in  history
 may  not  be  useful  always.  We  are
 living  in  different  circumstances
 today.  We  saw  what  happened  in  the
 Aligarh  University.  The  Vice-
 Chantellor  was  almost  done  to  death
 ang  he  escaped  by  the  skin  of  his
 teeth.  This  was  done  when  he  was
 sitting  in  the  midst  of  the  executive
 council  or  syndicate,  Nobody  Wes
 good  enough  to  rescue  him  from  the
 students.  Afterwards  we  have  =  seen
 that  the  miscreants  are  being  suppart-
 td  by  almost  the  whole  of  the  Muslim
 community.  The  biggest  people—I  do
 not  want  to  Mention  names
 here--have  approached  the  authorities
 by  telling  them  that  this  or  that  or
 the  other  man  should  be  released
 because  he  is  ill  or  something  of  that
 sort.  This  is  a  very  vicious  atmos-
 phere.  The  present  agitation  in  this
 Hindu  university  shows  that  that  uni-
 versity  is  not  free  from  communalism.

 In  public  affairs  it  matters,  not  only
 what  you  do  but  what  other  people
 think  you  are  doing  and  if  other
 people  think  that  you  are  doing
 something  wrong,  then  your  ea It doing  also  will  have  no  effect.
 necesary  for  the  Government  in  such
 an  atmosphere  to  abolish  all  deno-
 minational  names  and  the  Government
 can  do  it  very  easily  by  asking  the
 Hindu  community  to  support  =  their
 own  institutions  where  they  want  to
 have  their  religion  and  culture  pres-
 cTibeg  as  some  subjects  and  telling
 the  Muslims  that  they  have  to  support
 their  own  university  and  the

 rea ot  give  any  gran  a tet  will
 por  ie  i  t  fa  sald:

 what  is  there  in  a  name?  I  say  there
 is  very  much  jn  4  Name  in  spite  of
 what  Shakespeare  said  It  creates  a



 3701  Banaras

 (Shri  J.  B.  Kripalani]
 psychology,  and  in  these  days  to  create
 communal  paychology  is  very  vicious
 when  we  are  trying  to  bring  about
 unity  in  this  nation,  when  the  fight-
 ing  forces  have  secured  a  wonderful
 unity  in  face  of  dangers  from  out-
 side,  At  this  time,  it  is  necessary  for
 us  to  think  about  this.  Our  government
 when  it  does  a  good  thing—I  am  sorry
 to  say,  Mr.  Chagla,  this  has  been  done
 before  you,  you  were  not  responsible
 for  it—they  do  a  good  thing  in  a  bad
 way.  I  think  Mr.  Chagla  was  ill-
 advised  to  bring  about  this  change  in
 the  name  or  to  suggest  this  change
 in  the  name.  What  he  should  have
 done  is  to  bring  a  Bill  before  Parlia-
 ment  that  all  communal  names  must
 be  abolished  and  that  simultaneously.
 Mr.  Chagla  does  not  know—this  gov-
 ernment  does  not  enjoy  the  confidence
 of  the  peop'e  in  certain  matters,  and
 in  this  one  matter,  in  this  communal
 matter,  it  has  acted  in  the  past  in  a
 way  which  makes  its  words  unreliable.
 The  illustration  of  this  was  given  by
 the  Hindu  Code  Bill.  While  the  Hindu
 Code  Bill  was  to  reform  the  Hindu
 society,  the  Government  refused  to
 reform  the  Muslim  society  and  they
 did  a  great  injustice  to  the  Muslim
 community,  especially  to  our  Muslim
 sisters,  by  keeping  polygemy  yet  alive,
 which  has  been  abolished  in  Turkey
 and  in  Pakistan  even.  Whenever  the
 question  of  the  Muslim  minority
 comes,  government  becomes  nervous.
 Whom  does  the  community  follow?  If
 it  followed  wise  men,  it  could  be  un-
 derstood.  It  follows  reactionary
 maulanas  and  maulvis  because  they
 think  that  the  Muslim  community  con-
 sists  of  ignorant  people  who  are  under
 the  thumb  of  maulanas  and  maulvis.
 I  have  my  own  experience;  when  I
 कराह.  fighting  the  election  in  Amroha,
 the  maulanas  and  maulvis  from  every
 quarter  of  India  were  brought  in  that
 constituency  {to  tell  the  Muslims  that
 they  were  not  to  vote  for  me.  And
 you  wi'l  not  he‘ieve  it,  but  it  is  a  fact
 that  these  maulanas  and  maulvis
 would  not  take  ordinary  meals,  but
 ™must  nave  a  murgi  at  every  meal,  30
 that  the  price  of  the  murgi  shot  up
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 from  Rs.  4  to  Rs,  l3—5  per  chicken.
 This  was  the  condition.  Mr.  Chagla,
 being  new  to  the  Congress  and  new
 to  politics,  should  have  been  more
 carefui  in  touching  this  thorny  pro-
 biem.  He  has  done  the  right  thing  but
 in  a  wrong  way.  He  did  not  know
 the  traditions  of  his  party;  they  think
 that  ignorant  people  can  be  only  ap-
 proached  by  maulvis  and  maulanas
 and  pundits  and  shastris.  (Interrup-
 tion),  Lal  Bahadur  is  not  a  shastri.
 Remember  it.  He  is  only  a  Kayasth
 Shastri  only  meant  that  he  has  gradu-
 ated  from  the  Kashi  Vidyapeeth.

 An  hon,  Member:  He  is  also  from
 Kashi  Vidyapeeth.

 Shri  J.  B.  Kripalani:  I  was  think-
 ing  of  these  pundits  and......

 Shri  है.  N,  Tiwary  (Bagaha):  Acha-
 ryas.

 Shri  J.  B.  Kripalani:  “Acharya”,  I
 may  tell  you,  is  not  a  religious  appel-
 lation.  I  was  called  Acharya  because
 I  have  been  the  principal  of  the  natio-
 nal  university  in  Ahmedabad,  and  the
 word  “principal”  was  translated  into
 “Acharya”.  I  am  sorry  J  am  not  much
 of  an  Acharya!  I  say  this  Bill,  as  ist
 is,  may  for  the  time  being  should  be
 abrogated  and  it  need  not  appear  as
 if  we  have  yielded  to  any  threat  from
 the  students.  This  also  Mr.  Chagla
 ought  to  know—that  his  Government
 has  always  in  the  past  yielded  to
 _ फदतकाध्ॉध,  Wherever  there  has  been
 badmashi.  As  in  the  case  of  linguistic
 States  and  in  many  other  cases,  this
 Government  yields  to  unreasonable
 pressure  from  outside.  So,  here  also
 it  may  be  that  the  people  will  under.
 stand  that  the  agitation  in  the  Bana-
 ras  Hindu  University  has  obliged  the
 Government  to  do  what  they  wanted
 them  to  do.  But  this  impression  also
 can  be  obliterated  if  a  statement  is
 made  here,  that  in  future  no  denomi-
 national  names  would  be  put  on  any
 school  or  university  and  if  such
 names  are  used.  no  grant  from  the
 Government  will  be  given  to  meh
 institutions,
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 Further,  I.  think  Pandit  Madan
 Mohan  Malaviya's  name  wil  not  gain
 anything  by  being  associated  with  that
 university.  The  who.e  world  knows
 that  he  was  the  founder  of  that  uni-
 versity.  I  know  how  he  used  to  co!-
 lect  funds  Even  in  the  train,  he
 would  take  out  the  map  of  the  univer-
 sity  and  explain  to  those  who  were
 travelling  first  class—in  those  days
 only  the  rich  people  travelled  first
 class,  or  only  great  leaders  did  so—
 and  he  would  spread  out  his  map  and
 say  that  this  and  that  is  being  done,
 and  so  on,  and  he  would  make  them
 promise  a  few  thousands  of  rupees.
 He  collected  the  money  like  that.  I
 used  to  tell  him  plainly,  because  I  am
 rather  a  very  irreverent  person  where
 human  beings  are  concerned,  “You,
 Sir,  are  a  great  pickpocket;  in  the
 train  you  pick  the  pockets  of  people
 which  is  not  very  reasonable.”  He
 used  to  Jaugh  over  it.  Madan  Mohan
 Malaviya's  name  will  not  gain  any-
 thing  by  being  associated  with  this
 university.  The  whole  world  knowns
 who  was  the  founder  of  this  university
 and  I  agree  with  those  who  say  that
 no  individual  names  must  be  attached
 or  associated  with  any  university,

 One  word  more.  It  is  useless  to  talk
 of  cultures  today.  Nobody,—be  he  a
 Hindu,  a  Christian,  a  Muslim,  unless
 he  has  made  a  comparative  study  of
 al]  the  religions—can  be  considered
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 t  @uaran  is  their  own  and  nobody

 wt  uid  recite  it  would  be  a  foolish
 thing.  It  would  even  be  an  ijnsuit  te
 their  religion  and  to  their  Prophet
 For  the  Christian  to  say  that  only  the
 Christians  should  read  the  Bible  and
 nobody  else,  would  be  to  take  away
 greatness  of  the  Bible.  So,  we  must
 understand  that  these  are  the  scrip-
 tures  of  the  worid;  they  are  the  trea-
 sures  that  are  common  to  all  human-
 ity.  Let  us  not  confine  them  to  par-
 ticular  religions.  And  the  man  of
 culture  today  is  he  who  makés  a  com-
 parative  study.  He  can  understand
 his  own  religion  a!so  better.

 I  remember  the  time  when  it  was
 said  that  one  book  like  the  Gita  is
 sufficient.  Even  Gandhiji  once  sald
 that  if  we  studied  the  Gita,  that  would
 do,  But  then  one  must  have  studied
 half  the  literature  of  the  world  be-
 fore  one  can  understand  the  Gita.  80
 also  is  the  question  of  the  Bible  and
 the  Quoran  and  the  scripture  of  the
 Buddhists.  All  these  great  scriptures
 are  today  the  treasure  of  the  world.
 They  are  common  property;  to  make
 them  the  property  of  any  particular
 denomination  is  to  degrade  them,  and
 I  hope  nobody  would  degrade  them,
 for,  every  university  would  make  &
 comparative  study  of  all  the  religions
 and  all  the  philosophies  of  the  world

 Shrimati Mr.  Chairman:  Kamal
 Chaudhuri.

 cultured.  If  a  Hindu  knows  nothing
 of  the  Quaran,  he  has  not  made  a  com-
 parative  study  of  religions  ang  he
 cannot  be  called  fully  cultured.  If  a
 Hindu  does  not  know  what  is  written
 in  the  Bible,  I  think  he  is  so  much
 the  less  cultured.  If  a  Muslim  does
 not  know  what  is  written  in  the  Gita,
 it  is  a  shame  for  him;  he  cannot  be
 considered  educated.  Nobody  can  be
 considered  really  cultured  or  educat-
 ed  today  unless  he  has  made  a  com-
 parative  study  of  all  the  scriptures  of
 the  world,  because  these  scriptures  are
 not  confined  to  one  body  or  to  one
 religion;  they  are  the  treasure  of  the
 world.  For  the  Hindu  to  sav  that
 Gita  is  his  own  is  to  limit  the  teach-
 ings  of  Gita.  For  the  Mus!ims  to  sey

 Shri  Radhelal  Vyas  (Ujjain):  On
 a  point  of  order.

 Mr.  Chal  There  t  be  2
 point  of  order  in  a  vacuum.

 Shri  Radhelal  Vyas:  Even  before
 I  raise  my  point  of  order,  you  are  say-
 ing  there  is  no  point  of  order.

 Mr.  Chairman:  I  have  called  en-
 other  hon,  Member.

 Shri  Radhelal  Vyas:  |  want  to  raise
 8  point  of  order.  You  say  that  there
 is  no  point  of  order  before  T  state  It.

 Mr.  Chairman:  I  said  there  is  ne
 point  of  order  in  a  vacuum.
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 Shri  Radhelal  Vyas:  There  is  no
 vacuum.  As  soon  as  you  called  Shri-
 mati  Kamala  Chaudhuri,  I  wanted  to
 raise  a  point  of  order,  and  I  rose.  My
 point  of  order  is  this.  Under  rule  350
 of  the  Rules  of  Procedure,  “When  a
 member  rises  to  speak,  his  name  shall
 be  called  by  the  Speaker.”  The  word
 4s  “shall”  and  so  it  is  imperative  on
 the  part  of  the  Chair  to  call  him.

 -Shrimati  Kamala  Chaudhuri  did  not
 gct  up  in  her  seat,  whereas  I  got  up
 from  my  seat.  If  only  one  Member
 gets  up,  the  rule  says  that  that  Mem-
 ber  is  entitled  to  be  calleqg  and  to
 speak  and  nobody  else,  If  more  than
 one  person  stand  up,  then  the
 Chair  has  the  choice  to  call  any
 of  them  who  stand  up  to  -speak.
 But  here  only  one  member  stood  up.
 How  can  the  Chair  call  a  member
 who  has  not  stood  up?  If  only  one
 member  stands  up,  under  the  rules  it
 ig  imperative  on  the  Chair  to  call  that
 member.  I  want  your  ruling  on  this
 point  of  order,

 Mr.  Chairman:  The  hon.  Member
 will  understand  that  so  far  no  lady
 Member  has  spoken.

 Shri  Radhelal  Vyas:  Kindly  read
 that  rule.  The  rule  does  not  make
 an  exception.  There  could  be  no
 discrimination  on  that  point.

 Mr.  Chairman:  All  the  Members
 who  want  to  speak  should  try  to  catch
 the  eye  of  the  Chair.

 Shri  Radhelal  Vyas:  When  only  one
 Member  has  stood  up,  he  should  be
 called.  If  there  are  more  than  one
 Member  who  stand  up,  the  Chair  can
 call  any  one  of  them.

 Mr.  Chairman:  |  agree  with  the
 hon.  Member,  That  is  the  procedure
 which  is  being  followed.  I  would
 request  all  the  Members  who  want  to
 aptak  to  catch  my  eye.

 भ्रीमती  कसला  चौधरी  :  सभापति
 महोदय,  सदन  में  प्रस्तुत  विषय  के  सम्बन्ध  में
 कुछ  निवेदन  करना  चाहती  हूं  ।  माननीय
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 सदस्य  कभी  बहुत  नाराज़  हो  गए  जब  मैरा
 नाम  पुकारा  गया  I  मैं  उन  से  माफी  चाहती
 हु  |  बारह  बजे  से  मैं  बराबर  खड़ी  हो  रही
 हु  जब  से  यह  बिल  विचारार्थ  प्रस्तुत
 फिया.  गया  है  |  हस  समय  जरा  नींद  सी
 आने  लगी  थी  ।
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 भारतीय  संस्कृति  का  प्रस्तुत  विषय  के
 साथ  सम्बन्ध  जहा  जा  रहा  है।  बनारस
 हिन्दू  यूनिवर्सिटी  में  से  हिंदू  शब्द  हटाने  के
 साथ  उसका  सम्बन्ध  जड़ा  जा  रहा  है  |
 मेरा  निवेदन  है  कि  झगर  हम  झपने  इतिहास
 को  देखें  सर  अपने  पुराने  साहित्य  को  देखें
 तो  हमें  पता  चलेगा  कि  एक  जमाना  ऐसा  था
 जब  कि  वर्ण  व्यवस्था  लागू  थी  इस  देश  में  ।
 उसी  का  मैं  समझती  हूं  कि  यह  प्रभाव  था  कि
 लोग  जो  संस्थाएं  बनाते  थे  उसके  साथ  अपने
 नाम  जोड़ा  करत थे  1  पहले  धनाढ्य  लोग  यह
 काम  करते  थे  ।  बाद  में  और  लोगों  ने  भी  ऐसे
 काम  शुरू  किये  |  लेकिन  जमाना  बड़ी  तेजी
 से  बदल  रहा  है  ।  एक  माननीय  सदस्य  ने
 कहा  है  कि  हमें  इतिहास  नहीं  बदलना  चाहिये  |
 लेकिन  में  उनसे  इस  बात  में  सहमत  नहीं
 au.  मैं  समझती  हूं  कि  जमाना  वह  ग्रा  गया
 है  कि  जल्दी  जल्दी  हमारा  इतिहास  बदल  रहा
 है  कौर  इसे  कोई  शक्ति  रोक  नहीं  सकेगी  ।

 एक  माननीय  सदस्य  ने  कहा  है  कि
 साम्प्रदायिकता  हमारे  अन्दर  घुसी  हुई  है  |
 लोगों  के  हृदय  में  हमारे  दिमाग  में  शौर  हमारी
 जनता  के  दिमागों  में  सी  हुई  है  |  मैं  याद
 दिलाना  चाहती  हूं  कि  इस  सदन  में  अधिकांश
 वें  व्यक्त  हैं  जितनी  गांधी  जी  के  नेतृत्व  का
 इस  बात  का  बीडा  उठाया  था  कि  हम  अपने
 देश  से  साम्प्रदायिकता  को  दूर  करेंगे।  हमने
 अपने  प्लान्दोलन  में,  झपने  संघर्ष  में  जो  हमने
 अ्रपनी  प्रा जादी  के  लिए  किया  है,  उस  में  हमारे
 नेता  ने,  गांधी  जो  ने  हमारी  इस  कमजोरी
 को  सारे  देश  को  भ्रच्छी  तरह  से  बताया  t
 इस  देश  की  जो  कमजोरी  रही  है  बह  यही  रही
 है  कि  हम  साम्प्रदायिक  रहे  हैं,  हमारे  यहां
 वर्ण-व्यवस्था  रही  है,  हमारे  यहां  मज़हबी  लगा-
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 ईयां  होती  रही  हैं  7  हमने  उन  सब  चोरों  को
 दूर  करने  की  कोशिश  को  है  लेकिन  जब  एक
 छोटा  सा  प्रश्न  आये  उसकों  लेकर  हम  एक  मायना
 में  बह  जाए,  यह  फासो  तरह  से  माननीय
 सदस्यों  के  लिख  जोन वाय  बात  नहीं  है  t
 राज  हमें  गम्भीरता  से  सोचता  होगा  in  हमने
 देखा  कि  जब  भाषा  का  प्रश्न  भाया  तो  हमारे
 एक  प्रान्त  में  हिसात्मक  झगड़े  हों  गए  कब
 यह  एक  गन्नौर  प्रश्न  हमारे  सामने  पाया  है  ।
 इसी  सदन  में  जब  ग्र जो गढ़  विश्वविद्यालय
 विशेषज्ञ  भाया  था  तो  सभी  मान तोय
 सदस्यों  ने  इस  बात  से  अपनी  सहमति
 प्रकट  की  थी  कि  वहां  से  मुस्लिम
 शब्द  हटाना  चाहिये  ।  राज  यह  कहना
 कि  मुस्लिम  एक  साम्प्रदायिक  शब्द  है  शौर
 हिन्दू  शब्द  जो  है  वह  व्यापक  प्रेम  में  प्रेरित
 होता  है,  ठोक  नहीं  है  t  मैं  स्पष्ट  कहना  चाहती
 हैं  कि  हिन्दुओं  में  भी  एक  नहीं,  न  मालूम
 कितने  सम्प्रदाय  हैं  प्रौढ़  धर्म  हैं  प्रो  धर्मों  की
 भी  विभिन्न  प्रदर  की  नीतियां  हैं।  राज  जहां
 तक  मजहब  का  सम्बन्ध  है,  जहां  तक  धर्म
 का  सदस्य  है,  वह  हमारे  हृदय  से  सम्बन्ध
 रखता  है,  हमारी  प्राध्यात्मकता  से  सम्बन्ध
 रखता  है  |  हम  हिन्दू  शब्द  का  लेवल  माथे
 पर  लगा  लें  तभी  हिन्दू  कहला  सकते
 हैं  पत्ती  बात  नहीं  हैं  |  हिन्द  हम  दिल से
 हैं  -  अगर  मुझे  भी  गये  है  कि  में  हिन्दू  हूं  ।
 झगर  कोई  मुस्लिम  भाई है  और  वह॒  भी  प्रगर
 इस्लाम  में  सचमुच  विश्वास  करता  है  तो  उसको
 भी  मुसलमान  होने  में  गय  होना  चाहिये  ।

 हमने  जिस  तरह  का  प्रजातंत्र  प्र पने  यहां
 कायम  करना  चाहा  है  उसमें  हमने  इस  बात
 को  भावना  जनता  में  भरने  की  कोशिश  की  है
 कि  हम  यहाँ  एक  चम  निरपेक्ष  जनतंत्ष  बनाना
 चाहते  हैं।  यह  हमारे  नेतायों  को  होती  रही
 है  ।  उसी  तोतो  का  हम  खंडन  करने  लगे
 तो  इसका  जनता  पर  बरच्छा  प्रसर  नहीं  पड़ेगा  I
 जहां  तक  संस्कृति  की  बात  है,  मैं यहू  कहना
 चाहती  हूं  कि  हमारे  शिक्षा  मंत्री  ने  बढ़ा  दुख
 प्रकट  किया  है  राज्य  सभा  ने  जो  परिवर्तन  इस
 विधेयक  में  नाम  को  बदल  कर  किया  है,  हिन्दू
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 शक  काले  जाने  के  बारे  में  निर्णय  लिया  है
 उसको  लेकर  इतना  हो  हल्ला  हो  रहा  है  ।
 यह  सगी  भी  है  1  लेकिन  देखना  होगा  कि
 किधर  से  लुभा  है  ।  उस  में  शायद  वहां  का
 विद्यार्थी  वर्ग  सम्मिलित  है।  मैं  पूछना  चाहती
 हैं  कि  यह  भ्रनुशाशन  हीनता  नया:  हित्चू
 संस्कृति  फा  पोतक  है  ?  क्या  यह  हिन्दू,
 संस्कृति  है  ?  मैं  यह  फहने  को  तैयार  हूं  कि
 कोई  भी  संस्कृति  हो  उपस्कर  प्रनुयाईयों  का
 यह  काम  नहीं  हो  सकता  कि  वे  अनुशासन  को
 तों  ।  हिन्दू  संस्कृति  में  एक  शब्द  प्राता  है
 'संयम'  ।  हमारे  धर्म  को  भी  एक  “नींव  है
 “संयम  1  प्रनुशासन  देखा  जाए  तो  दुलारी  चीज़
 नहीं  है  t  मैं  स्पष्ट  कहता  चाहती  हूं  कि  जहां
 तक  मेरा  विचार  है,  इन  विद्यार्थियों  के  प्रान्तों-
 लग के  पीछे  जो  प्रतिक्रियावादी  लोग  देश  में
 हैं,  उनका  कुछ  हाथ  है  ।  वे  लोग  प्रचार  कर
 रह  हैं।  बहुत  से  लोग  दिल्‍ली  में  प्राण  हुए  हैं  ।
 वे  पैम्फलेट  निकाल  रहे  हैं,  नोटिस  भेज  रहे  हैं  ।
 इस  सब  काम  के  लिए  क्या  पैसे  की  जरूरत  नहीं
 है  a  जब  तक  किलो  प्रतिक्रियावादी  शक्ति
 या  किसी  राजनीतिक  पार्टी  का हाथ  इस  सब
 के  पीछे  त  हो  तब  तक  पैसा  कहां  से  भरा  सकता
 है  ?  मैं  नाम  नहीं  जानती  हूं  ।  लेकिन  मैं
 पूछना  चाहती  हुं  कि  यह  पैसा  कहां  से  प्रा  रहा
 है  ?  यह  आन्दोलन कहां  से  हो  रहा है

 श्व  इंदरजीत  लाल  मल्होत्रा:  जिस
 का  नाम  क्‍यों  नहों  लेती  है  ।  उसका  नाम
 लीजिये  ।

 श्रीमती  कमला  और  :  हमें  देखता
 चाहिये  कि  हम  ऐसे  प्रान्दीलनों  स ेघबरा  कर
 कोई  गलत  कदम  न  उठा  बैठें  ।  मैं  शिक्षा  मंत्री
 को  इस  बात  के  लिए  बनाई  देती  हूं  कि  दुखता
 के  साथ  उन्होंने  यह  कदम  उठाया  है  ।  सचमुच
 में  राज  राजपूत  कालेज,  जाट  कालेज,
 कान्यकुब्ज  कालेज  सम्प्रदाय  हमारी  संस्कृति  के
 ऊपर  कलंक  हैं।  अमी  जो  युद्ध  पाकिस्तान  के
 साथ  हुमा  तो  उससे  देश  में  एक  बहुत  ही  बरच्छा
 बआतावरण  बना  था  -  हमारे  नेताओं  ने,  हंस
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 [अंतिम  कमला  चौधरी]
 लोगों  ने  जगह  जगह  जा  कर  यह  कहा  था
 झोर  हमारी  फौज  ने  दिखा  दिया  था  कि  हम
 पहले  भारतीय  हैं  और  पीछे  हिन्दू  था  मुसलमान
 @  या  सिख  हैं या  इसाई  हैं।  राज  इस  एक
 छोटो  सी  बात  को  लेकर  हम  लोग  भावना  में
 बह  जाएं  या  देश  की  जनता  का  सही  नेतृत्व
 न  करें,  गलत  होगा  ।  मैं  निवेदन  करना  चाहती
 हूं  सभी  पार्टीयों  से,  सभी  मानवीय  सदस्यों  से
 कि  एक  बड़ा  प्रच्छा  वातावरण  इस  वक्‍त  देश
 में  बन  गया  है,  पुद्धकांल  में  देश  में  बन  गया  है,
 उसको  हम  सभी  को  बनाये  रखता  है  ,  उस
 वातावरण  की  बहुत  दिनों  तक  देश  को  जरूरत
 हैं  ।  दुशमन  हमारी  सामानों  के  ऊपर  खड़ा
 है  ।  न  मालूम  किस  वक्त  आक्रमण  बहू  कर
 दौर  फीस  वक्‍त  हम  सबको  मिल  कर  फिर
 उसका  मुकाबला  करना  पड़े।  हिन्दू  संस्कृति,
 मुस्लिम  संस्कृति,  यह  संस्कृति,  वह  संस्कृति
 की  बात  में  हमें  नहीं  पड़ना  चाहिये,  भारतीय
 संस्कृति  हम  सब  की  है  ।

 थली  यशपाल  सिह  (कराना)  :  जाद-
 कालीन,  राजपूतकालीन  संस्कृतियां  कलंक
 नहीं  हैं।  उन्होंने  खून  दे  कर  देश  की  रक्षा  की
 है  ।  मैं  प्रार्थना  करता  हूं  कि  इनके  ये  जो  शब्द
 हैं  इनको  प्रोसोडिग्ज  में  स ेएक्स पंज  किया  जाय  |

 शलीसमती  कमला  चौधरी  :  मुसे  मालूम
 नहीं  था  कि  माननीय  सदस्य  राजपूत  हैं  ny

 sft  यहा पाल  सिंह  :  मैं  प्रार्थना  करता
 हूं  कि  इनके  ये  शब्द  एक्स पंज  किये  जायें  t

 Mr.  Chairman:  What  the  hon.  lady
 Member  has  said  is  parliamentary.

 strait  कमला  चौधरी  :  मैं  निवेदन  कर
 रही  थीं  कि  एक  शुद्ध  वातावरण  .भारतीय
 संस्कृति  का  हम  बनायें  '  हमने  ऐसा  वाला-
 वरण  इस  युद्धकाल  में  बनाया  है  शौर
 उसको  कायम  रखने  की  जरूरत  है।  माननीय
 सदस्य  नाराज़  न  हों  1  मैं  कहना  चाहती  हूं
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 कि  यहां  जो  कायस्थ  विद्यालय  हैं,  वे  भी  कलंक
 हैं,  झगर  जाट  विद्यालय  हैं  तो  वे  भी  कलंक
 हू

 श्री  यशपाल  सिह  :  पाप  भ्र पने  लिये
 कलंक  कह  सकती  हैं  ।  हमारे  लिये  कलंक  नहीं
 कह  सकता  हैं  ।

 हमतो  कमला  चौधरी:  यह  राज  जनता
 कोभावना  है  ।ग्रुप  व्यक्तिगत  रूप  से  कितना
 ही  नाराज  हों  या  कितना  ही  जोरदार  भाषण  दें,
 जमाना  वह  भा  रहा  है,  मैं  जानती  हूं,  फि  चरागे
 जाने  वाली  जो  चिड़ियां  हैं  वह  इन  बातों  को
 बर्दाश्त  करने  के  लिये  तैयार  नहीं  होंगी।
 हमारे  देश  के  जो  नेता  .हैं,  जिन  का  हम  सभी
 झा दर  करते  हैं,  शायद  हमारे  भाई  श्री
 यशपाल  सिंह  जी  भी  उनका  ग्राहक  करते
 होंगे  क्योंकि  गांधीजी  शौर  विनोबा  भावे  के  वे
 बहुत  सें  उदाहरण  दिया  करते  हैं,  उन्होंने  भी
 यह  बात  कह  दी  है  कि  लोग  “जय  हिन्द”  का
 नारा  न  लगायें,  "जय  जगत''  का  नारा-लगाय  ।
 इसके  अय  आप  समझ  जायेंगे  कि  दुनिया  का
 जो  मानव  समुदाय  है,  चाहे  वह  कहीं  भी  हो,
 हम  उसमें  एकाधिकार  हो  कर  रहने  के
 लिये...

 6  hrs.

 (Ma.  Deruty-Speaxer  in  the  Chair]

 ft  घदापाल  सिंह  :  गांधाजी  का  नाम
 इस  बीच  में  न  खींचा  जाय  ।  पाकिस्तान  की
 लड़ाई  हमने  लड़ी  है।  एक  पी  कांग्रेसी
 पाकिस्तान  को  लड़ाई  में  नहीं  मरा  है  ।  हम
 ने  वहां  सिर  कटवाये  हैं।

 श्रीमती  कमला  चौधरी  :  उपाध्यक्ष
 महोदय,  मैं  निवेदन  कर  रही  थी  कि  हमारे
 देश  की  कौर  भारत  की  संस्कृति  को  सबसे
 विशेष  बात  जो  रहो  है  बह  यह  है  कि  हमें
 झात्मसात्‌  करने  की  प्रकृति  रही  है,  |  प्रयास
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 are,  दुसरे  लोग  जाये,  कितनी  ही  जातियां
 भाई  हमारे  यहां,  जो  हिंदू  नहीं  थीं।  लेकिन
 उन  सब को  प्रात्मसात्‌  करके  हमने  भारतीय
 संस्कृति  का  निर्माण  किया  है  ।  जो  करोड़ों
 मुसलमान  हैं,  जो  ईसाई  हैं,  जो  करोड़ों  सिख
 हैं,  इन  सब  धर्मों  को,  उन  की  संस्कृति  को  भ्रामक-
 सात  करके  एक  भारतीय  संस्कृति  के  निर्माण
 की  तरफ  हमलों  बढ़ना  चाहिये  ।

 इन  शब्दों  के  साथ  मैं  कहना  चाहती  हूं
 फि  राज्य  सभा  ने  इस  विधेयक  में  जो  परिवर्तन
 किया  है  उस  से  सब  सहमत  हैं  ।  लेकिन
 एक  बात  मैं  कहना  चाहूंगा  कि  पंडित
 मदन  मोहन  मालवीय  का  नाम  इस  बू नोव सिटी
 के  नाम  के  साथ  न  जोड़ा  जाये।  हिन्दू  विश्व-
 विद्यालय  हटा  कर  काशी  विश्वविद्यालय  रखा
 जाये  जैसा  कि  उन्होंने  नाम  दिया  था  |

 Shri  Gauri  Shankar  Kakkar:  Mr.
 Deputy-Speaker,  Sir,  I  had  the  privi-
 lege  to  be  in  the  Joint  Committee  and
 participate  in  the  discussions  there.
 This  Bill,  when  it  was  introduced  and
 it  was  referred  to  a  Joint  Committee,
 created  certain  new  precedents  and
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 scculdbism,  but  my  charge  is  that  they
 never  followed  it.  When  the  very
 basis  of  giving  tickets  at  the  time  af
 general  elections  is  that  men  belong-
 ing  to  the  majority  of  the  people  resid-
 ing  in  a  particular  area  should  be
 given  tickets,  is  it  not  correct  to  say
 that  they  do  not  believe  in  seculariam?

 Sir,  I  would  like  Shri  Chagla  to
 come  forward  with  a  motion  for  set-
 ting  up  an  Education  Commiasi
 appointed  for  the  whole  country,  for
 all  the  educational  institutions  Which
 are  guverned  by  the  State  Govern-
 ments  and  are  not  directly  concerned
 with  the  Central  Government.  There
 should  be  a  rule  by  this  time  that  all
 those  names  that  are  existing  at  pre-
 sent,  names  like  “Kayastha  Patha-
 shala",  “Khatri  Pathoshala"  ang  others
 should  be  done  away  with,  That
 should  be  the  right  step.  That  is  the
 correct  manner  in  which  this  question
 is  to  be  approached.  It  should  be  a
 Policy  matter  of  the  Government.

 My  second  point  ig  this.  With  re-
 gard  to  this  particular  Bill  the  Ruling
 Party  say  that  they  have  a  non-com-
 mittal  attitude,  Did  they  have  a  non-

 certain  new  sensations.  To  Shri  M.  com
 Chagla,  who  is  not  now  present  in  the
 House,  I  would  like  to  pay  my  com-
 pliments  for  the  manner  in  which  we
 held  our  deliberations  in  the  Joint
 Committee.

 In  the  beginning,  when  the  draft  of
 the  Bill  was  put  up,  it  denied  the
 autonomous  character  to  the  univer-
 sity.  But,  all  the  amendments  that
 were  moved  to  the  Bill  were  carried.
 It  was  possible  on  account  of  the  help-
 ing  hand  which  Shri  Chagla  extended
 to  the  Committee.

 Now  I  come  to  this  controversial
 issue,  about  the  change  of  name  and
 other  salient  features,  I  charge  the
 ruling  party  for  the  fault  they  commit
 in  secularism.  I  moved  an  amend-
 ment  that  it  should  be  called  “Kashi
 Vishva  Vidyalaya”  and  I  still  stand
 for  it.  I  should  say  that  the  Ruling
 Party  or  the  Congress  Party  stand  for

 committal  attitude  when  the  Gold
 Control  Ordinance  was  passed,  when
 the  Land  Acquisition  Act  was  passed?
 There  were  Members  in  the  Congress
 Party,  I  believe,  who  were  not  willing
 to  vote  for  those  enactments  if  there
 was  no  whip  issued.  May  I  take  it
 that  this  is  a  new  precedent  that  is
 being  created  for  all  future  Iegisla-
 tions,  or  is  that  the  Ruling  Party  ‘s
 non-committal  only  in  respect  of  this
 Bill  on  account  of  this  one  reason  that
 if  they  say  that  the  name  “Hindu”  be
 continued  they  will  be  exposed  of
 their  belief  towards  secularism  ond  if
 they  say  that  let  the  word  “Hindu”
 be  deleted  as  was  done  in  Rajya  Sabha
 then  they  have  the  fear  of  all  sorts  of
 agitation  coming  as  a  result  of  that?
 That  fg  the  fear  ond  that  is  why  we
 find  this  timid,  week  and  vacillating
 policy  of  the  Government  which  I  do
 not  want  to  encourage.

 l  woulg  say,  Sir,  that  of  all  the  per-
 sons,  oun  hon,  Minister  of  Education,
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 (Shri  Gauri  Shankar  Kakkar]
 from  the  very  inception,  from  the  verv
 day  he  took  up  this  office,  ventilated
 nationalist  views.  Why  should  he
 has  fallen  a  prey  in  the  hands  of
 such  a  party?  He  should  not  have
 yielded.  He  should  have  the  bold-
 ness  to  say,  from  the  very  beginning,
 it  is  time  that  this  word  “Hindu”  be
 eliminated  from  this.  There  is  no
 reason  for  the  Congress  Party  to  say
 that  they  have  got  a  non-ommittal
 attitude.  May  I  take  it,  as  I  said  ear-
 lier,  that  they  are  running  such  2
 democratic  set  up  where  in  respect  of
 any  legislation  that  is  coming  befo:+
 this  House  they  would  follow  this  non-
 committal  attitude?  4  would  most  wel-
 ‘come  it  if  it  is  followed,  ang  if  that
 is  not  the  idea  why  should  they  follow
 it  in  respect  of  this  particular  Bil)
 that  is  before  the  House.

 Then,  Pandit  Madan  Mohan  Malvi-
 ya  was  most  reluctant  to  accept—Shri
 Govind  Das  himself  said  it—a  wel-
 come  address  which  was  being  pre-
 sented  to  him  because  the  word
 “Maharishi"  was  added  in  that.  Can
 anybody  imagine  Pandit  Madan  Mohan
 Malaviya,  who  was  reluctant  to  accent
 an  address  because  the  word  “Maha-
 rishi"  was  there,  if  his  soul  was  in
 heaven,  would  be  jubilant  by  his  name
 which  is  being  added  to  the  universi-
 ty?  It  would  be  a  bad  precedent  to
 add  any  individual's  name  to  a  univer-
 sity.  I  would  call  it  communal
 if  any  name  is  associated  with  any
 university,  be  it  Jawaharlal  Nehru
 University  or  be  it  Mahamana  Uni-
 versity.  That  would  be  a  very  dan-
 gerous  thing.  You  are  going  to  create
 central  universities.  If  you  are  anro-
 ciating  those  universities  with  parti-
 cular  individuals  that  would  be  short-
 xightedness,  that  would  be  communal
 in  spirit.

 It  is  time  to  say  safely  that  the  per-
 formance  of  the  Banaras  University
 has  been  throughout  nationalist.  But
 what  is  the  policy  of  our  Government.
 But  the  Government  has  taken  the
 view  that  we  belive  in  a  secular  sort
 of  Government.  Then  we  have  to
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 follow  that  in  all  sincerity  and  not  jm
 a  half-hearted  manner,

 Coming  to  the  other  provisions  that
 are  very  material,  os  I  have  said  ear-
 lier,  this  Bill,  fortunately,  has  created
 much  sensation  and  new  precedents
 and  conventions.  One  such  precedent
 is,  the  Chairman  of  the  Joint  Commit-
 tee  has  appended  a  Note  of  Dissent.
 May  I  venture  to  say  that  it  is  a  new
 Precedent,  and  it  is  a  very  unfortu-
 nate  precedent  that  the  Chairman  of
 the  Joint  Committee  had  to  append  a
 Note  of  Dissent.  Ig  he  was  fiinding  it
 difficult  to  find  favour  with  the  mem-
 bers  he  should  have  withdrawn  from
 the  chairmanship  instead  of  sending
 this  Note  of  Dissent.

 Secondly,  there  were  certain  policy
 matters,  certain  salient  features  which
 were  accepted  by  the  Joint  Com-
 mittee.  One  of  them  is  the  transi-
 tional  provision  saying  that  as  soon
 as  this  Bill  becomes  an  Act  the  posts
 of  Vice  Chancellor  and  the  Registrar
 will  be  deemed  to  have  been  vacated.
 There  is  a  history  behind  the  sugges-
 tion  that  they  should  vacate  their
 posts.  Today  the  Education  Minister
 said  that  the  House  cannot  afford  to
 frame  charges  against  them  in  the
 absence  of  the  Registrar.  May  I
 remind  the  hon.  Education  Minister
 the  circumstances  in  which  the  present
 registrar  was  appcinted?  He  was  ap-
 pointed  under  fishy  circumstances  and
 he  was  on  probation  for  one  year.  You
 will  be  surprised  to  know  that  within
 20  days  of  his  appointment  not  to
 speak  of  one  month,  six  months  or
 one  year—he  was  confirmed  in  that
 post.

 Is  it  not  a  fact  that  on  account  of
 the  performance  of  this  Registrar
 and  the  Vice-Chancellor  there  had
 been  litigation  leading  to  loss  of
 several  lakhs  of  rupees  and  the  cases
 had  gone  up  to  the  Supreme  Court?
 A  brother  of  a  member  of  the  Exe-
 cutive  Council  happened  to  be  the
 counsel  for  the  Banaras  University
 and  ultimately  when  the  cases  reach-
 ed  the  Supreme  Court  he  had  the

 dacity  and  boldmess  to  withdraw
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 those  cases,  making  the  university
 suffer  a  loss  of  lakhs  of  rupees.  The
 Report  also  gives  an  indication  of  the
 performance  of  these  two  figures  on
 account  of  which  action  had  to  be
 taken  and  the  Ordinance  promulgated.
 They  were  ill  due  to  these  two  figures,
 specially  the  Registrar.  I  am  very
 sorry  that  the  provisions  which  were
 adopted  by  the  Joint  Committee,
 where  Shri  Chagla  was  also  present,
 that  after  the  enactment  during
 transitional  period  these  two  persons
 will  be  devimed  to  vacate  their  posts
 and  the  President  will  nominate  per-
 gons  in  their  place,  that  provision  has
 been  undone  in  the  Rajya  Sabha.  I
 am  very  sorry  for  this.  I  may  also
 say  thet  this  is  a  new  precedent  which
 Rajya  Sabhi  has  created.  In  the
 Joint  Committee  Congress  had  a
 majority  of  members.  In  the  Rajya
 Sabha  also  they  had  a  majority  of
 members.  Still,  those  salient  features
 which  were  idered  and  adopted
 by  the  Joint  Committee
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 have  been
 undone  by  the  Rajya  Sabha.  I  do  not
 find  any  logic  in  this.

 I  have  got  one  objection  against
 another  provision  of  the  Bill  It  is
 mentioned  lere  that  any  officer  con-
 nected  with  the  University,  if  he  is
 found  guilty  of  moral  turpitude  and
 is  convicted  for  a  period  of  six  months
 he  will  be  disqualified  from  holding
 any  post  in  the  University,  Suppose
 he  has  been  sentenced  for  5  months
 and  29  days?  He  can  continue  in
 office.  I  fa'l  to  understand  the  logic
 behind  this  provision.  I  have  moved
 an  amendment  to  the  effect  that  any
 person  who  is  convicted  of  moral
 turpitude,  even  if  it  is  one  day's
 ampris  t,  should  be  disqualified
 to  be  an  office-bearer  of  the  univer-
 sity,  becaus:  there  is  no  logic  behind
 the  provision  that  the  disqualification
 should  apply  only  if  the  sentence  is
 for  a  period  of  six  months  or  more.
 This  provision  needs  to  be  amended.

 Finally,  Shri  Chagla  said  that  the
 Houses  should  not  be  pressurised  on
 account  of  the  agitation  which  the
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 students  have  undertaken.  I  myself
 condemn  the  agitation.  It  is  uncal-
 led  for  and  most  undesirable.  But  is
 it  not  a  fact  that  the  Government
 themselves,  not  to  speak  of  this  House,
 were  pressurised  not  once,  twice  or
 thrice  but  so  many  times  on  account
 of  agitation  with  the  result  that  the
 country  has  taken  to  this  spirit  that
 this  particular  Government  can  be
 pressurised  only  if  an  agitation  is
 undertaken?  The  example  of  greater
 Bombay  is  there,  apart  from  the
 formation  of  many  other  States.  It
 is  not  a  new  thing.  It  has  been  en-
 couraged  by  the  ruling  party.  They
 could  themselves  be  pressurised  by
 this  sort  of  agitation.

 Shri  Bhagwat  Jha  Arad:  In  demo-
 cracy  public  opinion  should  be  heard

 Shri  Gauri  Shankar  Kakkar:  Of
 course,  public  opinion  should  be  ree
 pected.

 In  the  end,  I  congratulate  Shri
 Chagla  for  what  he  has  done  during
 the  deliberations  of  the  Joint  Com-
 mittee.  But  I  will  give  a  warning  to
 Shri  Chagla.  As  I  have  said,  he  has
 been  doing  very  good  work  and  his
 performance  has  been  very  creditable
 and  national  to  the  core.  But  he
 should  not  be  timid  and  weak  to  take
 A  non-committal  view  on  such  a  Bill.
 He  should  have  the  courage  to  say
 that  he  is  running  a  secular  govern-
 ment  and,  therefore,  he  is  for  elimi-
 nating  the  name  of  “Hindu”  from  the
 name  of  the  University.  Why  should
 he  fight  shy?  It  is  on  account  of
 the  influence  of  the  party  to  which
 he  has  been  recruited  os  8  new  mem-
 ber.  Otherwise,  his  antecedents  are
 there  and  they  are  praiseworthy.

 So,  in  the  end  I  would  submit  that
 the  name  Kashi  Viswa  Vidyalaya  and
 not  Madan  Mohan  Malaviva  should
 be  there,  Then,  the  other  transitional
 provision  which  has  been  undone  by
 th,  Rajya  Sabha  should  be  revived.
 Because,  Shri  Chagla  who  has  been
 present  throughout  the  deliberations
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 (Shri  Gauri  Shankar  Kakkar) f  the  Joint  Committee  knows  that  the charges  against  the  Regi.trar  ure
 Manifest;  they  need  not  be  proved because  they  are  there,  The  way  of  his
 4ppo.niment,  his  confirmation  after 20  duys  and  the  way  in  which  he handle]  the  affairs  resulling  in  huge losses  on  account  of  litigation  they are  sufficient  proof,  if  any  proof  is needed,  Such  an  officer  should  not be  continued  in  office.  So,  I  do  not know  how  Shri  Chagla  agrevd  in  the
 Rajya  Sabha  to  change  the  sugges- tion  made  by  the  Joint  Committee.

 In  the  end,  I  will  submit  that  this House  is  not  guing  to  be  pressurised
 by  the  student  agitation  which  I
 condemn,  But  it  is  the  logical  con- ¢lusion  of  the  policy  which  our  Gov-
 ernment  themselves  adopted  of
 fuccumbing  to  pressurisation  by
 agitation.  Finally,  |  will  say  that  it
 is  high  time  to  introduce  guch  a
 measure  IT  woud  again  appeal  to
 the  hon.  Members  to  agree  to  the
 name  Kashi  Viswa  Vidyalaya.

 Shri  D.  C.  Sharma:  Mr.  Deputy-
 Speaker,  Sir,  I  have  been  liste-
 ning  to  this  debate  with  a
 great  deal  of  attention  and  I  have
 found  that  people  have  not  undor-
 stood—I  should  be  excused  for  saying so—the  real  import  of  the  Banaras
 Hindu  University  (Amendment)  Bill.
 हथ  feel  that  there  are  many  reasons
 ‘why  we  should  support  the  new  name
 of  the  University.  In  order  to  per-
 Petuate  the  name  of  Madan  Mohan
 Malaviva  it  is  desirab'e  to  re-name
 this  university  a:  Madan  Mohan
 Malaviya  Kashi  Viswa  Vidyalaya.
 There  are  many  reasons  for  this.  The
 first  कलशपपााण  is  this.  Under  the
 Constitution  the  other  House,  which  's
 as  sovereign  as  this  House,  has  decided
 by  an  overwhelming  majority  that
 this  name  should  be  given  to  this
 ‘University.  I  think  we  do  not  want
 to  be  at  loggerheads  with  the  other
 House.  We  have  to  respect  the  other
 House,  the  opinion  of  the  other  House
 ang  I  believe  that  this  House,  which
 ts  also  sovereign,  will  not  treat  the
 meat  unanimous  opinion  of  the  other
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 House  with  scant  attention  or  with lack  eof  courtesy  or  with  any  defi-
 ciency  of  understanding,  That  is  my first  reason.

 Secondly,  in  all  the  countries  of  the world  the  universities  are  named  in two  or  thrve  ways.  Sometimes  the
 universities  are  associated  with  the name  of  the  place  or  the  State  where
 they  are  located.  We  think  of the  University  of  Berkeley;  we think  of  the  University  of
 Washington;  we  think  of  the  Univer-
 sity  of  Harvard;  we  think  of  the
 University  of  Cambridge  and  we think  of  the  Univecsity  of  Oxford.

 In  the  same  way  there  are  certaim
 universities  named  after  great  leaders of  those  countries  and  even  a  conser- vative  country  like  Britain  has  named @  university  after  W.nston  Churchill who  was  a  great  leader  of  the  United
 Kingdom  during  the  Second  Wold
 War.  If  we  have  the  example  of  the UK  before  us,  which  is  a  very,  very orthodox  country  in  these  matters,  I  do
 not  understand  why  we  are  jibbing  at
 naming  this  university  after  Pandit
 Madan  Mohan  Malaviya.  Pandit
 Madan  Mohan  Malaviya's  portrait
 adorns  the  Central  Hall  which  means
 that  he  is  one  of  the  makers  of
 modern  India.  Pandit  Madan  Mohan
 Malaviya’s  name  is  w-it  large  over
 every  brick  of  Banaras  Hindu  Uni-
 versity  as  it  is  known  today.  Pandit
 Madan  Mohan  Malaviya’s  name  is
 written  in  letters  of  gold  in  the  his
 tory  of  the  freedom  movement  of  this
 country.  I  do  not  understand  why
 my  hon.  friends  want  that  the  name
 of  that  great  leader,  that  distinguish-
 ed  patriot.  that  formidable  freedom
 fichter  should  not  be  associated  with
 the  unive  ‘sity.

 My  third  reason  is  that  commune
 lism  is  a  hydraheaded  monster  and
 if  you  cut  off  one  of  its  heads,  so
 Many  more  heads  come  into  beings
 but,  we  want  people  like  Hercules
 who  can  fight  that  monster.  I  believe,
 nothing  is  wrong  with  our  country.
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 i  believe,  our  country  has  a  great
 present  and  a  greater  futu:e,  if  we
 gan  do  only  one  thing  and  that  is,  if
 we  can  put  our  foot  down  on  the
 forces  of  communalism,  whether  they
 are  on  the  surface  or  they  work
 insidiously  and  in  an  underground
 way,  That  is  the  thing.

 Educational  institutions,  more  than
 anything  else,  should  be  free  from
 the  taint  of  communalism.  No  one
 ahould  say  that  here  is  an  institution
 where  the  Hindus  enjoy  the  proprie-
 tary  rights;  here  is  an  institution
 where  the  Muslims  enjoy  the  mono-
 Polistic  rights.  No;  every  institution
 belongs  to  India,  whether  it  is  a  uni-
 versity  or  a  college.  I  believe,  when
 you  say  that  this  Banaras  Hindu  Uni-
 versity  is  going  to  be  named  as
 Pandit  Madan  Mohan  Malaviya  Kashi
 Vishwavidyalaya,  you  are  making  8
 beginning  in  that  direction  when  you will  come  to  the  conclus  on  that  these
 @reat  educational  institutions  are
 going  to  he  Indian  in  name,  Indian  in
 @pirit,  Indian  in  character,  Indian  in
 espiratons  and  Indian  in  their
 achievements.  I  do  not  think  that
 anybody  can  take  objection  to  hat.

 The-e  is  another  reason  also,  Un-
 fortunately,  the  Banaras  Hindu  Uni-
 versity  has  been  a  cockpit  of  intri-
 gues,  fights,  controversies  and  other
 things  and  it  has  been  under  a
 quarantine  for  some  time,  I  should
 aay,  it  redounds  to  the  cred’;  of  our
 present  Education  Minister  that  he
 has  pulled  it  out  of  that  quarantine
 and  hos  tied  to  give  it  a  new,  vigo-
 rous  life.  I  believe,  if  it  wants  to
 have  a  new  kind  of  life  and  a  new
 lease  of  life,  everyone  there—student,
 teacher  of  whatever  grade  he  be—
 every  vsitor  should  know  that  the
 @ugust  presence,  the  hallowed  pre-
 eence  of  Pandit  Madan  Mohan
 Malaviva  is  hovering  over  the  Uni-
 wersitv  and  that  no  one  should  speak
 @  word  on  the  premises  of  the  Uni-
 versity,  no  one  should  do  anything
 on  the  campus  of  that  Unive-sity,  no
 ‘one  should  make  any  kind  of  attempt
 in  the  surrowndings  of  that  Univer-
 sity  wh'ch  will  do  discredit  to  Pandit
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 Madan  Mohan  Malaviya.  I  think,  by
 Naming  this  University  os  Pandit
 Madan  Mohan  Malaviya  Kashi
 Vishwavidyalaya,  the  hon.  Education
 Mir.ser  has  seen  to  it  that  the
 presence  of  Pandit  Madan  Mohan
 Malav  ya  should  not  only  be  in  spirit
 but  should  also  be  in  other  ways
 there  and  that  it  should  put  the  Uni-
 versity  on  a  healthy  and  wholesome
 path  of  development.

 Now,  something  has  been  said  about
 the  Registrar  and  the  Vice-Chancel-
 lor.  I  do  not  think  that  it  is  worthy
 of  this  Parl'ament  to  waste  its
 breath  upon  vice-chancellors  and
 registrars.  What  are  they?  They
 come  and  go  and  when  they  come,
 they  come  like  giants  but  when  they
 go,  they  go  like  dwarfs.  Thercfore,
 I  believe  that  no  time  should  be
 wasted  upon  this.

 One  or  two  important  points  more
 and  I  will  sit  down.  I  believe  that
 this  Bill  will  be  a  model  for  other
 universities  to  follow,  In  the  first
 place,  I  am  glad  that  the  office  of  the
 P-o-Vice-Chancellor  has  been  abol-
 ished.  These  pro-vice-chancellors  are
 those  who  are  always  intriguing  to  be
 vice-chancellors.

 wha Shri  Bhagwat  Asad:  Very
 good;  well  said.

 Shri  D.  a  Sharms:  That  is  why  we
 do  not  have  a  Deputy  Prime  Minis
 ter  here.

 They  are  always  acheming  to  be
 vice-chancellors  and  I  tell  you,  Sir,
 they  have  no  rest  for  themselves  and
 they  do  not  give  any  peace  to  the
 vce-chancellors.  I  am  glad  that  our
 Education  Minister  has  seen  to  it  that
 these  pro-vice-chancellors  should  be
 d-owned  in  the  holy  river  of  the
 Hindus  and  that  they  should  not  be
 there.

 Vice- I  am  also  glad  that  the
 Cha-ellor  will  be  there  for  five  yeara
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 Shri  Bhagwat  Jha  Azad:  Will  you comment  on  the  Rector  which  he  has introduced?

 Shri  D.  C.  Sharma:  The  Rector  is थ  very,  very  inoffensive  person.  It  is a  very  inoffensive  office,  I  think,  the Rector  is  not  going  to  do  any  mis-
 chief.  I  can  also  assure  you  that  if the  Rector  is  there,  the  Rector  is  only
 going  to  be  a  kind  of  good  boy,  a
 good  camp-follower  for  the  Vice-
 Chancellor.  He  is  not  going  to  be  a
 competitor  and  a  rival  for  the  Vice-
 Chancellor,

 I  do  not  understand  why  the  Visi-
 tor  should  have  been  given  only
 three  years  and  why  the  Vice-
 Chancellor  has  been  given  five  years. I  would  request  the  Minister  to  see  to
 it  if  he  can  and  if  he  cannot,  I  think,
 I  am  also  helpless.

 Now,  I  also  think  that  a  very
 wholesome  decision  has  been  taken
 in  order  that  the  quality  of  teaching
 in  affiliated  colleges  should  improve.
 We  have  the  mushroom  =  growth  of
 these  colleges  everywhere,  in  every
 State,  and  anybody  who  wants  to
 win  an  election  starts  a  college.  Any-
 body  who  wants  to  fight  an  election
 starts  a  college.  I  do  not  aay  it
 applies  to  all  States.  It  is  in  some
 States,

 An  bon.  Member:  What  about  your
 Shri  D.  C.  Sharma:  I  have  started

 nothing  and  =  till  I  have  won  the
 elections.

 I  say,  the  Education  Minister  has
 done  well  in  seeing  to  it  that  the
 quality  of  teaching  in  these  colleges
 ie  improved.

 I  am  also  happy  that  a  tribunal
 has  been  provided  there  to  solve  the
 difficulties  of  the  teachers.  If  they
 have  got  some  grievance,  there  is  the
 wibunal.

 My  last  point  is  this  that  these
 wnions  in  some  of  these  Universities
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 and  colleges  have  become  like  the unions  in  some  factories.  Even  there, there  is  no  compulsion.  For  instance, if  l  go  to  any  factory,  I  find  half  the
 number  of  workers  belonging  to  one
 union  and  one-third  of  workers  be-
 longing  to  another  union  and  so  on.
 But  here  in  the  Banaras  Hindu  Uni-
 versity,  every  person  should  belong to  the  same  union  and  it  is  like  a
 conscription.  I  am  glad  that  the
 hon.  M('nister  has  put  an  end  to  this
 conscription.  He  has  made  the
 membership  of  the  unions  voluntary. I  think  it  will  produce  very  good results.
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 With  these  words,  I  support
 Bill.

 the

 6.33  hrs.

 CALLING  ATTENTION  TO  MAT-
 TERS  OF  URGENT  PUBLIC

 IMPORTANCE
 (ii)  Non-aVAILABILITY  oF  CRUDE  05.

 anp  Hiax  Speep  D‘esen  Om  of
 MAHARASHTRA  AND  SOME

 OTHER  STATES
 Shri  Jedhe  (Baramati):  Sir,  I  call

 the  attention  of  the  Minister  of  Pet-
 roleum  and  Chemicals  to  the  follow-
 ing  matter  of  urgent  public  impor-
 tance  and  request  that  he  may  make
 a  statement  thereon:—

 “Non-availability  of  Crude  Oil
 and  High  Speed  Diesel  Oil  in
 Maharashtra  and  some  other
 States.”

 The  Minister  of  Petroleum  and
 Chemikals  (Shri  Humayun  Kabir):
 During  the  last  few  weeks,  I  have
 received  several  requests  from  Mem-
 bers  from  Maharashtra,  Gujarat  and
 Rajasthan  as  well  as  from  the  three
 State  Governments  for  incfeasing
 the  availability  of  Light  Diesel  Oil
 in  these  areas.  Normally,  Light
 Diesel  Oil  which  is  wholly  produced
 in  the  country,  is  in  very  easy  supply
 and  no  difficulty  has  been  felt  before
 in  meeting  all  needs.  But,  owing  to
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 the  failure  of  the  monsoon  this  year,
 greatly  incréased  programmes  oof  lift
 irrigutiod  have  been  undertaken  by
 &  number  of’  States  and  the  demand
 for  Light  Diesel  Oil  has  suddenly

 e  up.  As  soon  ag  this  was  brought
 |  the  not.ce  of  my  Ministry,  steps
 Were  taken  to  o:ganise  supplies  ६0  the
 foncerned  areas  and  to  increase  the

 gaat  soe
 of  Light  Diesel  Oil  from

 refineries.

 In  Maharashtra,  the  average  month-
 ly  supplies  during  1064  were  at  the
 Fate  of  12,700  tons.  Supplies  ‘during
 the  winter  months  last  ©  “year  were
 about  12,372,  tons  per  month  and  dur-
 dng  October  and  November  1964,  they
 Were'9,2{7'and  12,287  ton’  respéctive-
 ly.  As  agamst  this,  the  sctual  supply
 during  October  965  has  been  ‘17.133,
 bons  ‘i.e.  about  8.000  torié  “more  and
 arrangements  have  been  ‘made  ‘for
 the’  supply  of  “15,408  “tons  during
 Noveniber  be  about  3,000  tons  more.
 tn  other  words,  supplids  during
 October  and  November  this’  year  will
 be  about’  11,000,  tons  mote  than  the
 ‘ebrresponding  two  *  months  of  964
 On  the  special  request  of  the  Govern-
 tment  of  Maharashtra,  the  oil  com-
 panies  have  also  been  asked  ‘to
 increase  supplies  in  the  districts  of
 Sangli,  Nasik,  Kolhapur,  Sholapur,

 A
 pad,  Bhir,  Parbhani  and  Nanded.

 The  consumption  of  Light  Diesel
 Oil  in  Gujarat  during  964  was  at  an
 igverage  monthly  rate  of  about  13,000
 fons.  During  the  winter  period  from
 October  I964  to  March  1965,  the
 consumption  was  at  a  higher  rate  of
 ‘aHbut  ‘18,500,  tons.  Actual  sales  dur-
 ‘Ing  October  and  November  984
 were  16,000,  and  20,400  tons  respec-
 tively,  As  ‘against  this,  supplies
 during  October  965  are  about  20,000
 tons  ie.  about  4000  tons  more  and
 arrangements  hav?  ©  beén  made  for
 the  supply  of  20,000  tons  during  the
 current  month.  Thus,  the  total  sup-

 ey
 during  October  and  November

 s  year  will  be  about  #9,000  tons  as
 against  about  36,000  tons  during  the
 eor-esponding  two  months  of  l964,
 1o17  (Ai)  LS—s
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 In  Rajasthan,  the  average  sales
 during  the  winter  months  of  066
 Were  about  2,800  tons,  As  against
 this,  we  have  arranged  for  the  sup-
 ply  of  4,000  tons  during  the  current
 month  alone.

 We  are  aware  of  the  need  for  pay-
 ing  special  attention  to  the  ‘supply'odf
 Light  Diesel  Oi!  to  all  these  States
 during  December  and  the  succeeding
 months.  At  the  moment,  the  plan  of
 supplies  for  December  is  being  for-
 mulated  and  every  effort  w.ll  be
 made  to  merease  production  and
 improve  supplies.  We  shall  continue
 to  do  so  for  the  rest  of  the  season.

 In  spite  of  the  fact  that  the  greater
 demand  for  Light  Diesel  Oil  arose
 suddenly,  my  Ministry  has  tried  to  do
 its  best  to  increase  supplies  by  siep-
 ping  up  production  and  by  movement
 from  othe:  parts  of  India:  I  want  to
 assure  the  House  that  «  careful
 watch  will  be  kept  from  daytoday
 on  the  situation  so  that  the  agricul-
 tural  operations  in  the  affected  areas
 do  not  suffer.

 The  supplies  of  High  Speed  Diesel
 Oil  which  is  mainly  used  in  auto-
 motive  engi  are  satisfactory  in  all
 parts  of  the  country.

 There  is  no  shortage  of  crude  oil
 Crude  oil  cannot  be  used  in  any
 engines,  although  the  te-m  is  often
 mistakenly  used  in  place  of  Light
 Diesel  Oil.

 Shri  Ranga  (Chittoor):  What  about
 Andhra  and  Madras?

 Shri  Humayun  Kabir:  There  have
 been  no  reports  of  shortage  from
 there.

 Shri  Jedhe;  When  there  is  scarcity
 conditions:  prevailing  in  Muharashtra
 Btate,  I  want  to  know  whether  Gov-
 ernment  ia  going  to  take  immediste
 sieps  to  divert  more  quota  of  diesel
 oi}  to  Maharashtra  State.
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 Shri  Humayun  Kabir:  I  have  al-
 ready  stated  that  we  have  increased
 it  by  11,000,  tong  in  the  last  two
 months.  That  is  by  diverting  supplies.

 Shri  Jedhe:  May  |  know  from  the
 Minister  as  to  why  the  scarcity  of  oil
 is  there?

 Shri  Humayun  Kabir;  J  have  al-
 ready  explained  in  the  statement  that
 the  scarcity  arose  because  suddenly
 the  demand  went  up.  We  were  not
 given  any  advance  notice.  For  the
 first  time,  only  on  the  l2th  November,
 the  Maharashtra  Government  inform-
 ed  us  that  they  were  short  of  Light
 Diesel  Oil  and  we  immediately  rushed
 supplies,

 Shri  Hem  Raj  (Kangra):  May  I
 know  whether  it  is  a  fact  that  due  to
 the  shortage  of  Light  Diesel  Oil,  the
 kisans  have  to  purchase  it  in  the
 black  market?

 Shri  Humayon  Kabir:  I  am  _  not
 @ware  of  that,  I  can  guarantee  the
 supply  of  the  allocations  for  every
 State.  But  within  the  State,  the  State
 Government  will  have  to  make  the
 arrangements  for  distribution,

 aft  भा०  वा०  बेउसूल  *  (प्रौरंगावाद  )  :
 क्या  मंत्रों  महोदय  को  पता  है  कि  महाराष्ट्र
 हैं.  लाइट  डीजल  प्रायः  न  मिलने  के  कारण
 हजारों  ग्रायल  इंजन  काम  में  नहीं  भा  रहे  हैं,
 जिससे  उदा वार  का  प्रोग्राम  सफल  हो  रहा
 है  पौर  प्रावदा  सफल  होते  की  कोई  उम्मीद
 नहीं  है  ?

 Shri  Humayun  Kabir:  |  have
 already  informed  that  as  soon  ag  an
 intimation  was  given  to  us,  we  rushed
 the  supplies  there.  But  the  hon.
 Memberg  must  also  realise  one  thing.
 Light  Diesel  Oil  haz  to  be  produced
 and  there  pas  to  be  a  programme  and,
 therefore,  unless  an  advance  intima-
 tion  is  given,  it  takes  time  to  make
 fhe  supplies.  Here,  suddenly  the
 demand  increased  almost  two-fold,  As

 fl  gave  the  figures,  the  consumption  in
 Maharashtra  wag  of  the  order  of  9217
 fons  im  October,  964  and  this  time
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 we  have  given  17,138  tons,  thet  by
 almost  double  the  quantity,

 शी  qo  Wo  पाटिल  (उस्मानाबाद)  :
 महाराष्ट्र  में  वर्षा  न  होने  के  कारण  खाद्यान्नों
 की  जो  कमी  हुई  है,  उस  को  दूर  करने  के  लिए
 महाराष्ट्र  गवर्नमेंट  ने  पांच  हजार  प्रायल  इंजन
 किसानों  को  दय  हैं  परोक्ष  तकरीबन  उतने
 ही  घायल  इंजन  लोगों  ने  खरीदे  हैं  t  मैं  यह
 जानना  चाहता  हूं  कि  क्या  भारत  सरकार  बढ़ता
 हुई  डिमांड  को  पूरा  करने  के  लिए  डीजल  ग्रा बल
 सप्लाई  करने  वाली  तेल  कम्पनियों  को  यह
 हिदायत  क.  गी  कि  वे  फौरन  जरूरी  बकोटा
 पहुंचा  दें  भौर  किसानों  को  उसका  वितरण
 भी  फ़ोरन  हो  जाये  ?
 Mr.  Deputy-Speaker:  He  has  already

 answered.
 Shri  Humayun  Kabir:  In  a  sense,

 I  have  already  answered  this  question
 because  we  have  increased  the  quota.
 I  may  also  add  here  that  we  have  also
 told  the  Maharashtra  Government  to
 take  steps  to  sce  that  this  light  diesel
 ol!  does  not  go  into  the  black  market
 for  use  in  motors,  as  is  sometimes  the
 case,

 An  hon.  Member:  That  will  ge
 ‘more  into  the  black  market.

 Shri  Dighe  (Kolaba):  What  are  the
 actual  demands  for  the  month  of
 November,  1965,  of  Maharashtra,
 Gujarat  and  Rajasthan?

 Shri  Humayun  Kabir:  Certain
 demands  had  been  made  end  they
 were  examined,  Ultimately  it  was
 settled  that  Maharashtra  would  get  io
 the  month  of  November,  1965,  18,500,
 toi  For  Di  ber,  it  ia  under
 examination.

 ‘16:42,  bre,
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 ett  मधु  लिया  (मों घिर)  :  माननीय
 उपाध्यक्ष  महोदय,  पहले  मुझे  बह  शिकायत
 करनी  हैं  कि  यहां  पर  शिक्षा  मंत्री  या  उनका
 कोई  नायब  मंत्री  वगैरह  मौजूद  नहीं  है।
 विधेयक  उनके  द्वारा  प्रस्तुत  क्रिया  मया  है.
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 Shri  Daji:  The  Minister  probably
 thought  that  the  matter  was  over.

 Mr.  Deputy-Speaker:  The  Minister
 has  come  now,

 भरी  मघ  लिमये :  उपाध्यक्ष  महोदय,
 जहां  तक  प्रीमियर  का  सवाल  है  मैं
 समझता  हूं  कि  जिस  बात  को  लेकर  इतनी
 गरम  बहस  हो  “ही  है,  वही  मामूली  तीसरे
 कौर  चौथे  दरजे  की  है।  दुसरे  बहुत  से  सवाल
 हैं  इस  वक्‍त  देश  के  सामने,  जैसे  गरीबी
 मिटाना  या  सुरक्षा  का  सवाल।  लेकिन
 चूंकि  इस  पर  बहस  चन  पड़ी  है,  इसलिये
 में  समझता  हूं  कि  उससे  भाग  जाना  अच्छा
 नहीं  है,  जेसा  कि  सरकार  कर  रही  है।

 यह  विधेयक  सरकार  द्वारा  पेश  किया
 या  बौर  राज्य  सभा  में  यह  जो  तरमीम
 पेश  की  गई  यह  स्वयं  चागला  साहब  ने
 पेश की  है,  बौर  उन्होंने  अपने  भाषण
 में  राज्य  सभा  में  यह  कहा  कि  हिन्दुस्तान
 का  जो  संविधान  है  उसके  मुमार्किक  यह
 तरमीम  है,  इसलिये  इसको  स्वीकृत  करता
 चाहिये  a

 जब  यहां  पर  हिन्दू  दौर  मुसलमानों
 को  बीच  में  पूरकता  ौर  प्रस्ताव  को  खत्म
 करते  की  वाद  चल  रही  है  प्रौढ़  एक

 साहस  पूरक  करम  उठाया  गया  है,  एक
 हिम्मत  का  काम  किया  गया  है,  तो  मेरी
 समझ  में  नहीं  पाता  है  कि  अब  सरकार
 इसके  बारे  में  झ्र पनी  ठोस  नीति  क्‍यों  नहीं
 बताती  है।  उन्होंने  कहा  कि  लोक-समा
 के  सदस्यों  के  लिये  छूट  है  कौर  वे  चाहे  जिस
 सुझाव  के  हक  में  वोट  दे  सकतें  हैं।
 उसके  बारे  में  मुझे  कुछ  नहीं  कहना  है,
 लेकिन  सरकार  की  र  से  उनकी  अपनी
 जो  नीति  है  वह  सदन  के  सामने  साफ-
 साफ  प्लान  चाहिये।  लोक-समा  के  कांग्रेसी
 द  स्पॉ  को  जो  उन्होंने  प्रा जा दं  दी  है,  उसका
 कवन  इतना  ही  मतलब  होगा  कि  जो
 यहां  पर  सुझाव  पास  होगा  उसके
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 ark  पर  सरकार  का  गिरना  ने  पीना
 निर्भर  नहीं  करेंगा।  इसके  अलावा  शौर
 कोई  निष्कर्ष  नहीं  निकल  सकता  है।

 इस  सरकार  की  नीति  ऐसी  हो  गयी
 है  कि  मुद्दई  सुस्त  गवाह  सूरत।  दो  तरफ
 बात  यह  सरकार  हमेशा  करती  है।  प्राप्ति-
 बता  को  उभारने  का  काम  इस  सरकार
 के  किया।  एक  अरसे  तक  सरदार  परन्तु
 ने  और  पंडित  नेहरू  ने  कहा  कि  भाषिक
 राज्यों  का  निर्माण  राष्ट्रीय  एकसा  के
 लिये  अच्छा  नहीं  है।  फिर  भाषिक  राज्यों  का
 निर्माण  करने  के  लिये  कमीशन  बेठ या  गया।
 कमीशन  की  रपट  जानें  के  बाद  भाषिक  राज्यों
 के  सिद्धान्त  पर  प्रबल  नहीं  किया  जिस
 के  फलस्वरूप  हमारे  देश  में  प्रान्तोयता  कौर

 फूट  की  प्रवृत्तियां  फैलने  लगीं  ।

 उसके  बाद  भाषायी  विद्वेष  को  भड़-
 काया  गया,  हिन्दी  बनाम  दूसरी  अखबारों
 का  झगड़ा  यहां  पर  लगाया  गया  ौर
 देश  को  एकता  की  एक-एक  ईंट  को
 उद्यान  कर  फबने  का  काम  इस  सरकार
 मे  चलाया  शौर  वह  मंत्र  जपती  रही
 राष्ट्रीय  एकता  का।  इसी  तरह से  नागा
 प्रदेश  के  संबंध  में  किया  गया  बौर  काहनौर
 के  मामले  में  किया  गया,  वहां  अलगाव
 वालो  प्रवृत्तियों  को  इस  सरकार  ने  प्रस्ताव-
 हन  दिया  कौर  राज  भी  दे  रही  है  शौर
 साथ  साथ  यह  सरकार  राष्ट्रीय  एकसा  की
 बात  भी  करती  है।

 सब  धर्मनिरपेक्षता  के  नाम  पर  स
 तरमीम  को  स्वीकृत  किया  गया  है  ॥
 चागला  साहब  ने  इसको  रखा,  कच्छ,  काम
 किया,  प्रलगाव  दर  करने  का  काम  किया।
 लेकिन  राज  घाभिकता  को  उभारने  को
 काम  भी  सरकार  कर  रही  है।

 तो  मैं  जानना  चाहता  हूं  कि  क्‍या
 सरकार  ऐसा  समझती  थी  कि  इस  विश्व-
 विद्यालय  के  नाम  में  हिन्द  शब्द  रह
 जाता  तो  पघर्मनिस्पेक्षत  का  घिदाग्त
 दूटता  ?  &  श्वमझता  |  कि  यह
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 [श्री  मधु  लिमये]
 कोई  जरी  बात  नहीं  है।  लेकिन  जब
 सरकार  ने  इस  वात  को  कूल  किया  कि
 जपी  ह  तिरो  का।  का  सिद्धान्त  कूदता  है,  कौर
 हिन्दू  बौर  मुसलमानों  के  सोच  में  प्रस्ताव
 खत्म  करने  के  लिये  उन्होंने  कहा  कि
 अलीगढ़  विश्वविद्यालय  के  नाप  से  भो
 “म्रुस्तित!  शब्द  छूटें  कौर  किलो  विश्व-
 विलय  में  ते  भो  हिन्द  शब्द  हटे,  तो
 है  समझता  हूं  कि  व  मुस्तैदी  के  साथ
 सरकार  को  देस  पर  चलता  बांहें।

 जौर  जो  धार्मिकता  को  उभारती  का
 काम  किया  जा  रहे  है,  आन्दोलन  किया
 प्रा  ह 16  है,  उसके  बारे  में  मैं  कहूंगा  कि  लाठी
 कौर  गोलियों  ते  काम  लगा  प्रिया  नहीं  है।
 यह  हम  सभो  लोगों  को  राय  है।  प्यार
 महू  सदन  फैसला  करता  है  कि  कारों
 विश्वविख्यात  ही  नाम  रहना  चाहिये।
 न  कित  व्यक्ति  का  नाम  जारी  रहना
 ब्याहिये,  न  हिन्दू  शब्द  रहना  चाहिये,  तो
 मैं  समझता  हूं  कि  दस  सदन  के  सदस्यों  का
 झोर  सरकार  का  यह  कर्जे  होगा  कि  मे
 कागो  जायें,  बनारस  जाएँ  कौर  छात्रों
 को  समझाएं  कि  ऐसा  काम  भझच्छा
 है।  लेकिन  चूंके  as  लाग  आन्दोलन  कर
 रहे  हैं,  इस  चित्र  पर  इस  फैले  से
 भागता  मैं  समझता  हूं  कि  कायरता  होगी
 झोर  इसके  बड़े  खतरनाक  नतीजें  निकलेंगे
 और  कट्टर  पनव  हमारे  देश  में  फैलेगा  ।

 भगोगढ़ू  का  मामता  भी  शाने  वाला
 अर  इसका  लाजिमी  नतीजा  होगा

 ह;  उसमें  ची  'मुस्लिम'  शब्द  रह  जायेगा।
 पत्थर  ऐसा  हुमा  तो  श्री  चागला  ने  जो
 अच्छा  जौर  बड़ा  काम  शुरू  किया  उस  काम
 का  क्या  होगा?  अगर  इस  मसले  को  छोड़ा
 नहीं  जाता  तो  कोई  बात  नहीं  थी।
 जब  इस  को  छेड़ा  गया  है,  शोर  राज्य
 झुमा  में  इसको  स्वीकृत  किया  गया  है,
 दो  में  समझता  हूं  कि  हमारा  यही  हो
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 जाता  है  कि  हम  काशी  विश्वविद्यालय  के
 नाम  पर  पी  झपती  स्वकृति  की  महर  लगा
 दें।

 लोग  कहते  हैं  कि  यह  पुराना  नाम  Bt
 मैं  जानना  चाहता  हूं  कि  क्या  “काशी  विश्व-
 विद्यालय”  यह  नाम  पुराना  नहीं  है  ?  क्‍या
 काशी  शब्द  की  परम्परा  बहुत  पुरानी  परम्परा
 नहीं  है  ?  क्‍या  लोगों  की  भावनाएं  इस  शब्द
 के  साथ  जुड़ो  हुई  नहीं  हैं  '  खुद  मालवीय  जो
 चाहते  थे  कि  इस  विश्वविद्यालय  का  नाम
 काशी  विश्वविद्यालय  ही  रहे,  भोर  कहा  जाता
 है  कि  te  नौ  विकेट के  कहने  पर  यह  शब्द
 “बनारस  हिन्दू  यूनिवर्सिटी”  भी  “काशी
 विश्वविद्यालय”  के  साथ-साथ  रखे  गए  )
 'राज  भी  उनकी  जो  मुद्रा  है  उसमें  काशी
 विश्वविद्यालय  शब्द  मौजूद  हैं।  वहां  की  जो
 खूंटें  हैं,  वहां  के  जो  पत्थर  हैं,  कई  घंटों  कौर
 पत्थरों  पर  का  ०  वि  ०  वि०  यह  शब्द--जों
 शुरू  के  अक्षर  हैं--लिखे  हुए  हैं  ।  तो  ऐसी
 हालत  में  यह  कहना  कि  हम  परम्परा  से  दुर
 भाग  रहे  हैं  मैं  समझता  हूं  कि  अच्छा  रहीं  है
 कौर  इसलिए  मैंने  जो  यहां  पर  संशोधन  रखा
 है  मुझे  उम्मीद  है  कि  चागला  साहब  आर
 सरकार  कौर  दूसरे  लोग  भी  उसका  समर्थन
 करेंगे  t

 एक  प्र  बात  है  कि  मगर  इस  मामले
 में  सरकार  दब  गयी  तो  कट्टर  अन्य  हमारे  देश
 में  फैलगा  और  मैं  केवल  हिन्दू  समाज  की  बाते
 नहीं  कह  रहा  हूं,  दुसरे  समाजों  में  भी  कट्टर
 अन्य  फैलेंगी,  कौर  राष्ट्रीय  एकता  का  जो  हमारा
 नवाज  है  वह  चूर-चूर  हो  जाएंगी  7  इसलिए
 इस  पर  ब  डट  कर  हमें  चलना  चाहिए  |

 इस  विधेयक  के  बारे  में  दो,  तीन  ऐसे
 मुद्दे  हैं  जिनके  कि  विषय  में  मैं  कुछ  कहना
 चाहता  हूं।  जो  संशोधित  5  (ए)  हैं  उसमें
 जो  वहां  से  जो  विघार्थी  छात्र  पास  होते  हैं
 उनकी  डिग्री  को,  डिप्लोमा को  वापिस  लेने का
 तानाशाही  प्राधिकार  दिया  गया  है  t  मैं  समझता
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 हूँ  कि  हर  हालत  में  ऐसा  तानाशाही  भ्र धि कार
 नहीं  देना  चाहिए  |  कुछ  सीमा  के  इन्दर,  कुछ
 मर्यादा  के  इन्दर  यहं  प्राधिकार  होना  चाहिए  |

 दुसरी  बात  यह  है  कि  जहां  तक  चांसलर
 साहब  को  बात  है  उनका  चुनाव  तो  वहां  का
 कोट  करेगा  लेकिन  जो  वाइस  चांसलर  हैं  उनके
 बारे  में  यह  कहा  गया  है  कि  उनको  नियुक्त
 किया  जायेगा  झोर  तहों  प्रक्रिया  इसमें
 बताई  गई  है।  मैं  हर  हालत  में  नामज़दगी  का
 जो  सिद्धान्त  है  उसके  ख़िलाफ़  हूं  भोर  इसलिए
 मैं  समझता  हूं  कि  यह  जो  उपकु  पति  हैं  उसका
 चुनाव  पूर्ण  रुप  से  चुनाव  को  पढ़ती  से  होना
 चाहिए  ।  हमें  नामजदगी  को  बात  बिल्कुल
 नहीं  भानी  चाहिए  |

 उसी  तरह  जो  वहां  का  कोर्ट  बनेंगा
 उनके  सम्बन्ध  में  स्टेड्पूट  को  0(3)  H
 प्रौढ़  I  यह  जो  उपधारा  है  उसमें  विजिटर  को
 मंद  प्राधिकार  दिया  गयो  है  कि  बेह  कोर्ट  के
 सदस्यों  को  नामजद  करेंगे  -  नामज़दगी  का
 महू  जो  सुझाव  है  उसको  बिल्कुल  ठुकरा  देना
 चाहिए  क्योंकि  जहां  नामजदगी  धायेगी  वहां
 भाई-भतीजावाद  जायेगा  प्रजातन्त्र  खत्म
 होगा  कौर  विश्वविद्यालय  विश्वविद्यालय  नहीं
 दहेगा  बल्कि  यह  एक  सरकारी  विश्वविद्यालय
 बन  जायेगा  कौर  उसमें  से  विद्या  शब्द  बिल्कुल
 हिट  जायेगा  इसलिए  मैं  चाहता  हूं  कि  यह  जो
 कारों  विश्वविद्यालय  है  उसका  दावा  पूर्ण
 कप  से  प्रजातांत्रिक  ढांचा  होता  चाहिए  शौर
 नामजद गो  के  सिद्धान्त  को  उसमें  से  बिल्कुल
 हटा  देना  चाहिए  1

 उसी  तरीक़  से  जब  झगड़ा  होता  है  वहां
 के  प्राध्यापकों  में  दौर  विश्वविद्यालय  में  तो
 उसका  फैसला  कराने  के  लिए  स्वाद
 (द्विम्पूनलत)  की  जो  योजना  की  गई  है,  वह
 एक  प्राणी  योजना  है।  लेकिन  उसमें  यह
 जतलाया  गया  हैं  कि  उसके  फैसले  के  खिताब
 अगर  अदालत  में  जाकर  कोई  उस  पर  प्रपील
 करना  माद्दे  तो  उबके  सिए.  उसमें  छूट  नहीं  है  ।
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 भेरी  यह  राय  है  कि  इस  तरह  की  रोक
 लगाना  हर  हालत  में  oT  नहीं  है  a

 एक बोत पौर  रह  जाती  है  1  जो  स्टैचूंट
 60  नम्बर  का  है  उसको  पोर  मैं  ध्यान  दिलाना
 चाहता  हूँ  t  उसमें  कहाँ  गया  है  कि  जो  विश्व-
 विंचालंय  के  छात्र  हैं  उनका  जो  संघ  होगा  उस
 की  सदस्यता  लॉजिमोीं  नहीं  होगी  1  मैं  यह
 कहूंगा  कि  सांप  उसमें  हू  तरमीम  कीजियें
 कि  जो  छात्र  लिख  कर  देगा  उपकुलपति  को
 कि  बंद  सदस्य  नहीं  बनना  चाहता  है  तो  वह
 हूट  जाय,  जिसको  कि  'घोंट  माउंट'  कहते  हैं।
 मैं  चाहता  साहेब  से  कहना  चाहता  हूं  कि  यह
 झौप्ट  आउट  करने  का  अधिकार  तो  रखना
 चहिए.  लेकिन  जिस  हूप  मैं  यह  स्टैचूंट  भोगने
 रक्खा  है  उसको  नहीं  रखता  चाहिए  |

 प्राचीन  में  मैं  एक  बात  कह  कर  समाप्त
 करता  हूँ  ।  यह  राज्य  सभा  से  विधेयक  पास
 होकर  हमारे  सामने  पाया  है।  उसमें  पंडित
 मदन  मोहन  मालवीय  जो  का  नाम  है।  उनका
 मैं  चादर  करता  हूं  ।  वह  एक  पूज्यनीय  व्यक्ति
 हैं  लेकिन  मेरी  यह  मान्यता  है  कि  किसी  भो
 विश्वविद्यालय  के  साथ  किसी  भी  व्यक्ति
 विशेष  का  नाम  नहीं  जुड़ना  चाहिए  चाहे  वह
 मालवोय  जो  हों  या  महात्मा  गांवों  जो  हुं  ।
 सलिए  जिस  तरह  मैं  चाहता  हूं  कि  इस  विश्व-
 विद्यालव  के  नाम  से  माँबाप  जो  यह  शब्द
 हटाये  जायें  उसी  तरीके  से  भ्रमर  प्रयोग
 विश्वविद्यालय  के  बारे  में  यह  सोचा  जा  रहा
 है  कि  सैयद  प्रसाद  खां  का  नाम  उसके  साथ
 जायेगा  तो  मैं  यह  कहूंगा  कि  उसमें  भी  उनका
 नाम  नहीं  प्लान  चाहिए  कौर  जवाहरलाल
 नेहरू  के  नाम  से  जो  विश्वविद्यालय  बन  रहा
 है  उसमें  से  भी  यह  शब्द  हटाने  चाहिएं।  झगर
 उसमें  रहते  हैं  तो  A  age  fe  फिर  कारों
 विश्वविद्यालय  ने  या  बिगाड़ो  है  उसमें  भी

 रहना  चाहिए,  लेकिन  मैचों  स्पो  राय  है  कि
 विश्वविद्यालय  के  साथ  किसी  भो  व्यक्ति  का
 नाम  नहीं  जोड़ता  चाहिए  |
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 namely  Dacca  University.  It  was
 tt  विश़्वास

 सर
 (एटा)

 मैं
 यह  nicknamed  Mecca  University  because

 जानना  चाहता  हूं  कि  हम  लोगों  को  कब  बोलने.  [६  was  a  Muslim  League  sponsored
 का  चांस  मिलेगा  ?  university,  We  created  national  at-

 Shri  P.  BE.  Chakraverti  (Dhanbad):
 Mr.  Deputy-Speaker,  it  was  in  932
 when  the  whole  country  wags  in  the
 midst  of  the  nationa]  struggle,  when
 the  Congress  Was  declared  illegal
 there  came  on  the  scene  one  of  the
 greatest  nationalists  who  came  to
 challenge  the  British  Government  of
 India  at  its  citadel,  who  sent  us  a
 message,  ‘I  am  going  to  preside  over
 this  illegal  Congress  session  in  Delhi
 before  the  very  nose  of  the  British
 Government  and  anybody  who  is
 ready  to  face  bullets  may  come  there’.
 When  this  name  is  now  being  discus-
 sed  we  cannot  afford  to  forget  the
 contribution  of  that  eminent  man
 with  a  golden  voice.  An  erudite
 scholar,  a  savant,  a  philosopher,  he
 represented  the  culture  of  India.  So,
 today  when  we  are  discussing  his
 name,  We  must  not  forget  his  contri-
 bution  to  the  progres  and  to  the
 nationalistic  urge  of  the  country.

 The  addition  of  wordy  to  Kashi
 Vishwa  Viijyalaya  was  a  later  inno-
 vation  when  the  word  ‘Hindu’  was
 added.  If  we  delete  the  word
 ‘Hindu’  and  propose  that  Pandit
 Malaviya's  name  should  be  associated,
 We  cannot  enhance  the  prestige  and
 eminence  of  Pandit  Malaviya.  The
 deletion  of  the  word  ‘Hindu’,  the  con-
 cept  of  which  smacks  of  something
 which  has  been  found  objectionable,
 is  understandable.

 In  the  same  year  when  the  Aligarh
 Muslim  University  was  started,  an-
 other  university  was  started  in  East
 Bengal,  the  Dacca  University,  by  the
 British  Government  to  satisfy  the
 Muslim  League  people  who  wanted  it
 when  the  division  of  Bengal  was
 annulled.  I  am  the  first  graduate  of
 that  university  started  in  92l.  We
 the  students  did  not  allow  the  Syndi-
 cate  and  the  Court  of  that  university
 to  change  the  name  of  the  university

 mosphere,  an  emotional  urge,  as  8
 result  of  which  that  university  main-
 tained  its  high  traditions,  so  much  go
 that  after  partition,  seven  Muslim  stu-
 dents  of  that  university  were  shot
 dead  on  the  language  question,  and
 Bengali  has  been  accepted  as  the  State
 language  in  East  Pakistan  over  the
 dead  bodies  of  Muslim  students  of  the
 Dacca  University,  in  which  I  was  the
 President  of  the  Union  at  one  time.

 The  word  Hindu  smacks  of  many
 things,  it  has  a  historical  context.  The
 Aligarh  University  has  got  the  word
 ‘Muslim’  attached  to  it,  When  this
 word  ‘Hindu’  is  deleted  to  be  replaced
 the  words  Malaviya  Kashi  Vishwa
 Vidyalaya,  people  are  apt  to  feel
 rather  unhappy,  but  still  it  has  a  sig-
 nificant  association  to  its  own  past.
 Today,  if  you  replace  the  existing
 name,  immediately  the  pertinent
 question  comes  about  Aligarh.  Again
 if  we  remove  the  word  ‘Muslim’  and
 put  in  the  name  of  Sir  Syed  Ahmed,
 it  leads  to  fresh  complications,  We
 must  understand  the  difficulty  which
 bags  been  created.  We  must  have  a
 realistic  picture.

 The  students  have  been  made  to
 understand  that  while  it  is  an  attempt
 to  take  away  the  word  ‘Hindu’  from
 the  Banaras  Hindu  University,  the
 Government  will  how  avoij  re-
 moving  the  word  ‘Muslim’  from  the
 Aligarh  University.  So,  the  Hindu
 students  today  have  been  provoked.
 It  is  a  question  of  their  proper  under-
 standing.  People  have  becn  made  to
 understand  that  this  is  not  an  inno-
 cent  proposal.

 The  name  of  Pandit  Malaviya,  that
 eminent  man,  that  great  man,  that  in-
 comparable  savant,  philosopher  who’
 represente]  the  culture  of  India,
 should  not  now  be  associated  with
 this  University  for  the  sake  of  omit-
 ting  the  word  ‘Hindu’  which  obvious-
 ly  smacks  of  something  against  zecu-
 larism.  So,  I  would  oppose  very
 strongly  the  Bill  ag  it  has  been  passed
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 by  the  Rajya  Sabha,  |  would  say
 you  retain  the  words  Kashi  Vishwa
 Vidyalaya.  That  is  an  apt  word
 which  gives  an  idea  of  the  pattern  of
 culture  which  was  sought  to  be  pro-
 mote]  by  Pandit  Malaviya.  That  is
 my  PI  hy  but  b  this
 question  of  Aligarh  comes  in,—it  was
 discused  earlier  also  in  this  House,—
 it  is  better  for  the  Government  to
 bring  in  a  Bill  simultaneously  to  deal
 with  all  denominational  universities
 or  colleges  which  smack  of  certain
 communal,  caste  or  other  considera-
 tions.  There  are  s0  many  colleges
 with  all  sorts  of  names.  The  Gov-
 ernment  must  go  into  the  matter,
 take  up  this  challenge,  and  place  be-
 fore  the  House  a  comprehensive  Bill.
 It  can  then  very  well  change  their
 names,  but  the  moment  it  secks  to
 change  the  name  of  the  Banaras  Hindu
 University  und  replace  the  word
 ‘Hindu’  by  the  name  of  Pandit
 Malaviya.  The  outcome  is  that  people
 have  their  own  misgivings  on  the
 score,  that  the  next  question  regard-
 ing  Aligarh  and  other  denominational
 Institutions  will  be  left  out.  So,  it  is
 in  the  fitness  of  things  that  the  Gov-
 ernment  must  now  come  forward  with
 a  Bill  simultaneously  to  cover  all
 these  things,  so  that  it  will  be  based
 en  a  clear  concept  of  what  an  educa-
 tional  institution  should  be.  So,  my
 definite  proposal  ig  this,  My  hon.
 friend  Mr.  Kamath  sometimes  gets
 away  from  us.  Yet,  now  I  am
 prompted  to  support  his  propusal.  Let
 us  have  a  committee  of  both  Houses
 and  discuss  this,  not  from  any  parti-
 gan  angle  but  as  an  educationist  and
 as  a  student.  Let  us  understand
 the  problem.  Nobody  should  be
 pressed  to  do  anything.  But  one
 should  not  overlook  that  the  people
 who  are  outside  may  as  well  be  pro-
 voked.  The  young  talents  have  been
 provoked.  It  is  not  unnatural.  We
 have  come  from  the  colleges;  we
 know;  we  left  our  colleges  to  chal-
 lenge  the  authorities,  Personally
 speaking,  I  had  occasion  to  challenge
 the  Prime  Minister  of  Bengal;  I  had
 fo  do  it
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 Mr.  Deputy-Speaker:  You  will  take
 more  time.  Then  you  may  continue
 tomorrow.

 Shri  U.  जा,  Trivedi  (Mandsaur):  Be
 fore  you  gdjourn  the  House,  |  want
 to  raise  a  point  of  order  on  what  Mr.
 Chakraverty  said  now.  Can  this
 House  again  send  this  Bill  to  a  Select
 Committec?  Ig  there  a  provision  in
 the  rules  that  once  the  Select  Commit-
 tee  has  made  a  report,  can  it  be  sent
 back  to  a  Select  Committee,  afler
 having  been  passed  in  the  Rajya
 Sabha?  That  is  the  point,

 Mr.  Deputy-Speaker:  It  has  been
 decided  in  the  morning.  We  take  up
 half  an  hour  discussion.

 1701  hrs.
 INDIAN  HIGH  COMMISSIONER  IN

 KARACHI*

 है.  भरी  प्रकादाबीर  झा स्त्री  (बिजनौर)  :
 4  उपाध्यक्ष  महोदय,  संसद्‌  में  ऐसे  अवसर  प्राय:

 कम  प्राते  हैं,  जब  साठ  सत्तर  सदस्य  मिल  कर
 कोई  एक  प्रश्न  उपस्थित  करे  ny  परन्तु  पाकी-
 स्तान  स्थित  भारतीय  हाई  कमिश्नर  दौर
 उन  के  सहयोगियों  के  साथ  पाकिस्तान  की
 झोर  से  जो  दुष् यवहार  हुआ,  उस  से  न  केवल
 संस  में  रोष  है,  जिसको  प्रकट  करने  के  लिये
 सदस्यों  में  बहुत  बड़ी  संख्या  में  इस  प्रश्न  को
 उठाया,  प्रपिता  इसके  विरोध  में  सारे  देश
 में  भी  भयंकर  क्षोभ  व्याप्त  है  ।  राजदूत  पौर
 राष्ट-ध्वज,  ये  दोनों,  किसी  देश  के  गौरव  के
 प्रतीक  होते  हैं  ।  प्यार  उनके  साथ  कही
 दुर्व्यवहार  होता  है  प्रिया  उनका  भ्रपमान

 किया  जाता  है,  तो  उससे  देश  की  संसद्‌  प्रौढ़
 बनता  का  शुद्ध  होना  स्वाभाविक  है  a

 पाकिस्तान  में  हम सारे  हाई  करमीसर
 है  साथ  पाकिस्तानी  सरकार  के  इशारों  पर

 “Halt-An-Hour  Discussica.
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 जो  UT  ai  के  गई,  उस  से  एक  बार  इन्सानियत
 का  माथ  मी  शर्म  से  नीचे  दो  जायेगा  ।  यद्यपि
 हां  पर  पहले  भी  हमारे  राजनयिक  प्रति-
 निश्चयों  के  साथ  इसी  प्रकार  के  दुर्व्यवहार
 चल  |  २है  |  लेकिन  इस  बार  पाकिस्तान  में
 भारतीय  हाई  कमिश्नर  शौर  उनके  सहयोगियों
 के  साथ जो  दु्पपहार  हुआ  है,  उस  क्ले  लगता
 है  कि  पाकिस्तान  ते  सब  प्रन्तर/रर्टढय  कानूनों
 को  उठ,  कर  ताक  पर  रख  दिया  है  शौर
 पर  जुगल  का  स्पून  लागू  [1  गया  है  ।

 पाकिस्तान  में  हमारे  हाई  कमिश्नर
 शौर  त्रिपुरी  हाई  कमिश्नर  बौर  उनके  सह-
 राशियों  के  चरा  की  ो  तलाशी  ली  गई
 भार  उस  जाओ  के  दौरान  में  उन  के  साथ
 aw  बेरहम!  दिखाई  गई,  उससे  भी  बहुत
 प्रतीक  कष्टप्रद  बात  यह  है  कि  हमारे  राज-
 अधिक  अर्तितिध्ियों  के  प्रति  मानवीय  सहानु-
 भूति  नाम  की  बज  का  भी  समाप्त  कर  दिया
 गया  ।  यहां  पर  पाकिस्तानी  हाई  कॉमन
 के  कार्यालय  की  एक  संदिल  को  जब  बच्चा
 उत्पन्न  द्वार  बी.  बा,  ता  (मं  रे  विदेश  मंत्रालय
 Bi  प्रार  से  उनका  यह  सुविधा।  दी  गई  कि
 गर  वह  चाई,  तो  वह  उस  महिला  को
 पाकिस्तान  भेज  सकत  हैं  ।  भ्र न्य था  वह
 ग्रामों  पर  gc  किता  हास्पिटल  में  उन  के  प्रसव
 क।  व्यवस्थ  कर  सकत  हैं  उस  महत्ता  ने
 यहां  रहना  पसन्द  किया  ौर  उन  को  हर
 प्रकार  का  सुविज्ञ।  fc  गई  ।  इसके  मुकाबले
 में  पाकिस्तान  में  हमारे  हाई  कमिशन  के
 एक  केवजी  के  पत्त।  को  जेब  बच्चा  उत्पन्न
 (4  वाला  4,,  ता  पाकिस्तान  सरदार  ने
 उत्तक  लए  डाक्टर  और  नं  की  सेवायें
 Cie  करत  का  अनुपात  नहीं  दं।  ।  बच्चा
 गीत  समय  जब  बहू  जबार  तड़प  रह  थी,
 ता  हाई  कमीशन  के  अन्य  कनंबारियां  की
 प्रौढ़ों  ने मिल  कर  किला  प्रकार  से  उस  के
 जीवन  को  रक्षा  की  |

 भाप  दिल्ल  मिल्क  सप्लाई  स्कीम  के
 रिकार्ड  को  उठा  कर  देखें  कि  प्रति-दिन
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 कितने  कितने  मन  और  कितने  कितने
 ब्रोकर  द्ग  पाकिस्तान  के  हाई  वर्म/शन
 पहुंचती  २हीं  '  उसके  मुकाबले  में  पाकिस्तान
 में  हमारे  हाई  कर्मी  शन  के  कर्मचारियों  के  बच्चे
 महीनों  तक  ष्र्  के  लिए  तरस  गए  ।

 दिल्‍ली  में  पाकिस्तान  हवाई  कर्मी शर
 के  कर्मचारियों  के  लिए  राशन  चौर  पाती
 की  भरमार  रही,  लेकिन  कराची  में  हमाद
 हाई  झूमिश्तर  के  कायल  में  बम  करने
 वाले  ब्यक्ति तयों  के  साथ  यह  व्यवहार  किया
 शय  कि  उनके  रसोइयों  को  जेल  में  भज  दिया
 गधा  ।  उन्के  शाक-सब्जी  देने  वाले  बन्द  कर
 दिये  गये,  दुध  देने  बाले  बन्द  कर  दिये  गये
 बौर  धोबी  सर  नाई  को  भरी  वहां  जाने  मे
 शोक  दिया  गया  i

 यहां  पर  पाकिस्तानी  हाई  मोशन  के
 अधिकारियों  को  इतनी  स्वतन्त्रता  थी  कि  वे
 जहा  चाहें  घूमें  जाये,  चाहे  जैसी  जानकारी
 प्राप्त  करें,  चरित्र  "वें  सर  जहां  चाहे  नमाज
 पढ़ें  ।  लेकिन  करारी  में  हमारे  हाई  कमिश्नर
 पर  यहां  तक  प्रतिबन्ध  था  कि  वे  दिन  में  प्र
 रात  में  किसी  भी  समय  प्रपने  घर  से  बाहर
 नहीं  निकल  सकते  थे  ।  बाच  में  कुछ  दिन
 के  लिए  उनको  यह  सुविधा  वी  गई  कि  बहु
 प्र पने  काय,लय  जा  क्त  हैं  -  लेकिन  बहू
 ही  पाकिस्तानी  पुलिस  को  साथ  लेकर  ।
 वहां  पर  हमारे  हाई  कर्म शन  के  कर्मचारी
 दो  तीन  मकानों  में  रहते  थे  ।  हमारे  हाई
 कमिश्नर  को  वहां  पर  जाकर  उनकी  खबर
 सुध  लेने  तक  की  अनुमति  ्,  नही  थी  ।

 यहां  दिल्‍ली  में  पाकिस्तान  के  हाई
 कमिश्नर  को  तौर,  देखें कोन  ौर  वायरलेस
 की  सारी  सुविधायें  प्राप्त  हैं,  लेविन  पाकी-
 स्थान  में  हमारे  हाई  कमिश्नर  को  तार  देने
 तक  की  सुविधा  तक  उपलब्ध  नहीं  थी  भौर
 उनका  टेर्ल'फ्रोन  कनेक्शन  भी  काट  दिया
 गया  ।  ौर  तो  कौर,  दूसरे  देशों  के  ला
 चजदूत  वहा  पर  रहते  थे,  जिनके  माध्यम  से
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 बहू  अपना  सन्देश  भारत  में  पहुंचा  सकते  थे,
 खनते  मिलते  कौर  सम्पर्क  स्थापित  करने  की
 सूत्रीय  भी  उत  से  छोड़  लौ  गई  ।  न  उनको
 किसी  प्राय  देश  के  राजदूत  से  मिलते  दिया  गया
 घोर  न  कैप्री  दूसरे  देश  के  कैप्री  राजनयिक
 झतितिधिको  उत  से  ही  मिलने  दिया  गया  i

 ऐबी  स्थिति  में  दाज  भारत  सरकार  के
 सामने  यह  प्रश्न  है  कि  बहू  पाकिस्तान  के  साथ
 झपने  राजनयिक  सम्बन्धों  को  ज्यादा  लम्बे
 रखे  तक  जारी  रखे  या  नहीं  ।

 पहले  it  सितम्बर  को  हमारे  हाई
 कमिश्नर  के  यहां  तलाशी  हुई  ।  हाई  कमीशन
 के  कर्मचारी  प्रलय-प्रलय  स्थानों  पर  रखे
 भये  थे  ।  एक  स्थान  पर  हमारे  हाई  कमिश्नर
 जब  पहुँचे  पौर  वां  पर  उन्होंने  देखा  कि  क्‍या
 बदतमीजी  चल  रही  है  ?  उनकी  औरतों
 के कपड़ें  कौर  जेवर  प्रसंदी  निकाल-निकाल
 कर  चारों  तरफ  फेंके  हुए  हैं  उनके  निजी
 कागजात  देखे  जा  रहे  हैं।  उन्होंने  पाकिस्तान
 की  पुलिस  को  कहा  कि  क्या  इस  देश  में  कोई
 करतूत  है  या  नहीं  ?  इसका  जवाब  पुलिस
 की  घोर  से  यह  दिया  गया  कि  पट  झप,
 बैट  प्राउट,  नानसेन्स”  ।  इन  शब्दों  का
 ज्पोग  हमारे  हाई  कमिश्नर  के  प्रति  किया  गया  ।
 जब  उन्होंने  पाकिस्तान  के  विदेश  मंत्रालय  से
 सम्पर्क  स्थापित  किया  और  कहा  कि  तुम
 कम  से  कम  प्र स्त राष्ट्रीय  कानूनों  का  तो
 पालन  करों,  तो  विदेश  मंत्रालय  जवाब  देता
 है  कि  हम  पुलिस  के  कार्य  में  किसी  प्रकार  का
 हस्तक्षेप  नहीं  कर  सकते  ।

 हमारे  हाई  कमिश्नर  ने  केवल  पाकिस्तान
 के  विदेश  मंत्रालय  से,  बल्कि  न्यूयार्क  टाइम्स
 जैसे  विदेशी  समाचारपत्रों  के  प्रतिनिधियों  से
 दायर  जैसी  विदेशों  की समाचार  एजेंसियों  से
 कौर  प्रम रोका,  बिटन,  श्रीलंका  कौर  ईराक  शादी
 विदेशों  के  राजनयिक  प्रतिनिधियों  से  भी  किसी
 तरह  सम्पर्क  स्थापित  किया  भर  उत  को  कहा
 कि  यह  हालत  जो  यह  हमारे  साथ  है,  कल  यह
 बहशियानापन  तुम्हारे  साथ  भी  घट  सकता
 है.  इसलिए  तुम  को  प्रन्तर्राष्ट्रीय  कानून  का
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 पालन  कराने  में  हमारी  मदब  करती  चाहिए।
 लेकिन यह  दुःख की  बात  है  कि  यह  कुछ व
 शोले ।  dro  बी०  to  ने,  जो  कि  पाकिस्तान
 की  ख़बरो ंको  उछाल  जाण  कर  देता  है  ह द
 तमाम  घठपाधों  को  छिपाया  रायटर  ने  एफ
 लाइन  We  oor  बदलावों  के  सम्बन्ध में  नहीं
 दी  |  कौर भो  बिदेश  समाचार  पत्रों  के  जितने
 की  प्रतिनिधि  होये,  ये  थी  इस  बारे में में
 चुप हो पए ।

 2  खिलाकर  को  हमारे  हाई  कमिश्नर
 शौर  बन  के  सहबो  गायों  के  घरों  में  यह  तकानों
 शाम  छः  बजे  से  लेकर  ग्यारह  बजे  रात
 तक  लगातार  पांच  घंटे  चलती  रही।
 उस  के  बाद  i353  fares  जो  तलाशी
 लांसर  की  हुई  उसमें  पाकिस्तान  की
 स्थित  पुलिस  वहां  पर  थी  ।  पाकिस्तान
 का  जत-सम्यक  प्राधिकार,  जो  हमारे  हाई
 कमिश्नर  के  कार्यालय  के  साय  सम्पर्क
 करने  के  लिए  नियत  किया  गया  T—
 झगर  मैं  शल तो  नहीं  करता  हूं,  तो  उस  का
 नाम  चौधरी  है  वह  भी  वहां  पर  उपस्थित
 था।  उस  की  उपस्थिति  में  रात  के  ढाई
 बजे  तलाशी  प्रारम्भ  हुई  भोर  प्रातः  साढ़े
 छा:  बजे  तक  चलती  रही।  हमारे  क्टनीतिक
 सन्दूकों  की  एक-एक  चीज़  को  खोल  कर
 देखा  गया  ।  लेकिन  हमारे  हाई  कमिश्नर
 की  सावधानी  से  प्रा किस् तान  को  हमारा
 एफ  भी  गुप्त  कागज़  नहीं  'जिस  सका  !
 इस  झवसर  पर  प्रपने  हाई  कमिश्नर  ,  श्री
 केवल  सिंह,  शौर  उन  के  सहयोगियों
 को  बधाई  देना  चाहता  हूं  कि  इस
 विपत्ति  में  उन्होंने  जिस  बुद्धिमत्ता  बौर
 हरदित  का  परिचय  दिया  उस  के  लिए
 दे  इस  देश  की  जोरसे  बधाई  के  पातर हैं।

 लेकिन  जब  इतने  पर  भी  पाकिस्तान  को
 सरकार  को  संतोष  नहीं  हुजरा,  तो  2)  सितम्बर
 को  दो  तीन  हज़ार  गंदे  वहां  पर  लाए  गए।
 उनके  साथ  ट्रकों  मं  पत्थर  लाद  कर  लाए  गए  |
 उन  की  गुंडागर्दी  का  परिणाम  यह  हुमा  कि  पांच
 मंजिलों  की  हमारी  इमारत  की  दो  सौ  लि  तकियों
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 में  दस  खिड़कियां  ी  साबुत  नहीं  बचीं।
 हमारे  हाई  कमिश्नर  पर  यहां  तक  प्रतिबन्ध
 था  कि  वह  यह  देखने  के  लिये  भी  नहीं  जा  सकते
 थे  कि  किस  तरह  से  हमारी  चांसरी  को  नष्ट
 किया  जा  रहा  है  1  उन  गुंडों  द्वारा  मिट्टी
 के  तेल  से  भोगे  हुए  कपड़े  झाग  लगा  कर
 खिड़कियों  में  से  उस  इमारत  के  इन्दर
 फके  गए,  ताकि  किसी  तरह  से  उस  में
 झाग  लग  जाए,  लेकिन  सौभाग्यवश  वहां
 किसी  प्रकार  की  झाग  नहीं  लग  पाई  1
 यहां  पर  भारतीय  समाचारपत्रों  के  जो
 प्रतिनिधि  बे-न्टाइम्ज  ऑफ़  इंडिया
 का  प्रतिनिधि  वहां  पर  था,  fio  Ae  urge
 के  प्रतिनिधि  वहां  पर  थे,  कौर  कई  समाचार>
 पतों  के  प्रतिनिधि  वहां  पर  थे,  उनको
 पाकिस्तान  की  सरकार  की  शोर  से  जेलों
 में  भेज  दिया  गया।  जहां  एक-एक  रोटी  के
 लिए  उनको  कतार  में  खड़ा  किया  गया 1
 उनकी  महिला प्र ों  के  साथ  जो  दुर्व्यवहार
 किया  गया  ,  उस  घटना  को  मैं  अपने  मुंह
 से  नहीं  कह  सकता  हूं  1

 ऐसी  स्थिति  में,  जब  कि  पाकिस्तान
 दुनिया  के  किसी  फायदे  कानून  का  पालन  नहीं
 कर  रहा  है  |  जब  कि  यहां  पर  जंगली  कौर
 वहशियाना  कानून  लागू  है,  प्रौढ़  जब  पूर्वी
 कौर  पश्चिमी  पाकिस्तान  में  प्रल्पसंध्यकों
 का  खून  तक  जबईस्ती  लिया  जा  रहा  है  ।  बहू
 भी  इतनी  मात्रा  में  लिया  जा  रहा  है  कि
 कई  प्राप्ति  खून  देते  देते  मर  चुके  हैं,  भारत
 धर फार  कब  तक  प्र पने  कानों  में
 तेल  डाल  कर  बैठी  रहेगा  ?  जिस
 मानवीय  ढंग  से  यह  तलाशी  ली
 गयी  उसकी  हम  यहां  दिल्‍ली  में  बैठ  कर
 कल्पना  भी  नहीं  कर  सकते  ।  शत्रु  देश  में
 जो  हमारे  लार  सौ  या  पांच  सौ  प्राप्ति
 थे  उनकी  क्‍या  दशा  हुई  होगी  ?  उनकी
 स्त्रियां  और बच्चे  इस  तलाशी  के  दौरान
 किस  प्रकार  कांपते  रहे  होंगे  ।  हम  उस  भयंकर

 बृण्य का  यहां  दिल्‍ली  में  विश्वास भी  नहीं
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 कर  सकते  ऐसी  दिखती  में  मैं  प्रकार  के
 कपूर  राज  कुछ  आरोप  लगाना  चाहता
 हूं

 weet  बात  तो  मैं  सरकार  &  यह  पूछना
 चाहता  हूं  कि  छापने  प्र पने  उत्तर  में  यह
 बताया  कि  6  सितम्बर  सै  घटनाएं  चटनी
 प्रारम्भ  हुईं ।  झगर  मेरी  जानकारी  रुश्दी
 है  तो  भारतीय  प्रतिनिधियों  ने  आपको
 सूचना  दी  थी  कि  ऐसा  कुछ  होने  वाला
 है.  इनका  बल  ऐसा  प्रतीत  हो  रहा  है,
 लेकिन  क्‍या  उसके  बाद  आपने  किसी  भो
 तरह  की  जो  प्रापके  चार  सौ  या  पांच  सौ
 कूटनीतिक  प्रतिनिधि  वहां  थे  उनकी  जीवन
 रक्षा  की  व्यवस्था  की  ?  हमारे  प्रतीति-
 जियों  की  तलाशी  i2  art  i3  सितम्बर
 को  ली  गयी  घौर  हमारी  बांसुरी  पर  2
 तारीख  को  साढ़े  तीन  घंटे  पथराव  किया
 गया  शौर  श्राप  कहते  हैं  कि  4  भगतुबर  को
 हमने  पाकिस्तान  को  एक  विरोध  पत्र  भेजा
 शौर  कहा  कि  पाकिस्तान  सरकार  इस
 के  लिए  क्षमा  मांगे  ।  मेरा  पहला  प्रारंभ
 तो  यह  हैकि  जब  6  सितम्बर  पै ही युद्ध
 चल  रहा  था  तो  4  झवतूबर  तक  भारत
 ,सरकार  ने  क्‍यों  इन  लोगों  की  घोर  ध्यान
 नहीं  दिया  कौर  क्‍यों  नहीं  दुनियां  को  बताया
 कि  पाकिस्तान  प्रन्तर्राष्ट्रीय  करतूत  को  तोड़
 कर  हमारे  राजनीतिक  प्रतिनिधियों  के
 साथ  ऐसा  दुर्व्यवहार  कर  रहा  है  |

 दूसरी  सबसे  बड़ों  चीज़  यह  हैकि
 एक  होने  तक  हमारे  लोगों  को  टेलीफ  ने
 की  सुविधा  नहीं  दी  गयी  6  सितम्बर
 सै  यह  घटनाएं  शुभ  हुई  कौर  21  सित-बर
 जब  कि  हमारी  चांसरी  को  नष्ट  किया
 गया  शौर  उसके  बाद  भी  हमारे  लोगों  को
 तार  देने  की  या  टेलीफोन  प्राणी  की
 सुविधा  नहीं  दी  क्यो  1  टेलीफोन  के  कनेक्शन
 काट  दिए  गए  1  दुर्भाग्य  से  हमारी  दोषपूर्ण
 विदेश  नीति  के  कारण  किसी  विदेशी  राज-
 हुए  ने  भी  हमें  उनका  सन्देश  नहीं  देथा 1
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 मैं  पडता  चाहता  अ  कि  यहां  दिल्‍ली  से
 जीरे  मंजानय ने  उन  जोनों  का  संदेश
 लानतें  के  लिए  कया  ब्य वस् णा  की  ?  अगर
 बह  संदेश  नहीं  भेज  सकते  थे  तो  पाने
 कया  ब्य यस् वां  को  जो  प्रापफो  उनकी  जाते
 करो  मिल  सके  ।  एक  होने  तक  आपने
 कुठ तही  किया.  मेरा  यह  सरकार  पर
 आरोप  है  1

 आप  ह... |:  शीशों  करते  हैँ  कि  दे
 बोग  पतों  जात  हथेली  पर  रख  कर  देश
 की  रक्षा  कहें  |  लेकिन  हमारे  जो  बार  सौ
 पादा  राजनीतिक  पनीली  बहा  फंसे
 हुए  थे  उन  के  बारे  में  आपने  एक  महूंतनें
 तक  कं  समाचार  लेने  की  व्यवस्था  नहीं
 को  ।  कया  बतो  पर  ग्रुप  चाहते  हैं  कि  वे
 झपती  जाते  खतरे  में  डालकर  देश  को
 रक्षा  करें ?

 वियाना  भें  जो  राजनीति  कनफेशन  हुआ  था
 उस  में  28  देशों  के  प्रतिनिधियों  ने  भाग
 लिया  परलोक  एक  सन्धि  पत्र  पर  उन्होंने  हस्ताक्षर
 किए  ।  उसमे  यह  स्वीकार  किया  गया  बा
 कि  राजनीतिक  प्रतिनिधियों  के  साथ
 अन्तर्राष्ट्रीय  करतूत  के  अनुसार  व्यवहार
 किया  जाएगा।  उस  कनवेंशन  पर  पाकिस्तान
 मैं  भी  दस्तखत  किए  थे।  वह  सध्ििपनत  सयुक्त-
 राष्ट्र  संघ  के  सचिवालय  में  मौजूद  है।
 हैं  पूछता  चाहता  g  कि  जबहमारे  विदेश
 मंत्री  सरदार  स्वर्ण सह  सुरक्षा  परिषद्‌
 में  गए  तो  क्या  उन्होंने  सकता  राष्ट्र  संघ  में  कहा
 कि  किस  प्रकार  पाकिस्तान  में  प्रन्तर्राष्ट्रीय
 कानून  की  अवहेलना  करते  हुए  हमारे  राज-
 सतिक  प्रतिनिधियों  के  साथ  दुर्व्यवहार
 किया  ?  यदि  नहीं  कहा  तो  क्‍या  यह  घटना
 इ  तनो  साधारण  थी  कि  दुनिया  को  इसको
 बताना  प्रावश्यक  नीं  समझा  ग्रया  ?

 इसलिए  मेरा  सुझाव  है  कि  भारत
 प्रकार  प्र पने  विरोध  पत्र  में  पाकिस्तान
 रकार  से  हुई  कि  पाकिस्तान  में  जो  हमारे
 प्रतिनिधियों  के  साथ  वुन्यबहार  किया
 थ्या  है  उचके  लिए  क्षमा  मांगे  पौर  प्राग
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 के  लिए  गारंटी  दे  कि  फिर  लुवारा
 पाकिस्तान  में  भारत  के  प्रतिनिधियों  के  साथ
 या  किसी  प्रय  देश  के  प्रतिनिधियों  के  साथ
 एसा  दुगष्यंबहार  नहीं  होगा  कौर  जो  हमारी
 सम्पत्ति  की  हानि  हुई  है  उसके  लिए  उचित
 मुसावी  दे  ।  मगर  पाकिस्तान  इन  तीनों
 शर्तों  को  जल्दी  से  जल्दी  पूरा  करती  है
 तब  तो  भारत  सरकार  को  इस  पर  विचार
 करना  चाहिए  कि  पाकिस्तान  के  साथ  प्र पने
 राजनयिक  सम्बन्ध  रखे  या  ने  रखे  प्रखर  इन
 शवों  का  पाकिस्तान  सरकार  पालन  नहीं
 करता  तो  फिर  पाकिस्तान  सरकार  के  साथ
 राजनयिक  सम्बन्ध  बनाए  रखने  का  कोई
 झ्रभित्राय  ही  नहीं  है  |  क्योंकि  ऐसा  करने
 प्ले  हमारे  देश  के  स्वाभिमान  को  ठेस  लगती
 है  |  जैसा  कि  पाकिस्तान  में  हुमा  #8  ही
 'बीकिंग में  हमारे  राजदूत  श्री  जगत  मेहता
 के  साथ  हो  दुर्व्यवहार  किया  गया,  जिसकी
 सूचना  उन्होंने  दो  ।  तो  मेरा  सुझाव  है  कि
 ऐसे  देशों  से  हमें  रा  टिक  सबन्ध  नहीं  रखने
 रहिए  वहां  हमारे  रा  नीति  प्रतिनिधियों
 के  साथ  इस  प्रकार  का  दुर्व्यवहार
 किया  जाता  है।  इससे  उनका  ब्यक्ति-
 गत  प्रदान  नहीं  होता  बल्कि  सारे  देश
 का  अपमान  होता  है  क्योंकि  ये  प्रतिनिधि
 हमारे  देश  के  प्रतीक  बन  कर  वहां  जाते
 हैं।  मेरा  सुझाव  है  कि  मगर  इन  से  दिनोंमें
 राजनयिक  सम्बन्ध  रखने  हैं  तो  इनसे
 बड़ा  जाए.  कि  जो  उन्होंने  हमारे  राजनो/तक
 प्रतिनिधियों  के  साथ  दुर्व्यहार  किया  हूँ
 उसके  लिये  क्षमा  मांगे  प्लोर घागे  के  लिए
 सुरक्षा  की  गारंटी  दें  यदि  वें  ऐसो  शार टों
 नहीं  देते धौर  अपने  दुष् यं बहार  के  लिए
 क्षमा  याचना  नहीं  करते  तो  फिर  मैं  दोह-
 रीता  हूं  इन  देशों  के  साथ  हमको  बिना
 किलो  हिचकिचाहट  के  राजनयिक  सम्बन्ध
 होड  लेने  चाहिए  1

 Shri  P.  E.  Chakraverti  (Dhanbad):
 In  the  context  of  the  report  which  has
 now  been  published  from  the  Special
 Correspondent  of  PT.  Mr,  P.R.  Rye,
 who  bag  been  imprisoned,  may  I
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 (Shri  P,  R.  Chakravarti]
 know  whether  Government  hag  taken
 serious  note  of  the  inhuman  treatment
 meted  out  to  those  Indiana  who  had
 peen  kept  in  p-igon  for  months  to-
 gether,  anc!  also  of  the  fact  that  the
 Pakistan  Gover  have  pi
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 sion,  the  U.S.  Embassy,  the  Yugoslav
 Embassy,  the  Ceylon  High  Commis-
 sion  and  newspaper  representatives
 of  the  PTI,  BBC,  New  York  Times
 etc.  As  he  wag  talking,  the  wires
 were  cut  and  he  could  not  pet  any

 or  keep  in  contect  with our  Indian  Airlines  Corporation  office
 and  the  D)hakeswari  Cotton  Mills
 which  was  the  premier  cotton  mill  in
 Eastern  India  now  in  Pakistan?

 की  बड़े  (खरगोन)  :  मैं  पूछना
 चाहता  हूं  कि  भागने  जो  विरोध  पत्र  भेजा था
 उसका  नया  को  जवाब  पाया  है  a

 मेरा  दुसरा  प्रश्न  यह  है  कि  वैस्ट  पा-
 'पिस्तान  में  जो  हा  वैसे  ही  घटनाएं
 ईस्ट  पाकिस्तान  में  घट  सकती  हैं  कौर  वहां
 जो  हमारा  तिरंगा  ध्वज  है  उसको  उतारने
 के  लिए  एक  दफा  वो  दफा  नहीं  तीस  चार  वफा
 प्रयत्न  किया  गया  |  क्‍या  यह  वात  सच
 है  या  नहीं  ?

 श्री  हुकम  अन्‍य  कछवाय  (देवास)  :
 मेरा  भो  नाम  इसमें  है,  मे  भी  सवाल  पूछने
 का  प्राधिकार  है,  मैं  ने  गमी  नोटिस  पर  दस्त-
 खत  किए  थे  ।

 उपाध्यक्ष  महोदय  :  आपका  नाम  इधर
 नहीं है,  आर्डर  आकर  a

 The  Minister  of  State  in  the  Mints-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  Mr.  Deputy-
 Speaker,  it  is  quite  true,  all  that  the
 hon.  Member  has  said  about  the
 treatment  of  our  High  Commissioner
 ani  his  family  and  also  the  personnel
 of  the  High  Commission  in  Karachi.
 The  quest.on  that  I  would  like  to
 answer  is  whether  the  Government
 was  informed  about  the  treatment  be-
 fore  the  llth  September.  4  would
 like  to  mention  that  we  did  not  know,
 we  did  not  have  any  information
 whatever  about  the  threatening
 treatment  uf  the  Indian  High  Com-
 mission  by  the  Pakistanis.  Ip  fact,
 the  High  Commissioner  himself  was
 taken  by  surprise  and  all  that  he  could
 do  on  the  th  was  to  contact  the  so-
 called  friendly  nations.  He  tele-
 phoned  to  the  U.K.  High  Commis-

 anybody,  Then  followed,  what  the
 hon,  Member  said  with  such  eloqu-
 ence,  what  happened  on  the  llth
 September,  3th  September  anj  2lst
 September.  I  must  confess  that  the
 Ministry  had  no  news  whatever  about
 anything  that  happened  in  Karachi
 at  all  (Interruptions).  No  communi-
 cation  whatever  was  possible  between
 Karachi  and  us.  The  only  means  of
 communication  that  they  had  was  the
 All  India  Radio,  and  when  the  All
 India  Radio  did  not  say  anything,
 when  they  never  hearj  a  word  of
 sympathy,  because  the  All  India  Radio
 or  the  Government  of  India  had  no
 knowledge  at  al,  the  High  Commis-
 sioner  was  really  unhappy,  One
 friendly  country  tried  to  get  some
 news  and  put  it  to  us  through  the
 foreign  office.  All  kinds  of  obstacles
 were  placed  ani  there  was  no  possi-
 bility  of  getting  any  news  at  all.  The
 only  news  was  of  the  attack  on  the
 chancery  which  was  published  in  local
 Papers  after  the  2lst  September.
 Even  then  we  could  not  get  any  news.
 We  tried  our  best  bul  we  could  not
 get  any  news.  I  myself  called  the
 representative  of  the  International
 Red  Cross  to  find  out,  at  a  personal
 level,  what  was  happening  to  our
 staff.  He  could  not  do  it  if  it  was
 from  a  Minister.  9  askeg  him  to  take
 it  as  a  request  from  a  private  mem-
 ber  who  wag  interested  in  her  reia-
 Lions  in  Karachi.  That  message  haa
 to  go  to  Switzerland  and  then  to  the
 representative  in  Karachi  By  that
 time  we  were  able  to  get  news  on
 the  28th.  Now  the  question  that  is
 asked  is  whether  we  are  going  to
 leave  our  people  to  live  there  or  they
 are  going  to  be  repatriated.  The
 House  would  be  happy  to  know  that
 most  of  them  were  repatriated,  The
 families  of  employees  of  LAC,  banks

 riser
 being  repatriated  on  a  mutual

 asis.
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 A  question  was  asked  as  to  why  we

 did  not  put  reciprocal  curbs  on  the
 Pakistan  High  Commissioner  here.  As
 long  as  we  hag  communication  with
 Pakistan  we  tried  to  put  the  same
 curbs  as  they  were  putting  on  our
 persons  there.  Beyond  that,  we  had
 no  news.  If  we  had  known  that  our
 people  were  treated  that  way,  certain-
 ly  we  would  have  taken  drastic  steps.
 But,  as  there  was  no  news,  there  was
 very  little  that  we  could  do.

 The  same  applies  to  Dacca  also.
 There  was  no  communication.  Even
 when  we  startei  communication  it
 was  through  London.  Now  every-
 thing  is  settling  to  fairly  normal  con-
 ditions.  I  would  like  to  say  that  we
 have  given  three  protest  notes,  not
 only  on  the  4th  of  October  yut  on  the
 28th  September,  4th  October  and  then
 on  a  succeeding  occasion,

 Shri  Bade:  What  is  the  reply?
 Shrimgti  Lakshmi  Menon:  J  will

 give  you  their  reply.
 It  is  true  that-  Pakistan  is  a  signa-

 tory  to  the  Vienna  Convention,  As
 such,  it  hag  violated  not  only  the
 terms  of  the  Vienna  Convention  but
 also  the  accepted  procedure  with  re-
 gard  to  foreign  representation  in  the
 country  which  hag  been  in  existence
 from  time  immemorial  in  our  coun-
 try,  namely,  that  the  representative
 of  the  king  or  ruler,  even  if  he  is  an
 enemy,  should  always  be  given  safe
 conduct.  It  was  the  responsibility  of
 the  Pakistan  Government  to  see  that
 our  Mission  and  our  personnel  were
 given  protection  pecially  beca

 |  there  was  no  declared  war  between
 ,  the  two  countries.  Therefore,  there

 छः

 no  excuse  whatsoever  for  Pakis-
 tan  to  behave  as  she  did.

 We  have  made  representations  on
 this  matter.  As  usual,  Pakistan  hes
 rejected  these  things  gs  false  and  un-
 founded  allegations.  Ghe  hag  not

 \  given  any  reply.  We  have  also  ask-
 eq  for  compensation  for  the  destruc-
 tipn  of  property  and  things  in  ine
 Chancery  of  over  Rs.  25,000.  Wa
 fave  not  received  any  reply.  On
 the  other  hand,  Pakistan  has  rejected

 in  Karachi  3748
 these  things  as  Frise  Or  groundless
 allegations,

 Now,  I  am  gure  all  of  us  share  the
 anxiety  and  concern  of  the  members
 when  they  say  why  do  we  have  gip-
 lomatic  relations  with  such  a  country,
 But  the  question  is  this,  As  the
 Prime  Minister  has  stated  the  other
 day,  we  have  to  make  a  differentia-
 tion  between  the  Government  and
 the  people.  After  all,  we  cannot
 get  away  from  Pakistan,  We  could
 certainly  in  a  moment  of  anger  re-
 call  our  representative.  Then  we
 will  lose  all  points  of  contact  with  the
 people  of  Pakistan.  Do  the  Members
 want  us  to  do  that?  After  all,  we
 have  to  remember  that  there  is  dic-
 tatorship  in  Pakistan  at  the  present
 moment.  It  is  quite  likely  that  times
 will  change  and  perhaps  a  new  Gov-
 ermment  will  come  into  being  im
 Pakistan  and  tempers  will  cool  down.
 Then  there  should  not  be  any  regret
 whatever  that  we  have  lost  the  only
 point  of  contact  with  the  people  of
 Pakistan.  It  is  very  easy  to  break
 diplomatic  relationship.  For  inst-

 ance,  Pakistan  has  done  it  in  the  case
 of  Malaysia.  We  do  not  think  it  is

 the  proper  answer,
 It  is  true  that  our  people  have  been

 humiliated  ang  we  should  take  mea-
 sures  against  that.  That  is  why  we
 have  withdrawn  most  of  our  em-
 Ployees  from  our  Mission  Uniess
 Pakistan  expresses  regret,  unless
 Pakistan  gives  the  guarantee  that  our
 people  will  be  treated  in  the  manner
 the  representatives  of  diplomatic  mus-
 sions  should  be  treated,  we  will  not
 have  our  fuli  complement  of  staff  sent
 there.  We  have  recalled  our  High
 Commissioner.

 ett  प्र काह बीर  झा जी  :  जब वह  एस
 तरह  से  हमारे  प्रतिनिधि पं,  के  साथ  दु  बिहार
 करते  हैं  तो  यहां  जो  उनके  प्रतिनिधि  हैं
 उनके  साथ  भी  तो  उसी  के  घनु सूप  व्यवहार
 होना  चाहिए  ny
 Shrimati  Lakshmj  Menom:  We  have

 recalled  our  High  Commissioner  for
 an  indefinite  period  ang  the  High
 Commissioner  will  not  go  there  till
 such  guarantees  are  received
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 श्री  हुक्म  चन्दा  कछवाय:.  पाकिस्तान
 के  हा  कमिश्नर  नो  यहां  हैं  को  वापस
 भें  ने  के  लिए  भाप  क्‍या  कर  रहे  है  ।
 शान  P,  है,  Chakraverti;  Indian  Air-

 lines  Corporation  officers  were  also
 treated  shabbily.

 Sbrimati  Lakshmi  Menon:  Certain-
 ly  I  do  not  think  Members  would
 want  us  to  behave  towards  the  mem-
 bers  of  any  Mission  in  the  way  in
 which  Pakistan  has  behaved  towards
 the  members  of  our  mission,  That  is
 not  the  way  to  show  your  culture  and
 your  civilisation.

 क्रि  हुकम  वरा  करवाये  :  वैसा  व्यवहार
 भले  ही  मत  करिए  लेकिन  उन्हें  वापिस
 पहुंचा  दीये  ।
 Shrimati  Lakshmi  Menon:  Ag  long

 Qs  there  js  diplomatic...
 Shri  ७,  D,  Purl  (Kaithal):  That  is

 the  only  language  that  Pakistan  will
 understand  and  not  protest  notes.

 Shrimati  Lakshmi]  Menon:  We  will
 keep  the  Missions  with  better  langu-
 age,  if  possible,

 This  ig  the  situation.  Now  things
 76  improving,  but  even  so  we  will
 take  al]  steps  to  remedy  the  situation.
 Unless  we  get  a  guarantee  from  the
 Pakistan  Government  that  they  will
 mend  their  ways  andj  that  they  will
 give  the  necessary  protection  und
 guarantee  to  our  personnel,  vur  High
 Commissioner  will  not  go  back—
 More  than  that,  at  the  i  Gov-
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 Mission  here  was  put  to  lots  of  difi-
 culties  and  that  we  did  not  give  medi-
 Cal  aid  etc.  They  are  all  false  alle-
 gations.

 Then,  the  question  was  asked  whe-
 ther  we  have  brought  this  to  the
 notice  of  the  Security  Council.  Yes,
 We  have;  we  have  given  a  memoran-
 dum  stating  the  behaviour  of  Pakis-
 tan  Government  towards  our  Mission,
 That  waa  also  done.  Everything  that
 is  legally,  constitutionally  anq  diplo
 matically  possible  has  berg  done
 except  withdrawal  of  the  Mission  and
 breaking-off  of  diplomatic  relatior-
 ship.  As  I  said,  we  will  watch  and
 see  how  Pakistan  is  going  to  behave.
 There  is  always  the  freedom  for  ua
 to  break  off  diplomatic  relations  if
 We  want  to  do  that.  At  the  moment
 we  do  not  think  that  it  is  necessary  to
 do  80.

 Shri  U.  M.  Trivedi  (Mondsaur);  The
 hon.  Minister  has  said  that  there  was
 absolutely  no  news  from  our  High
 Commissioner  during  this  pericd
 which  was  mentioned  in  this  question.
 I  would  like  to  know  what  nappeneo
 to  the  wireless  that  we  were  operat-
 ing  with  our  High  Commiss:oner's
 Office.  Why  was  there  no  commurm-
 cation  through  that  wireless?

 Shrimatj  Lakshmi  Menon:  In  fact,
 the  reason  why  the  Pakistani  armed
 Police  entered  our  Chancery  enj  our
 High  Commissioner's  house  wag  that
 they  had  heard  that  we  nad  9  trans-
 mitter.  In  fact,  we  did  not  have  a

 ernment  do  not  wish  to  do  anything;
 we  are  just  watching  the  situation...

 ail  हुकम  जल्द  कछवाय  :  ड्राप  ने  जो
 पत्र  भेजा  था  उस  का  उत्तर  पाया  कि  नहीं
 पाया  ?

 Shrimati  Lakshmi  Menon:  I  have
 said  that  we  have  not  received  a  reply
 except  that  they  have  said  that  these
 allegations  are  groundless  and  are
 false.  They  have  started  making
 counter-allegations,  which  is  thelr
 Borma]  procedure,  saying  that  their

 tr  itter.  The  High  Commiscioner
 told  them  that  we  did  not  have  a
 transmitter  but  they  would  not  be-
 lieve  him  803  they  searched  the  whoie
 house,  the  Chancery  and  the  rooms
 of  the  personnel  in  search  of  the
 transmitter.  There  was  no  means  of
 communication.  If  there  werc  any
 means  of  communication,  certunly
 we  would  have  got  the  information.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 November  25,  065/Agrohayana  4,
 ‘1887  (Saka).
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